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LOK SABHA DEBATES

LOK SABHA

Thursday, March 29, 1973/Chaitra 8,
1895 (Saka)

The Lok Sabha met at
Eleven of the Clock.

[MR. Speaker in the Chair ]

WELCOME TO GDR PARLIAMENT-
ARY DELEGATION

MR. SPEAKER: Hon'ble Members—
At the outset, I have to make an
announcement.

On my own behalf and on behalf
of the Hon'ble Members of the House,
I have greal pleasure in welcoming
His Excellency Mr. Gearald Goetting,
Precident of the People’s Chamber of
the German Democrtic Repub.ic. Mrs.
Goetling and the Hon'ble Members of
the German Democratic Republic
Parliamentary Delegation who are on
a visit to India as our honoured

guests.

This is the first visit of a Parlia-
mentary delegation from the German
Democratic Republic to India after
the establishment of full diplomatic
relations betwecen our two countries,
We are particularly happy that the
delegation is led by His Excellency
Mr. Goetting who is himself a dis-
tinguished leader and an eminent
Presiding Officer.

The delegation arrived this morn-
ing and will be in India for 11 days.
They are now seated in the Special
Box. We wish them a happy. enjoy-
able and fruitful stay in our couniry.
Through them we convey our greet-
ings and best wishes to the President,
Parliament, Government and the
people of their great country. We
wish them peace, happiness and pros-
perity.

41 Ls—1.
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I am sure they will receive a most

cordial welcome and cheerful recep-

tion at all the places they are going to
visit.

ORAL ANSWERS TO QUESTIONS

Closer co-operation in Trade Union
Movement between India and
Yugoslavia

*521. SHRI P. M. MEHTA:
SHRI P. GANGADEB:;

Will the MINISTER OF LABOUR
AND REHABILITATION be pleased
to state:

(a) whether there is any scope for
bilateral co-operation between the
Trade Union movements of India and
Yugoslavia; and

(b) whether the existence of seve-
ral Labour Organisations in India with
different ideological hues is an inhi-
biting factor in the bilateral co-opera-
tion between the two countries?

THE MINISTER OF LABOUR
AND REHABILITATION (SHR1
RAGHUNATHA REDDY): (a) and
{b). Trade union organisations in
India are free to maintain contacts
with their counterparts in other
countries, including Yugoslavia by ex-
change of visits and participation in
international meets. There already
exists much bilateral co-operation bet-
ween the organisations concerned.

SHRI P. M. MEHTA: I want to
know whether a team of Yugoslav
trade unjon leaders visited India re-
cently and met the Prime Minister and
Labour Minister of India, and if so,
what subjects were discussed regard-
ing closer co-operation between ihe
trade union movements of Yugoslavia
and India?
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SHRI RAGHUNATHA REDDY: It
has come to our notice that a dele-
gation from Yugoslavia was invited
by the Al India Trade Union Cong-
ress to attend their 29th Congress held
in Calcutta from 20th January to 4th
February, 1973. [ also understand
that they met the then Labour Minis-
ter. Mr. Khadilkar on 5th February.
1973. I do not have any record about
the discussions held. Very friendly
relations exist between Yugoslavia
and India and obviously very friendly
discussions must have taken place.

SHRI P. M. MEHTA: What were the
subjects discussed?

SHR{ RAGHUNATHA REDDY: 1
have no information about that.

SHRI P. M. MEHTA: He is caymg
“It has come to our notice ........
“I understand....” etc. That :hould
not be the tenor of the reply.

Ay /AW - AT T R
feredt Frar & 2 & =& qur 2 ) IF0
wzﬁ:mﬁmﬁvﬁxrﬁim
2 | grAATT " 1 A & A 0
qEiz  qeR @ wifww AT

SHRI P. M. MEHTA: He has not
replied as to what matters were dis-
cussed, I want to know whether after
the visit of the team, Govermnent
have received any proposal from any
major trade union  suggesting any
programme for closer cooperation
between Yugoslavia and India?

SHRI P. GANGADEB: In view of
the fact that the system of workers’
participation in the management of
public sector undertakings has proved
very successful in  Yugoslavia. may
I know from the Hon'ble Minister.
whether Government are contemplat-
ing to organise similar types of mana-
gement schemes in India, or in
other wiwrds, what steps taken, and its
details?

MARCH 28, 1973

Oral Answers 4

SHRI RAGHUNATHA REDDY: I
am mysell studying workers’ parti-
cipation and other aspects of manage-
ment in Yugoslavia.

SHRI S. B. GIRI: We are having
three central recognised trade unions
with which the Government have
talks while dealing with the labour
problems in this country. In order
to remove heart-buring and have
healthy and successful industrial rela-
tions, do government contemplate re-
cognising only one union?

SHRI RAGHUNATHA REDDY: 1
require separate nolice.

SHRI KRISHNA CHANDRA HAL-
DER: The Minister in his reply stated
that the Yugoslav trade union lead-
ers attended the AITUC session and
had a meeting with the then Labour

Minister, Shri Khadilkar. Is there
friendly relations between the other
trade unions, including INTUC.

CITU and HMS with the trade union
movement of China and India?

SHRI RAGHUNATHA REDDY: The
delegation that came {o attend the
AITUC conference met the leaders of
the INTUC. It was a friend.y call
In 1969 prominent Yugoslavy trade
Unionists, including the President of
the Confederation of Trade Unionists
of Yugoslavia. visited India at the in-
vitation of INTUC. A trade union
leader of HMS visited Yugoslavia in
1968 to atlend the Congress of Trade
Unions in Belgrade. As far as the
relationship between Indian and Chin-
ese trade wunions are concerned. to
my knowledge there are no contracts
or relationship.

SHRI BHAGWAT JHA AZAD:
There is one thing common between
the workers' movement in India and
in Yugoslavia, and that is workers’
participation in management. In
Yugoslavia it is the wecrkers who
decide about achievement of targets
while in our country it is the officers
who decide on behalf of the workers.
Do the Government propose to change
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so when does the
studying this ques-

the system? If
Minister propose
tion?

SHRI RAGHUNATHA REDDY: I
have been studying this for some time.
Now 1 am actively studying it

SHRI BHAGWAT JHA AZAD: It
betrays the intention of the Minister.

£T qq1 TG TETH ATAT W
wIas st qeard

*522. 1w AN FT
AT AT WA WA 97 a9 FFA

(%) # F@a1 @A § TEA-
F701 7 @4 €2 oI I1TH GHA A KT
Frar fmm o wAr ar

(|) 71 @3 I FEar |0
Tz #X fear mm & ; WK

() afz &, @ @& v w170 §7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Yes;
Sir.

(b) No, Sir.

(c) Does not arise.

it Wy wwrA ;WS WRRE,
¥ g% wreaw § S Sgen § i
T § A Tegare §¢ |
TS qEIN ATl B wger fH A
¥ fegr amar ar ?

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM): So far as supply to
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brick burners is concerned, it is not
possible to give the State-wise divi-
sion. Butl ] can give the hon. Member
the figures of actual supply prior to
and after take-over., In November
1972 the wagons allotted was 4,198
and the loading 4,110: In December
the corresponding figures were 4383
and 4464, In January 6,742 wagons
were allotted but only 3.689 were
loaded; February—4641 allotted but
only 2716 loaded. In March we ex-
pect the average to be around 250
wagons a day. There has been a defi-
nite improvement.

sl gTME AN 0 TH FE@E F
mEeT ¥ weg 92w &1 faadr w4 FY
TE § T Heg W3 ATEIT BTU E
¥ feoet @ ¥ afg &g wwg fFar
mr g7

sreast REIAT : T8 1 UF AW I
991 2, TF @ ST F1 #/OT 781 787
a1, 9% HE FE 0AOd g WL
ITH 9 I |

st AW g AN - qege wgRa, §
qg WA WTgal g fF awmm & A=
FER A1 AT @I G T §
aar gre-gte fam fawet i wad o
HIowE 3% 9% § W& 1T gwar §
fs Al wgR@ ITH fRT Fwew W
F fou v =yaedr &3¢ @ & " e
TR AN ATEI TG &7 |ifF
T A AR A MM AR R &)

SHRI S. MOHAN KUMARA-
MANGALAM: I must ask the hon.
Member to put another question be-
cause the detailed break-up in respect
of different industries or different
States is not available with me at pre-
sent. I have got the details in rela-
tion to coal provided to brick burn-
ing industry as a whole. If he wishes
to have the detailed break-up, I will
certain'y give it to him.
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it waw fag - w1 oA wEEW
7 fe faoer & ad § &7 dez
W AR & a1F i =
3 qu WAy ¥ Ay w9 a9 Q0
wt forw & f €8x T

® WX T AT €1 U
?

ii”iig

SHRI S. MOHAN KUMARA-
MANGALAM: Since this question
covers coal for brick burning indus-
try, il might be better if he puts a
separate question_ -’

SHRI BISWANARAYAN SHASTRI:
I: 1t a fact that slack coal is reguired
for brick and tile bakers and. if so,
is there any restriction by the Rail-
ways on the movement of slack coal
out of a particular zone?

SHRI S. MOHAN KUMARA-
MANGALAM: There is no restriction.
But. naturally. so far as brick burn-
ing industry and tile bakers are con-
cerned. the priority that is given to
them is after power houses, steel
plants and such other priority users.

=it Avitg weT ;. WAl WERg
at 2w & fafws =Y 1 srgeT wmE-
for 5@ & 71 399 W faaife
Fa § W oz s fam ani w
fagr arar & zrew WX € @A & forg
I A mgwra Afafamr g St
TgwTdr  Afafati ¥ @ew 7 €
ATE I AR T9w srafawar
fag I 1w O Tr ommeR
am g 7 frEe saT o a9 o
maeqr 7T 77 g o 3w mmwrr
gfafaat =t agram faq A7 safemm
AT &A@ A F gwfar ¥ oo
srafagar & g ?
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SHRI S. MOHAN KUMARA-
MANGALAM: So far as the question
of price is concerned, the price will
vary from Stale to State depending
also on the cost of transport. But from
the side of the coal mines authorities
and the Bharat Coking Coal, the
price is at a fixed level. So far as the
question of giving priority to coopera-
tive societies is concerned., I do not
think there is any particular scheme
for giving priority to them. Qur
attempt is to provide to the maximum
extent to all consumers of brick burn-
ing industry whatever coal we uare
able to give them.

ot wedw ooy fag WA ST A
oY AT fF IR 4000 FF FEY
& & afew & oz T8 & A%
& ST g # 6 ag wd veE fawm
'Hr2ar A a=i A 2 18280 v
FITH 1 FH A a9 A G2 91 @ §,
WZATHl F1 F ATFe A FOAT AFT
oAt a1 am oz e 2
2T & WA FgF FY FAT FOFIOO
fraufaferag @ &7

SHRI S. MOHAN KUMARA-
MANGALAM: So far as the question
of not being able to load wagons ade-
quately in the month of February
particularly is concerned, there was a
fall because of the new system of
booking introduced after the take-over
by Government. We could not avoid
introducing the new system if we were
to safeguard the interests of the work-
ing of the new organisation. But,
with the consumers getting adjusted
to this new system in the course of
the month of February, the position
has considerably improved in March,
and I think, by April-May, we should
be reaching a position better than
even in the previous year. The efforts
that we are making should help us to
improve the loading to about [four
hundred wagons a day, and as hon.
members must be knowing, the peak
season for brick kilin is March to June.
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SHRI D. N. TIWARY: Before the
take-over by Government, the coal
mines were selling coal to brick bur-
ners steadlthily and they did not show
so much raising. So, the brick bur-
ners were getting their quota alright.
But now, after the take-over by Gov-
ernment, the percentage of supply to
brick burners is only 3 to 4 per cent.
May I know whether Government is
considering for increasing the ruota
for brick burners and other small
scale industries so that they may get
their full gquota legally? Before, as
I said, they were getting illegally be-
cause colliery owners did not show
it. We are not geiting coal for
brick burning even in Bihar where
there is abundant coal.

SHRI S. MOHAN KUMARA-
MANGALAM: The hon. Member has
made a very important point. We
are aware of this problem. So far as
the question of transport by wagons
is concerned, this does not really arise
because, I think. the hon. Member
himself is aware that most of this
illegal production was transported to
brick kilns by truck. What we are
trying to do now is to increase also
the availability of coal for transport
by truck and to see to it that the
illegal production is made legally
available by being made legal.

SHRI B. S. BHAURA: May I
know from the hon. Minister whether
he is aware of the fact that in Punjab
some bricks are sold at Rs. 51 per
thousand and some are sold at more
than Rs. 100 per thousand. May I
know whether it is a fact that this
difference of Rs. 50 per thousand is
due to black-marketing in coal and
whether the Government is going to
institute any inquiry in this case
berause a margin of Rs. 50 per thous-
and is very high?

SHRI S. MOHAN KUMARA-
MANGALAM: Undoubtedly, when
there is scarcity in any commodity,
there is a tendency for people, the
middlemen, to try to make larger
profits. What the Government is try-
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ing to do is to increase the supply, im-

prove transport arrangements and
thus bring it down. I do not think
any useful purpose will be served

by an inquiry because an inquiry will
not bring coal at proper prices to
brick burners; it is only increased
supply which will achieve that.

Recovery of Assets of Indian forced
out of Agenda

*525. SHRI D. D. DESAI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government are aware
that a representative of the British
Government has been having talks
with Government of Uganda over the
prroperties left behind by the resi-
dents of the country of Indian origin;

(b) whether Government propose
to send an Indian representative also
for similar talks with regard to the
Uganda Indians who have come back
to this country; and

(c) the other steps Government in-
tend to take to recover the assets
which these Indians were forced to
leave behind?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Government are aware that the
Government of UK. have been in
touch with the Government of Uganda
regarding the assets left behind by
U.K. passport holders.

(b) and (c). As the House is
aware, Government have made re-
peated efforts, including the despatch
of a special representative, and con-
tinue to press for the equitable settle-
ment of assets left behind by Indians
expelled from Uganda. The Govern-
ment of Uganda, apart from some
‘general assurances against confiscat-
ion, have not yet enunciated their
pohgy in this regard. Government
are in constant touch with the Uganda
authorities through diplomatic chan-
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nels and would be prepared to send
a special representative if there are
favourable indications of a meaning.
ful outcome.

SHRI D .D, DESAI: Is the Govern-
ment aware of the proceedings of the
recent Seminar in New Delhi or-
ganized by the Institute of Constitu-
tional and Parliamentary Affairs
wherein it was stated that Indians
abroad are one of the most persecuted
people in the world? If so, does the
Government propose to institute some
sort of an inquiry or appoint a com-
mission to look into the problems in-
volved in this persecution after India
has become independent? We under-
stand, of course, upto 1950 Indians
were not persecuted but were wel-
comed. What has happened since
then and what remedial measures the
Government propose to take in this
direction?

SHRI SURENDRA PAL SINGH: The
hon. M2mber has raised a very wide
question regarding Indians overseas.
This question relates to the assets of
Indians left behind in Uganda. So,
strictly speaking, it does not arise out
of this.

But, In regard to the overall ques-
tion of Indians abroad, the House has
been kept informed from time to
time of the action taken by the Gov-
ernment of India to safeguard the
interests of Indian nationals abroad.
It is not fair on the part of the hon.
Membe- to say that Indians are heing
persecuted all over the world. Of
course, certain difficulties have arisen
in their way and in regard to these
difficulties. we have tried our very
best to help them. But there is no
such thing on the part of any foreign
Government to deliberately persecute
them or to drive them out.

SHRI D. D. DESAIL: I am not say-
ing that. I just repeated what was
said in a recent seminar organized by
the Institute of Constitutional and
Parliamentary Affairs wherein it was
stated that Indians abroad are one
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of the most persecuted people in the
world. I did not say that. It was at
the seminar where it was stated.

Anywhay, I would like the hon.
Minister to give us information re-
garding the total assets or inventory
of the assels left behind by Indians in
Uganda and what effective steps the
Government is taking to recover these
assets and prevent their expropriation.

SHRI SURENDRA PAL SINGH: We
have a rough estimate of the assets
left behind by Indians in Uganda. but
I would request the hon. Member not
to press me to give a reply. 1 would
not like to disclose the exact quantum
of the assets as it will not be in our
interest, nor will it be in the interest
of those who have left those assets
behind.

As regards the action taken by us
to get these assets repatriated, I have
already said in the main reply that we
have been in constant touch with the
Ugandan authorities, We have heen
told that there will be no confiscation
and compensation will be paid. But,
us to what would be the quautum of
compensation and the manner of its
payment, that has not yet been de-
cided. They are still waiting for the
completion of wvaluation and stock-
taking and when that work is com-
pleted, they will let us know as to
what compensation will be paid.

SHRI RAGHUNANDAN LAL
BHATIA: In view of the unhelpful
attitude of the Ugandan Government,
may I know from the hon. Minister
whether the Government consider
taking up the matter to the United
Nations to solve this problem?

SHRI SURENDRA PAL SINGH: We
have no intention to take it to the
United Nations as we believe in solv.
ing these matter on a bilateral basis.

SHRI D. P. JADEJA: May I know
whether the Government is aware
of the fact that there are several
Indians who have come from Uganda
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and are still unable to bring into
this country whatever little they have
been able to get out of that country?
May I know as to what steps have
been taken or proposed to be taken to
help these people?

SHRI SURENDRA PAL SINGIH:
There will be no difficulty in respect
of what they have got with them.
There may be difficulty in their way
for taking out some of those things
from Uganda, about which we are not
aware, and if there is anything we
can do in the matter we will certainly
do it.

Steel Plants in Public/Private sectors

*526. SHRI D. P. JADEJA: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) the number and names of
steel plants in India ip public and
private sectors;

(b) their annual capacity; and

(c) their annual production during
the last three years separately?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to
(c). A statement is laid on the Table
of the House.

Statement

There are five main steel plants in
the country, namely, Bhilai steel
plant, Durgapur steel plant, Rourkela
steel plant, Tata Iron and Steel Co.
Ltd. and Indian Iron and Steel Co.
Ltd Bhilai, Durgapur and Rourkela
are in the public sector whereas Tata
Iron and Steel Co. Ltd, is in the pri-
vate sector. The management of
Indian Iron and Steel Co. Ltd. was
taken over by the Government on
the 14th July, 1972.

The following table shows the
annual capacity and production of
steel ingots during 1969-70 to 1971-72
and the estimated production in
1972-73.

Production—Steel Ingots

(in ‘ooco tonnes)

Annual 1969-70 1970-71  1971-72 1972-73

capacity (estimated )
Bhilai . 2,500 1,357 1,940 1,953 2,120
Durgapur . 1,600 818 634 700 714
Rourkela 1,322 1,104 1,038 823 1,177
ToraL (HSL) . 5,900 3,781 3,612 3,476 4,011
TISCO. 2,000 1,708 1,715 1,708 1,710
IISCO 1,000 700 627 617 453

GraND ToOTAL 8,900

6,180 5,954 5,801 6,174
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SHRI D. P, JADEJA: He has not
given the figures for 1968-89. It 1s
clearly seen from the other figures
which have been given in the state-
ment that the production has been
steadily going down every year.
What steps are being taken to see
that these plants work at their full
capacities?

THE MINISTER OF STEEL AND
MINES(SHRI S. MOHAN KUMARA-
MANGALAM): 1 would request him
to read the figures a little more care-
fully. Productionwise it did go down
in those earlier yecars but it has
appreciably improved this vear.
Except in the case of Indian Iron,
the production as between 1970-71
and 1972-73 is more and the produc-
tion in HSL in 1972-73 is likely to
be a record compared to the previ-
ous year including 1969-70; of course
I do not «claim that it is entirely
satisfactory but this certainly indi-
cates that we are seeing improvement
in production trends in the coming
year. Regarding the various steps
taken, I do not want to repeat what 1
have said already over again. Steps
regarding improvement in main-
tenance has started vielding results.
These are like specialised repairs to
roke oven. alternative fuels to sup-
plement gas availability, vil firing in
certain furnaces to augument fuel
resources, speeding up capital and re-
pair programmes etc and we are
hopeful that the upward trend in
1972-73 will be further strengthened
as a result of all these factors.

SHRI D. P. JADEJA: You said
about the proposal for setting up new

plants. Where are these to be
located? By whom are they to be
started? With which foreign country

or countries are you collaborating in
this matter?

SHRI S. MOHAN KUMARAMAN-
GALAM: The House is aware of the
decision already taken to start special
steel plant in Salem and conventional
integrated stecel plant at Vishakapat-
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nam and Vijayanagaram, and about
these plants we have at present no
proposal for collaboration with any
other country. Regarding Salem, in
regard to the production of special
steel, some proposal is under consi-
deration about collaboration with
foreign country but a final decision
has yvet to be taken.

SHRI K. MALLANNA: Just now
the Minister stated about the starting
of the new plants. May I know when
they will reach the production stage?
What is their capacity after the
completion?

SHRI S, MOHAN KUMARA-
MANGALAM: It is not possible to
commit the Government to any speci-
fic date at the moment as to when
the new plants in Visakhapatnam
and Vijayanagar will reach the pro-
duction stage. The reason is that we
are yet finalising the decision on the
feasibility report but we expect it will
be somewhere in the region of 1979-90.
So far as the question of the size of
the plant ig concerned, the final deci-
sion is still to be taken on the capacity

of the blast furnace—whether it
should be 2000 cub. metre or 2700
cub. metre, As we hope it will be

2000 cub. metre the size of the plant
would be between 2.25 to 3.00 million
tonnes.

SHRI DINEN BHATTACHARYYA:
The figure given here about Durga-
pur is 1.6 million tonnes. My first
question is, who decided this capa-
city, and has the new energetic Steel
Minister made any objective study
whether it is at all possibl? tuo reach
1.6 million tonnes in Durgarur with
the existing plant and machinery?
Secondly, whether it is a fact that
the Durgapur Steel Employees Union
which is the recognised wunjon, sub-
mitted a memorandum with the Go-
vernment suggesting some ways and
means to augment the preduaction in
consultation with the workers? 1If so,
what is the reaction of the Minister?
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SHRI S. MOHAN KUMARAMAN-
GALAM: So far ag the determination
of the rated capacity of Durgapur is
concerned, the hon. Member is aware
that the original plant was to produce
1 million tonnes ingot steel, and when
the expansion was put there the
assessment made at that time, by the
consultants who were responsible for
supervising the expansion and those
who actually executed it, was
that expansion was adecuate to pro-
duce 1.6 million tonnes. But the
question of the achievable capacity
in all the three plants of Hindustan

Steel is now under examination, The
Action Committee of the Planning
Commission has alreadv :nformed

that certain balancing farilities need
to be installed in Bhilai and Rour-
kela to achieve the rated capacity of
25 million tonnes and 18 million
tonnes. So far as Durgapur is con-
cerned, the Action Ccmmittee has not
yvet examined the poasition. In any
case this would imply that the
achievable capacily at present would
be lower than the rated caracity.

So we are examining in depth what
is the real achicvable capacity in all
the three plants and what are the
balancing facilities that should be in-
stalled in order to take the achiev-
able capacity up to the rated capa-
city.

SHRI DINESH CHANDRA GO-
SWAMI: The Minister has suggested
various steps for improving the pro-
duction of steel. Is it ncl a fact that
one of the reasons for our dismal
performance is the lack of accounta-
bility of the management to perfor-
mance, and if so, what steps do” Go-
vernment propose to take to make
these persons accountable to the
public undertakings?

SHRI S. MOHAN KUMARAMAN-
GALAM: I do not *hink, with all
respect to the hon. member. that so
far as the two years that have passed
by are concerned, wer can charge
HSL with not being as it were,
accountable for vhat they hava flone.
On the contrary, ceriain administra-
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tive reorganisation has taken pla~e on
the basis of accountability and the
improvements that have been regis-
tered are such that they ore giving
us confidence that we can go forward
in the coming vears.

SHRI S. M. BANERJEE: It is
heartening to read the statement that
out of five stee! plants, four ure in
the public sector with the exception
of TISCO. I would !ike to know
when in the l!avear interests of the
country TISCO is likely to be taken
over or nationalised.

SHRI S. MOHAN KUMARAMAN-
GALAM: Government at present has
no plan to take over the Tata Iron
and Steel Conrpany.

i &1 IATIA

*527. st fma waAe mwe
«a1 geqra W1 W WA ag Fan #F
Fo w4 fF o

(%) 1971
JeqTz gHT; ®R

¥ arm w1 fEaam

(&) 1973-74 # @ &1 faa
IR EF A1 s 2 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
The production of copper metal in
the country during 1971 was 8533
tonnes.

(b) The estimated
copper metal during
20,000 tonnes.

production of
1973-T4 is

ot fra gw el e
e, 39 ¥ Og 9 FL qgq
sawar & fF aid &1 garew wT ge
¥ o mfus 9 o T & 1 & HAY ST
¥ WA wTgen g f 5w Swme afg
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F 5% a9 | I9F X Q@ §; WK
T TX &THAT w1 SAA w At fawe
FEA & s ?

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMA-
RAMANGALAM): The steps we are
taking for increasing production are
really of two kinds. One is that we
are not merely using the flash smel-
ter at Ghatsila in the Indian Copper
Complex but we have also brought
into operation the old reverberatory
furnace, and therefore, the capacity
for smelting in Ghatsila has substan-
tially increased. Secondly, we are
expecting this vear to be able to
bring the Khetri copper concentrator
into production and we will use the
concentrates from Khetri to smelt
them in the smelter in Ghatsila.
That is the basis for our assessment
that we hope to go up to 20,000
tonnes,

st fora wwTCqER o W wA
St TAT TF AT AT FT FAT KL F
Im H o # T A g
¥ 4T 3| FT AT T AT (O FLAA 7

SHRI S. MOHAN KUMARAMAN-
GALAM: I am glad that the hon.
Member has put another question. It
is a very substantial gap. Even when
they reach the figure of 20,000, the
need total is in the region of a lakh.
But I will give it to him afterwards.

SHRI D. D. DESAl: Would the
hon, Minister be in a position to give
information regarding the present
status of Khetri, beause the plans
have been revised and you say that
only the concentrate would be operat-
ed there and the smelter part of it
would be at Ghatisala. May I know
the revised capacity of it and what
will be the investment in it?

SHRI S. MOHAN KUMARAMAN-
GALAM: The regular production of
copper metal in Khetri will start in
the year 1974-75 with the commission-
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ing of the smelter. But, during
1973-74, as I mentioned in my ans-
wer to the previous question, when
the concentrator plant at  Khetri
would come into operation, we ex-
pect the concentrates adequate to
produce 8,000 tonnes of copper metal
to be taken from Khetri to Ghatsila
to be smelted there. I do not think
that the progress new being made in
Khetri is unsatisfactory.

Daily wage workers employed in mili-
tary farms/military engineering ser-
vice /ordnance installations

*528. SHRI HUKAM CHAND
KACHWAI: Will the Minister of
DEFENCE be pleased to state:

(a) the number of workers who
have been emploved at daily rates of
wages in Military Farms, M.E.S. and
Ordnance Installations and since how
long;

(b) whether most of the workers
have come to complete 5 to 15 years
of regular service at daily rates in 1
Corps OM.C. and Military Farms;
and

(c) if so, whether Government
propose to bring them at regular
establishment?

THE DEPUTY MINISTER IN THE

MINISTRY OF DEFENCE (SHRI
J. B. PATNAIK): (a) to (c¢). The
requisite information is. RQeing col-

lected .and will be laid'on the Table
of the House

sl FER W weMT . WeEw
e, Tw wgy & @ ¥ fe e
Y TgN TF YA TOT TAT, FTHTT HY
21 fe #1 qwg fear mv afew fex
WY IOT a7 o7 @ ¢ AAHTD TR
TR E ) FTHER R 99 97 TH K
grgw § StAETQ WM oasa § e
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AATA FTEH N 1 AAA HT TATH
fear am @r &

QA9 AT : FT A3 AT H
oot a1 FafAy 3T w1 mEAr ¢ A
"ged, gaa W Afwr |

SHRI J. B, PATNAIK: There are
a large number of installations and
organisations, and naturally it will
take some time to get the informa-
tion collected. As and when they are
collected, it will be laid on the Table
cf the House.

Loss of Defence Production in
Ordnance Factories of UP. due to
Power Cut

*529. SHRI S. M. BANERIJEE:
Will the Minister of DEFENCE be
pleased to state:

(a) whether there is 3 considerable
loss of the Defence production in the
various Ordnance Factories in U.P.
including Kanpur due to power cut;

(b) whether representations have
been made to the Ministry for res-
toration of power cut in the larger in-
terest of Defence production; and

(c) if so, whether this question has
been taken up with the Chief Min-
ister of UP.?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY F DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a)
There has been some loss of produc-
tion in the Ordnance Factories in
U.P. due to Power Cut particularly
in the Engineering Factories located
in Kanpur.

(b) and (¢). Yes Sir. Power cut
was extended to the Ordnance Fac-
tories by the U.P. Government vide
a U.P. Government Gazette Notifica-
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tion No. 570 dated 8th February, 1973
which restricted the Power supply to
15 hours a day. Subsequently, in the
last week of February, U.P. Govern-
ment imposed further Cuts with
effect from 27th February, 1973 reduc-
ing power supply to 9 hours a day
to the Ordnance Factories, so as to
make power available for Rabi Irri-
gation and Cold Storages. The ques-
tion of exemption of the Ordnance
Factories from the scope of the Power
Cut was taken up by this Ministry
with the UP. Government officials
and also with the Chief Minister,
U.P. Power supply has since been
partially restored to the Ordnance
Factories for 15 hours a day.

SHRI S. M. BANERJEE: These
defence establishments and especially
the four ordinance factories in Kan-
pur—and another factory is in the offi-
ing there—are manufacturing highly
sophisticated weapons which are
needed for our army, I would like
to know whether it is a fact that this
matter was brought to the notice of
the Uttar Pradesh Government and
that in spite of this fact, they have
given only 15 hours, while previouslv
they had reduced it from 15 to 9
hours. What was the reaction of the
U. P. Government? Are they likely
to restore it to normalcy?

SHRI VIDYA CHARAN SHUKLA:
This matter was brought to the notice
of the U.P. Government and as a re-
sult of that, as [ indicated in my ans-
wer, they had restored the power
cut. Now we are getting power for
fifteen hours a day. We have further
requested them to make this 16 hours
from 15 hours so that we can work
at least two shifts of eight hours in
our factories and this request is under
their consideration and we hope to

have a favourable response from
them.
SHRI S. M. BANERJEE: Is the

hon. Minister aware that the work-
ing hours instead of starting from
7.30 or 8, had been fixed from 5 A M.
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and people are coming from far off
places and they have to get up as
early as 3 AM. There have been
many reports of this? May I know
whether the working hours for the
factories will be so arranged as to
avoid inconvenience to these workers?

SHRI VIDYA CHARAN SHUKLA:
That is normally done. Here the
main question is about reduction in
electric power; in order to see that
electricity is properly distributed, the
question of peak load, etc. will have
to be taken into account so that the
factories get the requisite power.
The main question here is one of
peak capacity of the electricity gene-
rating plants, etc. and the working
hours of the factories will have to be
adjusted according to that, even
though I entirely agree with the hon.
Member that it causes some hardship
to the workers. In the present cir-
cumstances, I do not think we can
avoid it

SEHRI AMRIT NAHATA: May I
know whether the Government while
presenting its case to the U.P. Gov-
ernment mentioned it to them that
while ordnance factories were being
starved of power, the HINDALCO was
not subject to any power cut and
that too in the name of national re-
quirement?

SHRI VIDYA CHARAN SHUKLA:
We are real'y concerned with our own
power :upply and we did not go be-
yvond our own reqguirements as far as
this particular question is concerned.

st Fefeg ATOgw qf¥: AT HET
TERT # T A W arwra § fE
T dYo mrAHz §8 fefigaa gedfery-
#dza wt ¢fw T 7 w9 qr faoelt 2
@ 2 A 9 ¥ a fesmm A oty
# 1 ad s dEw g, A
RN E? wrTEEat i
IAT TR { AWEFR wwAT T
miart ®Y Wi ?
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MR. SPEAKER: He has given infor-
mation; that is all

Opening of more Sainik Schools

*530. PROF. NARAIN CHAND
PARASHAR:
SHRI ONKAR LAL BERWA:

Will the Minister of DEFENCE bLe
pleased to state:

(a) whether there are any Stales in
the country which do not have any
Sainik School;

(b) if so, the names of such Slates
and whethe: the Governments of these
States have approached the Central
Government for opening of Sainik
Schools in each case. and

t¢) 1if so. the decision of the Centiral
Government on these requests?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MIN-
ISTRY OF DEFENCE (SHR! VIDYA
CHARAN SHUKLA): (a) to (¢c). A
Statement is placed on the Table of
the House.

STATEMENT

Sainik Schools have been establish-
ed in each of the States of the Indian
Union excepting the States of Hima-
chal Pradesh, Nagaland, Tripura and
Meghalaya and the Union Terrltories.
The boys from these States and Union
Territories are entitled to admission in
Sainik Schools situated near their
States. The boys from achal Pra-
desh are admitted to Sainik School,
Kapurthala and boys from Meghalaya
are admitted to Sainik School Goal-
para. The candidates from Nagaland.
Tripura and the Union Territories of
Arunachal Pradesh and Mizoram are
entitled to admission in Sainik School,
Imphal.

Recently, a request has been receiv-
ed from the Government of Himachal
Pradesh for opening a Sainik School.
A committee has been set up by the
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Stute Government for seleclion of a
suitable site for starting a Sainik
School. Final decision would be taken
on reczipt of the report from the
State Government regarding the selec-
tion of the site,

PROF. NARAIN CHAND PARA-
SHAR: The statement says that the
State Government had appointed a
commiltee but that it has not yet sub-
mitted its report. But according to
a news item the Committee has sub-
mitted its report and Surajpur Tira
in Hamirpur district has been recom-
mended as a site for the opening of the
Suinik School. May 1 know if there
has been anv further communication
from the State Government?

SHRI VIDYA CHARAN SHUKLA:
According to our latest information,
[ have laid this statement on the
Table of the House. But since the
hon. Member has brought this matter
to our notice. I shall again check up
if the report has been received; and if
so. we shall take further action on it

FROF. NARAIN CHAND PARA-
SHAR: Is the Ministry of Defence
coneidering a proposal to appoint a
committee to go into the conditions
prevailing in the existing Sainik
Schools so that the new Sainik Schools
which are Leing opened are given the
henefit of this committee’'s advice re-
parding recruitment of teachers, etc.

SHRI VIDYA CHARAN SHUKLA:
The high leve. committee which bas
been appointed is doing the work.

ot mrewsE 7 & wnwed AA
7z AT Agar § R # avwe &
faarile @y fawa ot ¢ f ot 3w
¥ qEqd AIw @ & I F wgel A
feefl &1 wAww @ o @l )
Ay & fay fear ama?

it faerr wrow g IE 9T AN
F FE w=oT W= 7 foe g WEw
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Ig I §IF g% & | WL 1 g@v
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st fifr fom @ 99 sgaw
qrT oW E

oft st T & a7 wg @ ar
f wre T ATET AT AT F WA
g 5 ox W i ww a@e @
HTAEAT § WX I® H) AT
earfaa fear o & gw 9w 9% W=
faare w4t )
SHRI JYOTIRMOY BOSU: Will the
hon. Minister kindly tell us as to
whether the quantum or value of the

diet money that was fixed vears ago
has been altered?
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MR. SPEAKER: The question is re-
garding opening of a Sainik School
and not about the diet money.

SHRI JYOTIRMOY BOSU: I am
only wanting to know whether there
is any alteration made in the value of
the diet money.

MR. SPEAKER: For that you put a
separate guestion. Now, Shri Shankar
Dayal Singh. How is it that vou are
able to get up to put vour supple
mentary on all the questions?

SHRI SHANKAR DAYAL SINGH: ]
am not getting the chance.

MR. SPEAKER: Since you are
interested in putting questions I am
now vielding to you. Now, you may
please put your question.

st siwT qum fag : 91 =A @A
T AFE I oqAT T E W
frgre &1 fra dfas = 2 om
w7 faws =7 At 7 T91 2. e Afaw
FHA AT AR § A0 A1 I F WA
FFr 7 wwe gan ar fadar dfaw
A FT T4 FT AT | TAT WA qgI
A FTHT IA 124G qF L

st faar wTor e & AT
¥ waw T ATEIC FATar § 0 F IF
F1 A T A fgearean | ATAE
g A A1 FF § IAE A¢ A EH
IT F T w4T | F IOAE wXar g
& 37 % 9918 ¥ W g9 A1 F qw
¥ 73 wAA FA T L )

SHRI NAWAL KISHORE SINHA:Is
there any proposal under considera.
tion to increase the number of seats
in the existing Sainik Schools in the
country? If not, why not?

SHRI VIDYA CHARAN SHUKLA:
At present there is no such proposal
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WRITTEN ANSWERS TO
QUESTIONS

E.P.F. outstanding in Gujarat

*323. SHR] ARVIND M. PATEL:
SHRI VEKARIA:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether a larpe amount of
Employees Provident Fund is outstand-
irg with various industries in Gujarat;
and

(b) if so., the steps taken by Govern-
ment to realise that amount?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) and (b). A
statement giving the required infor-
mation is laid on the Table of the
Sabha.
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STATEMENT

The Employees Provident Fund
authorities have reported as under:—

(a) The amount of provident fund
contributions and administrative
charges oulstanding from various in-
dustries in Gujarat region as on
31-12-1972 stood at Rs, 63.59 lakhs.

(b) The following steps are gener-
ally taken against the un exempled
establishments which default in the
pavment of dues:—

(i} Prosecution is launched under
seclion 14 of the Employees'
Provident Funds and Family
Pension Fund Act, 1952,

Revenue recovery proceedings
are initiated under section 8
of the Employees’ Provident
Funds and Family Pension
Fund Act, 1952.

(i1)

{iii) In suitable cases, complaints
are filed with the Police/
Courts under section 406/409
of the Indian Penal Code.

The default is brought to the
nolice of the Employers’ and
the Workers" Organisations
inc'uding the Trade Unions.

(iv)

«(v) Penal damages are levied
under section 14-B of the Em-
ployees’ Provident Funds and
Family Pension Fund Act,
1952.

In some cases, the establish-
ments are afforded a chance
to pay the dues in suitable
instalmentg subject to pro-
duction of adequate guaraniee,
surety ete.

(vi)

In the case of Textile Mills
which have gone into liquida-
tioin, reconstruction schemes
are examined on merits.

41 LS—2.

(vii)
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Work-charged staff in construction
circle of Dandakaranya Project

*524. SHRI ANADI CHARAN DAS:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether the work-charged staff
in the construction circle of the Danda-~
karanya Project have been served with
notice of retrenchment though the
estimates have not been completed and
funds are available against the esti-
mates:

(b) whether only the work-charged
staff are served with notice of re-
trenchment or other staff engaged in
the execution and supervision of the
work against the estimates are also
made surplus; and

(c) whether workers on daily wages
are engaged in place of work-charged
slaff retrenched?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) Accordirg to
the information made available by the
Dandakaranya Project Administration,
all the estimates have not been com-
pleted but the available funds are in-
adequate to retain the services of all
work-charged staff. So some of the
junior emplovees of work-charged
establishment have been served with
retrenchment notices, but these have
been stayed at present til' 30-4-1973,
Efforts are being made to avoid re-
trenchment.

(b) No other category of staff ex-
cept the work-charged gstaff, has been
served with retrenchment notices.

(c) No, Sir.

New Distribution Policy of Steel in
country

*531. SHRI NAWAL KISHORE
SHARMA: Will the Minisler of STEEL
AND MINES be pleased to state:
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(a) whether Government are con-
sidering to devise a new distribution
policy of steel in the country;

(b) it so, when the Sindhu Commit-
tee appointed by Government in this
regard, is expected to submit its re-
port: and

(c) the estimated increase in steel
production during 1973-74 in  the
country?

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGAI.ANM): (a) While the present
distr:bution svstem has worked reason-
ably satisfactorily in assuring timely
and planned supplies of steel to im-
portant consuming sectors, Govern-
ment considered that it would be of
advantage generally to review the
working of the present distribution
svstem and to suggest modifications.
if ar~. to improve its working, Ac-
corcdingly. a study group under the
chairmanship of Shri S. S. Sindhu was
constituted.

(by This study group has submitted
its report on March 20, 1973.

(c) The estimated increase in pro-
duction of steel during 1973-74 will be
about 1.8 million tonnes, over the esti-
mated production in 1972-73.

Take over of Madras Aluminium
Company

*532. SHRI VARKEY GEORGE: wWill
the Minister of STEEL AND MINES
be pleased to state:

(a) whether Madras Aluminium
Company has heen considered to be
taken over by Government: and

(b) if so, the steps taken by Gov-
ernment in this regard?

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM): (a) and (b). The
proposal of the Tamil Nadu Govern-
ment to take over the management,
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pending nationalisation ol the Madras
Aluminium Company, has been for-
warded to the Government of India
by the State Government along with
the draft Madras Aluminium Company
(Taking Over of Management) Bill,
1973. The proposal is presently under
consideration of the Government,

Investigation into activities of Black
December group

*533. SHRI SAMAR GUHA:
SHRI R. S. PANDEY:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a}) whether the violent activity of
the 'Black December’ against the
Indian High Commission in London
was an isolated incident;

(b)  whether threat against the
Indian H:gh Commissioner in Bangla-
desh and other reports of threat
against Indian leaders are mere hoax
or are being conducted by any orga-
nised body; and

(¢) the particulars about the orga-
nisation and activities of the ‘Black
December’?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL
SINGH): (a) So far as we are aware
the raid on our High Commission in
London was an isolated incident.

(by There is no information that
the anonymous threats against the
Indian High Commissioner in Bangla
Desh is being conducted by any orga-
nised body.

(¢) ‘Black December'—this term was
for the first time mentioned by an
anonymous caller, who telephoned a
local news agency in London that the
raid on our High Commission in
London was carried out by a group
called 'Black December’. Intensive en-
quiries by the Security agencieg in the
UK., produced no evidence relating to
the existence of such an organisation.
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Progress of Aluminium Project at
Ratnagiri

*535. SHR1 SHANKERRAO
SAVANT:

SHRI S. L. PEJE:

Will the Minister of STEEL AND

MINES be pleased to state:

(a) whether the erection of an a_lu-
minium plant at Ratnagiri is lagging

behind schedule;

(b) how much amouni has
tpent so far on this project; and
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{c) what co-operation has been
given by the Maharashtra State Gov-
ernment and by the Maharashtra In-
dustrial Development Corporation so
far to speed up the Project?

THE MINISTER OF STEEL. AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM): a() Yes; due to cer-
tain transportation difficulties relating
to the Ratnagiri Project, Government
have not yet sanctioned the final cost
estimates.

(b) Rs. 137 lakhs on preliminary
expenses, preparation of detailed Pro-
ject Reports, acquisition of land ete.

(c) The Maharashtra State Gowvern-
ment have agreed to:—

(i) To take up and complete the
work on the Bombay-Ratna-
giri road by mid-1975 for the
movement of construction
materials and to improve the
Kolhapur-Ratnagiri road by
1976 for the movement of pro-
duction materials and finished
goods;

(ii) supply requisite quantum of
electric power for the Plant
and the Mines on a long term
basis; and

(iii) grant mining losses for the
required bauxite areas.

The Maharashtra Industrial Develop-
ment Corporation have agreed to:—

(i) supply required quantity of
water;

(ii) acquire 1075 acres of land for
the plant and the township
area; and

(iii) undertake certain surveys and
soil exploration on behalf of
Bharat Aluminium Company.
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Supply of Steel to H.E.C., Ranchi by
private companies

*537. KUMARI KAMLA KUMARI:
Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) whether the attention of Govern-
men! has been drawn towards the re-
port ‘anpearing in ‘Saptahik Haldhar
a weekly published from Daltanganj
(Bihar) dated the 22nd February, 1973
regarding the supply of steel to ILE.C,,
Ranchi by the private companies; and

(bY if so. the steps taken by Gov-
ernment to check these irregularities?

THE MINISTER OF HEAVY IN-
DUSTRY (SHRI T. A. PAI): (a) Yes,
Sir. The Press report contained an
allegation that a considerable part of
steel scrap generated by the Heavy
Machine Building Plant of the Cor-
poration is not used in its Foundry
Forge Plant, but is auctioned to some
private parties who supply the same
malerial at a higher price to Heavy
Engineering Corporation for their use,

b)Y A commillee of senior officers of
Heavy Engineering Corporation with
the General Manager, F.FP. as its
chairman conducted an enquiry into
the above allegation. The committee
came to the conclusion that the allega.
tion was baseless.
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Work to be taken up by Mazagaon
Dock Limited

*539. SHRI VAYALAR RAVI: Wil
the Minister of DEFENCE be pleased
to state:

(a) the main features of the deve-
lopment works the Mazagaon Dock
Limited propese to take up during the
Yyear 18973-74; and

(b) what are the new items of ship
repair work and ship construction the
company propose to take up in the
immediate future and a brief outline
thereot?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MIN-
ISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA): (a) A proposal
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for the acquisition of additional land
in the vicinity of Mazagaon Dock Ltd.
to meet its increasing requirements is
at present under Gowvernment's con-
sideration.

(by The activities of Mazagaon Dock
Ltd. in the field of ship repair work
are already of a comprehensive nature
and it is intended to increase the
volume of work in this field as much
as possible. As regards ship-construc-
tion. the Company is at present engag-
ed on the building of Leander Class
Frigates for the Navy., a luxury Pas-
senger-cum-Cargo Liner for the Ship-
ping Corporation of India and some
Dredgers and Barges. New items of
ship construction work to be taken up
in the immediate future will include
two Dredgers and some ore carrying
Barges. A proposal for indigenous
construction of Patrol Craft for the
Navy at Mazagaon Dock Ltd. is also
under consideration,

Production of Coal by Erstwhile
owners of Non-Coking Coal Mines

+540. SHRI C. K. CHANDRAFPPAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the erstwhile owners of
the non-coking coal mines were not
giving the Government the exact
quantum of their production, with a
view to deprive the gist of royalty,
sales tax and cess;

(b) whether the attention of Gov-
ernment has heen drawn to a report
appeared in Financial Express, Bombay
dated the 3rd March, 1973 captioned
sunreported coal output detected”
which gives facts about this;

(c) what is approximately the esti-
mated loss to the Government due to

this; and
(d) whether Government intend to

take any step against those who are
responsible for this?

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
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MANGALAM): (a) A comparison of
the reported production figures before
and after the take over indicates a
strong possibility of production of coal
having been under-reported in the past
by the erstwhile owners of non-coking
coal mines. f

(b) Yes, Sir.

(c) It is not possible to estimate
the approximate loss to Government
due to such under reporting.

(d) Unless specific cases of under
reporting are established with ade-
quate proof, no action can be initiated
against the erstwhile owners of such
coal mines.

Supply of tin plates to tin can
manafacturing uonits

5128, SHRI K. SURYANARAYANA:
Will the Minister of STEEL AND

MINES be pleased to refer to the reply .

given to Unstarred Question No. 5250
dated the 21st December, 1972, regard-
ing supply of tin plates to tin can
manufacturing units and state:

(a) whether the information asked
for has since been collected; and

(b) if so, whether it will be laid
on the Table?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). Complete information is still
awaited and the same will be lald on
the table of House as soon as it is
received.

Rehabilitation eof War-hit Villagers

5130. SHRI VASANT SATHE: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether Government's attention
has been Jdrawn to the news report
under the caption ‘War-hit Villagers
yet to be rehabilitated’ in Times of
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India dated the 26th February, 1973;
and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) and (b). Yes,
Sir. In this connection, it may be
stated that the Central Government
has authorised the Governments of
border States, including Punjab, {o
incur expenditure on the provision of
relief and rehabilitation assistance to
the persons displaced from the areas
affected by the last hostilities with
Pakistan and the expenditure go in-
curred is fully re-imbursable by the
Central Government. To ensure speedy
and satisfactory disbursement of re-
lief/rehabilitation benefits to the dis-
placed persons, the Ceniral Govern-
ment has so far released an ‘on ac-
count' amount of Rs. 15 crores to the
Punjab Government,

Having regard to the special re-
quirements of the displaced persons
in the areas vacated by the Pakistani
Forces, the Central Government, had
advised the Punjab Government to
formulate special schemes for the
resettlement and re-construction of
these areas, which may stipulate pro-
vision of more liberal common facili-
ties in those villages. The Punjab
Government had. accordingly forward-
ed certain special schmese to this De-
partment covering the:
utility

(i) restoration of public

services;
(ii) installation of hand-pumps;

(iii) increase in the scale for agri-
cultural inputs:;

{iv) increase in the scale of grant/
loan for repair and re-con-
struction of destroved and da-
maged buildings;

(v) increase in the scale of ro-
seltiement grant; and
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(vi) free tractorisation of land.

These schemes have heen examined
and substantially agreed to and sanc-
tions invelving an expenditure, of
about Rs. 4.00 crores have been issued.
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Demand for judicial enqguiry regarding
alleged suicide committed by Studeants
of LTI of HAL. Sunabeda (Orissa)

5132. SHRI R. V. BADE: Will the
Minister of DEFENCE be pleased to
state:

(a) whether two students of the
I.T.I. of the Hindustan Aeronautics
Limited, Sunabeda in the District of
Koraput in Orissa had committed sui-
cide due to torture by the Chief Ad-
ministrative Officer of H.A.L. which
the deceased students had writlen in
the letler left behind;

(b) if so, whether there was a
strong demand from the public for a
judicial inguiry into the matter; and

(c) if so, what action was taken
against the Officer responsible for the
death of the students; and whether any
compensation was paid to the parents
of the deceased?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MIN-
ISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA): (a) Two ex-
apprentice trainees of Koraput Divi-
sion committed suicide at Nowrang-
pur about 50 miles from Sunabeda in
May, 1971. These trainees were not
with H.A L. after March, 1971. They
were in private employment at the
time of death. They were not sub-
jected to any torture by tHe Chief
Administrative Officer of H.A.L,

S

(by No Sir. However, it iz under-
stood that the State Government
ordered an enquiry to be conducted by
the Revenue Divisional Commissioner,
Berhampur., H.AL. has not received
any report from the State Govern-
ment.

(c) Since thev were not H.ALL. em-
ployees. payment of compensation to
ihe parents of the deceased by ELA.L.
did not arlse.
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Repatriation of seamen and passengers
of ships captured during Indo-Pak war

5133. SHRI SUKHDEQ PRASAD
VERMA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether an agreement has been
reached between India and Pakistan
for the repatriation of seamen and
passengers of ships captured during
the December, 1971 war;

(b) the number of persons repatri-
ated from each side;

(¢) whether some Bengalis are also
included in the list to be repatriated
to Pakistan; and

(d) if so. whether their consents
were obtained and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) and (b). Governments of India
and Pakistan have recently exchanged
79 Indian merchant seamen in Pakis-
tan's custody with 101 Pakistani mer-
chant seamen and 152 passengers in
Indian custody captured from Pakis-
tani merchant vessels apprehended on
the High seas by the Indian Navy
during the December 1971 Conflict.
These Pakistani seamen and passen-
gers did not fall within the purview
of the Joint Command of Indo-
Bangladesh forces in the Eastern
Sector.

(c) No. Sir.
(d) Does not arise.
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Status-wise break-up of Indian
Misslen Abroad

5135. SHRI VAYALAR RAVI. Will
the Minister of EXTERNAL AFFAIRS
be pleased to state the total number
of Indian Missions abroad with Status-
wise break-up?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
There are, at present, 117 Indian resi-
dent Missions abroad. Their status-
wise break up is as under.—

Embassies 68
High Commissions 19

Assistant High

Commissions 3
Commissions 2
Other Missions 3
Consulates General 13
Consulates 7
Vice Consulates 1
Trade Commissions 1

India’'s diplomatic relations with other
Countries

5136. SHRI VAYALAR RAVI: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state the names of
countries with which India has still
no diplomatic relations and the coun-
tries with which India propose to
establish diplomatic relations in the
immediate future?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
India does not have diplomatic rela-
tions with the following countries:

Republie, Chad,
Republic, Democratic Peo-

Central African

Dominican
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ple’s Republic of Korea, El Salvador,
Equatorial Guinea, Honduras, Haiti,
Israel, Niger, Pakistan, Portugal, Re-
public of Korea, Republic of Vietnam
and Republic of South Africa.

There is no proposal at the moment
1o establish diplomatic relations with

any of the above countries in the im-
mediate future.

‘Total Installed Capacity of Heavy
Electrical Engineering Industries

5137. SHRI VAYALAR RAVI: will
the Minister of HEAVY INDUSTRY
be pleased to state;

(a) the total installed capacity of

heavy electrical engineering indus-
tries in India and the actual produc-

tion during the year 1972-73;

(b) the putlic and private sector-
wise breap-up of the installed capa-
cily and actual production: and

(c) a brief outline of the new pro-
posals for the expansion and improve-
ment of the existing firms?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) to (c). There are two major
public sector undertakings, viz. Bharat
Heavy Electricals Limited and Heavy
Electricals (India) Limited, Bhopal
which are engaged in the manufacture
of electrical goods. The
capacity of the various units of these
PSU's and the production from each

installed
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during the year 1972-73 is as follows:

(i) Heavy Electricals (India) Limited, Bhopal. Total Production
Installed (1972-73);
capacity (estimated

value in ;
crores).
(a) Circuit Breakers 2400 Nos. )
(b) Isolating Switch . 5 154 5 |
(c) Switchgerar & Controlgear. 1943 5
(d) Power Transformers 3000 MVA
(e¢) Welding Transformers . 200 Nos.
(f) CTS & PTS . : 400 "
(g) Traction Equipments; 5 200
L 50-16 Crores
(h) Capacitors . . . . . . 160000 KVA approx.
(Gross value,)
(i) Traction Machines & Industrial Motors 1565 Nos.
() Turbo Sets joo MW
7k) Nuclear Turbines . one of
235 MW
(1) Hvdro Sets . 6
of average
capacity
between
60 MW,
J
(ii) Bharat Heavy Electricals Limited, Hardwar
(a) Motors & Generators 515 MW
(b) Turbosets . 1500 MW
(c) Hydrosets . . 10 of 88- 02 Crores
Capacity approx.
between 60 (Gross
MW and 100 Value)

(iii) Bharat Heavy Electricals Limited, Hyderabad

(a) A.B. Circuit Breakers 36 Nos.
(b) M.O. Circuit Breakers 600 Nos.
(c) Turbosets . . . . . goo MW,

(iv) Bharat Heavy Electricals Limited Tiruchy

(a) Boilers 20000 TONS

of Boiler House

equipment
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Apart from the above there are
other heavy electrical engineering in-
dustries both in the public and private
sector which manufacture electrical
goods. The break up of the total in-
stalled capacity and the production
during 1972-73 in respect of such in-
-dustries is given below:—

Instaiicd  Proauction
capacity
(Rs. lakhs)
Puhlic Sector 2651 1641
Private Sector 15537 7676
18188 9317

Since the year 1972-73 has not yet
rome to a close, the figures of produc-
tion are provisional.

Certain units, both in Public and
Private Secctlor, have been recently
granied enhanced capacities based in
most cases in the Private Sector on
fuller wutilisation of their installed
capacities. Assistance is also being
given to these units for implementing
the additional capacities granted to
them. which will result in increased
production and better utilisation of
plant and machinery.

Mal-administration in H.E.C., Ranchi

5138. SHRI G. Y. KRISHNAN: Will
the Minister of HEAVY INDUSTRY
be pleased to stale:

(a) whether Heavy Engineering Cor-
poration, the 215-crore Government °.£
India undertaking at Ranchi, has been
suffering from top heavy administra-
tion, irregularities and other methods
which are beyond control;

(b) if so, whether any enquiry has
been conducted in this regard; and

(¢y if =o, the findings thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
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(SHRI SIDDHESHWAR PRASAD):
(a) No, Sir. It would not be correct
to say that HEC has been suffering
from a top heavy administration and
that the problems with which it has
been confronted are beyond control.

(b) In May/June, 1972, the Action
Commitiee constituted by Government
examined the working of HEC.

(c) The main recommendations of
the Action Committee relate to re-
organisation of management, improve-
ment in industrial relations, improve-
ment in the order book position and
introduction of an incentive scheme.

Mis-use of Transport in Many Group
of Camps

5139. SHRI R. V. BADE: Will the
Minister of LABOUR AND REHABI-
LITATION be pleaseq to state:

(a) whether any allotted Gowvern-
ment vehicle in the name of a high
officer in Mana Camp runs at least
twice in a day from his residence to
market for his personal marketing: if
s0, the rate of payment to Govern-
ment; and

(b) whether the wvehicles of other
camps under Mana Group cf camps
run at Mana Proper upto 11 to 12 P.M.
at night daily; if so, the reasons there-
for?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) No, Sir. The
question of making any payment does
not, therefore, arise.

(by No, Sir. However, as Mana-
bhata, Nowagaon, Kendri and Baroda-
bhata camps in the Mana Group of
Transit Centres are not connected
with the main Mana Camp by tele-
phone, the vehicles are occasionally
used for bringing urgent and important
messages from thesg camps. Besides.
the vehicles of other camps are at
times used for bringing the patients to
Mana Camp hospital at night as well
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as for emergent work in conneclion
with reception and movements of fami-
lies of the Mana Group of Transit
Centres to the rehabilitution sites in
other States.

Subsidised Ration to Refugees in Mana
Camp

5140. SHRI R. V. BADE: Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether all migrants including
returnce families of Bangladesh in
Mang Camp are getting substituted
ration; and

(b) if not. the reasons therefo:?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) All migrants
who came to India between 1-1-1864 to
25-3-1971, except those who had des-
erted from the camps and rehabilita-
tion sites in India in the wake of the
liberation of Bangladesh and have
since been re-admitted to Mana
Camp, are getting subsidised ration.

{b) The principal consideration for
denying subsidised ration to the retur-
nee migrants from Bangladesh is
that they had deserted without notice
after having mis-used or rejected the
relief and rehabilitation opportunities
offered to them in India.

Production of Agro Industrial Develop-
ment Corporation Bihar

5141. KUMARI KAMLA KUMARI:
Will the Minister of HEAVY INDUST-
RY be pleased to state:

(a) whethen the Tractors Industry
will start production in 1975 and if
not, the year of starting manufacture
of tractors from the industry licence
which have been given to Agro Indus-
tries Development Corporation of
Blhar; and

(b) the location of the said indus-
try and the number of persons  e€x-
pected to get employment and the to-
ta] number of tractors to be manufa-
ctured In one year?
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1HE DEPUTY MINISTER IN THE
MINISTRY OF HHAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) and (b). The proposal of the Bihar
State Agro-Industries Corporation for
the establishment of a factory in
Samastipur or Futwah for the manu-
facture of tractors is still under consi-
deration. No licence has so far been
granted to the Corporation. The pro-
posal envisages a capacity of 10,000
tractors per annum. No indication has
been given about the employment
potential.

Expenditure of Indian High Commis-
sion in U. K.

5142. SBHRI HUKAM CHAND KAC-
NATHA REDDY): (a) All migrants
NAL AFFAIRS be pleasej to state:

(a) the total amount of expenditu-
re incurred on the High Commissioner
and the High Commission of India in
Britain during the financial year
1971-72;

(b) whether the expenditure is in-
creasing year by year; and

(¢) it so, the action being takzn
by Government to decrease the en-
hancing expenditure?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) The expenditure on
High Commissioner was Rs. 1.77 lakhs
and the expenditure on High Com-
mission of India in Britain was Rs.
146.76 lakhs.

(b) There is mp increase in thg ex-
penditure on High Commissioner.
There is however, an increase of Rs.
17.69 lakhs on the High Commission
in Britain which comes to about 1:1._'?
per cent as compared lo the expendi-
ture for 197M-71.

(c) As far as the expenditure on
High Commissioner is concerned the
question of taking any actlon to re-
duce it does not arise.

In regard to the expenditure on
High Commission in UK. the Gov-
ernment ig making continuous efforts
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in effecting economy by adopting vari-
ous measures suth a5 rationalisation
of staffing pattern and working met-
hods. But for the economy measures,
the expenditure on the High Com-~
mission would have been much more
due to increase in the overall cost of
living all the world over. It may be
stated here that a comparision nf the
Budget provision of Rs. 126.03 for
1072-73 with that of Revised Estimat-
es 1972-73 of Rs. 118.47 lakhs will
show a recurring saving of Rs. 7.5f
lakhs as a result of economy measu-
res.

Digging of Tunnels by POWs of Pakis-
tan for escape

5143. SHRI AMBESH: Will the
Minister of DEFENCE be pleaseq to
slate the names of the places where
Pakistani Prisioners of War had dug
tunnels to escape from the camps?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): Pakistani
POWs were found to have dug tun-
nels in camps in Ranchi, Ramgarh,
Gwalior, Agra and Allahabad,

Conference of Asian Nations for As-
sisting Indo-China’s Rehabilitation

7146, SHRI BHAGIRATH BHAN-
WAR: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether it is proposed to von-
vene a Conference of Asian Nations to
discuss ways and means of assisting
in the rehabilitation of Indo-China
after the Vietnam War; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OoF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) and (b). There is no
specific proposal at this stage for con-
vening such a conference.
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Promotions of Assistant Executive
Engineers in M.E.S.

5147. SHRI D P. JADEJA: Wwill
the Minister of DEFENCE be pleased
to state:

(a) whether on the 17th February,
1973, 50 posts of Assistant Executive
Engineers have been filled up in the
Military Engineering Service;

(b) if so, whether ad hoc promo-
tions to the posts of Assistant Ex-
ecutive Engineers and Accounis Offi-
cer Grade II are made strictly on the
basis of senicrity from amongst the
Superintzndents Grade 1 (Charge
holder) ang Office Superintendent res-
pectively;

(¢) if so, whether these promotions
were not made strictly on the basis
of seniority; and

(d) if so. the reasons thereflor and
the steps Guvernment proposes to take
to remedy the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
J. B. PATNAIK): (a) Yes, Sir,

(b) to (d). Although the promotion
to the 50 posts of Assistant Executive
Engineers was on an ad hoc basis, as
the appointments were expected to
last beyond one year, the selection
was made on seniority-cum-merit
basis by a Deparimental Promotion
Committee presided over by a Mem-
ber of the UPSC.

Ad hoc promotions to the grade
of Admin. Officer Gr. Il (Class II)
and not Accounts Officers, were made
on the recommendations of the De-
partmental Promotion Committee on
the basis of seniority-cum-fitness, as
the appointments were expected to
last for about six months.
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Looklet “Applications of Science to
Mining Coal”

5148. SHRI SOMCHAND SOLANKI:
Will the Minister ot STEEL AND
MINES be pleased to state:

(a) whether he has receiveq or his
Ministry has received a booklet entit-
led ‘Application of Science to Mining
Coal’;

(b) whether the ittention of the
Ministry has been Jrawpn to the gra-
phs and the Chairman's Statement
dated the 29th December, 1972:

con-
are correct;

(c) whether facts and figures
tained in the Statement
and

(d) if not. the exac! facts ang ligu-
res corresponding to thnse stated in
the graphs and charts ard those in
the statement?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL ANlD MINES
(SHRI SUBODH HANSDA): (a) No.
Sir.

(b) to (d). Does not arise.

Reopening of Closed Mincg in Maha-
rashtra

5149. SHRI SOMCHAND SCLAN-
KI: Will the Minister of STEEL
AND MINES be pleased to refer to
the reply given to Unstarred Ques-
tion No. 2429 on the 30th November,
1972 regarding reopening of closed
Mines in Maharashtra ang state:

and
com-

(a) the names of Directors
number of shareholders of the
pany angd society mentioned;

(b) the names of the previous ow-
ners; and

(c) the licence number and the ca-
pacity thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH IIANSDA): (a) teo
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(c). The information is eing collect-

ed and will be laid on the Table of
the House.

Foreign Aig sought for Khetri Copper
Projert

5150. SHRI S. N. MISRA: Will the
Minister of STEEL AND MINES be
pleased ts state:

(a) whether any foreign aid has
been sought for at any time for the
Khetri Complex: and

(b) whether any of their experts
visited or made a study of Technical
Data of the Khetri Cnpper Project?

THE DEPUTY MINISTER IN TIIE
MINISTRY OF STELEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
Presumably the reference is to the
foreign aid for commissioning the Pro-
ject. The foreign exchange require-
ment for the Project is being mainly
met through Government to Govern-
ment Credits like French Credit, Swe-
dish Credit, Canadian Credit, Belgtum
Credit, UK. Credit etc, and also
free foreign exchange.

(b) Yes, Sir, In early 1372, a team
from the U. K. High Commission in
India visited the Khetri Copper Pro-
ject for a study of the Project.

Sinking of production Shafts and
Services

5151. SHRI s, N. MISRA: Will the
Minister of STEEL ANDD MINES be
pleased to state:

(a) when did the sinking of Pro-
duction Shafts ang Service Shafts be-
gin at Khetri;

(b) when were they to be operation-
al; and

(¢) what has led to the changes in
the commissioning -Jates of these Sha-
fts from time tp time?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
The sinking of production shaii und
Service Shaft at Khztri was started
in 1964.

{(b) According to the earlier time-
schedule the shafts were to be in op-
cration by April, 1972, These shafts
are now expected to be commissioned
by the end of 14974,

(¢) The main reason for the delay
in the completion of the shafts sink-
ing is bad ground condilions encoun-
tered during sinking. In the pro-
duction shaft area due 1o encounter-
ing of a major fault zone, it became2
necessary to shift the location of un-

dergroungd crusher station from the
original site.

In the case of Service Shaft also
(the sinking of which has since been

completed), fracturedq ground conditi-
ons were encountered during most of
the sinking operations. Another rea-
son for delay in the commissioning of
the Shaft is the inordinale delay in
the supply of Hoists from the indig-
enpus manufacturers.

Banga] is working in Engineering

Projects India Limited

5152. SHRI S. D. SOMASUNDA-
RAM: Will the Minister of HEAVY
INDUSTRY be pleased to reler tothe
reply given to Unstarred Question No.
2587 dated the B8th March, 1973, and
state:

(a) whether the recruitmeunt to the
posts carrying a basic salary of RS
400 and above is required to be made

on  All-India basis and merit with
suitability and qualifications are the
main criteria; and

(b) whether the rules are not fol-

lowed in toto and that only Bangalis
are considered to be essential quali-
fication while the other requirements
are considered to be the secondary
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qualification in practical implementa-
tion and therefore bulk of Bangalis are
recruited which shall be confirmed, if
the percentage of Benpaiis is working
with corporation in those grades is
reviewed?

THE DEPUTY MINISTER IN TIIE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):

(a) Yes Sir.

(b) It is not correct to suy thatthe
rules regarding recruitment are not
being followed by the Engineering
Projects (India) Ltd. No special pro-
formence is being given to the Banga-

lis in the matter of recruitment. All
the posis carrying a basic pay of
Rs, 400/- and above in the Company

are advertised in the leading national
dailies and also notified {o the Em-
ployment Exchanges. The applica-
tions received are screencd on the
basis of the standards prescribed.
The candidates are interviewed by
Selection Boards constituted for dif-
ferent posts. Apart from the senior
officers of the Company, the Selection
Boards include one or two outside ex-
perts from other public sector organi-
sations/Ministries. The selections are
made striztly on the basis of merit-
cum-suitability, It is not correct to
say that in recruitment io posts car-
rying a basic salary of Rs 400/- and
above in the Engineering Projects
(India) Ltd., Bangalis constitute the

bully.

‘Eviction of Agriculturist Displaced
Persons from Allotted Evacuee Lands
in Ludhiana Disirict

5153. SHRI R, V. BADE: Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to refer to the
reply given to Starred Question No.
155 on the lst March, 1973 and state:

(a) the number of cases in which
persons in possession of the land for
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over twenty years have been deprived
of the same;

(b) whether there is any proposal
to sell the said land to those who have
been evicted from such land;

(c) whether about 15 standard ac-
res of land have already been scld;it
so, the purticulars and baris thereof;
and

(d) whether Government propose to
help and rehabiliate those who have
been deprieved of the land?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) The informa-
tion is not readily available with the
Punjab Government. The same is
being collected and wi!l be laid on
the Table of the Sabha, as early as
possible.

(b) No, Sir. The allotliees who got
the allotment of lands by imnproper
means are not eligible to purchase the
said lands.

(c) According to the scheme fram-
ed by the Punjab Gowvernment, lands
in cultivating possession of unauthori-
sed occupants since Rabji 1970  are
trasferred to them. In pursuance of
this concession, 12 Standara Acres
6 Units out of the cancelled land has
been sold in Ludhiana District to
landless persons.

(d) No such schemg hag teen fra-
med by the Rehabilitation Depart-
ment of Punjab Government.

Displaying of captured Tanks and
and other articles at Bibekananda
Mela near Surl, West Bengal

5154. DR SARADISH ROY: Wil
the Minister of DEFENCE be pleased
to state:

(a) whether caplured Pakistani
Tanke and similar other articles are
being exhibited at “Bibekananda
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Mela” mnear Suri, District Birbhum,
West Bengal;

(b) if so, whether the cost of trans-
porting these articles will be borne by
the Defence Department:

(¢) whether it is ip the knowledge
of Department that the said *Bibe-
kananda Mela Commitiee” is collect-
ing special fees for the defenc. exhi-
bits; and

(d) if so. how the special fees 80
collecteg will be utilised?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN rAM): (a) A cap-
tured Pakistani tank had been dis-
playved in the exhibition.

(bY No, Sir.
the organisers

The cost is borne by
of the exhibition,

of Defence
whether any
the
of

(c) and (d). Ministry
have no information
special fee is being charged by
organisers and if so, the manner
its utilisation.

Ordnance Factories in Assam, Megha-
laya, Nagaland, Manipur and Tripura

5155, SHRI ROBIN KAKOTI: will
the Minister of DEFENCE be pleased
to state:

(a) whether there are any Ordn-

ance Factories in Assam. Meghalaya.
Nagaland, Manipur an; Tripura; and

(b) if not, the rcasnns thereof?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI

VIDYA CHARAN SHUKLA): (a) No.
Sir.

(b) The locations of Ordnance Fac-
torles are decided in each case based
op & full consideration of all relevant
factors including strategic and techno-
economic considerations of the pro-
ject.
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Talks between Diplomatie Represen-
tatives of India ang China

5156. SHRI SAMAR GUHA:
SHRI P. GANGADEB:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the attentiop of Gov-
ernment has been drawn g a report
in the 'Statesman’ (Calcutta Edition)
dated the 9th  Februsrv, 1975 that
diplomatic representatives o India
and China had talks on the issue of
normalisation of relations between the
two countries;

(b) whether China laid down cer-
tain conditions for the resumption of
ciplomatic relatiohs; and

(c) if so. the nature therzof and the
reaction  of Government of India
thereto?

THE MINISTER OF STATE IN

THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) to (c). The Govern-

ment have seen the report. But there
is no besis for it. Theref ve. (b) &
(c) do not arise.

Handing over of Pakistanj Fighters
taptured by Indian Navy to Bangladesh

3157. SHRI P. GANGADEV:

SHRI P. M. MEHRA:
Will the Minister of DEFENCE be
rleased to state:

(a) whether a Pakistani fighter cap-
tured py the Indian Navy during the
1971 war has been handed over to
Bangladesh; and

(b) if so, the reasons for thesame?’

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (s) and
(b). No Pakistani fighter was cap-
tureq by the Indiap Navy during the
War, 1971. However, three of the

41 LSs—3.
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four Pakistani Merchant ships cap-
tured by the Indian Navy are being
handed over to Bangladesh as a ges-
ture of goodwill and cooperation.

Recruitment Policy in TELCO,
Jamshedpur

5158. SHRI SAMAR GUHA: Wil
the Minister of LABOUR AND REHA-
BILITATION be pleaseq to state:

(a) whether the attenlion of Gov-
ernment has been drawn tg the report
which appeared in ‘Hindustan Stan-
dard’, Calcutta dated the 12 Febru-
ary, 1973 regarding recruitment policy
of TELCO, Jamshedpur;

(b) if so, the recruitment policy of
skilled, semi-skilled and unskilled and
workers announced by the manage-
ment:

(¢) whether such oolicy is against
the concept of national integration
and fraught with danger of repercus-
sion in other States; and

Government

(d) the reaction of
an-

about the policy of recruitment
nounced by TELCO, Jamshedpur?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VANKAT-
SWAMY): (a) to (d). Government
has no other information except the
news item in question. The Covern-
ment of Bihar, from whom a report
was called, have stated that Private
Sector establishments are free to ad-
opt any recruitment pulicy so long as
it does not contravene any llaw‘
TELCO Jamshedpur is an establish-
ment in the Private Sector.

Import of Fertilisers

5159. SHRI JAGANNATH MISHRA:
Will the Minister of SUPPLY be

pleased to state:
(a) whether there is a proposal to
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import fertilisers from USSR, Japan
and other countries during the cur-
rent year; and

(b) if so, the names of countries
from which imports are proposed and
the quantum thereof?

THE MINISTER OF SUPPLY
(SHRI SHAHNAWAZ KHAN): (a)
and (b). Fertilisers are imported al-
most every year from Japan, West
Europe. Canada. U.K.. U.S.A.. South
Korea., Kuwait, Mexico, USSR,
Romania. Bulgeria, Poland, GDR,
and Hungary etc. The actual import
depends upon the requirement of
Deptt. of Agriculture, availability of
funds, prices quoted by the suppliers,
delivery schedule etc. A list of con-
tracts already placed where supplies
are required to be delivered during
1973 is laid on the Table of the
House. (Placed in Library. See No.
LT—4652/73].

Anglo-American buld up in Indian
Ocean

5160. SHRI RAJDEO SINGH: Wwill
the Minister of DEFENCE be pleased
to state:

(a) whether the United States to-
gether with Britein is effecting mili-
tary strategic preparations in am area
which at one time was regarded as a
“British Lake” in the form of setting
a ne*work of military bases on the
islands of the Chagos Archipolloego
as well as on Aldabra, Farquhar and
other islands which are even today
British Crown Colonies in the Indian
Ocean; and

(b) whether this Anglo-American
build up in Indian Ocean will be re-
sisted in the interest of our defence?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). In 1967 Britain and USA enter-
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ed into an agreement to set up naval,
air and communication facilities in
the British Indian Ocean Territory,
which consists of Chagos, Aldabra
Farquahar and other islands. India.
and several Afro-Asian countries are-
opposed to the use of Indian Ocean
for such purposes. India protested
against the Anglo-American activities
in November 1970, Efforts are in pro-
gress at international level and under
the auspices of the U.N. to achieve a
consensus on our plea to keep Indian
Ocean free of such bases.

Advice from U.S.S.R. regarding com-
missioning of Blast Furnrres of
Bokaro and Bhilai Steel Plants

5161. PROF. MADHU DANDA-
VATE: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether Government of USSR
had sent secret instructions not to
commission the blast furnace at Bo-
karo without making first availability
of raw materials;

(h) whether Chairman of the
Bokaro stee]l plant dis-regarded the
instructions and commissioned the
blast furnace;

(c) whether Government are aware
of the fact that the blast furnace at
Bhilai which was commissioned in
1964 in spite of the advice of the USSR
Government was completely destroy-
ed; and

(d) the steps taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) No,
Sir.

(b) Does not arise.

(c) and (d). The furnace was not
destroyed and has been performing
normally since commissioning.
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Banning of strikes

5182. SHRI S. M. BANERJEE: Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state-

(a) whether #he Prime Minister
gave an assurance during the last
meeting of the National Development
Council that there was no move by
the Government to ban strikes; and

(b) if so, whether the proposed le-
gislation which suggests curbing of
trade wunion rights will be dropped in
the light of the above statement?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) and (b). The Prime
Minister had briefly referred to
strikes at the National Development
Council meeting on 19th  January,
1973. In response to an observation
made by a Member at a meeting held
on 3rd February, 1973 to discuss the
Approach Paper to the Fifth Plan, the
Prime Minister said that there was no
proposal for a general ban on strikes.

Industrial Cemplex in Malanjkhand
(M.P.) with Soviet Collaboration

5163. SHRI RAM BHAGAT PAS-
WAN: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether Soviet expert team
which studied the prospects of indus-
trial complex in the Malanjkhand area
of Madhya Pradesh has submitted the
report; and

(b) if so, the recommendations made
therein?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
and (b). The Soviet Experts afteThav-
ing a series of discussions with the
Indian side have submitted a draft
contract enviraging the preparation of
a Feasibilitv Study for the setting up
of a Concentrator based on the cop.
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per deposits of Malanjkhand area of
Madhya Pradesh. The draft contract
is now under the active consideration
of the Government.

Retrenchment of workers in Industries
Due to Power Shortage

5164. SHRI M. KATHAMUTHU:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state how many workers have been
retrenched in each state as a result of
the curtailment of production in in-
dustries due to the recent power
shortage?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKATAS-
WAMY): Information is being collect-
ed.
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Efforts to constitute majority rule in
Rhodesia

5166. DR. H. P. SHARMA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government's allention
has been drawn to the reports that
Rhodesian minority Government was
ready for talks with Britain owing to
the economic difficulties faced by it
arising mainly from the imposition of
the U.N. economic sanctions against
that country; and

(b) if so, the steps Government have
taken to seize the opportunity to
bring pressure on Rhodesian Govern-
ment through Britain, the United Na-
tions or otherwise to ensure the cons-
titution of a majority Government
rule in Rhodesia?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Government has seen such re-
ports. However, according to the in-
formation available with the Govern-
ment there is no indication that the
Rhodesian minority government is now
ready for talks with Britain on a
settlement acceptable to the majority,
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as a result of the effects of the ccono-
mic sanctions.

(b) Since the U.D.I. India has con-
sistently maintained in the debatles in
various formus of the U.N. that the
Smith regime was illegal and TU.K.
had the primary rdsponsibility over
its colony of Southern Rhodesia.
India has upheld the rights of ‘he peo-
ple of Zimbabwe and has supported
and implemented the policy of sanc-
tions against the Smith regime. India
has also voted in favour of all Afro-
Asian resolutions on Southern Rhode-
sia in the United Nations.

Setting up of Another Alumina/Alu-
minom Plant in Surguja District

5167. SHRI NARENDRA SINGH:
SHRI RANABAHADUR
SINGH:

Will the Minister of STEEL AND
MINES be pleased lo stute the steps
being taken by Government to have
another Alumina/Aluminium Plant in
the State based on the vast bauxite re-
serves of Surguja District?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): An
alumina plant for production in India
of 500,000 tonnes of alumina per year
based on bauxite deposits in the dis-
tricts of Madhya Pradesh such as
Balaghat, Surguja and Mandla is pro-
posed to be set up with the Soviet
assistance. It has been agreed that
appropriate Indian and Soviet organi-
sations shall enter into negotiations
with a view to concluding contract for
the preparation by the Soviet organi-
sation of a technical and economic re-
port with full participation of Indian
experts and a decision on production
cooperation will be taken after exami-
nation of the technical and economic
report. Terms of the Contract for
the preparation by the Soviet organi-
sation of a technical economic report
for this plant are under discussion
with the Soviet side.
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Amount of loans advanced to Nepal

5168. SHRI C. JANARDHANAN:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the total amount of loans ad-
vanced to Nepal by India;

(b) the interest rate charged on
these loans; and

(c¢) whether any part of these loans
has since been repaid by Nepal and if
50, an account thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Rupees 11 crores consisting of an in-
dustrial loan of Rs. 1 crore and a
standby credit of Rs. 10 crores.

(b) (i) On an industrial loan of Rs.
1 crore: 3 per cent per annum.

(ii) On standby credit of Rs. 10
crores 5 per cent per annum on
amount actually drawn plus commit-
ment charge of § per cent per
annum on such part of credit that is
not drawn,

(¢) (i) Out of the industrial loan
of Rs, 1 crore, Rs. 57 lakhs have been
disbursed and amount repaid todate is
Rs. 13 lakhs.

(ii) No repayment is due yet on the
standby credit of Rs. 10 crores.

Setting up of a Committee on Auto-
mation

5160. SHRI JYOTIRMOY BOSU:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether Government had se! up
a Committee on automation in 1969;

(b) if so, whether the Committee
has submitted its report te Govern-
ment;
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(c) if so, the main findings and re.
commendations of the Committee; and

(d) the reasons why the report has
not been laid on the Table of the
House?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) and (b). Yes, Sir.

(c) and (d). Copies of the Report
have already sent to the Parliament
Library.

Incidence of T.B. among coal mine
workers

5170. SHRI BIRENDRA SINGH
RAO: Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:

(a) whether there is high incidence
of T.B. in the coal mine workers;

(b) if so. the details regarding this
disease in the various coal-mines in
the country; and

(¢) what special steps have been
taken for the treatment and eradica-
tion of T.B. in the coalmine workers?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VEN-
KATSWAMY) (a) to (e). It is
difficult to indicate the exact incidence
of T.B. in the coalmine workers. The
Coal Mines Welfare Organisation is,
however, fully alive to the problem of
T.B. amongst the coalminers and pro-
vides facilities of indoor treatment,
sanitorium treatment and financial
assistance to the entitled workers. The
BCG teams of State Governments lo-
cated in the coalfields areas cover the
susceptible population of colliery
workers and their dependents with
BCG wvaccinations,
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Feasibility Report prepared by Nippon
Steel Japan for expansion of T.I.5.C.0.

5172. SHRI VASANT SATHE: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether Government have
approved the proposal of the Tata Iron
and Steel Company preparing a feasi-
bility report by Nippon Steel of Japan
on expansion of capacity of Jamshed-
pur steel work;

(b) if so, the number of parties ask-
ed to submit quotations for study be-
fore the contract was awarded to
Nippon Steel;

(c) whether the study would give
us the technical drawings, designs and
specifications necessary to enable us
to build the plant on our own; and

(d) whether there is any clause in
the contract that will make Nippon
Steel train Indian Engineers/Techni-
cians in doing such type of studies so
that we mav not depend on alien
agencies in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Yes,
Sir.

(b) The indigenous consultants in
the country have a considerable
volume of work now. Moreover, it
would be useful to make use of the
advanced steel technology that has
developed in Japan. Nippon Steel
have also a long standing relationship
with the Tatas with regard to techni-
cal matters. Government have there-
fore approved the proposal of TISCO
to commission Nippon Steel to prepare
a feasibility report for their expan-
sion. Quotations were not invited
from other parties for the preparation
of the feasibility study.

(c) and (d). Details of the contract
are still to be finalised. Indian engi-
neers including those of the Central
Engineering and Design Bureau will
be associated at the stage of prepara-
tion of the feasibility report. On the
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basis of the feasibility study, it should
be possible to prepare detailed techni-
cal specifications, drawing, etc.

Percentage of growth in Steel Industry

5173. DR. LAXMINARAIN PAN.
DEYA: Will the Minister of STEEL
AND MINES be pleased to state the
percentage of growth in steel industry
.during the last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): During
the last three years there has been
no addition in the capacity of the
integrated steel plants although seve-
ral steps were taken to increase the
future capacity like speeding up of
the construction of Bokaro steel plant
and planning of new steel plants at
Salem, Vijaynagar and Visakhapat-
nam. S

Setting up of HM.T. Unit in Sikkim

5174. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of HEAVY
INDUSTRY be pleased to state:

(a) whether H.M.T. had decided to
establish its units in Sikkim also; and

(b) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
Not Yet, Sir.

(b) Does not arise.

Issue of Leiter of Intent and Licences
for Scooters and Tractors

5175. SHRI G. Y. KRISHNAN: Wi]l
the Minister of HEAVY INDUSTRY
be pleased to stae:

(a) the number of letters of intent
and licences issued for scooters and
tractor during 1971-72; and
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(b) whether the letters of intent
will meet the requirements of Fourth
and Fifth Plans?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) Eight letters of intent for scooters
and three letters of intent and eight
licences for tractors were issued
during 1971-72.

(b) The letters of intent issued for
scooters during the year will substan-
tially cover the requirements of the
Fourth and Fifth Plans. The capacity
covered by the letters of intent and
licences issued for tractors is sufficient
to meet the requirements of the
Fourth and Fifth Plans.

Setting up of Aluminium Industry im
Chhota Nagpur with Rumanian
Collaboration

5176. KUMARI KAMLA KUMARI:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government propose
to establish aluminium industry in
Chhota Nagpur with the collaboration
of Rumania,

(b) if so, the salient features there-
of; and

(c) if not, the sector in which the
Government is going to establish in-
dustry with Rumanian collaboration
in Bihar?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
No, Sir.

(b) Does not arise.
(c) There is ng proposal at present

to establish any industry in Bihar with
Rumanian collaboration,
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Project Report regarding Bhavnagar

Machine Tools

5178. SHRI D. P. JADEJA: Will the
Minister of HEAVY INDUSTRY be
pleased to state:

(a) the salient features of the pro-
ject report in respect of Bhavnagar
Machine Tools Project;

(b) whether Government have de-
cided to implement the report; and

(¢) if so, in what manner?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) According to the Detailed Project
Report prepared in 1967, it was pro-
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posed to manufacture various types
of lathes and boring machines at
Bhavnagar Machine Tools Project.

(b) Implementation had been defer-
red due to difficult market situltion.

(¢) Does not arise,

Growing Demand on HM.T. Watches

5179. SHRI SUKHDEQ PRASAD
VERMA: Will the Minister of HEAVY
INDUSTRY be pleased to state:

(a) whether there is a growing de-
mand for HM.T. watches in the coun.
try and abroad;

(b) whether the production is too
low to meet the demand; and

(c) if so, the positive steps Govern-
ment propose to take in this connec-
tion?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) Yes, Sir.

(b) and (c). The existing HMT
Watch Factory in Bangalore is pro-
ducing 3,60,000 number of ordinary
wrist watches, both ladies’ and gents’
type, utilising the full capacity of the
plant. They have also started assem-
bly of day-date automatic watches in
Bangalore with a rated annual capa-
city of 2,00,000 numbers. They have
also taken steps to establish a new
watch factory in Srinagar for manu-
facture of ordinary watches with an
annual capacity of 3,00,000 numbers.
The demand for the wrist watches is
estimated to be of the order of
45,00,000 numbers per year by 1973-74.
As against this demand, HMT's pro
duction can only meet a part of tha
requirement. Government  have
approved proposals for a total capacity
of 40.79 lakh, numbers to bridge the
gap between the demand and supply.
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Letters written by Rehabilitation Em-
ployees Union of Dandakaranya Pro-
ject

5185. SHRI ANADI CHARAN DAS:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether the letters written by
the Rehabilitation Employees Union
and Class IIl and 1V Employees Asso-
ciation are not being acknowledged
and replies are not being given by the
Dandakaranya Authorities; if so, the
reasons therefor;

(b) the number of cases placed be-
fore the Dandakaranya Project Autho-
rities by the Class III and IV Emplo-
yees Association and the Rehabilitation

Employees Union and the number of
cases decided;

(c¢) the position of the Charter of
Demands jointly submitted by the
Class III and IV Employees Associa-
tion and Rehabilitation Employees
Union and the number of demands of
the Charter fulfilled; and

(d) whether the minutes of the dis-
cussion held by the Officers of Danda-
karanya Project with the representa-
tives of Class III and IV Employees
Association and Rehabilitation Emplo-
vees Union are not being recorded and
issued, if so, the reasons therefor?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): According to the
report received from the Dandakara-
nya Project Administration, the infor-
mation is as follows:—

(a) The letters written by Rehabili-
tation Employees Union are not ac-
knowledged and replied to, because
the Project Administration have not
recognised this Union. As regards the
Dandakaranya Branch of Class IIT and
1V Employees Association, replies are
given to their letters wherever neces-

sary.

(b) A charter of demands listing 38
demands was submitted by the Class
1II and IV Employees Association on
1-12-1972. They have also been writ-
ing on a number of subjects including
individual cases. The cases submitted
by the Rehabilitation Employees
Union could not be dealt with as the
Union is not recognised by the Pro-
ject Administration. The chaﬂ.i_zrl of
38 demands, though submitted jointly
by the Rehabilitation Employees
Union and the Dandakaranya Branch
of Class IIT and IV Employees Asso-
ciation, has been examined as if it was
submitted only by Dandakaranya
Branch of Class Il and IV Employees’

Association.

(¢) Out of 38 demands, 6 have been
fulfilled to the extent poss_ible_, The
remaining are under examination.

(d) No discussions are held with
the representatives of the Rehabilita-
tion Employees Union since it is not a
recognised Union. When discussions
with the representatives of the Dan-
dakaranya Branch of Class III and v
Employees Association are held on an
informa] basis, no minutes of discus-
sions are recorded and issued.

Retrenchment and Reengagement of
Workers In Irrigation Circle of
Dandakaranya Project

5186. SHRI ANADI CHARAN
DAS: Will the Minister of LABOUR
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AND REHABILITATION be pleased
to state:

(a) whether in the Irrigation Circle
of Dandakaranya Project, workers
engaged on monthly basis in 1959 on
Dam and Tank Works were retren-
ched in 1968 and were further
engaged on muster roll and driven
out, and after some time whether
new workers were engagei in their
places, if so, the reasons therefor and
the number thereof;

(b) whether the work charged stafl
on Construction and Irrigation Circles
have not been paid the first and
second interim relief, if so, the
reasons therefor; and

(c) whether the Rehabilitation
Employees Union has  demanded
provision of alternative equivalent
jobs to the surplus workcharged staff
through some agencies of the Govern-
ment, if so, through which agency
Government are thinking te provide
alternative jobs to them and where?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) According to
the information received from the
Dandakaranya Project Administration,
during the initial stages of the Pro-
ject. when working conditions were
very difficult due to non-development
of communications, paucity of residen-
tial and office accommodation and
other amenities, a large number of
casual labourers had to be employed
for digging tanks, canals etc., in differ-
ent parts of the Project separated by
hundreds of miles. It was found im-
pussible under the conditions prevai'-
ing at that time, to make weekly or
even fortnightly payments to these
workers. It is due to this reason that
the unskilled labourers engaged in
digging canals etc. who are normally
employed under muster roll had to
be employed on monthly basis.

In 1968, when working conditions
namely communications and residen-
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tial and office accommodation had
improved considerably, and the
works had been organised properly,
this system of monthly payment was
discotinued and the labourers were
brought under muster roll. No wor-
ker was, however, deprived of work
or turned out as a result of this
change.

() The information is being col-
lected and will be laid on the Table
of the Sabha.

tc) The Government of Orissa are
being requested to absorb the surplus
work-charged staff of the Dandakar-
anva Project in the Potteru Irrigation
Scheme which has been cleared re-
cently by the Planning Commission.
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Safeguards of Interests of Indians
Going to Zanzibar

5189. SHRI D. D. DESAI: Will
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government of Zanzi-
bar have suggested *o Government
that it would welcome Indian techni-
cians {o develop or advise it in regard
to the development of its natural re-
sources; and

(b) the steps Government intend to
take to safeguard the interests of the
Indians who would be going there in
the context of the bitter experience
of Indian emigrants into Uganda and
other African countries?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Yes, Sir.

(by We have every confidence that
Indian technicians and experts pro-
ceeding under contract to work in
Zanzibar will be fairly treated. Gov-
ernment believe that the inhuman ex-
pulsion of Asians in Uganda was an
exceptional development.

Steel Requirement of Gujarat State

5190. SHRI D. P. JADEJA: Will
the Minister of STEEL AND MINES

be pleased to state:

(a) what was the requirement of
steel of Gujarat State for the year
1970-71, 1971-72 and 1972-73; and

(b) how much steel was supplied
during that period?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
There is no assessment of State-wise
requirements of steel.

(b) The information is being collect-
ed and will be placed on the Table of
the House.
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Staff guariers in Dandakaranya Pro-

Ject
5191. SHRI HUKAM CHAND
KACHWAIL: Will the Minister of

LABOUR AND REHABILITATION
be pleased to state:

(a) whether the staff quarters in
Dandakaranya Project have outlived
their normal lives;

(b) if so, the reasons why the staff
are allowed to stay in those gquarters
and how penal rent is charged from
them for occupying those quarters after
the expiry of their normal lives; and

(¢) the number of gquariers
and the number of cases of
rent among them?

ti.ere
penal

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
RAGHUNATHA REDDY): (a) to (c).
The information is being collected and
wil] be laid on the Table of the Sabha.

Employees of Disbanded/Merged/Am-
algamated Salvage Units of Army
Ordnance Corps

5192. SHRI HUKAM <CHAND
KACHWAI: Will the Minister of
DEFENCE be pleased to state:

(a) whether Salvage units of Army
Ordnance Corps have been disbanded,
merged or amalgamated and

(b) if so, the position of civilian
employees serving in the above Sal-
vage units with regard to seniority,
promotion and transfers?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): (a) Certain Salvage
units have been merged with the
nearest major Ordnance installations.

(b) Salvage units are not authori-
sed any civilian non-industrial staff.
The industrial employees of the erst-
while Salvage units now from part
of the establishmenis of the Ordnance
installations with which the unitg have

MARCH 29, 1978

Written Answers 88

been merged. Their seniority is gov-
erned by the normal rules. General-
ly, it is determined on the basis of
the length of their service in the
grade or an equivalent grade. Their
promotions are to be regulated accor-
dingly. Industrial employees are not
normally liable to be transferred.

Arbitrarily retrenchment done by Ad-
ministrative officer inspectorate of
General stores North India, Anand

Parbat, Delhi

5183. SHRI S. M. BANERJEE: Will
the Minister of DEFENCE be pleased
to state:

(a) whether the Administrative
Officer of Inspectorate of General
Stores, North India, Anand Parbat,
New Delhi. arbitrarily retrenched
some semwor wurkers and posted them
out but relailied some junior workers
of his choice in the Unit;

(b) if so, the names of the victl-
mised workers and favoured workers;
and

(c) what action has been initiated
against the defaulting officer who has
lowered the prestige of higher officers
of the Defence Inspection Organisa-
tion?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a)
No, Sir. Consequent on reviewing
the workload position of the Inspec-
torate of General Stores, North India,
Anand Parbat, New Delhi, certain
posts were declared surplus. The sur-
plus employees in the various affected
grades were either gbsorbed in alter-
native posts in the same unit or trans-
ferred to other offices/units in Delhi
strictly on the basis of juniority ex-
cept in the case of Volunteers who
accepted posting to other units i
Delhi and that of one Sawyer who
was posted out to an equivalent post
in a civil office in Delhi in preferencc
to a junior employee since the senior
employee was not found suitable for
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the alternative post available in the
Inspectorate.

Only seven employees who refused
to accept alternative appointments
were discharged from service in ac-
cordance with the normal procedure.

(b) and (c).
arise,

Question does not

Cemplaints against executive officer
and vice-President of Cantonment
Board, Eanpur

5194, SHRI S. M. BANERJEE: Will
the Minister of DEFENCE be pleased
to state:

(a) whether there are serious com-
plaints against the Executive Officer
and Vice-President of Cantonment
Board, Kanpur;

(b) whether some of the elected
members have sent several represen-
tations tp the Defence Minister, Direc-
tor Military Land and Cantt, and
other officials;

(c) whether a Member of Parlia-
ment has also forwarded his repre-
sentation to the Defence Ministry;
and

(d) it so. whether any enquiry has
been held in this regard and if so,
with what results?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): (a) to (c). Yes, Sir.

(d) Yes, Sir. An enquiry was held.
It was found that no action against
Cantonment Executive Officer or the
Vice-President of the Board was cal-
led for. Steps, however, will be
taken to remove certain shortcomings
in the administration that have been
brought to light.
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Proposal to start Hea
VY Indugtry in
North West India

P5195. PROF. NARAIN CHAND
H;i‘:{i}{ﬁ?n US“'Ir‘lfltI the Minister of
Y
A be pleased to

(a) whether there is a proposal to
start any Heavy Industry in the North
West India comprising the States of
Jammu ang Kashmir, Himachal Pra.
desh, Punjab and Haryana, as de-
mandet_! by the people of these regions
from time to time; and

~(b) if so, the nature of the deci-
sion taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):

(a) No proposal to start any new
Heavy Industry Project in the Public
Sector in the said Region is presently
under Government's consideration,

(b) Does not arise.

Geelogical Sarvey regarding setting
up of Cement Factory in Bilaspur
Region of HP.

5106. PROF. NARAIN CHAND-
PARASHAR: Will the Minister of
STEEL AND MINES be pleased to

stale:

(a) whether a survey has been con-
ducted of the Bilaspur region of
Himacha] Pradesh by Geological Sur-
vey of India for exploring the possi-
bility of setting up of Cement factory;

(b) if so, whether the survey has
been completed: and

(c) if so, the main findings of the.
report?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
Yes, Sir.

(b) The investigation for limestone:
suitable for cement manufacture in

-\gm




QI Written Answers

Gagal area of Bliaspur district  of
Himachal Pradesh was completed by
the Geological Survey of India in
1965-66 field season.

(c) As a result of the investigations
carried out by the Geological Survey
of India, reserves of about 118 million
tonnes of limestone have been esti-
mated in the Gagal area of Bilaspur
district by plane table mapping, pit-
ting. trenching and sampiing. Out of
this about 109.5 million tonnes is of
cement grade limestone and the rest
is below this grades. Further detailed
investigation by drilling has been car-
ried out by the State Government of
Himachal Pradesh.

Since the deposits are suitable for
cement manufacture, it was recom-
mended by Geological Survey of India
that industrial and economic aspects
of having a cement plant in the area
should be studied.

Using of U.S.A. Spy planes by Pakis-
tan for spying in Indian Territory

5197. SHRI NAWAL KISHORE
SHARMA: Will the Minister of DEF-
ENCE be pleased to state:

{(a) whether Pakistan is using
US.A. spy planes for spying Indian
territory;

(b) if so, the facts of such spy
planes ever flights committed and de-
tected by India during the last year
1972; and

(c) whether any protest has been
lodged by Indian Government through
Swiss Embassy in India; and if so,
the facts thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Gov-
ernment have no information on the
subject.

(b) and (c). Do not arise
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Construction and Expansion of Roc-
ket Propellent and Explosive Factory

5198. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
DEFENCE be pleased to state:

(a) the progress in respect of con-
struction and expansion achieved so
far with regard to the Rocket Propel-
lent and Explosive factory an exten-
sion of Bhandare Ordnance Factory;

(b) the time by which the entire
work is expected to be completed;

(c) the approximate production at
the factory as a resuit of the comple-
tion of the factory and production at
full scale;

(d) the extent to which this fac-
tory will meet the requirements of
the country; and

(e) whether an allied factory is
being set up in Rajasthan?

THE MINISTER OF STATE (DE-
FENCE FPRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a)
Main plant has been received. Ancil-
lary plants have also started arriving.
Civil work is progressing on schedule.

(b) The entire work is expected to
be completed by middle of 1974.

(c) It would not be in public in-
terest to give details.

(d) Factory will be able to meet
the requirements of the particular
type of propellant and ballistics ac-
cording to the plan when the plant is
commissioned,

(e) No, Sir.
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Reservation of posts for S.C./S.T. Can-
didates in Bokaro Steel Plant

3202, SHRI SUKIIDEO PRASAD
VERMA: Wil the Ainiswr of STEEL
AND AMINES be pleased t- state:

(a) whether reservation of posts for
Scheduled Caste and Schodulert Tribe
candidates are not filed in upto the
mark in the Bokarc Steel Plant; and

tby if so, what sieps Government
propose to take in the near future in
this respect?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): ia)
Except in Class IV posts, the reserved
posts for scheduled castes and schedul-
ed tribes candidates under the Gov-
ernment Directive are not filled in upto
the mark.

(b) Some of the steps taken to im-
prove employment opportinuities for
these communities are:

(1) Grant of suitable relaxation/
coneession in matters of qua-
lification and experience.

(2) Vacancies are circulated to re-
cognised scheduled castes and
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scheduled tribes organisations
in the State, including Mem-
bers of Parliament, represent-
ing reserved conslituency/ies
of that area.

(3) A special preparatory training
course for ouperitives hus been
introduced  exclusively for
scheduled castes/scheduled tri-
bes candidates.

(4) The Bureau of Public Enter-
prises in  the Ministry of
Finance has been requested to
sponsor named of experience
scheduled caste and scheduled
trite enginecrs for considera-

ton of tacir employment in
the stecl plant,
15} The Director of Employment

and training, Bihar, has been
requested 1o circulate vecan-
civs to other empl. yment ex-
changes located in Chottanag-
nur oregion S0 a® lo lmprove
the availability of candidates
for employment in the steel
piant.

Production of High Carbon Steel

5203. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of STE-
EL AND MINES be pleased to state:

wa) the quantity and the value of
the High Carbon Stecl being produced
in the country during the years 1971-
72 and 1972-T3; and

(b) the total quantity of consumption
in the country during the said period?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
Produetion of high carbon steel in
1971-72 has been repcrted to be about
5.2 lakh tonnes. Production date for
1972-73 as also value of production for
1971-72 and 1972-73 are heing collected
and will be laig on the Table of the
House.
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(b) On the basis of producticn and
imports (exports being negligible) con-
sumption in 1971-72 may be placed at
about seven lakh tonnes. Consumption
data for 1972-73 are being collected
and will be laid on the Table of the
House.

Contractors for Completing various
works of Bokaro Steel Plant

PATIL:
AND

5204, SHRI E. V. VIKHE
Will the Minister of STEEL
MINES be pleased 1o state:

(a) the names of the contractors
who were given contract to complote
the warious works wviz., civil works,
erection works cte., at various stages
of the Bokaro Steel Plant and the
value of work coatractor-wise; and

(b) How many ol thery wer: given
the raise under the cscalution clause
inserled in the deed of contract and
by how much?

THE DEFPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBCDH HANSDA): (a)
and (b). The information is being col-
lected and will be laid on the Table
of the Houuse,

Consultancy Service to various Public
Sector Steel Plants

5205. SHRI E. V. VIKHE PATIL:
Will the Minister of STEEL AND
MINES be pleased to sioio:

(a) the names of the persons/orga-
nisations who were given the contract
for providing consultancy services to
the various public sector steel plants
which have already becn commissicn-
ed or are in the process of construc-
tion and commissioning;

(b) the tolal amount of money given
to each of the consultants project-wise
and item-wise, if any; and

(¢) whether the consultants were
able to give their services according
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to the terms of the contract and ac-
cording to the schedule?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
to (¢). The information is being col-
lected and will be leid on the Table of
the House.

Public Sector Undertakings brought
within Jurisdiction of Heavy Industry

3706. SHRI E. V. VIKHE FATIL:
Will the Minister of HEAVY INDUS-
TRY he pleased 1o state:

{a) the names of Public Seclor Un-
dertakings which have been  brought
within the jurisdiction of the Ministry
of Heavy Induslry and the Ainistries/
Departinents which were  supervising
the work of those undertakings before
the new Minisiry of Heavy Industry
came into being,

(1) the folal investment of the Cen-

tral Government in these undertakings
unit-wise; and

(cy which of these public undertak-
ings incurred losses during the last
two years, and the amount of loss in
each case?

TIIE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY  INDUSTRY
SHRI SIDDHESHWAR PRASAD):
(a) to (¢). A slatement is laid on the
Tuable of the House, [Placed in Library.
Sce No. LT-4654/173.1

Expansion of Bhilai and Bokaro Steel

Plants
5207. SHRI E. V. VIKHE PATIL:
Will the Minister of STEEL AND

MINES be pleased to state:

(a) the auhority/agency which is to
prepare technical ang econcmic report
for the proposed expansion of Bhilai
and Bokaro Sieel Plants;

(b) the total expenditure which is
likely to be incurred and the time by
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which such report is likely to be avail-
able;

(c) whether the technical know-how
developed by public sector undertak-
ings would not Le adequate so as to
entitle them to undertake the prepara-
tion ¢«. such technical and economic re-
port far expansion; ang

id) whether the execution of expan-
sion schemes would be entrusted to
private or public sector agencies? —

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (‘a)
The Detailed Project Report for ex-
pansion of Bhilai steel plant to 4 MT
ingot capacity and the feassibility re-
port of expansion to about 7 MT ingot
ay) <~q paiedasd Fureq Sie  adejs
Central Engineering and Design Bu-
reau, Ranchi. The CEDB will also
prepare the feasibility report on
Bokaro steel plant's expansion to
about 10 MT ingot capacity.

(b) The Detailed Project Report for
4 MT ingot stage of Bhilai steel plant
is expected to be completed by June.
1973, and the feasihility report for 7
MT stage by May. 1973. The feasibility
report for expansion of Bokaro steel
plant is likely to be available by Sep-
tember. 1973. The total cost/expendi-
diture of preparing these reports is not
knowrn at present.

(c) The reports are being prepared
by the Indian consultants in the Pub-
lic sector with such technical assistance
as may be necessary from USSR agen-
cles.

(d) The execution of the expansion
schemes would be entrusted primarily
to the Public Sector agencles available
fn the field.
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Expenditure on Heavy Industry

5209, SHRI BIBHUTI MISHRA: Will
the Minister of HEAVY INDUSTRY
be pleased to state:

(a) the total expenditure of Govern-
ment on various heavy industry:

(b) the total production from each
industry; and

(c) the profit
ment?

ga‘ned by Govern-

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD).
(a) to (¢). It is presumed that the
question relates to the heavy industry
units in the public sector which have
now come under ‘he purview of this
Ministry. A statement giving infor-
mation in respect of the investment
made by Government in each of these
units, the production during the yecar
1971-72 and the proAts earned/losses
incurred at each unit, during the same
year, ig laid on the Table of the
House. [Placed in Library. See No.
LT-4655/73].
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Medical and other Facilities to Indian
Pilgrims visiting Kathmandu on
Mahashivarairi Festival

5210. SHRI BIBHUTI MISHRA: Will
the Minister of EXTERNAJL AFFAIRS
be pleased to statle:

(a) whether lakhs of Indian pilgrims
visit Kathmandu (Negal) cvery year
on the occasion of the Mahashivaratri
festival,

(b) the arrangemenis made by Gov-
ermiment of India 1o provide medical
facilities to those wilerims; und

(c) whether Government propose 1o
provide the same facilities to the pil-
grims  visiling  Ka'hmaida as have
heen provided in the case of the Haj
pilgrims?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The estimated number of Indian pil-
grims visiting Kathmandu during the
Mahashivaratri festival is between
30,000 and 40.000 2very vear,

(b) and (c). Unlike in the case of
Haj pilgrims, Government of India do
mot provide medical facilities for Indi-
an pilgrimage visiting Katmandu as
these facilities are privided by His
Majesty's Government of Nepal.

Measures for Improvement in
Industria] Relations

5211. SHRI C. K. JAFFER SHARI-
EF: Will the Minixter of LABOUR
AND REHABILITATION be pleased
1o state the resuits achieved after

consultations with the representatives

of workers to evolve any agreed mf'fl-
sures for securing impmvcmemzs _m
the indusirial relations sysiem during
the last one year?

THE DEPUTY MWINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (3HRI G. vENKA_T~
SWAMY): The workers’ representativ-
es have not been able to sugqest_so
far any agreed basis for ¢ffecting 1m-
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provements in {he industrial rclations
systems. Government are, therefore,
considering the matter, on their own,
in the light of various discussions held
angd opinions exvressed in this  re-
gard.

Passporis issueqd during last three
Years

5212, SHRI C. K. JAFFER SHARI-
EF: Will the Minisier of EXTERNAL
AFFAIRS be pleased to stale:

fa) the number ol new passports is-
sued by Government for foreign coun-
tries during the last three vears, year-
wise; ang

(b) the number of passpoerts re-
newed during the last thres years?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) and (b). The total number of
passporis issued and renewed during
1970 and 1971 are given below:—

Passports Issued
1970—2.91,880 passports

1971—2.59.994 passports

Passports Renewed
1970—1,42,456 passporis

1971—1,41,048 passports

(The above statistics do not include
information relating to the passports
issued and renewed by our missions in

Pakistan, due to non-availability of
records).

Information regarding the number
of passports issued ard renewed
during 1972 is being collected and

will be laid on the Table of the House.
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Geological Survey of Kerala

5213. SHRI C. K. CHANDRAPPAN:
Will the Minister of STEEL AND
MINES te pleased to refer to the
reply given to Starred Question No.
178 on the i0th August, 1972 and
state:

(a) the latest position of the geol=2-
gical surve. of India’s investigation
in Kerala for finding out of the total
quantity of jron ore deposits;

(b) whether they have completed
their investigation: and

(c) whether Government have take
en any decision on the question of
setting up a steel plant in Kerala du-
ring the Fifth Five Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
Investigations by drilling for iron cre
in four deposit of Cheruppa, Eley-
ettimala, Nanminda and Naduvallur
at Kozhiknde have been completed by
the Geological Survey of Ir.di:—, ar:d
reports received. Investigation ‘m
the neighbouring Alampara deposit,
which is in progress, is likely 1o be
completed by May, 1973. Pros;_aect-
ing of iron ofe in Koratlirpalg‘ Nilam-
bur area of Mallapuram district, was
November, 1972 and
oration by drilling is
likely to be taken up b_y‘July, I.B'I.jilE
Reserves of about 34 million tcmn«es_ﬂ1
oxidesed and unoxidised ore \m:31
tota] iron content ranging bet\r.rcen A
and 42 per cent have been estimate
tn the four deposits of Cheruppa.

commeonced in
prelir.inary expl

Elevettimala, Narmmnda and Naduv-
allur.
(b) No, Sir.

() A view aboit the setting upof
a steei plant can L~ taken only aiter
the aseslogival  mvestigntion  of iron
ore in the Alamnnra area has been
completed and lhe report is received
by the Government.
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Implementation of Bidj and Cigar Act,
1966

5214. SHRI C. XK. CHANDRAPPAN:
Will  the Minister of LABOUR AND
REHABILITATION be pleaseg to
refer to the reply given to Unstarred
Question No. 4420 on the 14th Decem-
ber, 1972 and state:

(a) whether Government iptends to
take any measure 1g overcome  the
difficulties in implementing the Bidi
and Cigar Workers (Conditions of Em-
plovment) Aet, 1966:;

(b) whether Government :ntends to
bring suitable amendments to this
Act with a view to ensure its imple-
mentation; and

(c) if so, the sulient features thers-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOQUR AND REA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) The State Govern-
ments have not been able to enforce
the Beedi and Cigar Workers (Condi-
tions of Employment) Act, 1966 fully
because of a number of writ petitions
filed by the beedi establishment ow-
ners/assdciations in the various High
Courts challenging the vires of the
Act and stay of the opcration of the
Act having been granted in these cas-
es.  Appeals agaipst the judgements
of some of the High Courts were also
pending in the Supreme Court.

Efforts are being made to get the
disposal of the cases expedited.

(b) No.
(c) Does not arise.

List of persons living in foreign
Countries

5215. SHRI SHYAM SUNDER MO-
HAPATRA: Will the Minister of EX-
TERNAL AFFAIRS be pleased to statc
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whether India maintains a list of per-
sons who are living in foreign coun-
tries?

THE MINISTER OF STATE IN THE
MINISTRY OF FEXTERNAI. AFFAIRS
(SHRI SURENDRA PAL SINGH):
Yes, Sir. Our Mission abroad do
maintain lists of Indian nationals living
within their respective ~unsular juris-
diction, but these lists are geherally
incompleted and the obvious reason
that quite often they are not able to
get information about each and every
Indian national.

Unauthorised o'cupation of Quarters
under Rourkzla Stecl Plant

5216. SHRI SIHYAM SUNDER
MOHAPATRA: Will the Minister of
STEEL AND MINES be rleased to
state:

(a) how many quaricrs under Rou-
rkela Steel Plant have been occupied
in an unauthorised munner; and

(b) what actizn the Stcel Plant au-
thorities have tzkon in that regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a).
Three hundred and thirty two habita-
ble quarters as on March 20. 1472
Of these, 300 are cases of ex-employe-
€8 not vacating the quarters.

(b) In cases of coutinued occupa
tion by ex-emplosees, cases for
tion are filled i. Court. Besides
other administrativa incasures, such
as departmental aciion, wherever pos-
sible, withholding of final setijement
of accounis in cuses of ex-cmployees
and contractors, etc., are also taken.
In other cases, aciion is laken through
the polize for criminal frespass. StoES
for intensive guarding of vacant yuar-
ters are also being taken.
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Allotment of Sterl Quota to Bogus
Parties

3217, SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
STEEL. AND  M\INES he pleased to
state:

(a) whether Gavernoment are aware
that Steel quota has sometimes been
allotteq to bogus parties;

(b) the names of bogus parties de-
tected; and

(c) whether the officers have been
penalised for having granted quota to
bogus parties?

THE DEPUTY LIINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The
system of allocation of “quotas” has
been abolished under the revised dis-
tribution policy which has been in
force since May, 1970. However, cases
of mis-utilisation o! steel, including
cases of non-existent firms, have come
to notice.

(b) A statement is laid on the
Table of the House. [Placed in Lib-
rary...See No. LT-4656/73].

(¢) Use of steel for any purpose
other than that for which it is allot-
ted or applied is a punishable offence.
Action will be taken whenever such
mis-utilisation is proved. Suitable ac-
tion will also be taken against the
officers concerned. if any. if their com-
plicity in such mis-utilisation is pro-
ved.

Shifting of Nickel Project Head Office
to Bhubaneshwar

5218. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minisier of
STEEL. AND MINES be pleased to
state: (a) whether the Head Office of
Nickel Project of Orissa at Keonjhar
is likely to be shifted to Bhubanesh-
war from Delhi?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) It is
proposed to set up a Nickel Project
in Orissa in Sukinda area. An officer
on Special Duty has boeen appointed
in Hindustan Copper Limited with
Head Quarters at New Delhi 1o look
after the work o! this Project At
present there is no prupasal to shitl
the office of the Otlicer-on  Special
Duty outside De'hi,

Land Acquired for Bhila; Steel Plant

5219 SHRI CHANDULAL CHAN-
DRAKAR: Will thg AMinister of STEEL
AND MINES he pivaserd tu stale:

(a) when Bhilij Steel Plant cume
into existence, and how many acres
of land were acquircd froma the fgri-
culturists fxr this plant

(b) how many acres of land are
used by the Plant now: and

(¢) how many acres of lar«d  have
been occupied oy warmsuthaise ! per-
‘sons?

THE DEPUTY MINISTFR !N THE

MINISTRY OF STCEEL AND MINES
(SHRI SUBODH HANSDA): (a)
Work on the Bhilai Steel Plant ctar-
ted in 1955. A iotal area of 28,669
acres was acquired for the plant. (_)I
this 20522 acres were acauired from
agriculturists.

(b) and (c). Up-to-date informa-
tion is being collected and will be
laid on the table of the House.

Leave Travel Concessions to workers
of Bhilal Sieel Plint

5220, SHRI CHANDUI.ATL. CHAN-
DRAKAR: Will the Minister of
STEFL. AND MINES he pleased to
atate:

(a) whether thy local employees in
the Bhilaé Ste:l Plar* were once giv-
en moner in the farm of ‘Leave Tra-
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vel Concession' and ncw it hag been
withdrawn,

(b) whether & large number ¢f em-
ployees from oiker Stale at the time
of recruitment say that they are
domicile of Madhya Pradesh, but af-
ter 'sometimg they claim ‘Leave Tra-
vel Concession' to go to their home
States; and

(c) the number of empiovees who
availed of ‘Leave Travel Concession’
for the last three yeuars and the
amount drawn?

THE DEPUTY MINISTER IN THE
MINISTRY OF STFEL AND MINES
(SHRI SUBODH HANSDA): (a) The
leave Travel Concessions of Hindustan
Steel Limited hiave  not been with-

drawn, For the year 1409 alone, an
additional  concassion wos given
namely that smploye:s could trave!

to a place other than tneir declarec
Home Towns suhwect ty reimburse
ment being res‘ricted to distance  of
750 Kms. each way. This additional
conression was extended for a period
of 3 months bevond 1969 to benefit
those who had not availed themselv-

es of it in 1964, It has not been
extended therealter.
(b) No, Sir. At the time of rec-

ruitment. the emplavees have to dec
lare their permanent home town which
is treatedq as the home town for the
purpose of availing of leave travel
concesslon also as per Rules,

(¢) The number of employees who
availed themselveg of Leaves Travel
Concession during the last three y-ars
and the amounts drawn hy them are
as follows:— :

Yeat No of  Amount
Employces (Rs. in

takhs)
1969-70 15,553 49-22
1970-71 10,750 35;30
1971-72 9,969 29°17
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Conveyance Allowance to Officers

and Workers of Bhilai Steel  Plant
5221. SHRI CHANDULAI. CHAN-

DRAKAR: Will the Minister of
STEEL AND MINES be pleased 1o
state -

(a) whether officers of the Bhilai
Steel Plant are given some convey-
ance allowance;

(b) how many officers have taken
advantage of this during the last two
vears and the tota]l amount spent du-
ring the last two years;

(c) how much allowance is given 1¢
workers other than officers; and

(d) whether workers «9mire from
a distance of five miles or more wre
not getting this allowance?

THE DEPUTY MINISTER IN THE
MINISTRY QF STEEL AND ]‘-‘IlN_ES
(SHRI SUBODH IIANSDA): (a) Yes,
Sir.

(b) One thousand ang fifty officers
have been paid counvevance allowance
during the last two financial years.
ie., 1970-71 and 1971-72 and an
amount of Rs. 18.78 lakhs has been
paid on this account during tins
period.

(¢) Employees other than  officers
are entitled to transport subsidy at
the rate of Rs. 13 per month.  Be-
sides this cycle maintenance allow-
ance at the rate of Rs. 6/-per month
is also admissible 1o the fieid stalf
who are required lo cover long dis-
tance in the Plant/Township/Mines in
the course of their duty and wha are
not provided with project cycles.

(d) Workerg who are residing at

a distance of ‘ive kil-moires or more
from their places of work ara ertitled
io transport subsidy provideq they d?
not use company's transport.

Refugees in Mana Camp

5222. SHRI CHANDULAT. CHAN-
DRAKAR: Will the Minister cf LA-
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BOUR AND REHABILITATION be
Pleased to state:

(a) the number of relugees in Mana
ga?p of Raipur Dig¢triet Madbhya Pra-
esh;

(b) whether there is anolher re-
fugee camp in this District, if so,
the number of refugees in this camip;

(¢) when the refugee came to this
n_:ampl and whether this refugee camnp
Is going to be a permanent one: and

(d) the expenditure in thijs refugee
camp every year froin the time it
came into existence?

THE MINISTER QOF TI.
REHABILITATION rSHgfogi{G?{%]?
NATHA REDDY): () As on 17-3-73,
there were 2954 refuges families
consisling of 93.050 persong staying in
Mana Group &f Transit Centres in
Raipur Districy (Madhya Pradesh),

(b) No, Sir.

(c) The refuzees, who migrated to
India between 1-i-1954 to 25-3-1971
are accommodated ip the Mana Camp
of Transit Ceniros. The Transit
Centres are proposed to be closed as
soon as the refugees are dispersed to
rehabilitation sites.

(d) A statement indicating the
expenditure incurred in respect of
Mana Group of Transit Centres since
1964 is attached.

Statement
Year I " Rs.
1964-65 '4f6:?3€?in
1965-66 2.0i7.32.263
:2g$-6; 1.:1,40.661
D676 1.15.17.:128
1968-69 1.75.14.323
1969-70 1.31.07.644
197071 (.17.14.830
1971-72 40087753
1972-73 4.24.83.000

(provisional upto Feb, '73.
Total 24,55.12,822
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Expenditure incurreg on evacuees
from Bangladesh s ag follows:—

(Rs. 0 lakhs)

Year
1971-72 540.42
1972-73 225

({ending February, 1973).

Families settled in Dandakaranya
Project

5273, SHR1 CHANDULAL CHAN-
DRAKAR: Will the Minister of LA-
BOUR AND REHABILITATION be

pleased to state:

(a) the number of families settled
in Dandakaranya Project in Madhya
Pradesh and Orissa;

(b) the number of local tribal fami-
lies settled in this project;

(¢) the expenditure on this pro-
ject from the time it came into exist-

ence;

on Govern-

(d) the expenditure
this

ment employees who maintain
project year-wise for the last three
years; and

(e} whether Government propose
to maintain its staff for ever?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R.AGH‘U-
NATHA REDDY): (a) 16,015 families
of displaced persons from former
East Pakistan have been resettled.
Of these, 9,346 families have beenl .re-
settled in Orissa and 6,669 families
in Madhya Pradesh.

(b) 3.407 families of tribals l'fa_ve
been settled. Of these, 2,342 families
have been settied in Orissa and 1,065
families in Madhya Pradesh.

(¢) and (d). The informatiqn is
being‘coller:ted and will be laid on
the Table of the Sabha.
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(e) The Dandakaranya Project is
likely to continue for sometime more.
It would be necessary to maintain

the required stall till the Project's
work is completed.
Consultation witp Centre regarding

take over of Madras Aluminium
Company

5224, SHRI M. M. JOSEPH: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether Tamil Nadu Govern-
ment had not consulted the Centre
to take over the Madras Aluminium
Company; and

(b) if so, the reasons for the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
and (b). The Chief Minister of Tam
Nadu while presenting his  budge.
proposals for 1973-74 in the Tamil
Nadu Assembly on the 26th Febru-
ary, 1973 made in announcement re-
garding the proposal to take over the
management pending nationalisation
of the Madras Aluminium Company.
The State Government of Tamil Nadu
had not consulted the Central Gov-
ernment prior to the announcement.
The draft Madras Aluminium Com-
pany (Taking over of Management)
Bill, 1973 was subsequently forward-
ed to the Government of India by
the State Government. The propo-
sal of the State Government is under
consideration of the Government of

India.

Setting up of Electrolytic Manganese
Dioxide Plant in Public Sector

5225. SHRI M. M. JOSEPH: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether Government have con-
sidered set up any 3,600 tonnes per
year capacity electrolytic manganesc
doxide plant in the Public Sector;
and (b). The Chief Minister of Tamil
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(b) if so, the salient features there-
of and the progress achieved in this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUEODH HANSDA): (a) and
(b). A proposal to set up an eletroly-
tic mangancse dioxide plant in the
public sector for a capacilty of ten
tonnes per day a! a capital cost of
Rs. 3 crores based on indigenously
developed process, is under examina-
tion.

Aero-magnetic survey of Sidhi
District (M.P))

5226. SHRI RANABAHADUR SIN-
GH: Will the Minister of STEEL AND
MINES be pleased to state:

fa) the findings of the Aero mag-
netic survey carried out in Sidhi Dis-
trict of Mahdya Pradesh;

(b) the possibilities of industrial
rvelopment in the District in view
this survey; and

{c) the steps proposed to be taken
for early exploitation of these possi-
bilities?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
A multi-instrument airborne geophy-
sicial aurvy using magnetic, electro-
magnetic and spectrometric sensors
was carried out in the central and
northern parts of the Sidhi district
of Madhya Pradesh during May-Junc
1972, Preliminary data analysis at
the flight base has indicated a few
promising  ceophysical  anomalies
whicn will have {o be examined on
the ground. liowever. detailed ana-
Ivsis and interpretation of the air-
borne gmeophysical data are awaited
from B.R.G.M. Paris who carried out
this survey.

(b) It is 110 early to hold out possi-
bility of industrial development in the
district, based on this survey. The
ground surveys have to be complet-
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ed before a view can be taken as to
whether any commercially workable
deposits of minerals are present.

(c) Exploitation of any deposit can
be taken up only after exploration
is completed and a promising pros-
pect is located.

Deposits of High Grade Bauxite in
Madhya Pradesh

5227. SHRI RANABAHADUR
SINGH:
SHRI G. C. DIXIT:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether large deposits of high
gradue bauxite in M.P. have been re-
served by the Government;

(b) if so, the steps Government
propose to take to exploit the same;

(c) the schedule of time for such
exploitation; and

(d) whether in the absence of any
schedule Government propose to re-
lease these areas to private under-
takings for setting up aluminium pro-
duction units?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Yes
Sir.

(b) to (d). Bharat Aluminium Com-
pany Ltd. a Government of India
undertaking, is working the bauxite
deposits in Amarkantak (Shahdol
Distt.) and Phutkapahar (Distt. Bilas-
pur) for its Korba Aluminium Plant.
The estimated reserves of the afore-
said areas are 11 million tonnes,
which would be sufficient only for
about 18 to 20 years for the Korba
Aluminium Plant. Since the econo-
mic life of an Aluminium Plant is
more than 20 years, additional bauxite
bearing arcas would be necessary for
future operation of the Korba Alu-
minium Plant. Further, additional
reserves may be necessary for ex-
pansion of the capacity of the project
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in future, and also to meet the re-
quirements of a new Aluminium
Plant proposed to be set up with
Soviet assistance. The schedule of
time for exploitation of the reserve
deposits cannot be indicated as the
terms of the contract for the prepara-
tion of a technical and economic report
by the Soviet Organisation are still
under consideration. Release of areas
for grant to private parties can be
considered only in case an area is not
required for public sector exploita-
1on.

Mine laying operations by Pakistan
on Border Areas

5228. SHRI MUKHTIAR SINGH
MALIK:
SHRI BIRENDER SINGH
RAO:

Will the Minister of DEFENCE be
pleased to state:

(a) whether Government of India
have received reports about the Pak-
istani  Military  concentrations in
Pakistan's major cities;

(b) whether Government of India
have also noticed the mine laying
operations in the border areas on
Pakistani side of the borders during
the last three months; and

fc) if so, whether Government of
India have made any assessment of
the situation about the Pakistani
Military activities and Government's
reaction thereto?

THE MINISTER OF DEFENCE
(SHR!I JAGJIVAN RAM): (a) and
(b). It has beepn reported that some
of the Pakistani formations which
were earlier deployed along the
“orders have heen moved back to
their permanent locations which are
situated in the major cantonment
towns, Pakistani forces have also
been improving their defences along
the border areas.

(c) Government are keeping a close
watch on military developments in
Pakistan.
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ghygs wmem vy &\ ey
& I § wH)

5229, %t ®THHT AT
&t satfama g :

a1 geqra Wi @y A1 9z FA

g w fro

(%) #m Zfzam smgv= o @M
FHAT F IAEA H AT 1971 T 7T
q A9 1972 § w9 fvmaz =§ 2

(@) #a1 397 FTeoAT A AT 1972
F1 fagdt emF & an«m o =SifaT
7% "7 T g S gEr A I
gfaat & v F7 dF2dr 7 ae 7 9
T W
() afz zr. A1 A=r=3dy 77 F|@O
o7 T FT7 | I ATAIET FY AT IR
?

3
4

TEmasicEm  wxrag § IR
(tgiragazr: ) (F) A, &)
1971 YT 1972 ¥ F90e7 gt &1
JamEa A o omm g0

geqra faue for%g geqm
(z7)

1971-72 638.214 504,058

1972-73 462.817 382,657

(@) 7aré-ferear 1972 W

wafu @ sifvai 71 g7 230 o fael
oFf famd | 143 39 aafar £ i
Farrw A | AR 41 ATAAT T AT
Fa1 T2t T freAr wwEetedt &
S FT wTT A7THT T (AT 97 1 S
F¥A FTOF YA I F TAF FT TEINTA
L |
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() S&9 & qa 777 A7 IA2A
¥ firaz &1 A F freT 7 v
F14 FAE, 1972 7 FrOAT FT 5HG
ara g A S far 2 rx afr sfaeame
FOFR  FA00 At 2 fama FreaEr
Aot fratfa s gasT 77w
A I FEAN F1 wEifad e
a1 73T & | T w1 T qar wTAUET
7 & AaAz A1 Arfar g oo g
I F @ AN qar faaE wTy
faggramar 2 o AWM T & fAv
ZT FI009 T AT E 1

Safety of Workers

5230. DR. H. P. SHARMA :
SHRI FATESINGHRAO
GAEKWAD:

Wil; the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether the safety of them
man behind the machine has been
sadly neglected and industrial acci-

dents have lately assumed ‘epimedic’
proportions, as pointed out in the
Times Weekly of March 4, 1973;

(b) the comparative figures relat-
ing to industrial accidents and toll
faken in terms of human lives and
serious-injuries, thereby during the
past three years; and

(c) the steps taken during these
vears for industrial safety and the
further legislative and other mea-
sures contemplated to effectively pre-
vent industrial accidents and to pro-
vide for adequate compensation for
injuries and loss of life suffered in
such accidents?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKA-
TSWAMY): (a) and (b). The number
of injuries due tp accidents in fr_lc-
tories covered under the Factories
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Act, 1948 during the years 1969, 1970
and 1971 is given below:—

Number of Injuries in Pactories

Year Fatal Non- Total
IFaral
1969 618 261,997 262,615
1970 . 613 287,495 288,108
1971 584 319,589 320,173
(Provisional)

Figures for 1972 are not available.

(c) The safety requirements laid
down in the State Factory Rules
framed under the Factories Act are
being enforced, constantly reviewed,
enlarged and improved upon wher-
ever necessary. Safety Training and
education is also being imparted
through the Central Labour Institute,
Regional Labour Institutes and the
National Safety Council. Amendment
of the Factories Act, 1948 to stren-
gthen the safety measures is also
under consideration. ‘The injured
workers are paid compensation under
the Workmen's Compensation Act,
1923 and the Employees’ State Insu-
rance Act, 1948, wherever applicable.

AT faWTT &Y FeaT A /T
TR ATl w faeita agraan

5231 sY A I I ;T
AT /AT qg FATH KT FAT HEa f

(F) #|a1 I ITAFAHT FI, A
Tt faVIT FY FoaT AT HOATE FIA &
garEEs  faeia mgmar & St @
#t afz &, a1 fF mEt g s 1971
R 1972 % FAF A mar mars
g % fav  fFa-faw geaweaiE @
frar fFaet fada =@graar & o
"R
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(@) %21 F==1 AR WS FH &
fau waosarat &1 fadilm @R
W T XTI FT Fgaw fam aman
o af gr, @ 8 1972 W 19
e ferfeadt fma A
T & & fan #gaw faar mr ?

W AR@ER ( wn gmE ) A
s qAt (A fagme gEw )
(7) == (=), : =mmEAw oA
frarirr F7IE aqr Tar FETE &
TG TR 6 T AT TR
HTT AT F77 F| FF AHAT F I%-
wFATAT 1 favgEy  IgEew, agEE
gt 71 qF Iww mfz F fawim &
far  F==1 w7 gmaA Fv9 ¥ fAw
FETOAT &1 ST 7 Aafr v
Tardl ¥ fAm AmET gy T9A
arAt &% oFfTar 2, 54 qf=f7 2, 5%
a1 fagzm mEfnimam mr qfF
foram 1 AT w2 frdn faamitg
& WA AT T AFAOA L)

AEAAYT 72T F 95T FT IAT A
F fAm g o FE F = AAT 7 g9
o T graeTE g fawa FTe
qER AT FOA | TA OFA EI
¥ o AT TR OGUA M AT AT
& gaeq At )

W ArT ARAIA o7 wifaw  wgan

FIAFR WA T 1971=72

H faar mm AT wgaw

5232. Wl A ¥ TOM: A
e =541 9z Ty A1 @ ARy
fr

(7) = wrdrm awAAT od
AidF  AZTF I F HwT A9
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1971=72 ¥ a&AMT Fzanr 3| &
fao o w3z wyaT @ @ gt ; WK

(@) afz 7z, @ ag «fwm fea-fEa
27 W FEAR mgdwm T oax @S
1 AT geaw Zw & feAwy T
feat mar 71 358 oy w3 T awAAY
Fzanr fopm oy ?

fazs wearem 8§ Tivg "W (A
grzamiag ): (%) 1971-72 %
gffm 797 gaTa #1014 FT
T &1 AT AT ML AT |

(m) fagvor | @ 9T 97
T & 1 (gt 7 otEr aar |
¥ deqr gaezte— 1657/73)

®EIT T A AR AT AT

5233, &Y WAL UM o AT

ofa @&t a7 77 A g EIAfE

(%) 1971 #1972 * 3WW
M OH AT 3T TAT FEN ad
9 M T P - F40 A4T frew g
FAET0 GOET AL AT TAT q6
Faiz g g ; 9%

(7) #m "37FT 7 1971 69X
1972 ¥ 019 @@l FTHMEGR & o
FEn AT 41 A9 Atz e, q1oge
oo A A A o Y

qfadnt (st wgEEw w@t ):
(%) oF faaeor &1 9=9 9T W@
fear mav g, fori qfa s fagem
AT 3177, 1970-71, 1971-

72 @91 1972-73 (fameax, 72 a%)
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A AR X A9 v At faw
U oATEY W oAEgeAd 8w faan
marE (waea ® T aar ) 2far
gemr L T—-4658/73)

»

AL

(@) oF fravor ft mar T
a7 777 faar wan 2. faw qf7 o fozm
wIfARTTT 2T, 1970—-71, 1971-
72 AT 1972-73 % FIA4 AT
TAT JURTHET ATIT &1 20 r ysdy
#1 g0 qa1 971 fom man £

[arat=a F Twy war | zfEm Her
To o 4658/73] |

sfasl 7 Fradiear gfaard
srgmasTe 72717 7 fau wraa

5234, Y 1T AL TIT AW
HiT qrata w4t 77 7907 @1 T AA@
fr:

(%) # FTEW qaw frwio
FATLY, A4 ATCEAT-TIET T332 T 72T
F FIH FLA TAT F 47 F1E T T30
T wr 2 famy 3= 3q34 F omAmEr
TR AFATIET AfrmEr gfaemd
o A AT W

() *fr 746, A1 397 wrIw 34w
7

e

SR AT gAata gaAst (st sito
Amzeqrat): (%) wx (@) : qaT
ftor 32tr & wfes, AT WAL
afufran & samar, afar e
Afafan A T afies (Frfra
R weHad)  wfufw, oW
S W AR fAuTEl & wewia W AR
& AR 3% *1¢ ) awmdi A1 g
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F qgq 97 @ fona @A w1 s
g1

T AT afawi & arc ¥ T
9 wam 41 famafei 1 v mvErd
74T FAwAfga aifusfeat 1 sfaa
Faarel #74 & oo fawfo 41 w8
21 79§ T wTH A4 0 Afaw AT
T FEW & W, aWArT wfaer
fafa o1 afrar gom fafa afufraw &
oA W # ) ger o afufAaEt ®,
77 wiafaam s7zgt #i AR av 6t
AT ZEAT 2 A1 ST wEW A AR
TIT ST F 7T ;W1 AFE A1 AT
AT T T AR Z M T gam

fergrars wtw ffwaz wrgd
aifs

5235. WY qA7FA™ TAA : AT
grara st A KA 07 9.9 FT FAT
T fF:

(7) @ frgmis & fafude
FT AT, 1970 FF FA 172, 83 FAT
wa & gia gT 4y we afz oz, v =
F 497 7% £ U W oAata aw sw W
g7 fraa qdt faaw o mr oar
.

(@) 791 a9 1971 HT 1972
g fafuzz @1 ofa
qoaT ATH gE W afe
i A 9\ F Jar v § AR

TR W R WA § IR
(o gt gmav ) : (F) =17 (7))
31 WI¥, 1970 aF frgme @
fafaze %1 g% g7 a7 17283 #3017
T 47 | 30 arda #1901 § G
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F LT 1050. 15 FI13 577 &7 g
FiAt gE dr | faadt & =q ¥ 557
FAT WO AGT AGFAT BN * =7
H 502 15FUTHIT | a9 1970-71
AT 1971-72 & «ff FeqAY 7 %A
5.41 FAT T A4 44.85 F9I%
wT A anfogg 2

FOAT 1 Fifamt w1 Freoin 7 g
g frs, & # arafam adt % %59
FTAAT § GRAT £ goaty  Ighqny
ERE gWrEf w1 whes @A, wfEE-
A9g7 A99 W<9 A 14T, A4Y A0 |
afg & sifz omfea 2

qfa fsrrer & fg<t wAIRw

5236, ot ANT wA w1 A
HAY gg T F1 I A4 F

(%) 375 fram & g7 fFAm
fedr wmaEwifelt wzaw # e
IAE TAAWTH T 2

(=) 3% 7 fFa fa=ft sz &
fe=r T wardy & Wi e wregm;

(m) @& fraa aqarzs & 7 fred
dm 7at woar wfus g97 7 A9 99
9 ¥ F7 T3 ¥ 9 wdY wermdr
& |7 IF w7 ¥ F; AW

(9) 3% #= A% iy fom
Eiruil

qfa st (=t graTewi) :

(%) &= mgar——3
FAAAHA——210-10-290-15-
3200 TMo—15-425

(@) =amdft—
TR — 2
(m) #rf 7@
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(=) & & oardY 9z 3T EA )

TET WX WA wwtea § fged
waeet /frt gl & damm

5237. ot XA wT : FAT WA
"7 WA §AY 7 A F FAO F 4 E

(%) 9 & darerd # = i
fat memawi #1 gem fFady 2 aav
I ¥ AAA9 4T E,

(R) 3 & 7 rarit Far wEaTdy
FAAEFT F we-se deat et

(w) T waTEET A Hear faa
3 1 woA qE1 ar 4 A agt T gq1T
= 7 Afus A9 7 T F7 77 § 7]
St owdit el AT IR OF @
FICO 2; WX

() 3941 7 7% =iy a4 fean
S ¢

geqra I oA WxrAq ¥ Iu-Ay

(ot guYa gwar ) (F) HEATAT W
gau Aot F &= wqaeE & A7 0@
& (¥99F %o 320-530), | W@

zoqra fawpr @ g 91T 2 97 & faam
7 § 1 fedy oames ferm ot ¥ 40
# (779 Fo 210-425), 3 9% TEIT
faam & AT oF 0% AW fawamr § &
o 3eqmA faamr & o 1= 7= aww
F 2 (FFE To 210-530) |

(@) =fr waw 741 B Ao
F e wams ¥ ol oz woamd
g oov T et @ s ww
FH T AW FN AA AT 2 =
qEAF FT 9% F4MET & AT IN q@ETY
#1 far 1 gwefusT & 37 @
AT #=1 7 famd F¢ frao owar g0
ag 72 wafaE mromn @
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(7)) ®T (w). Fa=w G Son
#1 0% g WaEs A1 16-8-1969
F1 A8 ¥ oA or faed 3 wgar 39y
wfu® G99 ¥ 10 72 9L AW FT IR
df% ferdt waes 41 o2 ol e
e W AU oW oqurd wd
Tt AET ¥ | SH 9% F1 W FR &
frra FTaaTEY AT 7 &Y 1§ Az
F oI FT fau A7 o7z 97 9%
FH T a9 FAAHY F1 74l =9
# fraga w77 a7 fa=re fFan amoar

Corruption cases in Department of

Supply
5238, SHRI D. B. CHANDRA
GOWDA: Will the Minister of
SUPPLY be pleased to state the

number of corrupticn caseg detecied
and disposed of during 1972-73 by the
Director of Vigilance of the Depart-
ment of Supply and the action taken
as a result thereof against the per-
sons found involved?

THE MINISTER OF SUPPLY
(SHRI SHAHNAWAZ KHAN): (i)

(i) Number of corr iption cases

detected . 34
(i) Number of cises disposed of 14
1ii) Number of cases under

investigation . . . 20

Action taken aganst the persons involtveds
3 (in one
. case)

ii” Dropped after enquiry . 13

(i) Qificers warned

Compulsory Insurance for Jawans of
Armed Forces

5239. SHRI D. G. CHANDRA
GOWDA: Will the Minister of DE-
FENCE be pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to make insurance compulsory
for the jawans of the armed forces
50 that they may be able to settle

41 LS—S

CHAITRA 8, 1895 (SAKA)

Written Answers 126

themselves  after  their retirement
from the service; and

(b) if so, the broad features
therc'o?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). No, Sir. There is no such pro-
posal under examination of Govern-
ment., However, a draft scheme
named “Army Insurance-cum-Sav-
ings Fund" for officers and personnel
of the Army has been under exami-
nation of the Government.

Sale of uncut and unfinished Dia-
monds by N.M.D.C.

5240. SHRI NARENDRA SINGH:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government are
awarce that the prices of uncut and
unfinished diamonds sold by the
NMDC Limited are very low in com-
parison 1o the prices of such dia-
monds in international market;

(b) if so, the reasons therefor; and

(c¢) the steps Government propose
to take to check this downward
trend, particularly in view of the
general rise in price level?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
The sale price of rough diamonds
from Panna mines is on the average
anot  lower than the international

prices.

.
(b) and (c). Do not arise.

Loss increased by Diamond Mining
Project of N.M.D.C. Limited

5241, SHRI NARENDRA SINGH:
Will the Minister of STEEL AND
MINES be pleased to state:
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(a) whether the Diamond Mining
Project of the NMDC Limited in
Panna District of Madhya Pradesh
has been incurring losses successive-
ly in each year;

(b) if so, the reasons therefor and
the steps proposed to be taken to
inprove the conditions;

(¢) whether during the year 1871-
72 the losses were to the extent of
40 per cent of the total turn-over;
and

(d) if so., whether Government
propose to hold an inquiry in this
regard and if pot, the reasons there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OE STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
The profit and loss position of the
diamond mining project of the
NMDC Limited, .in Panna District of
Madhya Pradesh is as follows:

(Rs. in f—) loss

lakhs, (+ profit
Upto 1968-69 . f—) 21-92
1969-70 . {.) 12718
1970=71 (=) 21°90
1971-72 i—} 30 74

(b) and (d). The losses were due

to higher cost of production and low
sales realisation. The higher cost of
production is attributed to inadequate
reserves, lower percentage of reali-
sation of carats per hundred cubic
metres, under-estimation of over-
burden removal equipment by con-
sultants and the poor performance of
the processing plants. With a view
to improving the economics of the
project, a proposal for expansion of
the Majhgawan diamond mines is
under consideration of the Govern-
ment. In the circumstances, any
special enquiry i1s mnot considered
necessary.

(c) Yes, Sir,
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Encouraging Production in some
Heavy Industries

5242, SHRI ARJUN SETHI: Will
the Minister of HEAVY INDUSTRY
be pleased to state:

(a) whether production in some of
the Heavy Industries is showing en-
couraging trend in the year ending
at present;

(b) if so, which are the individual
units showing encouraging increase;
and ie

(c) the percentage of overall in-
crease and when the industries can
make up of the loss suffered in the
past?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):

(a) Yes, Sir.

(b) The following units have re-
corded increase in production:—

(1) Bharat Heavy
Lid., New Delhi;

Electricals,

(2) Heavy Electricals (India)

Ltd., Bhopal;

(3) Heavy Engineering Corpora-
tion, Ranchi;

(4) Mining and Allied Machinery
Corporation, Durgapur;

(5) Bharat Heavy Plate and
Vessels, Ltd,, Visakhapat-
nam;

(6) Triveni Structurals Ltd.,
Allahabad;

(7) Tungabhadra Steel Products,
Tungabhadra Dam;

Itd.,
(8) Hindustan Machine Tools

Ltd., Bangalore;

(9) Machine Toals Corporation of
India, Ajmer.
Out of these Units, BHEL, HEC,

MAMC, BHPV, HMT and MTCI havc
registered more than 30 per cent in-
crease in production, which may be
considered as encouraging.
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(c) Although the Units have cur-
rently shown trends of increase in
production, it would be difficult to
assess precisely the year by which
they would be able to make up the
losses suffered in the past, as this
will depend upon various factors in-
cluding the continued improvement
in performance of these units in the
years ahead.

Self-Sufficiency in Radar Equipment

5243. SHRI VISHWANATH PRA-
TAP SINGH: Will the Minister of
DEFENCE be pleased to state the
steps being taken by the Government
to acquire self-sufficiency in radar
equipment?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION IN THE MI-
NISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): Steps
have been taken by the Government
to acquire self-sufficiency in radar
equipment to the maximum extent.
A new factory is being established
by Messers Bharat Electronics Limit-
ed at Gaziabad for production of
sophisticated radars for the air de-
fence set up. Development of seve-
ral radar projects has been already
undertaken and further development
projects are being considered by the
Government.

India's Role in UN. ad hoc Com-
mittee on Indian Ocean

5244, SHRI VISHWANATH PRA-
TAP SINGH: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state India's role in the ad hoc Com-
mittee of the United Nations for de-
claring the Indian Ocean a zone of
veace?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): India is a member of Fhe
15-nation Ad hoc Commitlee wh;c:h
has been set up to study the impli-
cations of the proposal to declare the
Indian Ocean as a zone of peace
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with special reference to the prac-
tical measures that may be taken in
furtherance of the objectives of the
resolution. The meetings of the Ad-
hoe Committee are scheduled to be
held from May 21 to 24 and from
June 11 to 22. There is likely to be
a third session in September to fina-
lise the report which will be sub-
mitted to the General Assembly at
its 28th gession,

India has fully supported the UN
Declaration of the Indian Ocean' as
a Zone of Peace; it is in the inte-
rests of all States of the region to
ensure the elimination of all mani-
fectation of Great Power military
rivalry from the Indian Ocean,
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Impact of Nationalisation of Coal
Mines on Management and Production
and Sale of Coal

5249. SHRI BHOGENDRA  JHA:
Will the Minister of STEEL AND
MINES be pleased to refer to the
reply given to Unstarreq Question
No. 1511 on the 1st March, 1973 and
Slate:

(a) whether actual position re-
Rarding private owners having ille-
pally taken away documents, imple-
ments and assets has since been de-
lermined;

(b) if so, the particulars thercof

and the action taken thereon;

(c) the steps taken to ensure that
toal at the pre-nationalisation price
18 made awvailable to the consumers
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throughout the country and particu-
larly in North Bihar; and

(d) whether it is proposed to en-
sure sale of coal through public
agencies; if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
and (b). The full details of docu-
ments, implements and assets, taken
away by the private owners are not
yet available.

(c) There has been no increase in
the price of coal after the take over
of the management of the coal mines.
The same prices as were notified by
the Joint Working Committee of the
private sector Coal Industry, which
were effective from 1st December,
1972 are being charged after the
take-over. Every effort is being
made to supply coal to consumers in
diffcrent areas subject to availability
of transport. Field organisations are
also to keep into being touch with
the supply position in different re-
gions.

(d) The existing trade channels
have not been disturbed as this would
have resulted in a disruption in
availability of coal and caused hard-
ship to the consumers. The possibi-
lity of arranging distribution through
public agencics is being studied. A
proposal for distribution of coal
meant for small consumers under the
aegis of the State Governments
through coal dumps is also under
consideration.

Facilities to Class IV Employees of
Narang Division, Eastern Command

5250. SHRI BHOGENDRA JHA:
Will the Minister of DEFENCE be
plenged to state:

(a) whether Class IV employees
stationed at MLE.S.G.E, Narang Divi-
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sion, Gauhati (Assam) working under

Eastern Command have not been
declared as permanent even  after
serving for more than three years;

and

(b) whether such employees are
not provided with uniforms, blankets,
shoes, warm clothings, medical faci-
lities and the facilities of leave etc.,
if so, the reasans therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
J. B. PATNAIK): (a) and (b). The
information is being collected and will
be laid on the Table of the House.

Pay Scales of workers of Bhilai and
Rourkela Steel Plants

5252. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of STEEL AND
MINES be pleased to state:

(a) the existing designations and
pay scales of different categories of
workers in Bhilai and Rourkela steel
plants;

(b) the existing production bonus
tcheme in the above two steel plants
in the various departments; and

(c) when did the Government pro-
pose to introduce the production
bonus scheme in the Bokaro Steel
Limited?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
There are at present B principal
scales of pay for the workers work-
ing in the operation and maintenance
Jepartments of the Bhilai and Rour-
m:]a St;el Plants. These scales of
pa«_.r and some of the typical designa-
tions ngainst each grade are given
in the statement laid on the Table of
the House., [Placed in Library. See
No. LT-4659/73). Besides, these are
17 miscellaneous and 4 ministerial
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scales of pay covering employees in
naon-works departments such as ad-
ministration, personnel, medical,
town administration, public relations
etc,

(b) The production bonus scheme
was introduced in these plants in
December, 1961. The scheme has
been revised based on work measur-
ment and detailed industrial engineer-
ing studies undertaken in association
with the Consultancy and Applied
Research Division of the Administra-
tive Stafl College of India. While the
revised scheme has been introduced
in the Bhilai Steel Plant, the earlier
scheme continues to be operative in
the Rourkela Steel plant proper with
certain modifications. Under the old
scheme applicable to the Rourkela
Steel Plant, a qualifying out-put for
entitlement of incentive in respect of
major operation departments has been
fixed for each department. There is
@ bonus schedule indicating bonus
percentage corresponding to different
levels of production. The amount of
incentive payment to an employee is
calculated by applying the declared
incentive percentage to a certain
percentage of the basic pay depending

on the category of employee. The
service and certain general groups
departments are paid bonus at the

rate of 90 per cent and 50 per cent
respectively of the arithmetical aver-
age of the declared bonus of the
main production departments,

The revised scheme applicable in
the Bhilai Steel Plant is based on
performance of workmen in small
groups, performance for this purpose
being measured in terms of etfort on
effective production, and the indivi-
dual bonus earning is related to the
productivity of such small groups.

(c) Bokaro Steel Plant is still under
construction. The question of intro-
duction of a production bonus scheme
in the plant will be considered by the
management only after the plant has
gone into production and when con-
sidered appropriate.
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Dues of workers belonging to M/s.
Bhilai Construction Company and
Central Syndicate Engineering
Company

5253. SHRI RAMAVATAR SHAS-
TRI: Wil]l the Minister of STEEL
AND MINIES be pleased to state:

(a) the dues of workers of Bhilai
Contruction Company and Central
Syndicate  Engineering Company
Contractors of B.SL. who have
closed down their establishments at
Bokarp Steel City; and

(b) the sters, the management of
B.S.L., have taken to clear the dues
of workers belonging to M/s. Bhilai
Construction Company and Central
Syndicate Engineering Company?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
and (b). The information is being col-
lected and will be placed op the
table of the House.

Coverage under E.P F. of Refractories
in Dhanbad

5254, SHRI RAMAVATAR SHAS-
TRI:

SHRI K. M. MADHUKAR:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether most of the Refrac-
tories located in the District of Dhan-
bad huve not yet been brought under
the ambit of the EP.F. Act 1952 and
the Scheme framed thereunder though
they are coverable with retrospective
ellect;

(b) if so, how many refractories
+have not yet been covered under the
Employees Provident Fund Act, 1952
jand the Scheme framed thereunder;
and

(¢) the action proposed to bring
all uncovered refrac'ories under the
suid Act?

THE MINISTER IN THE MINIS-

TRY OF LABOUR AND REHABILI-
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TATION
SWAMY):
Authorities
under:—

(SHRI G. VENKAT-
The Provident Fund
have intimated as

(a) to (c). Out of twenty six
refractories in the District of Dhan-
bad, seventeen refractories have al-
ready been covered under the pro-
visions of the Employees’ Provident
Funds and Family Pension Fund
Act, 1952 and the Employees Provi-
dent Fund Scheme, 1952z tramed there-
under. Six refractories are mnot
coverable under the said Act and the
Scheme. The coverage of the remain-
ing three refactories is under investi-
Eation,

Coverage under EP.F. of M/s. Chres-
tien Mica Industries Limited, P. O.
Domchanch, Hazaribagh

5255. SHRI RAMAVATAR SHAS-
TRI:

SHRI K. M. MADHUKAR:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
slate:

(a) whether the Head Office of M/s,
Chrestien Mica Industries Limited,
P.0. Domchanch, Hazaribagh located
at Calcutta has not yet been covered
under Section 2A of the E.P.F. Act
and the Scheme from the very date
of its introduction; and

(b) if so, the reasons why the said
office has yet been kept aloof from
the soid Act and the Scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): The Provident Fund
Authorities have intimated ag under:

(a) and (b). The Head Office of the
company has been covered under the
Employees’ Provident Funds and
Family Pension Fund Act, 1952 with
effect from 31st December, 1960.

Maintenance of Indian Ocean as
Zone of Peace

5256. SHRI S. A, MURUGANAN-
THAM: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:
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(a) whether the 15 Nations Ad hoc
Committee held its meeting recently
and declared Indian Ocean a zone
of peace;

(b) whether the Ad hoc Committee
will place its report before the Gene-
ral Assembly in the next Session?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AF-

FAIRS (SHRI SURENDRA PAL
SINGH): (a) The 26th session of the
UN General Assembly adopted Re-

solution 2832 (XXVI) declaring the
Indian Ocean as a Zone of Peacc. At
its 2Tth session, the General Assem-
bly adopted Resolution 2992 (XXVII)
which set up a 15-member ad hoc
Committee to study the implications
of the proposal with special reference
to the practical measures that may
be taken in pursuance of the objec-
tives of the Resolution. the Ad hoc
Committee is scheduled to meet from
May 21 to 24 and from June 11 to
22, There is likely to be a third
sesgsion in September,

(b) The Ad hoc Committee will
submit its report to the General
Assembly at its 28th session.

Inefficiency and Corruption in Em-
ployment Exchanges in Delhi

5257. SHRI S. A. MURUGANAN-
THAM): Will the Ministerof LAB-
OUR AND REHABILITATION be
pleased to state:

(a) whether Government's atten-
tion has been drawn to the remarks
recently made by the Chief Executive
Councillor of Delhj that the Employ-
ment Exchanges in Delhi are suffering
from inefficiency and corruption;

(b) if so, Government's reaction
thereto; and
(¢) whether any action is being

taken to improve the working of the
Employment Exchanges in Delhi?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VEN-

MARCH 29, 1978

Written Answers 140

KATSWAMY) (a) According to the
information given by Delhi Adminis-
tration, no such remarks were made
in the recent past.

(b) Question does not arise.

(c) The Delhi Administration has
constituted a Committee on Employ-
ment Service in Delhi, headed by
Shri H. K. L. Bhagat, M.P. to sug-
gest, among other things, measures
to imgprove the working of the Em-
ployment Exchanges in Delhi.

Payment of Bonus to Workers of
India Tubacco Company Limited,
Saharanpur

5258. SHRI JYOTIRMOY BOSU:
Will the Minister of LABOUR AND
HABILITATION (SHRI G. VENKAT
state:

(a) whether it has been alleged by
Workers of India Tobacco Company
Limited, Saharanpur that despite
huge profits, the Company has not so
far enforced the Payment of Bonus
Act, 1965 (as amended upto 1972);

(b) if so, the reasons thereof; and

(c) the action taken, against the
management of the company for non-
implementation of the payment of the
Bonus?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) to (c). The subject
matter primarily falls in the State
sphere. The Government of Uttar
Pradesh have however been requested
to furnish the reguired information.

Unauthorised Imports by Indian Alr
Force Officers

5259, SHRI JYOTIRMOY BOSU:
Will the Minister of DEFENCE be
pleased to refer to the reply given t0
Unstarred Question No. 597 on the
22nd February, 1973 regarding
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unauthorised imports by Indian Air
Force Officers and state:

(a) whether he will lay on the
Table of the House a list of amuggled
goods seized and handed over to the
customs authorities;

(b) wherefrom the
brought;

goods were

(c) the designation of Indian Air
Force personnel involved in it and the
nature of disciplinary action taken
against each of the personnel involv-
ed in the incident; and

(d) whether the customs authori-
ties have finished their investigation?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM). (a) to (d)-
The goods seized and handed over to
the Customs authorities were TV
sets, Tape Recorders, Transistors,
Maxies, Electric Fans, Electric Ovens,
Electric Hair Dryers, Liquor bottles,
Sarees, Umbrellas, Perfume/Cosme-
tics, Glass-Ware, Tapes/Casettes,
Suit/Shirt/Trousers pieces, Watches/
Times Pieces, Dry Fruit, Carpets,
Dinner. Tea-Sets, Cameras & Films,
Cigarettes Cartons, Electric Irons,
Blades Packets, Ready Made Gar-
ments, Souveniers, Toys, a Sewing
Machine, a Typewriter, etc. The
goods were brought from various
stopping places on the route of the
aircraft to and from Moscow, includ-
ing Dubai, Tehran and Moscow.

2. Two Group Captains have been
awarded “Displeasure” of the Chief
of the Air Staff. One Wing Com-
mander has been removed from the
Command of the Squardon, one Squ-
adron Leader has been awarded
“Displeasure” of the CAS and two
Squadron Leaders have been awarded
“Severe Displeasure” of the CAS for
a period of two years. Three Flights
Licutenants have been awarded
“Severe Displeasure” of the CAS for
a period of two years. Three Flights
Lieutenant who was involved in the
incident, subsequently died in a
Scooter accident. Six airmen have
been awarded “Severe Displeasure”
of the Air Officer i.e, Administration.

CHAITRA 8, 1895 (SAKA)

Written Answers 142

3. An Inquiry into the incident has
also been conducted by the Customs
Authorities. A part of the Inquiry
still remains to be completed.

Increase in price of soft coke
take over

after

5260. SHRI JYOTIRMOY BOSU:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the extent of increase in price of
coal per 40 kg. in different regions, par-
ticularly in West Bengal after the take
over of coal m'mes; and

(b) the factors responsible for the
price rise?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
and (b). There have been reports abcut
the increase in the retail price of coal
and soft coke meant for domestlic con-
sumption immec.ately after the Gov-
ernment take-over of the non coking
coal mines, The increase was not on
account of any decision taken eilther by
the Government or the Coal Mines Au-
thority, but to some traders taking un-
due advantage of the situation arising
out of the take-over.

Compensation to families of Rashaunja
village (24-Parganas) for their land

5261. SHRI JYOTIRMOY BOSU:
Wil the Minister of DEFENCE be
pleased to state:

(a) whether the Defence Department

"acquired lang in the village Rashaunja,

distriect  24-Parganas  ({South, near
Behala), West Bengal, for defence pur-
poses;

(b) if so, how many acres of land
were acquired;

(c) how many families were affected;
and

(d) what compensation, if any, has
been given lo the affected families?
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THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a)
to (d). An area of land measuring
211.12 acres was initially requisiticned
in the villages, Rashapunja and Khan-
beria, District 24-Parganas, West Ben-
gal, in 1988. These lands were subse-
quently acquired in 1971. A sum of
Rs. 1,35,998.90 has been paid towards
recurring compensation to 1,259 inter-
ested persons for the period from
25-4-1966 to 24-4-1971. An amount of
Rs. 5,80.,638.23 has been sanctioned for
payment towards ccst of acquisition of
the land. The payments will be made
by the land Acquisition Officer.

Delay in Compensation of Khetri
Copper Project

5262. SHRI JAGANNATH MISHRA :
Will the Minister of STEEL AND
MINES be pleased to state;

(a) whether the completion of Khetri
Copper Project has been further delay-
ed; and

(b) if so, the rcas:ns thereof”

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). According to the revised time
schedule, the Concentrator Plant was
to be commissioned in December, 1972
Because of delays in Civil Construe-
tion works and the strike by the wor-
kers in July/August, 1972, at Khetri
Copper Project, thig plant is now like-
ly to be commissioned by April, 1977,
The other process plants are expected
to be commissioned as per schedule
and the Project as a whole is also
likely to be commissioned as per
schedule,

Setting up new Manganese Ore Plant
in Public Sector

5263. SHRI JAGANNATH MISHRA:
Will the Minister of STEEL  AND
MINES be pleased to state:

fa) whether NCSI has suggested to
set up a new manganese ore plant in
the public sector; and
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(b) if so, the decision of the Gov-
ernment?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
Yes, Sir. The suggestion is about an
electrolylic manganese dioxide plant.

(D) The proposal to set up an elec-
trolytic manganese dioxide plant in
the public sector for a capacity of ten
tonnes per day at a capital cost of
Rs. 3 crores based on indigenously
Geveloped process, is under examina-
tion.

Disparities between Officers and other
Ramks of Army

5264. SHRI B. S. BHAURA: Will
the Minister of DEFENCE be pleased
1o state:

(a) whether wide disparities still
exist in the army between officers and
other ranks in emoluments, accommo-
dation and other facilities: and

(b) if so, what steps have been taken
to reduce these disparities?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a)
Yes, Sir.

(b) The scales of accommodation and
raticns for personnel below  officers’
rank have been reviewed from time to
time and considerable improvements
have been made during the last two
decades and more.

The siructure of emoluments, in-
cluding benefits in cash and kind, and
death-cum-retirement benefits of offi-
rors and personnel below officer rank
have been referred to the Pay Com-
mission for examination.
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Manufacture of Resilient Gear Wheel
for Trucks and Motors by H.EL.

Bhopal

5268. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of HEAVY
INDUSTRY be pleased to state:

(a) whether Heavy Electricals, Bho-
pal has manufactured Resilient Gear
Wheel for the use on Trucks and Mo-
tors; if so, the cost of each wheel;

{b) whether these manufactured
gcods would be able to save the Foreign
Exchange of our country; and

(c) if so, how much Foreign Ex-
change can be saved by this and how
many Gear Wheels can be manufactur-
ed every year?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) Yes, Sir. The sale price of each
wheel is about Rs. 10,000.

(b) and (c). The {foreign exchange
saving per gear wheel is about Rs.
4400 (CIF). The Heavy Electricals
‘India) Limited, Bhopal has a capacity
to manufacture upto 100 sets per year
depending upon the actual require-
ments of the user department.

Inter-Governmental Joint Committee
for Economic and Technical Co-opera-
tion between India and Korea

5269. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister ¢cf EXTER-

NAL AFFAIRS be pleased to state:

(a) whether any Inter-Governmen-
tal Joint Committee for economic and
technical co-operation has been form-
ed between India and Korea;

(b) if so, the names of the Indian
Members thereof; and

(¢} the terms of reference and the
actual work done by the Committee.

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)

No, Sir.
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(b) and (c). Do not arise.

Expenditure on Border Roads Cons-
truction Programme

5270. SHRI C. JANARDHANAN:
Will the Minister of DEFENCE be
pleased to state:

(a) whether border road ecnstruc-
tion programme has been completed;
and

(L) if so, the total expenditure in-
curred on the programme?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM); (a)
No Sir.

(b) Does not arise.

Rehatilitation of Refugees from
Pakistan and other Countries

5271. SHRI R. S. PANDEY: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether the work in connee-
tion with the rehabilitation of refu-
gees from Pakistan, and other coun-
tries has since been finalised;

(b) if not. to what extent gnd the
volume of work still to be handled;
and

(c) the time by which the Rehabi-
litution Department is likely to be
wound up?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) Except for
certain residual problems, the reha-
bilitation phase in respect of Displac-
ed Persons from the former West
Pakistan (now Pakistan and old
migrants from former East Pakistan
(that is those who migrated to India
up to 31st March 1958) wag over by
1964. The work relating to grant of
rehabilitation assistance to new mig-
rants who came from former East
Pakistan during the period from 1964
to 1969 was nearly completed by the
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end of 1969. Rehabilitation assistance
was also granted during this period
to the repatriates who came from
Burma, Sri Lanka and Mozambique
amd to the Tibetan refugces.

'The work in regard to relief and
rg-habilitation of new migrants from
fghrmer East Pakistan who came in
1970 and up to 25th March 1971, the
work in regard to the continuing flow
of repatriates from Burma and Sri
Lanka and the remaining work relat-
ing to the resettlement of Tibetan re-
fugees, as well as the residuary work
relating to displaced persons from
former West Pakistan (now Pakistan)
and old migrants from former East
Pakistan are being handled by the
Department. A rehabilitation scheme
for repatriates from Uganda is being
finalised.

(b) A statement showing the ex-
tent and the volume of work being
handled is laid on the Table gf the
House. [Placed in Library. See No.
LT-4660/73.]

Wage Boards

5272. SHRI R. S. PANDEY: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) the number and names of wage
boards functioning at present for dif-
ferent categories of employees and
their functions in brief:

(b) whether Government propose
to streamline the working of the
wage boards so that their recom-
mendations are available without
much loss of time and implemented
speedily; and

(e) if so, the broad outlines of the
sleps taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKA-
TSWAMY): (a) Np Wage Board 1is
functioning at present.
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(b) and (c). The National Commis-
sion on Labour recommended some
changes in the system of Wage
Boards as operated so far. These are
under consideration in the light of
the views expressed on the subject

at tripartite meetings.

Automatic Steel Tube Factory in
Bangalore

5273. SHRI K. LAKKAPPA: Will
the Minister of HEAVY INDUSTRY

be pleased to state:

(a) whether an automatic steel
tube factory, the first of its kind, is
being set up in Bangalore;

(b) if so, when it is likely to be set
up; and

(¢) whether any foreign assistance
will be reguired?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) and (b). Yes, Sir.

(c) No, Sir.
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Discrimination against plantation
Labour of Indian Origin in Sri Lanka

5277. SHRI KUSHOK BAKULA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state whe-
ther Government's attention has beéen
drawn towards the discussions held
at a seminar in Colombo that the
plantation labour of Indian origin is
being discriminated in various spheres
and by restricting considerably their
opportunities in the field of employ-
ment, training and economic advance-
ment?

THE MINISTER OF STATE 1IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): Government have seen re-
ports on the seminar which took
place in Colombo between 24th of
February and the 2nd of March 1973
and in which various problems were
discussed. The Government of India
have been discussing these matters
on various occasions with the Sri
Lanka authorities with a view to re-
moving the difficulties being faced by
Stateless persons of Indian origin
who come within the purview of the
1964 Indo-Ceylon Agreement.

Overtime to Drivers in Mana Camp

5278. SHRI B. K. DASCHOW-
DHURY: Will the Minister of LAB-
OUR AND REHABILITATION be
pleased to state:

(a) whether the Drivers in Mana
Camp are asked to perform duties
after prescribed office hours; if so,
how they are being compensated for
over-time work;

(b) whether the drivers are paid
at Central Government rates in Mana
Camp; and

(c) if not, the reasons therefor?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHIJ
NATHA REDDY): (a) The Drivers in
the Muna Camp are sometimes asked
to perform duties beyond prescribed
duty hours where the state of work
so demands. They are at present not
eligible for any overtime allowance
under the existing rules. The gene-
ral question relating to payment of
overiime allowance to Drivers is
under consideration.

(b) and (c). Do not arise.

Staff Welfare Association, Mana
Camp

5279. SHRI B. K. DASCHOW-
DHURY:
SHRI R. V. BADE:
-
Will the Minister of LABOUR AND
REHABILITATION be pleased to
statc:

(a) whether the Staff Welfare Asso-
ciztion, Mana Camp is a recognised
under J.C.M. Scheme; and

() if nol, how accommodation has
been provided tp the said Associaticn
at a Central Place of the Camp where-
as Class II] and IV Employees Asso-
ciation which is recognised unaer
J.C.M. Scheme has been allotted an
accommodation in a remote rorner of
the camp provisionally and that too
after long persuation?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) The Non-
Gazetted Staff Welfare Association,
Mana, has been accorded recognition
outside the J.C.M. which will entitle
the Association the facility of making
correspondence with the Government
and representation of common grie-
vances of the staff.

(b) Both the Associations namely
the Non-Gazetted Staff Welfare Asso-
ciation and the Class III and Class IV
Employees Association have been
allotted accommodation provisional-
ly. Suitable accommodation in some
central location is expected to be
made available as soon as the pre-
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sent shortage of accommodation at
Mana eases.

Representations by Employees of
Mana Camp

5280. SHRI B. K. DASCHOW-
DHURY: Will the Minister of LAB-
OUR AND REHABILITATION be
pleased to state:

(a) the number of employees of
Mana Camp asked by the earlier
Deputy Minister of Rehabilitation on
his tour to Mana Camp on the 16th
January. 1973 to submit their repre-
sentations through proper channel;

(b) whether all the representations
received by the local authorities have
been passed on to the Deputy Minis-
ter for his perusal; if not, the rea-
sons why and how many have heen
retained by the camp authorities; and

(¢) the total number of represen-
tations received and their contenis
in short separately?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) The former
Deputy Minister (Shri Balgovind
Verma) while on tour to Mana in
January, 1973, did not ask any indi-
vidual employee to submit his re-
presentation through proper channel.
He, however, advised the representa-
tives of Class IIl and Class IV em-
ployees Association of various offices
of Ministry of Labour and Rehabili-
tation, Mana, to submit their repre-
sentations and memoranda through
the Chief Commandant, Mana, as a
matter of procedure,

(b) Yes, Sir.

(¢) Two—of which one relates to
supersession in the matter of promo-
tion and the other relates to delay in
finalising departmental proceedings
and other service matters such as
fixation of seniority, grant of depu-
tation allowance etc.
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Utilised Production Capacity of Pub-
lic Sectory Heavy Indusirial Plants

5281. SHRI B, V. NAIK: Will the
Minister of HEAVY INDUSTRY be

pleased to state:

(a) the extent of wunutilised pro-
duction capacities of the public sector
heavy industrial plants, category-
wise, and the reasons therefor; and

(b) the steps taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) The spelling out of the extent of
under-utilisation of capacity in terms
of categories in the various heavy in-
dustrial units is beset with certain
practical difficulties particularly when
they have a wide range of products
of which the production in each year
can vary depending on the order-book
position. It may be stated that the
under-utilisation is at about 30 per
cent in Heavy Electricals (India)
Ltd., Bhopal and Machine Tools ,Cor-
poration of India, Ajmer; at between
60 and 70 per cent in Bharat Heavy
Electricals Ltd., Trivenj Structurals
Ltd., Naini, Mining and Allied Machi-
nery Corporation, Durgapur and
Heavy Engineering Corporation,
Ranchi, and at about 85 per cent in
Bharat Heavy Plate and Vessels Ltd.,
Visakhapatnam.

Among the reasons for not achieving
the rated capacity is inadequacy of
orders for the type of equipment for
which the plants have been set up,
as in the case of HEC, MAMC, BHPV,
and TSL. Technological and manage-
rial deficiency, delay in attaining
skills due to the sophisticated nature
of the equipment to be produced,
difficulty in regular and adequate
supply of raw materials, unsatisfac-
tory supply of castings and forgings,
maintenance not up to the requisite
standards or low productivity of la-
bour are the other reasons.
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(b) Measures taken to improve the
production capacity include the imp-
lementation of detailed time-bound
programmes to achieve the optimum
production capacity in the shortest
period possible and steps taken to
improve material management and
production functions; the plants have
also been asked to introduce correct
systems and procedures as also pro-
per personnel policies besides being
asked to augment facilities in bottle-
neck areas.

Iron Ore Mines Labour Welfare Fund
Deposits in Orissa

5282, SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of LA-
BOUR AND REHABILITATION be
pleased to state:

(a) the total amount deposited by
now in the Iron Ore Mines Labour
Welfare Fund in Orissa;

(b) the amount of this fund utilised
by now; and

(c) the manner in which it has been
utilised?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) Rupees 1,59,454/-

(b) Rupees 67,21,199/-.

(c) The amount has been utilised to
promote the welfare of labour emp-
loyed in the iron ore mining industry
and providing them with facilities like
medical, housing, water supply, edu-
cational and recreational ete.

Exploration work in Orissa

5283. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the Mineral Explora-
tion Corporation has undertaken any
exploration work in Orissa so far; and

41 LS—8.
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(b) if not, the programme of the
Corporation for Orissa?

THE DEPUTY MINISTER IN THE
MINISTRY OF SFEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). Projects of detailed assessment of
polymetallic mineralisation in Sargi-
palli block of Gangpur, Shear Zones
and nickel mineralisation in Suker-
angi-Kaliapani Blocks of Sukinda area
in Orissa are in the process of being
taken over by tne Mineral Exploration
Corporation Ltd, from the Geological
Survey of India. The Mineral Explo-
ration Corporation Ltd. will begin
operation on both the projects as soon
as taking over process from the Geo-
logical Survey of India is complete.
In addition, the Mineral Exploration
Corporation Ltd., have also a proposal
for taking up re-assessment of iron
and manganese ore resources of Bonai
Keonjhar belt in Orissa (partly also
in Bihar).

Setting up of a Hospital for Iron Ore
Mine Workers in Orissa

5284. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:

(a) whether the Central Govern-
ment are setting up a hospital for
workers of iron ore mines in Orissa;

(by if so, the place where it is
being located; and

(c) the estimated cost and the "ed
strength of this hospital?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) to (e). It has been
agreed in principle that 50-bedded
Central hospital should be set up at
Joda under the Iron Ore Mines La-
bour Welfare Fund. The Vice Chair-
man of the Fund in Orissa is getting
the plans and estimates prepared with
reference to the site selected.
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Threat to Indian High Commissioner
at Hong Kong by Black December

Organisation

285. SHRI NARENDRA SINGH:
SHRI HUKAM CHAND
KACHWAL

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Indian High Commis-
sioner at Hong Kong was threatened
to be kidnapped by “Black December
Organization” during March, 1872;
and

(b) the action taken by Government
to protect the Commission’s officers?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) Our Missions already have de-
tailed instructions regarding the mea-
sures to be adopted in dealing with
security problems of this nature. The
preparation of our Mission and the
personnel attached to it, is primarily
the responsibility of the host Govern-
ment. In this case, the local police
authorities intensified precautionary
arrangements. The threat proved to
be a hoax.

Permission to Chinese Citizens to visit
Indian Citles for stay during flights

5286. SHRI R. V. BADE:
SHRI HUKAM CHAND
KACHWAI .

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Chinese citizens
have been permitted by Government
to stay during the course of their
flight and to visit the city on a special
permit; and

(b) whether such a facility has
been given by the Chinese Govern-
ment to the Indian citizens?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
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(SHR! SURENDRA PAL SINGH):
(a) Yes, Sir. The correct position is
as follows: Chinese nationals passing
through India no longer need visas if
they are in direct transit, or when
they are required to remain at an
Indian airport for a period not exceed-
ing 24 hours. In case they wish to
go into town during this period of
24 hours, they can do so by obtaining
landing permits. In all other cases
transit or entry visas are necessary.

(b) No, Sir. But the question of
requiring it has not arisen so far.

Raising of Minimum Wages for Agri-
cultural workers in Orissa

5287 SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:

{a) when the minimum wages for
agricultural workers Wwere raised {n
Orissa;

(b) what were the wage rates fixed;

(¢) the prevailing wage rates in

Orissa; and

(d) whether these are going to be
raised?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) to (d). Pending the
receipt of recommendations of a Com-
mittee appointed by them 1o recom-
mend revised rates of minimum wages
in respect of employment in agricul-
ture, the State Government notified
on 28th August, 1972 a minimum wage
of Rs. 2/- per day for all categories
of agricultural operations for the
whole of the State. Information is
not available on the maximum pre-
vailing wage rates in Orissa.

Coverage of non-teaching Staff of Uni-
versities under the Industrial Disputes
Act, 1947

5288. SHRI SAT PAL KAPUR: Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state:
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(a) whether non-teaching staff of
universities is being covered under
Industrial Disputes Act, 1947, in ac-
cordance with the recommendations
of National Commission on Labour;

(b) whether Government propose
to bring forward necessary Bill in
Parliament; and

(c) if so, when it is likely to be
introduced?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) The matter is under
consideration.

(b) and (c). Efforts are being made
to introduce a Bill as early as possi-
ble.

Proposal to expand M.AM.C. Durga-
pur

5289. SHRI KRISHNA CHANDER
HALDER: Will the Minister of
HEAVY INDUSTRY be pleased to
state:

(a) whether Government propose to
expand the Mining and Allied Machi-
nery Corporation Limited, Durgapur,
anticipating increased orders from the
«coal mines, after they have been taken
over by the Government;

(b) whether this aspect has been
discussed in the first meeting of the
Indo-Soviet Joint Commission in pre-
sence of Mr. S. A, Skachkov of USSR
on the 9th February, 1972; and

(c) if so, the salient features of the
proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR FPRASAD):

(a) At present, there is no proposal,
under consideration of Government,
for the expansion of Mining and
Allied Machinery Corporation.
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(b) The queustion of expansion of
Mining and Allied Machinery Corpo-
ration was not specifically discussed
in the first meeting of the Indo-Soviet
Joint Commission. '

(¢) Does not arise.

Accommodation to Employees of
M.AM.C Ltd., Durgapur

5200. SHRI KRISHNA CHANDRA
HALDER: Wil the Minister of
HEAVY INDUSTRY be pleased to
state:

(a) the total number of employees
working in MAMC Limited, Durga-
pur;

(b) to what extent they have been
provided with accommedation; and

(c) the measures being taken to
provide full accommodation facilities
to all the employees?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) In MAMC, Limited 6,525 emplo-
vees are working in the regular estab-
lishment.

(b) Four thousand, four hundred
and eighty two employees, ie., 68 per
cent of the regular establishment have
beep provided with accommodation.

(¢) A programme for the construc
tion of 600 quarters by the end of
1973 has already been taken up by fhe
corporation. A proposal for the cons-
truction of another 400 numbers of
quarters for the employees of the com-
pany is under the consideration of
the Government. In addition the
Government of West Bengal has been
requested to provide 500 quarters
under their subsidised industrial hous-
ing scheme,

The above measures are expected to
provide accommodation facilities to a
substantial number of employees of
the company.
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Loss incurred by M.AM.C., Durgapur

5291. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of
HEAVY INDUSTRY be pleased to
state:

(a) the amount of loss incurred by
M.AM.C. Limited, Durgapur, during
the financial years 1970-T1 and
1971-72;

(b) the amount of total cumulative
loss upto 1972;

(c) the measures being taken to
make the industry self-sufficient; and

(d) whether the loss shown in the
balance sheet for the year 1971-T72
was after waiving the interest payv-
able to Government for the loan and
if so, the amount of interest waived?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) The loss incurred by Mining and
Allied Machinery Corporation Limit-
ed, Durgapur, during 1970-71 and
1971-72 amounted to Rs. 6.45 crores
and Rs. 3.58 crares respectively.

(b) The cumulative loss of the
company as on 31st March, 1972,
amounted to Rs. 36.51 crores.

(c) To make the company self-
sufficient a number of measures have
been introduced to increase produc-
tion. These measures include im-
provement in production planning
and control, material procurement
procedures, maintenance and streng-
thening of the design organisation:
attempts are also being made to meet
the financial requirements of the
company through actual sales,

(d) Yes, Sir. The amount of in-
terest waived during 1971-72 s
Rs. 1.59 crores.

Ingtalathon of Computers

5292. SHRI GADADHAR SAHA:
Will the Minister of LABOUR AND
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REHABILITATION be pleased to
state:

(a) whether the number of com-
puters installed has gone up during
the last three years;

(b) if so, their number Zone-wise
and the number used by business, in-
dustry, Government, educational in-
stitutional, research establishment
and the public; and

(¢) whether the installation results
in retrenchment of labour in India, if
so, the steps taken to arrest it?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VEN-
KATSWAMY) (a) and (b). The
available information as given in the
Report of the Committee on Auto-
mation is given in the statements laid
on the Table of the House. [Placed
in Library. See No. LT-4661/73.]

(c) the Committee has comment-
ed on this aspect as follows: —

“Although there was no direct
retrenchment of labour due to in-
troduction of computers, there was
reduction in the number of jobs
available in the concerns imme-
diately, since the wvacancles re-
sulting from natural wastage were
filled by adjusting surplus em-
ployees from computerised depart-
ments.”
under

The Committee’'s Report is

examination.

Tractor Requirements in next three

years
5203. SHRI M. RAM GOPAL
REDDY: Will the Minister of

HEAVY INDUSTRY be pleased to
state:

(a) whether any assessment has
been made in regard to the require-
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ments of the country in the matter of
tractors for the nexi{ three years;

(b) if so, the finding of the assess-
ment; and

(¢) how Government
meet the requirements?

propose to

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDESHWAR PRASAD):
(a) and (b). A working Group set
up in connection with the formula-
‘tion of the Fifth Five Year Plan has
estimated the demand for tractors
during the next three years as

‘under: —

Year Nos.
1973-74 40,000
1974-75 46,000
1975-76 53,000

.Government have requested the Na-
tional Council of Applied Economic
Research to make a detailed scientific
study and assess the demand for trac-
tors during the Fifth Five Year Plan.
Their report is awaited.

(c) The entire requireme_nt is
proposed to be met by indigenous
production.

Suggestions made regarding Handl-
ing of Labour Disputes

5204. SHRI M. RAM GOPAL
REDDY: Will the Minister of
LABOUR AND REHABILITA’I’ION
‘be pleased to state:

(a) whether the attention of Go-
vernment has been drawn to the
suggestions made by the Chairman _of
the Law Commission recently (Hin-
dustan Times, 25th February, 197_3)
for handling of labour dispu.te? in
essential and non-essential services;
and
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(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VEN-
KATSWAMY): (a) and (b). Gov-
ernment have noted the suggestions.

U:N. Envestigations intp Shooting ef
Libyap Passenger Plane

5295, SHRI Y. ESWARA REDDY:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whiether there is any move by
the United Nations Organisation to
conduct an investigation into the re-
cent shooting of the Libyan passenger
Plane by Israeli Airforce; and

(b) if so, an account thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL

SINGH): (a) and (b). No, Sir.
However, the 19th (extraordinary)
session of the General Assembly of

the International Civil Aviation Or-
ganization which met in New York
adopted on the 27th of February
1973, a resolution calling for an in-
quiry into the shooting down of the
Libyan civil aircraft. India co-spon-
sored the resolution the text of which
is given below:—

“The Assembly, having consi-
dered the item concerning the
Libyan civil aircraft which was
shot down on the 21st of February

1973 by Israeli fighter over the
occupied Egyptian territory of
Sinai,

Condemning the Israeli action
which resulted in the loss of 106
innocent lives,

Convinced that this accident

affects and jeopardizes the safety of
international ecivil aviation and
therefore emphasizing the urgency
of undertaking an immediate inves-
tigation of the saig accident.
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1. Directs the Council to instruct
the Secretary-General to in-
stitute an investigation n
order to undertake fact find-
ings and to report to the
Council at the earliest date.

2. Calls upon all parties involved
to cooperate fully with the
investigating team.”

fadw wmea ¥ it weaTe |

frt mgrael ¥ HEm Wk AT

5206. St THISTS ATEYTW @ 1
foay @ a@ aaw 7 FOFA
f& :

fer Foam ® O A

(g) o°% § feqa wqEmes [
fet werw  wmdr § AR R
gy § 7

faqn srma | Toa WA (sft
atx qw fag) : (F) T wawa 7
feet waTe®l ¥ &g 9% § Fot aawm
325-575 %o § WL & 9” FAS
fed oaedt & & fome a@ena
210-425 T § | T Hawa #
fedt mgra® 1 1% 9% AL R |

(&) aft  wqaEE wET €9
¥ ozq QR QU sE s W@ E |

Coverage of M/s. Bihar Ghee Trad-
ing Limited, Roshra under EF.F. Act
5297. SHRI K. M. MADHUKAR:
SHRI RAMAVATAR

SHASTRI:
Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:

(a) whether M/s. Bihar Ghee
Trading Limited, Roshra, in the Dis-
trict of Darbhanga has been covered
under the Scheme framed under the
Emplovees Provident Fund Act but
the compliance has not yet been
secured; and
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(b) if so, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION SHRI G. VENEKAT-
SWAMY): The Provident Fund
Authorities have intimated as under:

(a) The Organisation is not aware
of any establishment known as M/s.
Bihar Ghee Trading Limited. Roshra
in the District of Darbhanga. But
there is an establishment known as
M/s. Bihar Ghee Grading Station, at
Roshra which has been covered under
the Employees’ Provident Funds and
Family Pension Fund Act, 1952 with
eeffct from 9th January 1970. It is,
however, not complying with the pro-
visions of the Act and the Employees
Provident Fund Scheme.

(b)Y Action is being taken to
secure compliance by initiating re-
covery proceedings under section 8
and prosecution proceedings under
Section 14 of the Act.

Bihar Government's refusal to give
Sand Lease to N.C.D.C

5298. DR. RANEN SEN: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether sand stowing in Nation-
al Coal Development Corporation col-
lieries at Ranchi has suffered a setback
due to the refusal of Bihar Govern-
ment to give sand lease to N.C.D.C;
and

(b) it so. the reasons for the refusal
and action taken by Government in
the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Yes
Sir. The sand stowing in collieries of
the National Coal Development Corpo-
ration in Karanpura has suffered on
account of the delay in the grant of
sand lease to the Corporation.

(b) It is learnt that the N.C.D.C.
have not been granted the lease by
the State Government on the ground
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that there is a prior application for the
area from a private party. The Corpo-
ralicn have taken up the matter with
the State Government.

International Conference on Vietnam

5299. SHRI K. M. MADHUKAR:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Amnesty International
had urged the International Conference
en Vietnam to place the civilian pri-
soners in South Vietnam under United
Nation's protecticn pending their ulti-
mate release.

(b) whether the recently held Poaris

Conference on Vietnam had diseussed
this suggestion; and

(c) if so, the decision taken by the
Conference in this respect and India’s
views on the subject?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
to (c). The Governmenrt are not aware
of any such move or of any discussion
thereof at the Paris Conference. Nei-
ther the Paris Agreement nor the Final
Act signed at the end of the Paris Con-
ference makes any reference to it.

12.00 hrs.

CALLING ATTENTION TO MATTER

OF URGENT PUBLIC IMPORTANCE

{EpORTED DHAL FOR SUDpDLY OF NAVAL

BOATS FITTED WITH ‘KOMAR' MISSILFS
BY U.S.SR. T0 PARISTAN
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
Honourable Members will recall that
on July €, 1971 1 made a statement in
the House to the effect that the Soviet
Ambassador had told us that the Press
repor.s about the USSR Government
having supplied arms to Pakistan after
the Pakistan military repression in
Bangladesh were incorrect. Since
then, in the spirit of the Indo-Soviet
Treaty of Peace, Friendship and Co-
operation, we have been in close
touch with the Soviet Union. If there
had been any charge in the policy of
the USSR Government, we are con-
fident that they woulg certainly have
informed us.

When this news-itemn came to Gov-
ernment’s notice, a check was made
with the USSR Embassy. We have
been informed that there is no basis
whatsoever for this report.

oft wzw fagrt am@ay:  wore
werew, ¥g enw faAml gEer

TR 95T ¥ oy = F  ArETe

q & TE ot )
st preite ) (7efgR) : daA
TR T |
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T st wEw fagr aowat : wemr
w3, I FANER CF H9e qfafe
¥ warfea fan g | g "=z afafy o
faretrare WA afefy 1 o908 gra
srTfir ARTT %1 OW AW § wes
T 7T F A TIAT AT F
T WAANT wTET - 417 q Frfir wr
AN T |
ot sz fagrdt arseeft : Wi )
FHTATL §F AFT E ¢
ST gl ¥ wErC
Afaa §9 ¥ arfwer 1 gfrard
F AETE A qfgaw A W
faar & | T w ¥ amw
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SHRI SWARAN SINGH: Sir, the
hon. Member has put questions which
do not arise out of the present ques-
tion. I will confine myself only to
those parts which arise out of the
present question.

So far as Iran's effort to get military
equipment is concerned, the main sup-
plier of Iran is the United States of
America. Iran is a member of
CENTO. Pakistan, Iran and Turkey are
members of CENTO and CENTO has
the backing of the United States of
America. Iran has been getting a ma-
jor part of its supplies from USA and
{rom Western sources. Recently, Iran
has entered into contracts with USA
for purchase of a very large quantity
of highly sophisticated military equip-
ment. It is true that Iran also purcha-
ed some equipment from USSR. Where-
as we have some information that
military equipment of USA origin with
Iran did find its way to Pakistan, our
Intelligence, our information, does not
show that any equipment with Iran
of USSR origin found its way to Pa-
kistan....

SHRI JAGANNATH RAO JOSHI
(Shajapur): They were found in the
Iraq Embassy.

SHRI SWARAN SINGH: Is he
speaking on behalf of Iraq or what?
I am glad the Jana Sangh is taking
more interest in Iraq.

A further question has been asked
whether the supply of arms by the
United States of America to Pakistan
has not introduced a new factor in
the situation of the Indian sub-conti-
nent. I agree. I have made a state-
ment to this effect on the floor of the
House.

We have not discussed this matter
yet with the Government of USSR.
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This was the precise information that
he asked.

Lastly, he asked whether, apart from
our asking the USSR Embassy in
Delhi, our Ambassador or our Mission
in Moscow also got in touch with the
Government of Moscow. I would like
to say that when we talk to the USSR
Embassy here, we talk to the Govern-
ment of USSR because their Embassa-
dor here and their Mission represent
the Government.

This Call Attention Notice was tabl-
ed only yesterday. This news did ap-
pear in only one newspaper in the
whole country. I must confess that
this news-item had not come to my
notice till I received the Call Attention
Notice yesterday. (Interruption) 1 must
confess I do not read all the newspa-
pers nor do I intend to change my
habit. Therefore, the best way to give
answer' to the Call Attention Notice
was to get information from the USSR
Embassy. I have no doubt that if we
had contacted Moscow, Moscow would
have given the same reply because the
USSR Embassy officials in Delhi can-
not give a reply to us which does not
reflect the attitude of the Government
of USSR.

§ft graw (fFdemER) @ w=w
WEEa, gW AR F1 TH TR HT /AT
T @1 fa W m oo
FE wTEE G9A T AERIET qrOReTT
& 99 W | AT Teal WERT &
FaT & 3 TS g1 TaAT W ey gArd
g A dar & fagar ) oeg @@
gvr wrar ¢ f oqr awg & foge
2w Ay W ™ Ay frow 3t
qiffea T ® FETE wT @& HIT
arga fuw, Aot wifamr ot
frw ww A fagem & wfa dan
festa &@ Wy gw & 7 &
Fo FAT & ZHTO fadw Afg & ag
UF deT & a3 & agm fE
Y WEEA, W & At § 39 e
goor w1 fo ddfr w&r gwrd fadw
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[t saw)
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&7
SHRI SWARAN SINGH: I have not
answered on behalf of other countries.
Some countries will be friendly to
Pakistan. Some will be very close and
friendly to us. That is part of inter-
national life and we should learn to
live with it.
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¥ fadw =t WEEw ¥ Uw AT
N7 aran wgm fo o wn gfan §
o 2T H AT AT FATATE § AT HA
o § A Y 1 qE oW §F = @
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At I @ o, N9 § 9T A
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q o
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fr gy faindt &= & faaaor faw
g & ww M uEr F Iz F g A
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SHRI SWARAN SINGH: About the
first question. [ have already explain-
ed that the time was too short for us
to get in touch with our Migsion in
Mosccw to get clarification from the
Government of USSR. Of course, we
will make a second check also
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About the rest, I can only say that
I respect the sentiments so forcefully
expressed by my friend.

ot wewt fagrdt amdt ¢ SER
@31 & f anq o 58 wfwg

&t i fog: I WrEATT &
ATy HE AT Z

st TW TR i (30ET) - we
HEIRq, ¥4l AZRA & JFA ¥ IO
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fa &7 &1 =7 ¥ ¥& gfm
g1 & at wgEm ¥ AT AgaAr g
fo fxm # =7 § 1 gfaae frw
g ¥ I ¥ Jawarm fede fag
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A T A # € H WY
gigare fae & st s & o gfaae
fow § 9d fam 2w & gfaad &t
gear wfgw § A qrfeeae &1 W
q @1 wearex fzg 77 § I faw
aw & gfaard 1 swa wfyw § 2

SHRI SWARAN SINGH: From the
matter of supply of arms to Pakistan
now the hon. Member has gone to
Iran, I canmot answer all these ques-
tions. ...

SHRI PILOO MODY (Godhra): That
was a slip of the tongue. He meant
Pakistan.

SHRI SWARAN SINGH: Therefore,
so far as our information goes, as I
have said, Iran is getting supplies prin-
cipally from the Uniteq States and
western sources. It is true and we must
not forget that Iran is a neighbour of
USSR. Iran has got some  military
equipment from USSR also, ...

SHRI ATAL BIHARI VAJPAYEE:
Including these boats?
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EHRI SWARAN SINGH: 1 cannot

say that. 1 have not got the details,
But this type of boats

SHRI G. VISWANATHAN (Wandi-
wash): Which country gave mO9re—
that was his question.

SHRI SWARAN SINGH: This type
of boat, I think, in a peculiarily of
USSR. This type of boat with this type
of missile fitted on it as mentioned in
this news item is not normally avail-
able from the USA or from Western
Europe. China is the only other country
which has got similar boats and we-
got some information sometime back
that the Chinese had supplied some-
such boats to Pakistan, but we could
not verify the exact number, etc.

@t TR Tt & wEw "o
T F) T A FT g4 | § BT
argar g 0 1965 & wror qw qrfwears
FT Zo THo THo Mo 7 SATAT gfgart
far & ar s X

SHRI SWARAN SINGH: It dces not
arise out of this at all.... (Interrup-
tions) I am not going to answer all
these questions.

SHRI ATAL BIHARI VAJPAYEE:
On a point of order, Sir.

MR. SPEAKER: It does not arise.

SHRI ATAL BIHARI VAJPAYEE:
How do you say that? You have to
convince the House.

MR. SPEAKER: Your question is

very specific: “reported deal for sup-
ply of naval boats fitted with Komar’'

missiles”.

SHRI ATAL BIHARI VAJPAYEE:
And other arms,

MR. SPEAKER: Where had
mentioned it? (Interruptions)

You

MR. SPEAKER: Mr. Piloo Mody, 1
am not allowing you.
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PAPERS LAID ON THE TABLE
CoaL MiNEs (ApvisorY Boarp) RULES

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM): I beg to lay on the
Table a copy of the Coal Mines (Ad-
visory Board) Rules, 1973 (Hindi and
Eiglish versions) published .in Notifica-
tion No. G.SR, 166(E) in Gazette of
India dated the 12th March, 1973, under
sub-section (3) of section 16 of the Coal
Mines (Taking Over of Management)
Ordinance, 1973. [Placed in Library.
See-No. LT-4646/73].

Copy oF “AN APPROACH TO ScIENCE &
TECHNOLOGY PLAN"

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): I beg to lay on. the Table
a copy of “An Approach to the Science
and Technology Plan"” (Hindi and
English versions), [Placed in Library.
See No. LT-4647/73].

ANNUAL REPORT oN CompaNIES AcT,
1958

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI D. R.
CHAVAN): I beg to lay on the Table
a copy of the Annual Report (Hindi
and English versions) on the working
and administration of the Companies
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Act, 1956, for the year 1971-72, undgr
section 638 of the said Act. [Placed in

Library. See No. LT-4648/73].

ReporRT OF COMPTROLLER & AUDITOR
GENERAL APPROPRIATION AtcTrs. oF
DEFENCE SERvICES FOR 1071-72
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): 1 beg to lay on the

Table—

(1) A copy of the Report (Hindl
and English versions) of the
Comptroller and  Auditor
General of India for the yeat
1971-72. Union Government
(Defence  Services), under
article 151(1) of the Constitu-
tion.

(2) A copy of Appropriation Ac
counts of the Defence Services
for the year 1971-72 and Com-
mercial Appendix theretg
(Hindi and English versions).
[Placed in Library. See No.
LT-4649/73].

STATEMENT Re. GOVT. ASSURANCES IN
Lox SABHA & ANNUAL REPORT OF BHARAT
ELECTRONICS FOR 1971-T2

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI B. SHANKA-
RANAND): I beg to lay on the Table
the following statements showing the
action taken by the Government on
various assurances, promises and un-
dertakings given by the Ministers
during the various sessions of Lak
Sabha: —

Fourth Lok Sabha

fi) Statement No. XXIX
(i) Statement No. XXVIIT
(iii) Statement No. XXVI
(iv) Statement No. XXIX
(v) Statement No. XVII]
(vi) Statement No. XIX

Seventh Session, 1969
Eighth Sessior, 1969
Ninth Session, 1969
Tenth Session. 1970
Eleventh Session, 1970
Twelfth Session, 1970

o Fifth Lok Sabha
(E:::; ;:;irr:cnt No. X First Session, 1971
i ent No. XX Second Session, 1
(ixs gtatcmeﬂt No. XI1I Third ';esssion ’ 1%7711
(i(:)) S::::z:g: ﬁo. él Fourth Session, 1972
(xil) Statement N‘:). 111 };‘1_{!!;1 g Sty iy
. Sixth Session 1
(xiii) Statement No, T Seventh Sc;)si:’)n 13%

[Placed in Library sce No. LT-46%0/4 3]
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THE DEPUTY MINISTER IN THE
MIRISTRY OF DEFENCE (SHRI J. B
PATNAIK): I beg to lay on the Table
a copy of the Annual Report (Hind!
and English versions) of the Bharat
Electronics Limited, Bangalore, for the
year 1971-72 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General there.
on, under sub-section (1) of section
619A of the Companies Act, 1956
[Placed in Library. See No. LT-4651)

73].
12.24} hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY . Sir, I have to report
the following messages received from

the Secretary of Rajva Sabha:—

(i) “In acordance with the provi-
sions of sub-rule (6) of rule 186
of the Rules of Procedure and
Conduct of Business in the
Rajya Sabha, I am directed to
return herewith the Andhra
Pradesh Appropriation (Vote
on Account) Bill, 1973, which
was passed by the Lok Sabha
at its sitting held on the 22nd
March, 1973 and transmitted
to the Rajya Sabha for its re-
commendations and to state
that this House has no recom-
mendations to make to the
Lok Sabha in regard to the
said BilL"”

(ii) “In accordance with the provi-
sions of sub-rule (6) of rule
186 of the Rules of Procedure
and Conduct of Business in the
Rajya Sabha, I am directed to
return herewith the Andhra
Pradesh  Appropriation Bill,
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1973, which was passed by the -
Lok Sabha at its sitting held
on the 22nd March, 1973 and

transmitted to the Rajya

Sabha for its recommenda-

tions and to state that this

House has no recommenda-

tions to make to the Lok

Sabha in regard to the said

Bill.”

(iii) *“In accordance with the pro-
vision of sub-rule (6) of rule
186 of the Rules of Procedure
and Conduct of Business in
the Rajya Sabha I am direct-
eq to return herewith the
Orissa Appropriation (Vote on
Account) Bill, 1973, which was
passed by the Lok Sabha at
its sitting held on the 28th
March, 1973, and transmitied
to the Rajya Sabha for its re-
commendations and to state
that this House has no recom-
mendations to make to the
Lok Sabha in regard to the
said Bill.”

(iv) “In accordance with the provi-
siong of sub-rule (8) of rule 186
af the Rules of Procedure and
Conduct of Business in the
Rajya Sabha, I am directed to
return herewith the Orissa Ap-
propriation Bill, 1973, which
was passed by the Lok Sa%ha
at its sitting held on the 26th
March, 1973, and transmitted
to the Rajya Sabha for its
recommendations and to ctate -
that this House has no recom-
mendations to make to the Lok
Sabha in regard to the said:
BilL."™
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CORRECTION OF ANSWER TO
S.R. NO. 250 DATED 8TH MARCH,
1973 RE.EMPLOYMENT OF PER-
SONS DISPLACED FROM LANDS
ACQUIRED FOR STEEL MILLS

THE MINISTER OF STEEL AND
MINES (SHRI S, MOHAN KUMARA-
MANGALAM): Sir, in reply to a sup-
plementary question arising out of
Starred Question No. 250 on March 8,
1973, 1 had mentioned that persons dis-
placed from lands acquired for steel
projects, do not have te go through the
Employment Exchanges in order to
seek employment in the steel projects.
I regret to sayv that this not the correct
position as all vacancies of un-skilled
workers, skilled workers and clerks and
other non-technical staff whose scales
are comparatively low, are required to
be filled thmwugh recruitment from
Employment Exchanges functioning
close to the project. Among persons
recruited through the Employment
Exchange, preference is given to per-
sons displaced from the areas acquir-
ed for the project especially.

Sir. I am making this statement to
confirm that the position as indicated
in the statement laid on the Table of
the House in reply to the Starred Ques-
tion referred tp above, is correct.

It is regretted that there has Leen
some slight delay in conveying the
above correction to the House as the
discrepancy was not noticed in time.

12.28 hrs.
ELECTION TO COMMITTEE

CeNTRAL ApvVisoRY CoOMMITTEE FOR
N.C.C.

THE MINISTER OF DEFENCE
{SHRI JAGJIVAN RAM): Sir, | beg
to move:

“That in pursuance of sub-sec-
tion (1) of Section 12 of the National
Cadet Corps Act, 1948, the members
of this House do proceed to elect, in
such manner as the Speaker may
direct, two members from among
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themselves to serve as members of
the Central Advisory Committee for
the National Cadet Corps for a term
of one year commencing from the
23rd June, 1973, subject to the other
provisions of the said Act and the
Rules made thereunder.”

MR. SPEAKER: The question is:

“That in pursuance of sub-section
(1) of Scction 12 of the National
Cadet Corps Act, 1948, the members
of this House do proceed to elect,
in such manner as the Speaker may
direct, two members from among
themselves to serve as members of
the Central Advisory Committee for
the National Cadet Corps for a
term of gne year commencing from
the 23rd June, 1973, subject to the
other provisions of the said Act and
the Rules made thereunder.”

The motion was adopted,

————

12.29 hrs.

RE. REPORT OF THIRD PAY COM-
MISSION

(Interruptions)

MR. SPEAKER: Thig matter was
raised carlier also. The news came
earlier, we discussed it. Every day
some such news comes out. As 1
said, some such news comes every day.
I allowed it once. ] hope they will
look into it. They should look into it
as to how these news come out. But,
after all, the Press also has got its func-
tions. I wish to tell you that when
the Speaker is standing, whatever you
speak will not be croming on record.

Shri S. M. Banerjee.

st wrew fagrt wrwda (rifaac) -
V-3 T w@ar<i d a1 A, &=-
fre gwr wge w7 FE 1w | faw
7t e #1 famaw & 97 A A
g7 ag e f7 7 wiwew A foqid
mriar g
& amA %41 7Y et A ?
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Kanpur

wegew wiew: & w0 @ wrE
®FmT 2 ar agi 7 g7 faw fag &
g7 nq; gat T fawE @ fea
far g7 &7

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (Shri
K. R. GANESH): The position is that
the Pay Commission will submit their
Report to the Finance Minister on
31st March. We are not aware of
any report which has been submitted.
We ourselves do not know how it Is
coming in the Press. It is for the Pay
Commission to decide.

RE. STRIKE IN J.K. MILLS., KAN-
PUR

SHRI S. M. BANERJEE (Kanpur):
Mr. Speaker, Sir, there is a sixty-two
day old strike going on in J. K. jute
mill at Kanpur. Singhanias are one
¢f the biggest employers in the coun-
iry and they are owning this mill. 1
am told that they are not inclined to
‘have any negotiated settlement despite
the fact there was a letter by the
Union Labour Minister written to the
State Labour Minister. One of their
demands ig regarding piece-work rates
and their second demand is about pay-
ment of same wages as jute workers
in Calcutta are getting. Both ‘he
demands are linked up with the poli-
cy¥ of the Central Government. 1
want the Labour Minister to make a
slatement immediately; otherwise we
shall demand that this mill be taken
over from J. K. If this matter is not
settled within two or three days
‘there is going to be strike in all {extile
units in Kanpur. If the Labour Mini-
ster of U.P. is afraid of J. K. If the
Chief Minister of U.P. is afraid of
J. K. because of the election funds, I
would request the hon. Labour Minis-
ter and the hon, Prime Minister that
they should come to the rescue of the
4,000 striking workers of this mill.
-Since the Labour Minister is here, let
him make some statement. Mr.
Speaker, Sir, I beg of you to ask the
‘Labour Minister to make a statement.

CHAITRA 8, 1895 (SAKA)
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MR. SPEAKER: Mr. Banerjee,
there is no question of begging. If
he is recdy 1o make a statement, I
have no objection. It will be sent to
him,

(Interruptions)

MR. SPEAKER: Please sit down.
What is this going on everyday? I
am not going to allow it. I am not
going to allow anybody, There is a
limit tp everything. You go on wast
ing the time of the House, Nothing
from a member who is not permitted
by the Chair is going on record,

12.38 hrs.

DEMANDS FOR GRANTS,
1973-T4—contd.

MiNISTRY OF HOME AFFAIRS—contd.

MR. SPEAKER: Further discussien
and voting on the Demands for Grants
under the central of the Ministry of
Home Affairs.

Shri Vajpayce

syt s fag Ty avod oy (vrfeae) -
77 WeaTAq &1 AT 9T frare wy
¥ gz # F97 gWATA F T @A
Tar wwadi & sfq Aqvdr farer sai-
afq wafea A1 wgar § fagi
1971 ¥ WI7E 9% 4g § WX a7
Tw & qfFT & @am { AYN Ao v
argfa €1 1 7 q0E A # &y g
T & qOAA W 5@ fewmEr g
g T ¢ A ogw gwar e
AT qqET & =91 &1 q@rg forars
AT 7% AEE F SaEqT & HK
aqfad sa ¥ | qg wfags & frwz
EFAge ¥ Iaw Afmerwr I ¥ oW
F A foar ar g wfoesr &
Y& agd Ia% §, afww I9F T=Af
¥ 757 I AR wEw § gaw ¥
R ot W g weTea oS
ST = TR
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[t wzw fazrdt avw 4]

T& WA F FETT GRS Arai
HREIEAT & | 17 HATHY grady foqre
N sEATar ¥ v o @ e A AR
9T 2 ' wrAfeE o, fafy o
1 FAY @AT W IFT FHAT, qE-
FfF =aeqr AW WA ¥ AT 2
HEIAT FTAT, AT ST AT A7 AVTHA
T QA FZ AT U F A
TE Waw * wfawc Ssa &
T oy #1 ome d R oA
TFAT I AT TZ WATAA FT OF 07
T 2

a7 I oF freveTw e
2 g F WNOT F TR 97 ATTE
ITEA @ AT AIHTT I €T A
FAS FT A AT AL FT 7FY | WG
¥ o Arew T W @Y w2
A FAAT F T gAF gEAwTa
FOF WAy 97 72 # A IEy av-
fors qwe &1 Aara A A AwATE
HTH AW H OF TR F @A
T ¥ | FAHT FT AR I AFT g
O #1 qfa 7z Fr R 0F St
mrwmmmm
mmﬁ%ﬂ%!qﬁqaﬂ
fawz & fF Tz wam @ T
A4 FAF F QAT HA X
frosen &< & farr g,
wEAT A qFa g Frar o,
Ifem At qx g FEAE AEY
STt @ ey I AT wE gar

1431

ﬂﬂi%%ﬂ

wrar ¥ i famd Arwaitas o
% o off sz G g1 A 0 T
frd WA ¥ i ¥ qfmnd afodw
qEaEF § |

&9 | faarx ¥ worg favafa-
AT 9 B A TS AT T, FE

|
;
el
:
A
A
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WT ¥ g gwiaqw avewafuw g
1 w9t #Y v | A e W A
WY g/ FT T T WAIH WIAT S
™ g faver wa ¢ fE wet
arwfa®s Zm gt & awt dmoaey
ar foe @ feelt W gy & afer g
IAHT AT ¥ WA FAT AT | Ew
ihﬂ'ﬁﬂﬁr@?ﬁ#mmw
faar st =y afer 31 & afars
FO ¥ W WA www 2
™ W s @ fr e A
fawrsr 31w, woEa & g 9T 7w
TR 0w ARt @ @, e
AR FT wiwiT g9, WA AEA w7
/Y ATATACT TEHT WY HAET F AT
X 99 g1 faqarfawr 1 amw adr
g 7 fp Oy AT E R ATiwEAE
# faursm Qv FTAzw #Fr qfaw 7
?q-’rm"r‘frrrs A AT ) "TE WY
LECC BN S U
WTETT A Fifvwr # wr v
& o faelt # 10-11 W, #
TF AFEs wgTiad f&ar a9 91, 98
§ ITH WeRI WY FE,A FCAT AEAT
“for gf ® g A T

faer & & 3% g7 T8 T A

fasr 7w &0

ag o wgy v -

aTE ) auen wy g e i 2,
Y ST fr AT Wi &

o wEed ol wEwE & A
Tz A & f oo AW ¥ Y@’ W 2
st T o § W afx Qi Y freT
A w a1 faeg
qYWeRT T SR fear w0 o T
ZO7 qgT F AW® FAH FF @I
... (=wwawe) T agh gX STx ATl
¥ vty wrgE & T wgEAT W
T
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st Q"o Qo wem : (fAMR)
WO qE qE AT A fw A Wy
T

ot wew fagrdt awdat oA oA
T AT AT A FE A ALY @ |

st q@o Qo iy : AW Y #E
FAT AL, q AT AATHTE |

ot wewr fagrdr wrsRa < w9 A9
FAT Y & HIT o sy F A E
T T A YT 2 AR T TR e
I ATAT FE F |

st oo To W : I F@T-
AR A AT FLATE |

=it FEETE gewslt (FETET) ;oo
O & gy & fF g owEw & FrwTe-
A AT (A

=t wew fagrdt weddt ;- ®To
AT F qg Wt FaT & fF o -
gt F fod faeger darc afi §
(smaurT). . .

q A Avgar g R o 3wo#v
7 W A AT K & F A
aar 741 fager @7 & o = A @s
FFL FE ¢ fF W 9= AT AN F
for mar< 7Y & ? @@ WA T
T fatnit 7t & | ¥@r s w1 ATAY
AT o THTH 9Ed § aY Z0 a0 &1 Gy
9T, TW AW AT OF s o7 A Al
sErd?

Wt Q¥ To gty : war ¥ fd |

st wre fagrd ared g AT
THT QT FFT AT F o oA ¥
41 LSs—7

1973-74
GaT gAT A W OWW & | qg T
wrfad e & Zawr auy gl § e
Fdr ¥ 1w g & A A0 F g
i 7 & ?

st gHo Qo W : st ar
AT & |

it wew fagrdt arsddy @ A A
TATHEHT WTTHY FL FLAT FTEAT § |

st oHo Wo WM : FL WIfy
foar =y 2 7%

st e fagrd awday w0 AT
AT TET a1 FAT 4 | A2 ar" sfqur
ofegz # FEaTd &

T eAer WEIeA F1 faar ar I

g

%24,1-1950: Statement regarding
National Anthem.

MR. PRESIDENT: There is one
matter which has been pending for
discussion, namely, the gquestion of
the National Anthem. At one time it
was thought that the matter might be
brought “efore the House and a deci-
sion taken by the House by way of a
Resolution. It has been said that
instead of taking a formal decision by
means of a resolution it is better if
I make a statement with regard to the
National Anthem. Accordingly I make
this statement,

The composition consisting of the
words music known as Jana Gana
Man is the National Anthem of India
subject to such alterations in one
word as the Government may autho-
rise as the occasion arises and the
song Vande Matharam which has
played a historic part in the struggle
for Indian freedom shall be honoured
equally with Jana Gana Man and
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[ wew fagrlr FIAIT)

shall have equal status with it....
(Applause) 1 hope this will satisfy the
Members.”

Qe AF1FT, TAE H ATOATA
gwraa’a‘{wrn’tﬁﬁ'ﬂ'?‘f ary fanfaai
Y 26 wATX F I AT TF A
qr @¥ gr ¥ gwr A

ot YU R ¥ (FARIS) ¢
ow fraT 21

ot wra fagrdr o ;R
q gt fay Smar @

ﬁ@ol{oﬂﬂﬂ:ﬁ‘iﬂmﬁq
N TE @M AR AL T | TR
T w g my ... (FEEE) |

it wew fagrdy et : W S,
a7 FYE FTAT F TFA AT fe 2w &
ceeees (wTEEA) 1
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PROF. MADHU DANDAVATE
(Rajapur); Mr. Speaker, Sir, 1 com-
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st wm wym
Nobody can be allowed 1o disagree
on such issues.

F9 ag F44 ¥ fam o @
za frr e & Ay 7 qET i
W WeATE ¥ WA /Y § T ¥
a7 mAn | femgm ¥ A
ara g areet #1 faar & amwa gE
9EAT ..., (WAIW) WA wFEA,
wfew & o wew wEw adY

g g

ST UHo Qo WHW : g1 & W AT |
aFr Ig« & fe qaem dfegre @Y
B w7 e g 3w 2 fr g
# gy A g7 dfeme @

st wew fugrt wwd@ 0 WK
T qg A AT WO W,
a1 ofeq S a9 Frro Fr o# g7
T wg €1 e A & g
UF QI §1 I FI AFA-FVHIT HY

frgrr aw § Ad W9 q@T FiEE

mitted a mistake. Instead of ‘Presi-
&1 OF #rfee fgmg @31 91 W1 I 9

1 sald ‘Jawaharlal Nehru'. 1

dent’,

am requesting Shri Vajpayee to make i

that correction. When I quoted this (%41 7T f Serefw ¥ fag 4 €1z www-
Resolution, by mistake instead of uTT w2 A fEv W - :
‘President’ 1 said ‘Jawaharlal Nebr' g g , fEr ot W q gEa

st qo Qo wltw : TH ga ¥ fag

ot wew fagrd AT weaw o,
Aferw &Fr & Wt a1 AT

w7 fE ¥ OE FeAT #r 97 ...

(=zam) |
SHRI R. S. PANDEY (Rajnand- :;fa: ;:ﬂﬁ s ? ﬂk'zri

gaon): Vande Mataram is the prayer R
of the motherland. WTT 89 & 9/ AT |
SHRI S A. SHAMIM: There are

other songs also.

it q®to Qo wetw : AT AW IAQ
L GR R R
SHRI JYOTIRMOY BOSU (Dia-

mond Harbour): Whether you agree
or disagree, thig is a democratic way

of saying.

woTw WRY : 63, W19 A T
Ll U
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Caft wEw faxY wAddy ;o weqer
wera, § amar § f @2 W
T A1 A ot gwimgdt e
@ BT 2 TR wAA AT A |
F.. . . (cawww) afe o & T
el R W e wEeT, 0
R ¥ ww ot ¥ o AT,
ot wERTHY, IE A g A f=4v
o9 Y9I Al Fgar £ v a=s s
WA H AeETEaEr wiwat g T #
frmmr ofom & @ 2 = &
g & & quar = g R wfem
A F ATY I F A AT F
fema  anwarfasar &1 faemar & 7
grare fegmm § mwfem & o2y
srETy q1 ¢ 7 aifear OEr T Srfed
foma zvarst qa% for @ & | 9T
FT T AWCE g 9T # o1 7% | AT
afem & £t frr FEF FAT
Aferw M ¥ A9 A FAEr
T &1 A Hfew o 9= & A
w1 faog 7% Tvaf ¥ Sfdr @ @
Y™ Hal # I grar g1 W1 A
oIy & § I HIE B OATORT
AT 93 | ¥ ag o Fgar § fF
geweEfgEar md ged dEi
srag § & wfaa asifesy 1
NATET ¥ F7 AT AL T K ATRA-
FTfaeaT ¥ 78T 9% 9% |

AT AHNE FT ATHAT AT AT 7T
2, | weaw wErey, & ST STEd g
fF ot #Y FFT g F7 T4 7AW
FT W AR OFIMOF T oEE W
< ¢ fr weirg gfmafedr @1 qfew
 {xeT g AT wfed | F FAAa
§ wefem #lwex #17 qEewE A
fegea® & @i &, waew e W
¥ §, waer gfrat & o 3w K E
7 3 Aa% faea-faareal w1 HEET

- 1973-74

s & 2 7 favafaare fo firgd
9T a1 & 39 fadt 1 o favafaarey
9T =2 a1 AE T ? favafera
fom garsr ¥ w1 w3 9w gATH A7
H/TAT W AT FT FAfAfaT F00
a1 AET w7

z, ¥ ¥g fF Jgr Tem & oo
gt =ifgr armd srafa 43 g
9 #1999 2 w2 | qfeww fagresn
FT AT TS 93T FT TFH HEAER
¥t ag o foar o e &) ST
I Faw WEAE & IEegewA
FAET 9, g HIFTT ﬂ@' @Trr |
7 e & fo weive favafaamem &
Afew $3FI T AT T27 TG EAT |
fergeam # g7 vF fawafaaem @ey
¥ WIdE gWT I1fey | g ane foaer
HqATE 9T AN gt & Jaar fgeg fava-
fara ax @ g & | g% fawafaars
G FT EET GTEIE AT ARG )
T T GNl, AT F IS ST
= #Y, T & faiw w6
qrEA@HA @ g |

gi, fawafagrea &1 oF @1 979
g mac g TR et fE
&< favafaemea & g AaT wfgsw
wRAAMGE ... (W)

=t T®e TWo mAW : "AEATEr
WA FT g 7

it wizw fagrdy v dy - mrzarfEr
wEEd ¥® Tl g & | mEAfE
TEEH g1 § A F qUC F, AISATNCES
LA §1 § TEATH & oA F ATk 7 |
Tl wgEw gz W Fed (&
gfafaet femgeam & Gait @i fomr &
/1Y SGHT AT g | T w4 ¥



195 Demands for Grants
1973-74

(st wew fagrt wrueaht]
gt w9 g & afew @ w1

Waoqq ®&T X1

st §ea qiv (TEAE) oA
WHEE " FEr AU FA E

St fagTe gAY W A IR
qATE HEET ZA AT TR R )

st wew fagr®t wwedt o gw
AU AP T 2 | Wl o, 9g /A
Az oR ¥ fy safee a@dt @@
g FErTE-Twr # ot 2 @@ e
7% # | Frgfaer qrdt grAmw @ qreEl |
TXET A C1AA AT WIS ARA
IAFTATAN F WA O 3 Ay
AT T AT TR

St TRETE @oAsY . WITET AT
LA S

N wem gt aed - omw
T 77 2 1 & AvTRT wEAT O AT
™ TEE

wers wARA, &t fa 2 fe
wifzr 1+ wE § owm aEEfas
wr3fa AhiHze & A1 T E

st afto dto wYaf (gry3) : wAR
1 wifae #  gr T0faE, A A
g arfzr

st Wz fagr®t waadr o 2fEd
urr, WS 72, gy A1 wiv w2 § fw
Tar7a favafaarm wrfagas  ~eT
w1q w14 & 6 o min & w23 fr 39y
e | vwsfaE wrIf ¥ Affaaz
g7 sqrar § ), nerrfor It
¥ Argmw weET s g, fafwer #r
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WHTITTO WfeT17 g1 g7 17 F gF W
Agr & | favafaarTgi &1 SiHaerHow
g1 ®iv ag #7 faeafagrai v anp
fear srg 1 o1 WG F aEIEG FT
72§ 37w fragm g fr meanfedy
#7971 gffam ST F oam
7 Fq g ¥ q@ w9
oY TG FTw § )

oY o ATEERT "y afratedy
# mt @, wae syt gfafadt & Qe
99 A1gd &1 A Agr fagm o
IR AT A% Ag &m faar
IAET FIT 9T Y AR T ) RGNS
F1 THZ FTT FT q& aqwT & 7 weww
wgreg, & sgan g v ot wiig &1 s
I3 77 & A W AT # AfEm diwe
Y =reT F1 | qg 73T NI g AW
oo sfEdr A qv gw are § famrr
T AN

O AT R IFE F A H o owA
Marar zAgw AwwEr 7 %7 fa
T FTEY A A Ay F A g
F1 ITTTIW KT gHA TAWNT T
FT aMGT FT QT2 | T7 IR
¥ ooy ?

st gHETe et WA 2EA
g, qIETETE, § 4% w00

st gHo Yo mATH : W)X 25 A
F A T4 W

it wzw fapr®t wrwddy ;o wewE
g, Y weard # wac oft qf Ay
ZT9 T ®Y 7Y 9 | qg wAc gy AT
fir &% ad ke § war ) &YX IaNT
que fiwar |
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@3 gHara a1 frar @ fr & 9
FTGEY A AT AN ¥ gE H B
¥ v g faog wrea § qargdd 34
WITT F[ qTaT 8, 9% T W GEA
Tifed | T FIT FTVHIT § IF T
* mw 9T dt gfafes 2 fedt 7
TaaT favw A& fear & ) e 2w
¥g qE 7 E fF 3 A1 gEeEt
WA 212w A dTAE wea R o3
FAT [EAAAAT T AT 1 IE T2
T A gt afaur 4 omy, 9 & w18
qr fd w1 SwAEd faar o,
IF F WY AT WF Al W@ a%
P ZT IANT AT o I F x AT
Fiforor gt Tfzd | WK Ag 91T FAA
% 9% A T A & 1 gwr dfaur
% forar & fr w@ G &1 o
AT WA FT TAATH F99 #7 wfaw
gt anfed fF 3er 7 e faar s
AT I F ANAW F FE qIAT ATEAT
& A1 o w ATE TAT AW 2

afe 35 &1 ToATaT AT #
AT AT ACA A AGY £ | gL
TS WINT F9 &1 AAT & G q0H-
rfas w0 &, AT HY AAANT FOH
FOG Y WO D AT W
T & for ow frgw aamar 9 M)
form ww & #¥7 & wmar S AT e
Y & q &g WTaT TS WIS T A,
g WITH! T FAT GIM | FAT T
FT FATT AL & | WEW H AT T
ot FAT @, doma § fe=y A1 o
& 7w g ¥ foir oF fraw @
T W g WY & fary gae w7
O T g AT g

¥ faza @ 5 o & fom wron
¥ w1 ferag qmmar o @ &, 99
a3 v ¥ fem A v @
I ¥ HE ¥ O g @l #1 ¢ HAd

1973-74
AR fawrm ¥ of @ mfew
At Tt #1 gredfE
FY qTEAT FH FC @R | T A
FANT & | gETa FF A @ fE o
9 T AT I F+T fAolw F4r
T W FEiTT 7 BT affam av
ST |

w97 930 # F@T A4 qAA-
A I A § 7 Far Aw § vgd arar
HAARTT A AT9T A1 AT & 7 AT
T H TEA AT qEAAT AAr A
FET &7 W Aferw AW F AT
TTE FCA F AW AT 5. AN I AT
T wwA £ WA AT T @
g W Fmmy & v 3 wEewE A
waT & 1 a@ a faer 7 g 4y
f ferg o waemma oo 2, fzegwi
FT qTaT Fwew @, wERAWAD F1oaTar
e & #ra fraew ¢ feoag gferwmor
T 1 T gfewmr &1 ommw oo
am w7 %, fer 9 & ford o &
st gfaed =ifgd, faser 1 afew
I &1 T FT gfaErT 7 79T |

& FrET faat & o g ASTEAT
g fr g W § qar owr @ 2
IAET # ARl A1 AraEr @rarfaw
&1 A% T sEd for e &
A AasTIMgm AT § ...
(§zeema) w9=ET & foew wAmg &
Wgd W WA T §Wav fEgrar
FEI FT AT HTRA W7 W@T F o AT
9% & IS A fer ma § § qX A fRy
Ty, gEfAT oo ST oY fare @ £
¥ FEr & fF wwewEl ol 3 &
AT FI AT GUE FT HATT A AT |
gy =@ A #T 42 sl A&
grad #  ux udg Aifw =0
frator &8 & @1 offmm ==
T, AT AWM ETHE g T SR
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(57w gt vt

afas st & Fae a9t ﬁr:im'&?:l
fsqa o1 o 3w g% 97 faoemT §
fa o7 Y grETT qEF d3A ¥ | IR
TV AET 2N 7 q7om A g,
I TTAT AT &7 qwAfaE famear &
A1 §T HPEATEM | FE g ST F44
HIT SOTTET &T9aT F1 AT HqFHoT F7AT
EFTT | §%z &Y TH WEr ®§ o®wUT MZ
HAT § ®Y § 9g UL FY AV HidT G947
¥ fwre #7 goa 5 mf| F 42 7%
9EAT A% AT qF Hell FT 9 ATA &
qFAT ¥ W4T WA ATT AEIEA H
@ g AT &1 A WA 7 A G
& Ffem amg @ 7w F fa@ o maEr
*ﬁﬁwmﬂwnﬁaﬁ
# T "EAT |

WerR WEw . H® a1 ;R 35
AT FY TATHT A FAY FAI

st wem fagrd awdd : 35 HA

-

oY azd geet FEr 31 9 & Al
w1 A & ot aga FraA § 0

weaw Wgrew : S Y AT e
ZIAT & g I5 AT VAL T FFAT g
ara

s ram g AT qH A1
fear wr | & 3@ qmat # TATET FIAT
A g

wew WA : WY &fed, 9 WTART
A7 fadr oy &7 &7 |

st raora feg @ (@fmrgR)
v @ gm fafi magm @ @ ¥
Fg AT ¥ FTR T FATT TI § |
‘fnq‘m"riragatrﬁmtu fft Y
wtars FY AT G feFa g 1 T
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¥ UL | FT A A wIA
Tast wfuwic &1 afgm 7w &
T AT FE Al IO g
T AT Wi, & Gar off wrEr § 0
TZ qgT a3T AR UG WEFAT & | UF
97 ¥ §5 w7 quty vrfafrEee €
@ F7A1 597 frawr 3 forirard 1
BHAY SR A A @ ¥ W3-
AT HF TS A W oA gan Sfa
o1 @ 2, W’Thmmvﬁﬁm
ma’-:r:rwvza? W -

wﬂ*wﬁfq—m’mﬁr,,wm
?.qrs' ZTTA AT # | FO AT AW aGr
2| S A9 "I OF 49T O WA
gmm. SEHIEF 919 ¥ 779
AT AL STSAET AT ATHA W7 G2 )
FAHT A o fafaedt £1 S AT
T TEAALA F1 F0qTA AT 7967 FAT
T 2 TEEA #A E FEAd
TAEH FA F IART A TART TEAT
At e 3w 97 ¥ T § wiw
agT T FgT § W AN F A |4
FEA AT E g g9 X arz ¥ ot
FEAT | TALA FE GET T AT FT
agi T A g ) femfew
Tare Gar fEar Smar @ AW &0 ar

UM WA AT AN FETE )

st g fag : S A7 amEr ¥
far | HA s AW ot AE femr
3

e |

st s fagrd wrddt : gt Y
2 it e g & g

M T iay  axHFH T

WeaH WEYAT (HB H FE X |

st TonT ey §® oY 7@ §

9 TFEELE g §, T

At g &, v e g §
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W gE*T FI § I9 qIFT AFAW
s ot ¢ faft aform &1 aga
qfews s 5% e &1 m® Fa
aw & fr a7 g, T @ g |
ITAYGT ST 7 oY g TO FET | IR
w1 & 5 froa o g waTgw § 9=
T[T WOSI I H IT HE AT AT
;X 8 fafasdt &iawamr & ) @R
1€ oF a1 AT @ 2 | T qga a2
9 W7 i aga w0 AT 2 afe
uTH Y A "y A @ ¢ O afes
T fF 3 oY 3091 =9 a¥ § FEAET |
T FTT00 ST & IR WA FAT AEAE
dw fafer For qa At 2
uF dfaecru @i & A F gg 7R
w4 % ford | TR ot 3B o a3 §,
seri ey a3 & | Famsr g
JHIT fReT &, S9%T @ T w|r i
rmr At | A few Srtgmar @
3 HNIER FtANF IR EN AT @8
A T oEr A &7 wE arfA

g

FHIT AWM A AT A A oag
TE 2 WY §reAnNE W BT RN & )
qYHAT AQA F AMIAS FHTY ATAA |
1912 ¥ faeel &t wrEmEr oF 919 F
F47 Y, few 7@ 3@ d-Aw A
STET g1 e & 1 gAfen freedt #7 sraer
WMagm o rag g
7% T qaeeg AT IR "aATd
# fodardr ¢

art? fagafdy g W g Hara
¥ wraeT & | qifaeaT & arg A9 &
FF9 IH T ATET 9T agd WS I
fear | v §@ &wr T oA A A
A, I FEA F ST arE @
& 1 FfF gw ardy ¥ qafeaa @
At gafag gast qar § fx fafaed &
IgIR qF Irgi A€ wriftperry & w¥E A

1973-74

femr far ot Zor & fao oweT @7
fear 1 gv#rT 7 o 3% fom ag9 ¥®
fear & ot 3% afafer & fao amat
w7 far &

Wﬂ:ﬂﬁ 7 dToMTT oo i?fm
Wt graTy FB1E & | Yoo F o ¥ B
Fifagm oot far @ fag W 2 f7 4
M H A7 UT YTET FGH WA H TFHT
#1722 FL WY FET FEI I9E9 g, q8f
oA FTFOT TT |

FHFE A TE AR EfF 1972 %
T F9 agd gHAn & M7 fgad 5=e
M H gu AR A A% AW F ag W
A g | A7 A1 @ HATE Ay
farerdr 9t o7 3av T fwwad &
7=er 3% 7 faamr 21

THH AT AW F A AT
F1§ arg 78T & fF g fafaed & wew
BT FT AIT FH FT F19 AT g9
¥ femr & | 5 AR T 39 AT AR F
fru s=q =, foe™ @ W =1
aifa w73 & fam wo=T g7 5 A9
T 2 &), S HEr ¥ e 90 9%,
faegiar soer A faeasit 3w & wrasy
¥ foo remET ax &, fagi o, 92y
o | A7 &1 TEr f3 FEl 67
fors e qame g T, I AWt ar
& A F o g & g
qHCC AT ¢ | T S A 9w T o
sarr ot ATy #7 @erd ¥ feew
Ta! e, IaRT % e A faar s
qF AG T, THET TT WA HrId
%1 fgzama #1 wmaw wgAw 7 ), AfE
g4 0 UgHTH & | R ATga, w9 ar
9 Wee ¥ fgmam S a1y #7 9% e
# & | s qav @ fe 9w qur # ade
aEfmt & f Faifar & 9k &
grarfal &1 @Ay fear BT W R
fau smamer gifas & | 3@ FWIT
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=it T fag -

I I AR A ¥ ] FT CAA™
frar 2. z@@ suver =T FW AWl 9%
feit aowTT & A9y far &, MiT e
fear grm, 41 A a® dwr 9¥ g
frar grm

& fafaeez< 713 & A9 F7A7 TR0
g fv 39 s 1 79w wfgw
AR F §Y AW AT FAGA-TT §, I
farlt & mfadr wamw & =917 38 AW
a1 w7 ft 9% § ) " 37 AW oA
A% FIE-I=T1 FT 922 F7F F TEA
2, TfF § oo ATy F A% ) IAE
WY Fg T FT B 1T qT 0FOT
& sfew | & e F e ava A AR
sw=r fear 2 fF 15 s A% AW
ufedvrg F1 A€ /132 FI F 79 AW
Ft ¥wA & & G W 0F AT F
FHTaT WY faqr S | ag oF Frfaw-
AT FTH & | T AGTAT g8 g0 fF
& e @ wodt favaeit ope T &8a AT
I% fagdl 1 qgFa=1 77 74640, A W
A Ay I mImF
fro gm fafa=t #r #saw Fow
=0 1

Fg AF FEH A ATF @, A
FTTH FA AT A AT T FIANT FQ
¥ | 7 w18 GTFA ITHET FIH TG FEATL,
afex w3 F14 F o7 F¢ WA 5 S
F 1 W PR FE AW F 9 AT
Wz wAEr & WX 3 W Ay Al
T 7w FA F | gafar 37 TR0 A
wFEAT F71 F fqo gfaw &1 W 77
g & qAfaF AnATe S anfgn
o 37 & fau W ey Ef A
Fary s =fem ) fow g # ¥ oaw
T @ & 99 ¥ gfm W oRfe
o Pefrarart & Seee & 7§ argfe-
ox Zfar AT fgraa oy &

MARCH 29, 1973

Demands for Grants 204
1973-74

7z 3% ¢ f5 g wofam #Y
%GR F7 T 2 | Afeq zw aw &
=z TAAHTA FY Gy A ogEra 2
TRt SaTeTaY Aifoaw, 9FF, §19 "/
FLHT FT AT T | /T F 77T AATATE
o AT ofwefade 3T s
A iFfoad # & @ we= oAy
e #7421 ag a3 W W 2 )
2 FT FATTIRGAT TH A0 F qrav fawar
AT VET # | IA AR KT HIOEHA FIH A
T=TT 2|

9% A sfeafae oo
FH, 9¥ H 99TE AT F7, IqFT IA7
AT & 1 IF AW FT A (G 4T
FT 3 | ITF TT qT qOATE K {2 E
@R AZ WA FIA R HATE AY
AET 2 W few W omrEr #4139
A T ) WS GHIT A UG AT 2,
foa® qm ox FEw gAY &, 9= fx®
g @t gFEr amar g, faaw am
AT aFd ZET § | THATE =11A
I A IEE ¢ AHAT F A
AT FT 19 A I @I & | w4 FT
o 39 F F fag 3w aga agde
o TET T § 1 ag 3w & fF AT
9 A @1 FT THATAT FAT &, T
IaET 06 A9 % G e, ST g
faafax ¥ =T somaT q&t ¥ 92U 37
F IO T | TER F 9 qH B 2,
ST gEwr A% TEAT

WIS TR q&F § 9T WX sifeaw
A ofemmar A A a=a )
ZATE AATT HT gAY g AT &1 @I
& | T AR AT A AT FAW G,
afeT I waT dgee 7 g1, A e
WA T AA P aFN L ? T O
dY FT, WHIH AT FT WX 779 9 FT
qF oS T ol T oawy &)
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afaez w4y #1 waer & ar
AT AR Arfas F1 qwEr g, T a9
UG TR FT JT FAT 9847 2 |
wfe? w¥ wfesre 1 gerer 1, 3 g7 =1
I ¥ @S FY, VFSA g1 AT FHAT
wiferrs 1 IWTT STAT Y, Ot A F
o fFvad J9w 97 vsfafasfaa
T AN | qE AT AT AL
77 ¥ FfeT w1 3w fafa=y 71 &)
ToAT 99 ¥ 930 F1AT AT F AT
WA TF THFT TIAH, TAFT T4 A&
2 agt | fow grema @ oz W Y R
oTe g8 ufufauz £@1 | 918 708 97 2,
FUF TIT FT &1, Tg W TAF 917 7T,
FHEIT F7 g1, a1 ot feedr 7 feeft g &
TAF qIF TN, FEAAT TASH g, 97
F A9 9%, § W gAF 90| FEAT | 99
JET FATT § qTSAT A A T3 TAEH
F AT H 72T & | IgT A°0 HARIH £ |
Ffa sreee & s\at ag wwe & 48
AT | AL AT AT AgT HOST A |

I AN g AUE F ¢ AfeT w7
3 fr feg & fou 7@ g wfge,
waewT ¥ faq g Sfgg 1| IS wrer
aU FES AT F OET H FE IAH
Tfew gt wifgy | 9w a7 97w §
for 9 wrea ¥ st @ A foeT spEeraTT
F AT 9T T qaTT F1 M AN § |
o frow wifag & @ & 6 S
A IaF facsar faemr A g AR }
WIT 7g FE1 IR agT TR T AT
TEA AWWET § WG A1 F IR A€
g1 % A9 W9 Qe g S
B 1 A AT g S oy godte ¥
¥ T FT AT ARA ¥ FfET WT qH
721 fF 4 fargeara & qar go & WO
ot a3 937 gq &, € age ¥ A1 W
T8 aw ¥, wafaq gawr o gaAr &
% & et & Ay faean Wi T
T & | HTY AT F 7907 78 F4Q,
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77 FL afFA argafe 2 o sm 2
I9E1 "wfaw1T 2 M w4 9F fag
T T FO T T AFE T 39 A9g
9T W1 AF T IR AT
e (AF 9T q1fF F T F JTE
# FH & w9Ar fgemr 7 9% 97 Fg
aF 7 z7 ft w7 3w § feemre
Z9 Al T AU H A ATA & | AT A
TEY L AT AT ITRN G BRA AT T
%F FT A AT FAT IA 2

A9 AHA E | FFT 8 fF e g,
QIfFFATH JAT, ZHA ITH HAF AE ATET |
forer Y 7 HraT 7 guA Al 777 §9
HraT & 1w AT agF g 35 g0
Zq A5 dray & aifesam 5 967 93
FzT AT F1 947 £ fF ¥97 A9 2R TAR
faeaa & | wTowr gwerar wifzT fE
I ATIF FT WIT 2 91T qraT A9
F9 AT § | BTORT HeIEAT AT ORI
# 4@ st 2, @i oy 3w g ¥
St O Fgy £ I 9T 9+ A7 ¥ W
Hq%ﬂ‘ﬁgﬁ%&?f'@|q@gad’ro
H {ST &1 T, TRl AT N30 H 27 T4,
FE1 TACH g1 T | T TAEH F1T FaA0
A EAR FUFLGI AT AR 8
FHY UX g9 TEAT & WK Fgar 2 5 ag
AT & | AT qF FIYH HT AT 2 W
qr#f & @t 7 waAr 9 4 3, wrE-
feda #1 a9 & faq A% fergeam
FomAfas® #1 FAT F FT FA7T 3]
2 1 guY WY 77 A oo fr feedardr
#F AETE IS FL CF AL FY T2 |
fipt @ Awafasw Far gm? wwT w7
fipraer 7@t @, St qfardr e 2 a2
g T ad @ g g anT we §
F FoafasT € g% wny o o wwaT 21
ZafAT &9 H9 FI °9Iq o F qAq4T 2 |
AareAfEr & fqe ao¥dt ofr &1 98
Fzar v AT s7r & 7
21T &, AT X A wrgwr & qwar |
w7 g ENTIT P sod e v F
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st T fay :

frrer 7@ a9 1 g wEAfEE #)
wz gl grew ¥ AavwoE 7 £ 97 7
T ATE §3 FT AU F A FGT
T wEEET FAT & 1 R dr
qrEAIfET #1 A FgR # 2

qifefede a1at & a1% § 3219 21
f& g &, w99 ¥ 38 0 | /9 W@
FEAT TIAT AT TAATH F AT 57 7
#15 orF TGY | AFEA A0 oA AT
5 2y & Wi 7T A AR g £
STT FTAT =TT F oA fF A F17
@WE | AW I ATE A A 9meT A
WH WIIH TGA TS T T |

U FTVA AIF AL T TE 2,
A T 42T | AfFT gATr AreY arfefzE
# oz A w3 Y g3 A A
T FTAT I M AT ET A T H
wiF T 3@ A | TOUN 42 @
goFTO FAE T & 2 | I FATA H
o aga W g% 2 o w1 wen
FreAT grm | 0 Y OF T %
farmrre: g1, AT ATT AL & 1 WY 34 fE
ozt fEdlY ®1 WA ¥ 94T TETETE
& @t &, 3AH! gfaw F #1 a7
F1for AT & | § AT ATIE RAGIT H
FzaT ITEAT § fF SgOrRar A1 afer y
&= F AR @I | AN FF A,
Gz qT GRS qH 7 W HR
Afedi gt ¥ g FT A "W AT
T TS T 98 AT § W FH T
9 R\ AR 7 A AWAT § | AT AZ
T I T TZTE | TART AT ACET
w7 wfre w7 w00 7 a1 fF 2z
ST WA BIEAT M WA WA HOFL |
T & Foraet TRrAE § IR gL W)
wiife fora® o £ 97 § 3g fedr 7
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fodr 3n & ag=ar & 9T AW ¥ Aw
O HH ATFT TT W GSIT TATT T
FH T & | T YGTA & IT 577 gt
FAET 50g fomdl &, wgh e gargw
=i &, wgr 35T FH7 T ar FhAT
A AT § WY WA T 74T E
J AT AYT XA FATT § 92 980 95 a3
@t &, ffrezs & qvmmgae &
TIT AT A T U YITR | 7T A0
& TEHATIIT & HIT T A0 37 T |
AT & | 2H wET w7 AfFd A 0
FRRHECH

™ WFEM A1 A WA,
& g T way aner g fam A
qa a¥ frur | fafeedi 7wz agm fe
arzfafra A3 & 2o #0 2177 § gar
A R FI0T9T 92 477 7E &, TH @G A
Z AW s §OAT FWA &, AT ¥9 @Y
qHT §, A A W AT JHATG HIT A
AL O ARG AT GWAS & I AT T
fasmr st waeAr 2, TR grgfzfea: rea
a7 xrdc gfew 1 a8 & A7rg W7 gfea
w1 |1 wEr ¥ 9 g /T agfang
2 afze | Arg & e wr @ 7
& T0F &0 £ fAm A0 34 anfe fa gmar
uTw g Tt wAC 7 fad & o agay
¥ fan famdc vz, 7933, ngfaary
oY Fiforardr & A FAT & 1 T
gerrw & A7 & 7 &1 fae wfwn
T HTAT
13.27 hrs.
[MR, DEPUTY-SPEAKER in the Chair]
st amaa faw (T7E)
straq, fams ad 1z war@ & AT
FEHFAAG ¥ AF WEAT A@AAT | AR
o AR R ¢ Arars swife 1 I9IT A
XA 40 AT A T3 H( T TEUR B
F & FoAEH ATET W (IRTT A
& a af dara «x gE o, fodr @
AR H g A g HATAL T JEAT T
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SR AES F@T | W AW g g fE
T IIAATFE FY L AL qHA F
fag= 7z & A7 79 23] 7 @
T3 HArTa farars w@ar g 1 adr 9%
HEH F HEL WAL OHT FTW AL
337t o Fosd wraw g1 fa wfaer &
EERECR IR E Rk R AR AR AR
HOFAT |

" Z1 wrg & wg of fAd g AT
g far 57 A E HATAT AT v
 qrasg § AT e 798 v
ZAT IAAT AT AZT AT AT | WTA AT
HAlodTonTEo & AL ¥ &Y 47 Twg
g1 & § f Jar g7 w1 0w 2+ fawg
HIAY THTET T F FAT4 WA HT ATH
TE0 aAmr wur g 7 faaAT # gfee ar
oA 7 & gw A9 & € ug

27 &1 & 72 IaAreT I F g
AR AT A AT TGS I THAAHA
% AT FTE 3T 7047 14T § 3 fadredt
T F FATAAT T AT KT AYTIAF
foa Teg & @ Tl 7 wrAAO fag )
IT FEAMT W LA AGT FET T
A1 ¥ qEgE WET q4T AGT & 1 WA
g 7 et gy9w | fore € 1 92
g% o ofew 7 agr rdaRr FW
SAT frafaarzz 1 saar gw T 3B
fadt azqr azi Fam favar g 1 oo T
st & famrn raz azg rAdigm e
#4137 LY w1 AGY qwer v fire TE
¥ AegT AT v FY Azt wr AT
AL qT | TH Fr AT I WA
grr & f ag form safier #1 awet o
7z ua gl & = 9g aarEg
F1 wgTAT W1 qTET §, FAMTQ TR
TTEY 1 ALY THET TG | g A A&l F
gfea @1 g1 & |

ITr6ueT WEYEE, S gAIL AIfwAT
1 9 W AT # A9 7 TR

1973-74
famars #T aFdl & A1 AW swar &
AT FT FT 1A FRIT——ATT THET
AZA AT H ARIATHFLTFAE | HUT AT
WA FTEN T AT THH W gfew
T AT ST T AT AT F TATHT A
1% TET &, WY IAA T AE A AT §
o HET & FUC ATAA HH T
frafEl gz & w7 AT FTHAE
FIA T AT [N L 4T, AT THE TS
TE of, IFHT F41 gev Fram T P oEw
qTa 47 BT & o we & e
& fa1% w7 agarEr gHr ArEg |
v OAT 9T g a1 oEr SHTE &
1 foame zaTe sTEE wTE Wi At
T FT e T, ¥ 9T b e &
T A ATEN TGN FE——ZHHI THIS AT
T WIS &F T30 & T8 § | AT AgH
& TIAT AT A TEF AR T T
qrIer 74T fTAT AT IEAT IOr A AT
ara &1, @t & awmar g fa @A e
q 3fea am @ #r MT I FW
g AT i g9 937, fwwr awg
g gegiv aar faar

gg & o gEQ At &1 AT g
fsrm & aeFeq ¥ agi o € a7 991
g& & oar 17 Hard A fAeeear F
gAY A g agrg |l feaE ¥
g & qea Adl F FwEry A OE Har
A &, WY @ A g qAT @, AfwA
IH HAG A W g4 Y, ST F
qri-HTE Z FT g F 4 57
I FIC AT-ISA IT W 47
TR 7 F1 7w gan fa g fear
TP SRR @& | &g ¥ ]
qadr ¥ w1 IR WL Wy § oo
aqf ® Ik WAt & W FrAara
el JaH Tz Q@ aeg o frone
et ? ¥ ww ¥ s A § o
o g—g WAt & @ wfatta
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[ s 7= farwt]

g @@ gy & ITE gSAr FigA
F—H1 WNA Wl FF W AT
¥1§ s faar fe 99 zfamom & o=
7=t & faeTe F=-0%9T g w4 a
I AT F = N 7 /1 I TH-
ATH F1 &1 GIGUT KT 91, T ATA IH
A A WAA FATT Aed & W1 I
€ & Stea= JAn 9zq 3 7w,
I AIET AT Tg WA AA 7Y 43 F |
HAfag gz fag= #1% 2 fF 99 @@
gaar 78 2 fF @ fAowmr T oM
T=Tg #1 FAfafa 1 997 TF |

WY FEOREET T AAT F1 A A
Mfog—F=s o= ¥ agr 97 w19
=t g§ & | wwsEt ¥ fawmr & qra
Famit famma &, afr 99t g3 =@ fenm
a1 rw 79 fafex ofrfeafa ger d2r &t
AT | T2 WA §HE A ATE AR
a< faviare 2 f& s=meawl & faam
¥ 7o avg %1 faoem av fawamd a4 8
A svE fifae faest s
T I M7 & g d—arw 7 (T
VA #ifaT) Fgi g 7w o ¥
a3 & fF AT W Fie
Afqarg #1 feme g1 mar @, Afva &
AT WA g Avmw A
Fiferer Y dz% o7 fadt & oo a%
T gf 1 T AT & fF Fvme T
Ff= &1 ffdy aTwET w127 &1 FH
% v fagr mar —az A @ wow
AT TV FEA AT )

FA F ST AEEE &
g o #12, ag 92 & fv 93 g g
sfawdl § Ty 737 97 oF fadaw
9T 991 #X | 4 a7 fairg o= arei ¥
3 91 fF W9 AT qeEwl & qEgw
wfawd #1 T 97, IAE W T FK,
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37% wfaFe weor @a Ifgd. 398
FrErHeEE gfusre g F A0 vEd
Tifed " IAH FOgA F7A 7 TATAT
e &1 AET AT T1fgd | I9 qAQ A
AR T BF U7ZAT Algd F TF /IAEA
97 gHEEr A 97 g fo ar, Afe
qYATT T g9 AW F G AZ AR |
o7 TAR W "eweRsl ¥ fzmmn #
agr g9 famm dzrgr vt &

gtz famaframg & Ay 8
faq a7z & faaas Amgr @, & Amed
A% A7 97 fAFFA FTAT AT E3AT
Tq 724 %1 fqv o 7 75 A Afzgy
a9 gw 39 97 faar 77 72 4, 37 96g
fom ag 7 35 faggw 77 A7AEIQT
vt W o AL T E7F A
9, IAH T FIT AT A2 I TZ Y
HqFAT A1 FAA IT 7R A faimg fear
a7 9T g At faim ¥71 § ) wAfrg
favafagrem & fouas w1 fag a7z 7
ozt @rat wan, fow a7z 7 aw frar war
g T FAFT 91 WY IA &1 AT
AT AT 3@ §, AT IH FTA FT ART
faaaT ST ARG AT ATE FAT FAT
¢ ag facgm mewAtEs frass
agi gz =y T A& W A H g
qra WY gu |

g FTOOT AT wAEErEl F
femmit & fawar $27r 733 @ 2-73
oY 3 fraie #1 qor g e 2, G
TrEAY AR AN § AR IAHT AT AN -
fir 2T 81 H fte w1 ¥ AT 75T A
gU TETHT FATT 7wy ar——f7 Tz A
feefraa 39 A1E 0 woEiRe I | R/
geaT WA g fF wm ome & ozl
FALT FT OAT FgAr Irzg 7 X 930
TaF aX & S% FEm, A 99 e 2,
ot & gawt gt a<g ¥ @ @ v
fe T % I A% , IR F AR
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97 77 721 g W17 o7 K 1A %7 WE
a1 JTAATT ' ST T AWM F7 F,
% gaar @ w A faw e
el FFT g FE & AT AT
Fe——fz vizz #1E freew o ATz W
EUTTAEA TEZ, AT HM TAA g9 &
f& wromemt ¥ oy gewT
T T | K wE ¢ frosm s
3G

{1 AT AHTG §—I WG AR
g & oromers g 9T O aXE ¥
@ oty 3% fawmr o fat awg it famar
ar g3 7 Z1 A1 w1 0% fafasw
A & AvE § fafaw wrrEw
FTAT Arfza | A fefaa wgea 9w
&t a7 gfesar g fv  seqasasT #t
forrraat ax fa=me 73 5t 37 9T "oy
fava & 1 qga At frrae g A A
gt & fF 7% 397 FEr Ak 9%
a7 faar @ aFAn, afew gg
FHIYA IAR AT AFAT & HIT IF F A
q GEAT &7 A%AT 2| wfar g
#F F OF GATE NG WG
Tl A #1 AmE fear ar 1w F
Tz ot 7w E fF werwems & oy
gmﬂma‘rﬁmﬂﬁ'ﬁsﬂﬂwmﬁw
M H, 3T F1 AT AT A, TEAT I
¥ waT oF T e wwify §a g
ST | g% T & froagy & At
w1 faage (A g1 42 &, e @ §-
froon ot FrgETEE agEeEt §
g w8, afe wer dwmwt 7 owamar

g AFAr &, #F oy FEawt F T

¥ ¥ & & 6 wer I %7 fAfrex
FAFT AT &, IT w1 FFAHTAT FAAT
qha &1 &7 TS o o 717 59 e
® FT a1 | WA 39 &1 5T Sgemr
qMEAT §—0F weewH & fay fafrex
AT WA, AT F94T qfwT
¢ 1w fafaey a9 @/ §—gEmw
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& ford, woar Tertfas Ieq T S
& forg, &fea wgt @ qEemTe Aot
& fet o 1 7T 8, 3 "eET
ot 7€ a7 qrar | |iET 7 ag
2 & mwmfrsars, o<m wfew
e § g =gy wie sfea s
faaar & a1 42, = # o7 oF
AT ATfE | W FE AT qwma ¢ fF
wifas zftz &, =9 a1 39 F &=
# g AT = gAT =iy, e
AET oo amar 2

o7 fuF v uwr faay & ame i
FgA Agal —ua AUy Ao #@
g 7 fom a & @ w1 faan g,
I frrata@ g | T == 2
fF avw & ot gary faRww fage
& 97 %I wagE & 8, a7 |
oY TH T19 d@d fF wgraw § W
F FWG1 § 30 FIGET F1 FAT B AF
HIT ATEAvEF gl F1 FHd 30—-35
sfavd a3 w@ g8 adw & g
T HT AT famg T 797 ®2 a7 A0
TH 39 § HIE-FATGHC a1 $T | IO
TE TOFT 3T F FIATALO I FT AAAT
QT A E gEwal g fE W AW A &R
faodt Gar ghr 1 foas v @A
9 FT I W FEW AFA § | FHC
Wi 7 S feedt @ § 7 T@T qRATH
¥ AT 97, &9fE F mrarc Ay §
afe game agr T fgodt awy Agaw ¥
HI T F W 9% @A WX §
T @ATTE AT |

wifad amT ag ¢ fF Frew sy,
aaadr qfaat w7 v 3 o .
a1 FE AL & INH forw avg # wwaE
o @ A fow ag d At @ gz
FT AT FIAT 9T @7 & ag 70 I0EA
& Y W ™ gew ¥ fog s
T ? U A wEw 3w agdw A
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[ samaATTA fra]
HIATT § A TFFFar qAHAGT 7 77 9
&1 Fr 9 | WA IAHI A@aAR@
IFT @Y 92T ¥ /T IAwr afzfeRe
T faw @ 1 @ fAm g oF qaw
2| W WY 6 wEA gqT AT 9T &
afefrde &1 714 #3 # 71 w9 @
A T § F e oow & o T
fFaat & A1 for g A s AT
Tfr G g wrfen f g o P
¥ OF Agzey afufy g s @ A
feft & dwr 7 % 5 w17 7 Al
8 4 fagi 6 w@ry a1 397 sarEr §7
FY qAT AT @Y | TH A7 7 qg AHAT
facgw & & s i gwd fa
TR T FE A7LT T TIAT qIM |

THE QAT ST FHTT AR
AMGT g ITEH ATG AT a3 AT A
@R IT A IFWA AT WTA 4
wfeT 3% 397 T 1 a7 gwd awd
T € 4f | WA IART ATRAT A
< 9T g 1 T 9 AT A AT
qT &, ¥ ore &7 wTAT 97, fF wre gvar
T I9% Ay Ag T fEAT a1 § waw
g 37 T+ wfem w3 ¥ fag
s 3 fafew gowa & faems aferm
fow @ 1 g7 fam & qaraet 2 3 SR
g i 3% fao o s F19r wgw 797
17 arfe FEt o 7Ez faea § swraer
Al

SHRIMATI JYOTSNA CHANDA
(Cachar): Mr. Deputy-Speaker, I
find from the report of the Ministry of
Home Affairs that there has been
mention of violence and tension in
Assam in 1972, I am sorry to find
that no mention has been made about
the loss of property of lives; I would
have been glad if. I could find it,

MARCH 29, 1973

Demands fur Grants 216

197314

While rising to support IIE
demands, I should like to draw the
attention of the Government to the
disturbances in Brahmaputra valley
in the later part of 1972 in the name
of language. Language distrbances
have become a constant feature in
Assam and have occurred in various
occasions, the most serious one being
those in 1972, that is, after the census.
Each time the State machinery failed
to meet the situation and this time
the conduct of the police was re-
prehensible. It is unfortuate that the
Union Government's belated action
gave indulgence to parochial, linguist
chauvinists and hooligans. Those
officers who had been responsible for

,dereliction of their duties have not

vet been found out or taken to task.
The employees of the All India
Radio stations of Gauhati and Dibru-
garh who indulged in anti-Bengali
propanganda had been merrily
spreading the venom through drama
and other things and it is sad that
the Union Government had not taken
any action about those radio stations.
Unless exemplary punishment ia
given to those who either helped or
abetted the hooligans, the danger of
recurrence is always there and it is
this parochialism and linguistic
chauvinism released by a section of
the Assamese leadership which has
resulted in the bifurcation of the
State of Assam into Nagaland, Aruna-
chal, Meghalaya and Mizoram. They
have all gone out of Assam.

The result of imposition of
Assamese language is the main cause
of it. There is again a demand from
the people of border areas of North
Cachar Hills.

SHRI D. BASUMATARI (Kokraj-
har): represent Cachar.

SHRIMATI JYOTSNA CHANDA:
He represent everybody in this
country. As I said, a section of the
people in Cachar demand for separa-
tion from the State of Assam. I
would like to cite in this connection
a poem which I learnt in my child-
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hood. When a person, named Shri
Haradhan who had 10 sons sent his
sons to a jungle, they all roamed
about. But, one was lost in the
jungle. Then nine of them went.
One of them was lost when they went
io cul wood in the jungle. One of
them died of snake bite. In this way
when nine sons were killed, the tenth
boy was frustrated. He too went to
the jungle and lost himself. The
same thing wil] happen to our State—
Assam. I am afraid of it. Along with
the language issue, has cropped up
their grievances in regard to employ-
ment facilities for lack of industrial
developments of their areas.

Coming from Cachar, I can men-
tion that the treatment to non-
Assamese areas is stepmotherly. For
instance, both the Silchar and Gauhati
Medical Colleges were to be started
simultaneously. The Gauhati Medi-
cal College is now a full-fledged one
and the Silchar one is struggling for
existence. Proper provision has not
been made ag vyet to satisfy the
Indian Medical Council for giving
proper recognition. Similarly is re-
garding the provision for the Regional
engineering College in Cachar, the
fate is that the principal and the staff
are enjoving in Shillong while there
is very little sign of the Engineering
College to come into existence.

In the field of development, CacHar
is most neglected so far two indus-
trial projects have been sanctioned-
one a sugar mill and the other a
paper mill, but the progress in those
two is so slow that one never knows
how long it will take to commission
both the projects.

Fruits are grown in abundance in
Cachar, but the fruit preservation
factory is not capable of handling
huge quantity—the State Government
does not take proper care and the
agriculturists suffer economically.

Unemployment question is a serious
problem in Cachar but unfortunate
part is that the boys of the linguistic
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minorities do not get equal oppor-
tunities. The ethnic minorities in
Assam are deprived of getting their
due share in recruitment to State
services, State undertakings. The
Bengali speaking candidates are dis-
criminated. The employment Ex-
changes in the State of Assam acting
under secret directives from the
State Government, refuse registration
to Bengali-speaking job seekers in
Brahmaputra Valley and they do not
generally forward the Bengali names
to Banks, State undertakings, Rail-
wavs, Private Sector Companies ete.
The names of the job seekers from
Cachar also meet with the same fate.
The cases of other ethnic minorities
are no better, they have not yet
received their full share in State
Government employment and their
representation in Public Sector Under-
takings, Nationalised Banks etc. is
almost negligible. This situation calls
for immediate remedial measures.

Now, coming to the question of
fundamental rights of the linguistic
minorities, I can cite an example
where Assam Government do not care
even to honour the constitution
provision in respect of primary
education. The Constitution provides
that “the medium of instruction at
the primary stage should be the
mother tongue of the child provided
the stipulated strength of pupils is
available” But the Assam Govern-
ment, in violation of this, has laid
down that “the language/dialect to
be accepted as the mother tongue for
the above purpose will be in accor-)
dance with a list prepared from time
to time and approved by the State
Government”. This is from the
Twelfth Report of the Linguistie
Minorities Commission. The Assam
Government have thus reserved to
themselves the right to recognise or
not any mother tongue as the medium
of instruetion at the primary stage,
even if the stipulated number of
pupils is forthcoming.

This provision has actuated the
Assam Government to start a few
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primary schools in Assamese in
Hailakandi of Cachar district by
spending good amounts and depriv-
ing the Bengali medium primary
schools. Similarly efforts were made
last month in Fulertal in Cachar
where the General Secretary of All
Assam Students Union, along with
some office-bearers of Asom Sahitya
Sabha were sent from Kumbhirgram
aeredrome under police escort to
further Assamisation there, with the
help of some agents favoured by the
State Government and Asom Sahitya
Sabha.

Similarly in the case of secondary
education, though the directive of the
Union Government is for non-
diminution of facilities in mother
tongue in secondary level, the attitude
of the Assam Government is quite
contrary.

There is no protection for linguistic
minorities. Their constitutional rights
are denied, Employment faci-
lities are no! there. For all practical
purposes, the linguistic minorities are
all second class citizens in the State
of Assam. Assam Panchayat Bill,
1872 has deprived representation to tea
garden labourers who are of non-
Assamese origin.

I would request the Union Govern=
ment either to implement the rights
of the minorities and find ways and
means for the protection of those
rights or separate the territories which
are non-Assamese speaking, into
different units and bring all the units
under the Eastern Zonal Council.
Fragmentation of North Eastern Re-
gion is necessary for national integra-
tion and this may strengthen the ties
between Assamese and non-Assamere.
Otherwise, the inherent bitterness of
one about the other will weaken this
wulnerable frontier zone.

SHRI C.T. DHANDAPANI (Dhara-
puram): Sir, I regret to say that the
report of the Home Ministry is a mere
repetition and there is nothing new
to welcome in it. Yesterday there was
some jnteresting debate, One Mr.
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Gopal from the Congress side spoke
and we saw for the first time a strange
and grand alliance between the ADMK
member and the Congress member
from Tamil Nadu. —Mr. Mano-
haran and Mr. Gopal openly coming
out with their solidarity. Mr. Gopal
has used words like mass upsurge,
revolt, reign of terror of the DMK
Government prevailing in Tamil Nadu
according to him. I do not know what
he means by it. In my humble
opinion, by using strong words he ‘is
establishing the fact that he is now 1n
politics.

Another member, Shri Mancharan,
has spoken almost in the same vein.
The team work which they exhibited
yesterday will confirm the feeling that
we can call them as a Grafted Cong-
ress. There are two Congresses in the
country, namely, Congress(R) and
Congress (O). In Tamil Nadu there
are three Congresses, namely, Cong-
ress (0), Indira Congress and Grafted
Congress of which Shri Manoharan is
a member,

Shri Manoharan in his speech said
many things about the DMK Ministry
in Tamil Nadu and its members. He
started speaking about corruption an_rl
nepotism and tried to boost up his
popularity. The whole world knows
the type of people in his party. Cf)r-
ruption, cheating, immorality, holding
black money etc. deserve the heaviest
punishment and condemnation ?rom
all. Whether in politics, big business
or film industry, such people should
be punished.

What can we say about a person
who stoops to the level of claiming a
sum of Rs. 1,000 whep a party of mem-
bers visited the Aligarh Muslim Uni-
versity some time back, at the same
time cheating the party by claiming
allowance from Parliament also?
When somebody in the party questions
the propriety of this, he goes out and
accuses others of corruption, A man
who came to politics with nothing in
hand is now worth several lakhs. It
is nothing but ill-gotten wealth and
he owes an explanation to the people
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of Tamil Nadu how he got these rich-
es. Instead of objecting himself to
an inquiry. he is asking for an in-
quiry about others,

Tamil Nadu is the only State which
has laird down a1 rule, after {he DMK
coming to power that cvery member
in the Counci! and Assembly, includ-
ing the Ministers, should declare their
assett uand liabilities ewvery year.
Every Minister and every member
has complied with this ruie and those
records ure available for public scru-
tiny. Only one MLA in the Tamil
Nadu Assembly has refused to declare
his assets and liabilities, in spite of
13 reminders from  the  Assembly
Secretariut. Who is that MLA of
Tanul Nadu who did not care to reply
to 13 reminders? He is the leader of
Shri Manocharan now, Shri M. G.
Ramachandaran.

There was a DMK conference in
Madurai last year in ‘which Shri
Manoharan and his present leader
participated. The latter spoke very
vehemently and said he was prepared
to face the army sent by Shrimati
Indira Gandhi. Probably the Home
Ministry knows what happened to
that leader. Instead of sending an
army of soldiers, an army of income-
tax officers and enforcement directo-
rate officials invaded him, The in-
come-tax department, which is nothing
but a politica] tax department, re-
opened his past accounts and claimed
that he should pay income-tax to the
tune of Rs. 29 lakhs. Moreover, the
Enforcement Directorate was asked to
send a directive under section 19(2)

of the Foreign Exchange Regulation

Act. 1t is alleged that when he went
abroad for shooting films, he violated
soine of the provisions of the Foreign
Exchange Regulations Act. We asked
a question in this House in the last
session about the details of the direc-
tive and the reply given by him. The
Government admitted proceedings un-
der that Act but did not disclose the
details in public interest. In whose
interest? Everybody knows that it is
in the interest of Shri M. G. Rama-
chandran. I do not know whether
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this casc will ever see the light of
day. I think it is enough evidence
to prove that he has violated the Act.
The man who said with bravado that
he will face the army, now, after this
cas> has tumbicd in his shoes and
prostrated himsell Lefore the Cong-
ress Governmeat.  This conspiracy is
fully expo ¢d and the people of Tamil
Nadu are  keenly watching what
would happen ito his income-tax ar-
rears and foreign exchange violations.
S¢. this phenomenon of A.DMK. is

nuthing but creation of interested
parties in Delhi.
14.00 hrs, ¥l

Coming to the Centre-Siate rela-
tionship, this is wha* the then pro-
minent Member of this House had
said:

“The two charity boys belonging
to the Central Cabinet—one is
Mr. C. Subramaniam and the
other is Mr. Mohan Kumara-
mangalam—these people came
to Madras and addressed the
people of Tamil Nadu at a
meeting...... "

This was spoken by Mr. K. Manoha-
ran, the ‘hen prominent Member of
this House last year in the very same
House here. They have now become
charitable masters and he is echoing
His Master’'s Voice.

SHRI G. VISWANATHAN (Wandi-
wash): Master's voice or Mistress's
voice!

SHRI C. T. DHANDAPANI: Not
only that. Yesterday, he said some-
thing about our Ministers also, He
gave a very good chit to Mr, Sanjay
Gandhi. We have no objection to
that. But it seems Maruti Car made
an advertisement for wanting an an-
nouncer—Mike boy. 1 think, Mr.
Manoharan will well fit in that job.
When he made a mention of an Aryan
Chief Minister, he said thousand
Aryan Chief Ministers equal to one
Mr. Karunanidhi, Actually, Mr,
Karunanidhi's efficiency and capacity
is equal to thousand Congress Chief
Ministers.
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The most important point that 1

want to make is about Hindi. Last

time also, I touched upon this matter.

In UPSC examinations, the candi-
dates are allowed ony to right their
examinations in Hindi or English.

Mr. Mirdha must be knowing it
Whereas, our people coming {rom
non-Hindi area will suffer very much.
As the Minister promised in the
very same House, all the regional
languages mentioned in the Eighth
Schedule should be taken as a me-
dium of examination.

At the same time, in the 12th Re-
port of the Commission on Linguistic

Minorities of India, on p. 4, it is
stated:
“The knowledge of the State

official language should not be a
pre-rcquisite for recruitment  to
State services and option of using
English or Hindi as 2 medium of
examination should be allowed. A
test of proficiency in the State offi-
cial language ghould be held dur-
ing the period of probation.”

This is what is stated in the Report.
For non-Hindi area people, it has
been stated that they can appear in
their own language only after they
have got appointment, But all the
zame, for the people coming from
Hindi arca, that is not required.

Another important point that 1
want 1o make is this. The DMK
party protested against it last time
and for some time, we were not par-
ticipating in the question Hour also,
that is. about the use of Devanagri
script for Hindi and English, The
Report says:

“With a view of allaying the
apprehensions of the Central Gov-
ernment employees in regard to
the form of Hindi language to be
used in the official work, instruc-
tions have been issued that they
can use mixed language and are
free to use English terms in Deva-
nagri script.”
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That way, for example, for the word
“betray”, the equivalent to Hindi is
“Dagabaz” and they can very well
use English letters for that.

In that case, people from non-Hindi
Hindi speaking areas will certainly
be penalised much. For development
of Hindi, Government spent about
Rs. 25.45 crores in the Fourth Five-

Year Plan, whereas only Rs. 135
crores were allotted for the develop-
ment of other languages. In the

Fifth Five-Year Plan, Rs. 21 crores
have been sanctioned for develop-
ment of Hindi. You go on helping
the Hindi States, helping the students
coming from Hindi-speaking areas,
but our students from non-Hindi
speaking areas are deprived of these
things. I want to give an example.
From 1966 to 1972, 707 1AS officers
were selected. Out of that, five
Hindi-speaking States, including
Delhi. got 346 posts. In the same
manner, in the case of IPS, 444 can-
didates were sclected out of which
these States got 243. Actually stu-
dents coming coming from non-Hindi
speaking areas are deprived of these
things, Therefore, I request that the
regional language also should be in-
troduced.

My hon. friends and others have
said about the Commission of Inquiry
and other Acts. We, in our State,
have brought out a comprehensive
Bill to enable a person to prefer a
complaint alleging corruption about
a public man and to provide the
necessary agency to conduct the
investigation and inquiry into the
allegations. This Bill seeks to achieve

removal of corruption and other
things. Two State Governments,
Rajasthan and Maharashtra, have

passed legislations on the same lines.
The Tamil Nadu Government have
recently introduced a Bill specifically
to inquire into the allegations of
corruption against the Ministers, in-
cluding the Chief Minister. The
Commission will have a judge
equivalent to a High Court judge who
will be appointed on the recommen-
dations of the Chief Justice of the
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High Court. This clearly shows that
he will be an independent man to
inquire intg the allegations. His term
will be three years. Unlike the 1852
Central Act, anybody can approach
the Commission demanding an inquiry
against Ministers, State Legislators
and Chiefs of local Boards. No
sanction from the State Government
for making an inquiry is necessary.
If the Commission gives the findings
that the allegation of corruption is
proved, then the Government has no
option except to prosecute the Minis-
ter. The term of punishment is
seven years. There is no such pro-
vision in the 1852 Central Act. Even
in the legislations passed by Maha-
rashtra and Rajasthan, there is no
wprovision to include the Chief Minis-
ter of the respective State under the
purview of the Act. Under the Tamil
Nadu Bill, if the Commission finds
a Minister guilty, the State Govern-
ment shall take proceedings in a
court of law for such corruptions
under the Criminal Law Amendment
Act. So, there will be a regular cri-
minal case against him for which
appeal is provided.

Before 1 conclude, I want to make
one point. The DMK government has
been elected by the majority of peo-
ple. We arc introducing progressive
measures in our State. I do not know
why the Congress Government at the
Centre—some of their Ministers and
lead:rs—are unnecessarily interfering
in the administration of the State
Government. I want to ask them
whether the DMK Government is
lagging behind in the implementation
of progressive programmes in our
State. I make this challenge. Any
Member can come to Madras and see
the development of our State, Instead
of doing that, this Government is
actually creating and encouraging de-
fections, thus creating an unhealthy
practice, unhealthy situation, in
politics, Certainly, they have pur-
chased some members from this side.
We know. But at the same time,
Mr. Manoharan and others have some
hold in the Congress but not among
the masses.
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Before 1 conclude, I want to recite
a poem:

“Thou slave, thou wretch, thou
coward,

Thou little valiant, great in wvil-
lainy,

Thou ever strong upon the strong-
er side,

Thou Fortune's champion, that
dost never fight

But when her humourous lady-
ship is by

To teach the safety.”

By saying this, I conclude my speech.

SHRI SEZHIYAN (Kumbakonam):
I want to raise a small point of order
regarding the report that has been
presented by the Home Ministry.

Yo.. are fully aware that in the
year 1970 when there was g move to
introduce the Hindi names in Roman
lipi, there was a very huge objec-
tion from this side of the House and
it was agreed on the floor of the
House and the Minister of Parliament-
ary Affairs then gaid that the pre-
sent English name will be retained
and the Hindi equivalent in Dev-
nagari script will be inserted in all
the communications. That was
agreed to in the House. But if you
take the report printed this year, it
says:

“Government of India
(Bharat Sarkar)
Ministry of Home Affairs
(Grih Mantralaya)”

This goes against the assurance given
to the House. If they want they can
put these things in the Devnagari
lipi. Sir, this is the thin end of the
wedge. ... (Interruptions). It goes
against the assurance given to this
House.

MR, DEPUTY SPEAKER: It is no
point of order. You should have
raised it in the very beginning. Now,
we are at the end of the debate and
when the Minister replies, he can
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reply to it. But, in my view, there
i no point of order.

Now, in view of the long list of

speakers from the Congress side,
they wil] not be given more than
seven minutes cach.

SHRI PAOKAI HAOKIP  (Outer

Manipuriy: I am glad you have given
me an opportunity to speak on the
Tenuinds fur Grants  of the Home
Alinistry,

In the first place. T welcome the
rew  Minister. Mr. Uma  Shankar
Dikshit 1o take up this important
peortfoiio and take keen interest in
the weifare and upliftment of the
down-trodden  pecople mainly, the
tritils,

I know I have a very limited time
Fut T have so manv things to submit
tefore this august House. So, I will
try to be as brief as possible.

For the last 25 years since the at-
fainment of independence, the con-
ditions of the Scheduled Castes and
the Scheduled Tribes have not im-
proved and they are in the same
conditions as they were before the
attainment of independence. It is
very sad for this House, not for me
alone, not for any Scheduled Caste
¢r Scheduled Tribe individual, but
it is very sad to every Indian that
during the 25 years of freedom there
has been no worthwhile progress
achieved by the Scheduled Castes
and the Scheduled Tribes. No doubt,
scme progress on the educational
front and in the economic front is
there but I wanted to submit to you
that the Schedule Castes and other
Backward Classes have not been
able io achieve much during the last
25 years. That is my point. This
happens because of what? Because,
the hon. Members opposite always
¢ome to the august House and say
<hat nothing has been done for the
backward people, for the scheduled
caste and scheduled tribe people, by
the Government, I would, with all
1e:pect, appeal to hon. Members on

MARCH 29, 1973

Demands for Grants 228
1973-74

that side that, instead of charging the
Government, if they are really in-
terested in the welfare of scheduled
caste/scheduled tribe and backward
neorsle. whenever a gituation or inci-
dent or accident takes place in  any
par: of the country, they should not
try to politicalise the situation but
they should see that the situation is
takep In hand  and controlled. To-
gether with the ruling party every
sectinon of the Indian neople should
come  out oagainst such  incidents.
Merel»  coming to the House and
charring the Government, saying
vovernment is Jlacking in action and
ol that will not -olve the problem.
Thereiore. I do not agree with the
Memivrs of the Opposition in their
contention,

The Houst knows that 1the Sche-
duled  Caste and Scheduled Tribe
peoyle and Harijans especially have
been the victims of Indian society for
long. Every day we see in every
part of the country some incidents of
death taking place or atrocities com-
mitted in respect of scheduled caste
and scheduled tribe people. 1 have
no doubt that Government has been
doing its level best. But it is not
the responsibility of the Govern-
ment alone. Government alone can-
not tackle this problem. Our coun-
try is a vast country and our popula-
tion is a vast population. It is there-

fore impossible for the Government
alone to tackle this problem effec-
tively. It is the direct responsibility
of the pation, as a whole, to see
that such  situations do not take
rlace. There should be collective

responsibility for this.

AN HON. MEMBER: When a
Member speaks about scheduled
castes and scheduled tribes he may
be given three minutes more..

MR, DEPUTY SPEAKER: I
thought you would say something
about Manipur.

SHRI PAOKAI
coming to that.

HAOKIP: I am
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MR. DEPUTY SPEAKER: Your
time is up. You have half a minute
only. You may please conclude now.

SHRI PAOKAI HAOKIP;: The
conditions of the Scheduled castes
und  scheduled tribes should be im-
proved as quickly as possible. Dur-
ing the time of Bungla Desh atrocities
10 million  refugees came 1o our

country and they were adequately
looked after, They were provided
both food and clothing. But the

down-trodden people here after 25
vears of Independence are still in the
same condition.

Now, coming to my State of Mani-
pur the scheduled castes and sche-
duled tribes there have not been
taken care of very much. The Home

Ministry should see that their con-
dition is improved as early as
jussible.

PROF. MADHU DANDAVATE
(Rajapur): Mr. Deputy Speaker, Sir,

1 will like to utilise this debate to
focus the attention of the House
ctharply on two specific issues which
ure concerned with the Home Minis-
iry.

Unfortunately, last year has been
ihe year when the orthodxy in this
country with its high priests have
taken an offensive against the down-
trodden section of our society and
particularly harijans and adivasis. I
‘do not want to mention just the list
of atrocities that have been commit-
ted against weaker sections like
Harijans and Adivasis but 1 would
like to directly refer to the
priest of orthodoxy, that is, Shankra-
charya of Puri. I want to bring 1o
the notice of the Home Minister that
in the last few days Shankracharya
of Puri has been conducting a cam-
paign in my State and in meeting
afler meeting he has been making the
most  vulgar attack on the down-
trodden sections and trying to pre-
serve, violating all provisions of th:
Constitution, the existing caste sys-
tem and the system of untouchability.

high.
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If you just go through the record cof
his  speeches you will find tha:
in some of his speeches he has tried
to justify socia! inequality. He has
tried to philosophise the problem and
he has tried-to pose that if in nature
inequality exists, in social field in-
equality is bound to exist.

1 would like tp point out to you
that Shankracharya has gone to the
extent of saying that if cats and dogs
are not treated with an element of
cquality why should human beings
be treated with an element of
equality. He said it not merely in 2
speech but in an interview given to
4 Marathi paper of Bombay ‘Navakal'.

He has been making speeches and
provoking Harijans. In a number
of meetings addressed by Shankre-

charya progressive elements amonz
the youth are staging demonstratio:
and as a result of this confrontation
a state of tension exists in different
parts, But this Shankracharya ¢f
Puri poes scot free. More than the
rape of Harijans and more than the
molestation of the Harijans the de-
fence of the rape by system, the de-
fence of this vulgar system based on
caste and community is the worst
type of crime that can be committed.
1 demand that the Home Ministry
should move in the matter and bring
this high priest of orthodoxy, Shan-
kracharya o Puri, who is actually
guilty of this heinous crime. to bool:
so that those who are suffering under
the hegemony of such Sankarachary:
will be liberated.

Fortunately, there is a new

up-
surge among the people. I am glac
that even leaders like Shri Ata!l

Bibari Vajpayee—you may not like
it—are taking postures which are
in the right direction. 1 am glaci
when he came to Bombay, he con-
demned this untouchability, Of
course, he will have to go a long way
amft he will have to discard also the
rhilosophizal  und ideological back-
ground that is given for the super-
structure  of the caste sys‘em {hat
exisls over here,
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These are the leaders who are
creating tensions in the society. They
are justifying the existence of the
caste system. As a result of that,
everywhere peace is being destroyed.
When these things happen, on some
technical legal ground these young
men who demonstrate against the
Sankaracharya are arrested and put
before the court. But you are not
moving in the matter of action
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against the Sankaracharya who is
violating the provisions of the Cons-
titution. I demand that this should
be done.

Fortunately, though you are not
doing anything on the legal plane,
on the popular plane those who are
suffering under the tyranny of the
Sankaracharya are telling the San-
karacharya: ‘Tt might be in your in-
terest to be our master, but how ‘s
it in our interest to be your slaves?’
That new upsurge has dawned. 1
am sure that ultimately that will be
the only factor that will determine
whether this tyranny is to be conti-
nued or whether it is to be fought.

After this, I will come to a new
tension that is being created on ‘he
question of the National Anthem. I
am one of those who feel that the
political parties in the country must
take a firm stand and should not
worry whether because of that par-
ticular secular and firm stand, they
will lose votes or gain votes. Loyalty
to the nation. the tradition of the
country, loyalty to the memory of
the freedom fighters is more impor-
tant than a few votes that will be
ascertained or secured.

In my own city of Bombay, a
controversy about Vande Mataram
was carried on by two extreme types
of communalism. Those who never
remembered Vande Mataram, when
people were singing Vande Mataram
and going to the gallows, when they
were singing Vande Mataram and
facing bullets and lathi charge, at
that time some of these elements
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were nowhere to be seen near Vande
Mataram at all. But they have be-
come protagonists of Vande Mata-
ram. On the other hand, as has been
rightly quoted, it is elements inside
the Congress Party, the leader of the
Congress Party in the Bombay
Municipal Corporation—it was not
the leader of the Muslim League
Party—who later raised a contro-
versy about Vande Mataram.
Strangely enough and unfortunately,
he brought Allah into the picture.
Thank God the Muslim League in
this House is not bringing Allah into
the picture. He said, ‘we Muslims
only bow before Allah and we bow
before none else’.

In this very House, I am glad that
every member, whether Hindu or
Muslim, when he enters and leaves
bows before the Chair. There is noth-
ing wrong in that because this is the
dignity and decorum to be observed.
There are Muslims who have gone
to the gallows with the slogan of
Vande Mataram on their lips. This is
the tradition of Vande Mataram.

I do not repeat what he has said and
quoted. I will only quote a significant
sentence of what the President of the
Constituent Assembly declared when
he was authorised to make a statement
on the National Anthem. This is the
significant part of it:

“Jana Gana Mana is the national
anthem of India....and the song
Vande Mataram which has played a
historic part in the struggle for
Indian freedom, shall be honoured
equal with Jana Gana Mana and
shall have egual status with it.".

Then there was great applause.

MR. DEPUTY SPEAKER: He should
conclude.

PROF. MADHU DANDAVATE:
Give me only a few minutes more. I
had written to the Speaker. I had
tabled a call attention notice and short
notice question. He said I could take
time during the debate on the Home
Ministry Demands and raise the issue.
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MR. DEPUTY-SPEAKER: You may
have written to the Speaker. As far
as I am concerned, there is zero
against your party so far as the time
for this discussion is concerned.

PROF. MADHU DANDAVATE:
I have been given a letter in writing
and I have been told that I have been
given 10 minutes,

MR. DEPUTY-SPEAKER: 1 have

given you seven minutes.

PROF. MADHU DANDAVATE:
10 minutes. Shall I produce the let-
ter? I have been given a letter in
writing that “you are allowed 10
minutes.” On which Demand I should
speak? (Interruptions) The letter
from the office is there; the cyclos-
styled thing.

MR. DEPUTY-SPEAKER: Order,
please. I will give you that
iime. Now, please sit down first. As
far as I know, this is for the entire
debate on all the Demands for Grants.
You can take your 10 minutes now,
but not even a second will be given to
you on any other Demand for Grants.

MADHU DANDAVATE:
De-

PROF,
I will not speak on any other
mand throughout this session.

MR. DEPUTY-SPEAKER: All
right. Three minutes more.
PROF, MADHU DANDAVATE:

The issues I am referring to are so
imporiant that I do not wish to speak
on any other Demand in this session.

Coming to this particular point, T.

said that this was the consensus that
was evolved, and the President has
declared that this is the policy of the
country as far as the National Anthem
and Vande Mataram are concerned.

I would not like to rub any com-
munity in the country and create any
misapprehension. Therefore, I would
suggest that men in public life be-
longing to varioms schools of thought
and communities can sit together and
see, whatever thing has been agreed
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to in the Constituent Assembly, how
best it can be implemented. It wil
be a sad day for us when even on the
issue of the National Anthem the
country is going to be divided between
Hindus and Muslims. I have confl-
dence that if the Muslims are ap-
proached with the correct perspective
and correct spirit, even the Muslims
in this country will be made to res-
pect Vande Mataram and I have every
confidence. Therefore, I do not want
to rub any community the wrong way.

In two minutes, that are left to me,
I would like to refer to another point
of interest. Unfortunately, one of the
factors that have contributed to at-
mosphere of disintegration is the pend-
ing State border disputes. I would
like to take this attitude, that it does
not matter whatever decision Yyou
arrive at. But let there be a firm deci-
sion on the border disputes not guid-
ed by political expediency but guided
by uniform, rational norms. There has
been the Mysore-Maharashtra border
dispute. Even if the decision goes
against Maharashtra, I would not mind
it. but T do not like the dispute to be
kept pending. Evolve a uniform

-principle without fear or favour and

apply it and try to settle it.

Every election, in the city of Bel-
gaum which is in Mysore at present,
has bern won by the Maharashtra
Ekikaran Samiti (Belgaum), and even
after taiing a democratic verdict in all
the panchayat elections, in all Assem-
hiy clectiong and in all the local self-
government elections actually no deci-
sion is being taken and, therefore,
that is my only grouse. Let a deci-
sion be taken.

I would like to take this opportunity
of bringing before the House a very
important even'. One of the mem-
bers of the Maharashtra Legislative
Council, Mr., Datta Tamhane. has dec-
lared that “I do not want violence to
take place in the Maharashtra-Mysore
dispute. Since I do not want to attack
anyone else, I am prepared to die
myself,” and therefore he has dec-
lared on the floor of the Maharashtra
Legislative Couneil that “I am pre-
pared, as a Gandhian, to resort tp the
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path of self-immolation, to rouse the
conscience of the Lok Sabha and to
rouse the conscience of the Govern-
ment.” 1 feel that we should not force
the sincere, sensitive individuals and
youth to be .iriven to that particular
path. On the basis of a uniform
policy, this :hould be done. There-
fore, in this very context, 1 would like
to  say that  the  problem of
Andhra, and of other parts, the dis-
pute must be settled in time guided
by the democratic wishes of the people.
If vou want to bifurcate the State,
I have not the least doubt that ulti-
mately Andhra Pradesh is going to
be bifurcated—do it in good time and
do it with grace. That is all I wanted
to say.

I have taken more time. These are
the issues on which I sought the per-
mission of the Spe2aker to speak and
took time. I was under the impres-
sion that 10 minutes were given to me
and that i+ why I spoke. I will not
speak on any other Demand in this
session.

st Fre AR (FIIEAT) ¢

Jrerm WA, ¥ U7 T A
LA T miAl ¥ oAR4a ¥ A @
51 qrxr {17 S v f57 =
Tt 1 faea 577 ¥ fAq g7 9=
¥ weET TE1 ARA WA W AN §
w1z fearr we & f& o8 /0w
fag fresft 21 oz A Wi #
T T= w5 —aar fF oodt 7Y oF
for 3 Am — g7 fog AW |
Tz ¥ 7 A @ grfEeTT T A,

Tt B W T I VA 2, AT A AT

Tz 3E9 61 9w A% fgg A F

wwT A fAar, @t @ FEwr g

agi w1 T R WETAA T OGTAC

o 71 77 F 3--wWTA T ET A,

Q=37 AT 7 7 @9 31 72T 2, A

Nz wArT 041 qi0 ¥ AT TR E,

uy grEfra 1o T2 74 77T

g A 7z 2. TEA g fw frprm #

foer nfzar £ swv 7 33 wmA |
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uF § di 373 faes ga® I § wraw
JoHT wfEQ ) W owiftw ®Ew &
fox v * feww 10 AT ¥
M wET e wE fear @ e
WA FwEW frur 9w, SAer g
I IATT. TEH ®1F FET AL BrEAT
wifgq. #a®1 FAWT WEHY OF FA
¥ o qEAT AMRC—ATAT 9-10 F®
1 o a7 —ag [ 2 91 1996
T A 3 VAT IR AT 15 FOE
d—frr fem a7 @irAr wEroEm
& agr #graa g f& =4 @i W
FT HIT HITHT H=IT AHHA F IART
WY w9 qvE § A TIE BT
gl 97 #% I qifgt ¥ AN A
FIA ¥ A1 T FFrAT qTHA @7 A
25 1 WIEET §T AT, AT IART
FETHT TH-ATH-T 2, ¥ 77 4 AT
2 v €vav & W 97 947 TE F|T F40
¥ex & Afea 93 5% F7 97 97
A 7 g I § A7 T weE FoAw
arr E—wd W F 9T gET 3
T FrR ¥ W AT R AT o6
g A FE P OHAT 9T AT
SHEETH o7 AT AT WA GF A,
Tgt 9T T A1A ¥ fAa w1f FeEw g
FOT | IRfAC F Wi ww W fr o
T e & faq zifasres # 398
T fFar I

UHHOATE FT W TE FT A
s gfa afaat ar g feA-sra-sfaa

F "rH H wEre feet feadde &1 wrf
o fom AT & A1 3w afE 7w
wTan & % qw =gt T 7, F6L 7RI
Fra A8 gmm BT oqm fomry &)
T, AT a4 7 A Ao 2
9 7 7 q, 34F a7 ¥ foar aa
f& g3 oAz frar wmm Teree
memﬁ’mrmmmaﬁ
wirr faar o, afex g4 avz 7 22
FAT HAT § ——A1, AT TR AT
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o g F—arfr @ N weger Fwe
T WEGeT ITEEA F A ATH F, IR
Faq & fr wiEs T S wrag 2
IH FAT FU | A7 A TATHT T
ardt ®1 d@m? s A wwE ¥
g WY g A0 F1 3@ q, faas
greateT faaar afge, s9a1 ST
firfr oYz AT A1 AT T 9T

soft wa @y fw oF mredEr T
@gT wewr FW fwar | IW oA A
sreaTga (e =ifgq qr, w@fF ==
e W SATAeTdy %1 af =g fam
g1 #ffT w9 I9ET SrErEA 3T ¥
fac fa@r 74T A1 AFAL AZ FEA
i fr a7 ATEEFT SGEY 2 OF HIEH(
T d|T FHEAT 2, FEATAT FIF, TAR!
§9 A& T7A, AEA FAQ AEH A
=er ™ Far 2, faws fag faar
AT 2 fF I\« feea faar @@,
AT ATEAET TEAEL T & AR
# T 7@ Arfaw g §, WS AvEAaE
ot wfeae Fga & fF g @1 ma
@ 3 TE grEa § 3y &7
7z g4 7 ¥ wifewEe & gEEt qEAw
Ty § 1 & day awwar g fr g w_—-
4 F7 5T AT A1 TG AIET——ML
R AAEEd W IEF WiEE
AT 9 A W SETr W & aFAr
gl

TE 9T gL TR WEACAET AT
W 2 W gy wEAIE TAAHZ
¥ FHT B——xAR TATHAT AT FH
fesr 1 & & A1 ady gy £
freft <@ ¥ ag wium wAAHe &7 &l
mwﬂrm&ﬁmﬂ@q\aaﬁ
TR AT SAS0 947 A& 2 oW
Fwd 7= 21 TE A1 fHT F a0 A8
T WEEI FT qE AEL A AMA
F1 AAA BN OAGAT T AR 2,
auwar g 7 18 § afraqq wvawrfg 1)
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TOF AET 9T WA FI¥ W A
T ZAET AW TAFHT WEA FLAT
aET @ wfE A A ogw ey @
g g wmwz #  mwfag @
gt #1 azewr wifgg ww S
FI7 H A= aF FET FT T § AT
famgm am g\ =afzg) & #Ama
Wt wEm fE Ag ST AeEEmE
2az g %9 TIAT AR g1 TART
Y 2 "G 3 Ag Fam a1 fE
FH QN 7 qE T2 W ATAT FT FH |
fer w1 =7 gaaT o0 #5672
zafaq & g@ar wEm fF =W
A ATE B4 7 WIT AT ARATATET
= 78 & 797 famg wT wIw g Ay
AT AFT FETTT AT @1 &HaT 2|
feaa 0 F1O9 7 T & IT 07
qAT G AT § AEEC AT T AT T
I § $F "7 T F A U
Zr=7 & 72 Frege & &Y A § 1 gEiAy
F JET A ATE A AAR H(T AL
FAY AT fadEt € A% faars
P & | 7§ A1 ' g fE® aw &
FAA £ OeE § 99 aF &« e
T Zrgl 7 g AT AT AF INT
faars wiaEr 780 &1 FHAT & Ame
ferar &1 wawdz ¥ faww az
FW 47§ FEAT § Q¥ wyafwa
7 fa1s aFzn T @7, 37 foo-
for frgr w7 w17 oafz e o E
Tig A1 [ @ & oafeg
SHRI V. K KRISHNA MENON
(Trivendrum): I intervene for the
first time in the debate on the

Demands for Grants of the Home
Ministry under a sense of com-
pulson: 1 want to say that I shall
not go into the details of the adminis-
tration or various other factorz con-
nected with it which are uppermost
in the minds of hon. Members; but I
propose 1o deal with four mattars,
and the Tundamental prineiples behind
them One is the regard that tho
Home Ministry must have to the fael
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that this country is a signatory to the
Declaration on duman Rights and the
Geneva Conventions in regard to the
treatment of people engaged in civil
tumult. The second is the principles
on which police may be allowed to
use force or suffer penalties if they
did the other way. The third is in
regard to the Centrali Reserve Police
and the Fourth is the Defence of
India Act and the rules thereunder.

I only mention the first point and
leave it there, as it is not possible to
elaborate it within the time allotted.
With regard to the second point,
namely the use of force; I merely
enunciate the principle that the police-
man, as a member cf our community,
as a citizen, has no more rights and
no less rights than anybody else. If
he uses force against somebody which
he should not do, he ought to be
prosecuted or hanged like everybody
else, Use of force is justified in
self-defence; for example, wher he
happens to be in a blind alley and
cannot get away and the crowd gets
at him and he has to use force in
his own defence, just as a private
citizen can. Or, it can be done in
order to prevent a greater harm;
shall we say when a person is level-
ling a weapon against somebody else,
he may strike off his hand.

But the basic principle, basic fune-
tion of the police is not punitive.
Even if he were %o get a murderer,
he has no business to beat him,
What punishment he should receive
iz a matter for the Judge. In that
situation, getting away from the
abstract proposition, I want to say
that the mild weapon that the police-
man carries, the lathi, is a very heavy
affair, with two netted hooks capable
of inflicting severe harm and more
often doing worse. I have seen cases
in hospitals in U.P., Keraia, and other
places where they have broken limbs
and stout bones. Therefore, I think
it is time that the Home Ministry in-
culcated into their most Iimportant
arm the idea that citizens are entitled
not enly to humane trestment but
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a treatment in which there is regard
for their self-respect,

What happens, for
student goes in a bus;
students stop the bus. Everybody
gets down gnd thers is a general
melee; the innocent student also gets
down and runs; the police chase him
and beat him, What for? The idea
is not to prevent greater harm, but
to strike terror into the hearis of
people. The Home Ministry would
say that the beating is done in the
fleshy part of the bhody. I won't
agree with it. But, I can understand
that the pain might have some effec
and so on and so forth. It is always
inflicted on the sensitive parts, that
is, the skull or the bone of the fellow
whereby permanent harm is done.
This is a very serious matter. We sece
on the streets the kind of walking

.men—the magistracy—who go on
inflicting harm.

instance? A
some other

In a civilised country where we
have Parliamentary institutions, the
police men would be equally guilty
if they do this kind of thing. It can
be elaborated very much, but you
won’t allow me time to do so.

Now I come to the Central Reserve
Police. I do not belong to the group
who helieve that the C.R.P. should
not exist or it is unconstitutional or
it should not be used in different
parts of the ¢ountry. But, I say that
the Central Reserva Police canunot
also go to the States except with the
consent of the State concerned.
Secondly, they go there {o piotect the
union property and perhaps they go
to guard the Union Ministers because
they require very much guarding of
themselves. The CR.P, i3 a very
essential element especially in a
country like ours with all its ramifica-
tions. I do not want t{o take the
position that the Central Government
has not right to do so. They equally
have an important duty to perform
on our borders. In these areas they
are stationed in this way. But, at
the same time, for them to be stationed
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there in this way would also be a
very deplorable affair. Here is the
reserve army to strike our people.
It is true that the police force is also
used in houses of education. We
have also a large number of instances
to show that violence is not only
committed by the students but by
others also—the forces of law and
order—and laboratories are destroy-
ed by them and ‘eachers have been
shot at—it did happen once in Jammu
and things of that character.

I think that it is time that the
Ministers concerned at the political
level should try to infuse into the
minds of the people that they are not
police dogs but they are policemen
and see that they are not let loose.
I do not want to take much time on
this because there are other imporant
matters on which I want to speak.

Regarding the Defence of India
regulations, we have two measures of
preventive detention—one is  the
Maintenance of Internal Security Act
and the other is the Defence of India
Regulations. 1 wanted to deal with
them at length but sinen there is no
time I want to make it as short as
possible. The Defence of India Act
was promulgated on {ih of December,
1971, Under Section 1 sub-section
(3) it has been laid down that it will
continue for the period of emergency
plus six months. Indeed the period
of emergency is not any calendar
period. This is the period which the
Executive, either by its sweet will
or by its wisdom or otherwise, de-
cides.
The emergency will continue. The
Maintenance of Internal Security Act,
Act No. 26 of 1971, was cnacted on
2nd July, 1871 by this Parliament.
Now, on account of the amendment
of this Act to the Defence of India
Act, the time-limit has been taken
away. There is no timelimit provided
for in the Act. For all time to come,
this remains a part of the general law
of the country. It lasted for one
year., It provided for imprisonment
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for one year. This also has been can-
celled out.

Like the regulations of 1803, it is
not that the people can be detained
for a long time. Now, I come to the
amendment to the Defence of India
Act. I would speak out quickly as
to what has been done. A new Sec.
17A has been inserted into the Main-
tenance of Internal Sccuriiy Act.
The result of that is that the iimit
of detention has been increased from
one to three years. Formerly, it was
for one year only. Now. under the
Maintenance of Internal Security Act,
it has been increased io three years.
The Adisory Board, instead of having
to consider it in three months time
can now take 21 months. That
means, a man can be put into prison
and there is no obligation for the
Advisory Board to intervene before 21
months. They may do it, but there
is no obligation. He can be imprison-
ed without even this farcial trial of
Star Chamber for 21 months.

Power hag been delegated under
this amendment to smaller officials.
I am not saying that a minister is a
super man and the magistrate is
inferior. But it so happens that with
the status, powers and position of the
hierarchy this power has been trans-
ferred to smaller officials without any
guidelines. Parliament has abro-
gated its legislative functions. The
Constitution says that the principles
under which this shall be exercised
must be laid down. But we have laid
down no principles, with the result a
magisirate can send a particular per-
son to prison for no reason. These
reasons cannot be questioned in court.
In other words, whenever he feels.
he can do so, though I do not say he
always does so. The sovereignty of
this Parliament has been abrogated
to officials without laying down any
principles for guidance. This is
unbridled power exercised by people
on the spot who have to report to
the State Government. Having re-
ported to the State Government, there
is a provision that it should be re-
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ported to the Central Government.
But reporting to the Central Govern-
ment is a very eseteric affair. No-
body knows it. The man in prison
cannot find out whether it has been
reported and what has been reported.
No opportunity is given to him under
the ordinary conditions of natural
justice to make a representation or be
told what it is. This is again a viola-
tion of the Constitution. The rele-
vant article of the Constitution has
been intended as a safeguard for the
citizen. Those safeguards have all
been taken away and we have a situa-
tion where anybody can be put into
prison for any number of years.
What is more, a new provision has
been introduced and the Calcutta High
Court has struck down this provision
for renewed detention which is not
provided in the Constitution at all.

It is fashionable in this House some-
times to blame the judiciary for
everything. The judiciary appears
to me to be the only little protection
we have these days against the
excesses of the executive. No execu-
tive can be armed with excessive
powers because my liberty and every-
body’'s liberty is in danger. My
liberty is ms important and precious
te me as anything else and I do hope
that the Government will look into
these provisions of the Main-
tenance of Internal Security Act and
the Defence of India Act.

T would like to conelude by quoting
two little passages. A few years ago
this matter came up and a Supreme
Court Judge, Mr. Justice Gajendra-
gadkar said:

“We come across orders of this
kind by which eitizens are depriv-
ed of their fundamental right of
liberty without a trial on the ground
that the Emergency proclaimed by
the Presldent in 1962 still continues
and the powers conferred on the
anpropriate  authorities hv  the
Defence of India Rules justify the
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deprivation of such libertv. We
feel rudely disturbed by the thought
that continuous exercise of the
very wide powers conferred by the
Rules on the several authorities is
likely to make the conscicrce of the
said authorities"—if thev have anwv
conscience at all—“insensitive, il
not blunt, to the paramount re-
quirement of the Constitution that
even during Emergency, the free-
-dom of Indian citizens cannot be
taken away without the existonce
of the justifving necessitv specified
by the Rules themselves.”

I may add that in this matter, the
court gave costs apainst the Govern-
ment,

I would like to quote another
passage from what Lord Atkin s:id,
quoting Pollock, C.B.:

“In England amidst the clash of
arms the laws are not silent. They
may be changed. but they speak the
same language in war and in peacc.
It has always been one of the pillar:
of freedom, one of the principles of
liberty for which, on recent autha-
rity, we are now fighting. thul
judges are no respecters of pereons
and stand between the subject and
any attempted encroachments on
his liberty bv the executive. alert
to see that any coercive action is
justified in law. In this case. 1
have listened to arguments which
might have been addressed accepl-
able to the Court of King's Bench
in the time of Charles 1.”

I do not want to read the whole of
it. He said:

“T protest, even if I do it alone.
against an uncontrolled power of
imprisonment to the Minister.”

This is the position I want to pul
before you. 1 hope I have tried to
draw attention to the basic principles.
that these policemen are not goin< to
rule this countryv. Even bad Minister:
are betler than policemen.
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SHRI A, P. SHARMA  (Buxar):
Sir, 4 stand to. suppert the Demands
of the Ministry of Home Affairs
placedy befarn this-Hous2. Bometimes
[ wonder how d:fficult the job of the
Home XMinisiry is, in- view of all
provocations, difficulties and all kinds
of situations being created by most of
the opposition parties, whether
freindly or unfriendly to the ruling
party. Sometimes, even friendly par-
ties, while extending their support
wherever they like, try to interfere
in the affairs of the Congress Party
and try to dictate terms to the govern-
ment of thig country.

While criticising the working of
the Home Ministry, some hon. Mem-
bers have said that the police have
not performed their duties properly
and the CRP have not discharged
their responsibilities properly. Some
reference was also made to their be-
haviour with the people. There can-
not be any difference of opinion on
that question. But when such a situa-
tion is created where the police has to
intervene, should we also not consider
who are responsible for the creation of
that situation and what is the duty of
the policemen- or people in charge of
maintaining law and order? There-
fore, it is unfair to criticise the police
every time. Of course, Whenever
they commit excesses, proper action
should be taken against them, for
which there is a regular precedure.
When they .are found guilty, they
should be punished. We are not here
to defend the wrong acts committed

by the police or anybody else in this

country.

Here I want to refer to the speech
of my hon. friend, Shri Bhupesh
Gupta, in the other House.

. DEPUTY.SPEAKER: That is
mlndt the rule. I would like to
point ‘out that under our rules no
reférence could be made to the pro-
ceedings of the other House, except
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when it is a definite statement ot
policy on the part of the Government.

SHR! JAGANNATHRAO JOSHI'
(Shajapur): It has appeared in the-
press.

MR, DEPUTY-SPEAKER: He can-
refer to the newspaper reports, but.
not to the proceedings.

15 hrs.
SHRIMATI T. LAKSHMIKAN-
THAMMA (Khammam): Sir, on a

point of order. Members in the other
House are referring to the names of
the Members of this House. Members.
in this House....

MR. DEPUTY-SPEAKER: We are-
not concerned with what the other
House does. If they do anything, it
is their business. But, I think, we
should keep to the traditions of the
best of parliamentary practice. I
have given my ruling.

SHRIMATI T. LAKSHMIKAN--
THAMMA: Sir, only a point of ex-
planation. The Cheairman of the-
other House should follow this pre--
cedent.

MR. DBPUTY-SPEAKER:-
not here to comment on that.

SHRI A. P. SHARMA: Sir, while
debating the Budget' in the other
House, it was said—I am only quoting
what has already been reported in’
the newspapers. I will not mention
the name. But, I am quoting the fact.

MR. DEPUTY-SPEAKER: Please
do not mentjon the other House also.

SHRI A. P. SHARMA: It has been
reported in the newspapers that
cartain Members of the friendly party
of the Ruling Corigtess are very much
worried a5 o what is happening in-
thie Congress Party -and tHey have
takeni- upon’ themselves to decide as
to whe is progremive and wha'is not
poogressive:in’ the 'Congress Party.
Sir; I take o stbohg objection torthik:
kind of activity by the Conmnunist

I am.
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Party of India. Congressmen in this
country, not only I alone, but most
-of my friends in the Congress Party,
and as a matter of fact all of us, do
not need a certificate from such
parties who have been even opposed
to the War of Independence in this
country and today they have earned
so much respectability that they give
certificates to the Congressmen as to
who is progressive and who is not
progressive.

It has also been said that the result
of the last Presidential Election would
have been different if they had not
supported the candidature of the
present President. It is a fact that
the opposition parties supported the
candidature of the present President.
But, what does it mean? What price
thev want to be paid for that? Do
they want that publicly they should
demonstrate against this Government,
criticise this party, criticise the acti-
vities of the Prime Minister of this
country and they should try to hob-
nob and create a situation as if they
are going to guide the affairs of the
Congress Party? 1 wanted to make
a reference to this specially. That
was the main purpose for my speaking
on the Demands for grants of Home
Ministry. This is also a kind of
encroachment, a kind of interference
in the political activities of the Con-
gress Party in this country. This
creates difficulties in the fields and in
the political and social life of the
country.

What happened the other day?
There was a debate on ticketless
travel and it was said that in certain
parts of the country—especially the
name of Bihar was mentioned—
people travel without ticket. But,
here, it was discussed openly in this
House that lakhs of people came here.
None of wus are concerned about
whether they came with ticket or
without ticket. It is the concern of
that party which organised the
demonstration and it is the outlook of
that party to see that people come
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with proper ticket and they also go
back so. They should perform their
duties lawfully. Whenever thege
people commit mistakes, they try to
throw the blame on others and this
is how this party is functioning in
the name of progressivism.

This is how they function in the
name of socialism, this is how they
function in the name of workers and
peasants. I do net want to go in their
affairs. It was discussed in this
House. I want to say that in future,
I hope, they will mind their own busi-
ness.

Lastly, I want fo say one thing more.
If they were so progressive, as they
were parading themselves as socialists
and if they say that they can main-
tain the unity of all the socialist forces
in the country, why they divided their
own party? What was the reason?
Therefore, instead of looking at others,
they should look to their own affairs,
I hope, they will take lessons from
their own activities instead of pointing
fingers at others.

SHRI H. K. L. BHAGAT (East
Delhi): Mr. Deputy-Speaker, Sir, the
hon. Member, Mr. Krishna Menon,
iust now made certain obhservations
about the police. While I agree with
Mr. Krishna Menon that our police
need to be trained. better educaled, to
exercise their discretion in given situa-
tions with greater care and caution,
there is the other side of it also.

Certainly, I do not hold any brief
for them. I do not mean to defend
them. Certain excesses have taken
place atl certain places. But, frankly,
what I feel is this. Most of us in the
Parliament and outside are talking
against the police. I believe, talking
too much against the police on every
occasion, in every situation, blaming
them for everything that happens in
the country, from a small offence
which is committed by one person and
is not detected for a few days to any
big political development which takes



249 Demands for Grants CHAITRA 8, 1895 (SAKA) Demands for Grants 250

1973-74

place as a result of which some pro-
blems of lawlessness are created, is not

good. We blame the policeman on
every occasion. We hold him res-
ponsible in every situation. We call

him a symbol of terror; we call him
a symbol of repression. In every

situation, we call for a judicial in-
guiry. I want to be very candid
about it. On the one hand, we expect

the police to protect us; we expect the
police to protect the society, in every
situation, everywhere. I want to ask
you candidly, if the police were to be
withdrawn from the Parliament, will
vou be able to run this Parliament?

SHRI G. VISWANATHAN: Why
not? (Interruptions),

MR. DEPUTY-SPEAKER: May I
draw your attention that there are no
policemen us such within the precincts
of the Parliament House. If they are
here. thev are security guards under
the control of Parliament.

SHRI H. K. L. BHAGAT: 1 shall
worrect myself. [ thank you for your
guidance. What I am saying is, if
vou keep policemen outside and, sup-
posing, you withdraw them from out-
side. ... (Interruption) I am a Membeyr
uf Parliament as much as anyone else
there. 1 have the right to have my
say. What 1 feel is that what we are
saying is demoralising the police force
in the country. That is not a good
situation for any country. Therefore,
what I would suggest is that so far
as police excesses are concerned, they
deserve to be condemned and they
deserve to be scrutinised but demoral-
ising the police force is not a good sign
for the country. Their lack of initia-
tive will create greater problems for
us., So, I would request the hon.
Members to think of this side of the
matter while they make their points.

Secondly, the Home Ministry is in
a very peculiar situation. They are
responsible for maintaining law and
order. Their responsibility is to see
that the country remains in order. The
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law and order is a subject within the
jurisdiction of the State Government,
Apart from that, what js happening?
How does this lawlessness come in? If
you look into tne developments of the
last one year, if you look into the
situation of lawlessness created in the
vountry, you will find that there are
political reasons, political factors,
political elements, behind it. We
creale conditions of lawlessness and
then come and blame the Home Minis-
iry for it, for not having done this or
that, for sending the Central Reserve
police force; if they do not send the
CRP, they are condemned for it, and
if they send. then also they are con-
dsmned. What I am submitling is
that political reasons, political factors
and political elements are responsible
for the condition of lawlessness in the
country. The Government in this
country must, therefore, think whether
the slage has not come that a Stand-
ing Commission should be appointed.
That Commission should see if any
one—whether in the Government or
the ruling Party or of any other Party
—is, by his action or deed. trying to
provoke people to resort to violence,
notice should be issued to him and if
a prima facie case is found against
him by the Commission, he should be
suspended, and if evidence is forth-
coming, the case should be reported
to the President for his remowval or
for de-recognition of party if a party
is involved. Certain people are trying
to subvert democracy. I see in this
House one or two members standing
and shouting not caring for the Chair,
not caring for the rules or procedure,
and outside also the same thing is
being done. Therefore, it is high time
that such a Commission was appointed.

My hon, friend, Mr. Atal Bihari
Vajpayee, was talking today in this
House.—I am sorry I was not present
when he talked—about Vande Matha-
ram. Vande Matharam is a song which
all of us, sitting on these benches, our
colleagues, our leaders and patriots,
have sung for almost the whole de-
cade. We have respect for that song
more than his Party which was no-
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where at the time when singing of
Vande Matharam cost lives and sent
people to gallows. I want to tell him
that Jan Sanch is not wvet reconciled
even to the idea of our natin~al inde-
pendence. Tven now. i1.0th August s
not celebrated »y them as a dav of
independence.  Jan Sangh does not le
it. They are sti!l talking of Akhand
Bharat. and ther have never felt that
we are a proud and prog-essing na-

tion. 1 am saving & nlain a1, @hso-
lutely plain fact. Not even one func-
tion has been organized by the Jan

Sangh on 15th August when we became
a free na'ion. Even. wiln creat diffi-
cult:r. technically, they reconciled to
the n=ational flag. but not in spirit.
Te-hnicallr, when RSS was banned.
they gave an undertaking that they
would respesct the flag. but in effect
and cpirit. thev as a nartv have not
accepted this. (Interruptions.)

He was also talking of communalism
of Muslim League. Communalism of
Muslim League is deplorable indeed.
is condemnable indeed; we do not
defend it, we do not condone it. But
1 want to ask Mr. Vajpayee what is
his Party doing except trying to create
communalism in this country, trying
to flame troubles, trying to create one
trouble or the other. If Jan Sangh
gheds its communalism, I am sure
they would be doing a service to the
country.

One word about Delhi, I would
like to point out to the Ilome Minister
that Delhi continues to suffer from
multiplicity of authorities and agencies
in Delhi as well as the Centre in
various Ministries., Delhi problems do
not get a co-ordinated attention. Delhi
problems are delayed. So, I will re-
quest them to review the situation and
create some kind of co-ordination and
a focal point so that these problems
can be dealt with more easily.

One word, I would finish. That is,
80 many bad incidents have taken
place in the country. .. ..
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SHRI DINEN BHATTACHARYYA .
(Serampore): Shameful incidents.

252.

SHRI H. K. L. BHAGAT: Shameful
enough. bLut it is even a greater shame
to paint a bad picture of the whole
country on the basis of a few inci-
dents, which vou are trying to do. I
am really amazed. Now, Mr. Jyolir-
mo: Bosu picks up all the dust from
outside and spreads it in this House
—false, fabricated, meaningless and
irrelevant things. [ would request the
hon, Minister. ... (Interruptions)

SHRI
You
(interriplions.)

DINEN BIIATTACIHHARYYA:
are creating cust oulside ...

SHRI H. K. L. BHAGA'T: Jagola
brothers and their sister are their new
sods and goddesses .... (Interrup-
tions:.

Lastly, I want to make one request
to the Government. That is that they
should try and salvage the opposition
which is functioning in a manner that
they are sinking every day and day
by day into the depth of their oppor-
tunistic tactics. I would say that the
Government should try 1o do some-
thing to salvage the Opposition which
is so necessary for a democracy as the
Opposition cannot salvage themselves.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): On a point of order,
Sir. 1 do not to want to use harsh
language about my colleague here. I
do not want to call him a clown. He:
said that =0 many issues have been
brought. Which one is he talking
about, Sir? Is it Nagarwala episode or
Maruti Ltd. or the Wanchoo report?
Which one is he talking about?

SHRI D. BASUMATARI (Kokra-
jhar); 1 rise to support the Demands
for Grants under the control of the
Ministry of Home Affairs. I am glad
that the Department of Welfare of
Scheduled Castes and Scheduled
Tribes has been taken over by the
Home Ministry. We have been trying
for it for quite a long time. Sir, some-
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times this department had been handl-
ed by the Law Ministry, sometimes
by the Education and Social Welfare
Ministry and sometimes by the other
Ministry. Therefore, the problems of
the Scheduled Castes and Scheduled
Tribes were not looked into properly.

Art. 16 of the Constitution—Funda-
mental Rights—I have no time to read
it out. I would like to point out to
the Home Minister—one is an ex-
perienced ex-Speaker of Rajasthan and
the other is a worthy son of an il-
lustrious father. Therefore, I am
hopeful that they will try to amelio-
rale the conditions of the Scheduled
Castes and the Scheduled Tribes.

Before coming to the Scheduled
Castes and Scheduled Tribes, I must
not forget the reference made by the
respected lady member, Shrimati
Jyotsna Chanda. The language issue
i= a wery serious and an emo-
tional one. Language chauvinism I
never support. I like and respect all
the languages of India. I have learnt
Hindi to the extent of 75 per cent.
So also I know DBengali and Assames2
as well, though 1 have a language of
my own. To hate any language is
not a healthy thing at all. Every-

body should allow other languages to,

survive and develop.

Now, coming {o the State of Assam,
the present problem is not a new
problem. This is a problem which bas
been there since 1961. Even during
Nehru days it was there. There was
a language riot in Assam and Pandil
Nehru himself said in the Parliament
and in the Central Hall that the
Assamese has got every right to exist
as they had been exploited by various
sections of people from outside for
ages and now they have come into their
own right and they have every right
to exist. There is commotion and
emotion when the question of language
comes.

There are 50 High Schools in  the
Brahmaputra valley with Bengali me~
dium and these are all granted by the

41 L.S.—9
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Government.  Also thare are num-
ber of Primary Schools with Bengali
medium. I ask the lady Member as
to where is the question of suppres-
sion and exploitaiion of the Bengall
language.

About your own State Mr. Deputy-
Speaker, your State is formed not
on the question ¢of language alone,

This is formed on the basis of the
strategic point of view. You know
personally that whenever there was

demand for Meghalaya, I opposed it;
whenever there was demand for Mi»0-
ram, [ opposed it. I opposed because I
believe in the integration of the coun-
try.

1 wouid now like to refer to
Chapter in the Fundamental Rights
where there is provision made for
employment with equality of oppor-
tunity for all citizens. This Article
No, 16 of our Constitution alone could
not justify the interest of S. C. and
S. T. So, special provision had beebd
made for the scheduled castes and
scheduled tribes because they could
not come up in competition. That is
why Article 46 stands for the pro-
tection of the rights of the scheduled
tribes people. 1 request Mr, Mirdha
and Mr. Pant to hear what I say.
Article 335 of the Constitution flouts.
and stands in the way. Please read
that Article. It says:

the

“The claims of the members of
the Scheduled Castes and the Sch-
eduled Tribes shall be taken into
consideration consistently with the
maintenance of eiliciency of admis

‘nistration, in the making of appoint-
menis to services and posts in con-
nection with the affairs of the Union
or of a State.”

This is what stands in the way. The
bureaucrats take the plea :nder this
Article. Therefore 1 request the
Government that this Article be
amended. On the plea of this Article
the bureaucrats take the oppertunity
to refuse to respect the provisions of
Articles 16 and 46. That is why 1
say that this Article should be amend-
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ed. 1 am very glad that the Prime
Minister has appointed a Parliamenta-
ry Committee, namely, the Commitiee
for the Welfare of the Scheduled Castes
and Schedu!=¢ Tries as watch dog
Committee. You know about it, Sir,
I hed Leen the first Chairmun of the
Committee. I and the Members nf
the Committee know very well
about this problem. Whenever we
had opportunity to examine the
witness who come from the de-
partments, we found that these bu-
reaucrats were most reluctant
to respect the special provisions
laid down in the Constitution to
ameliorate the condition of these peo-
ple. We want to ameliorate the condi-
tion of these people and we want
garibi hatao and we want to achieve
socialism, All this cannot he done
unless and wuntil the tureaucrats
change their objective ang change their
mentality. I appeal to mv hon. friends,
Mr. Mirdha and Mr. K. C. Pant to con-
sider this. I know that Government are
trying their level bhest to do some
thing for the welfare of the schedu.
led castes ang scheduled tribes in
various ways. 482 tribal blocks have
been started. 1 have visited almest
all the tribal blocks in the courtry.
What we found out was this. After
the establishment of the iribal blocks
and after roads had been constructed
leading to tribal areas, as a result
their lands had been takep out by
the sahukars and money lenders. Not
only that Sir, on the plea of establi-
shment of industries, tribal people had
been ousted from their homes and
hearths. There 1s no provision to
give them land for land, and also
compensation. The compensation
that is given to them  dlifers from
place to place. 1 have examined
many cases. There {s great diseri-
mination in the case of compensation
which they are gelting. The; are
paying only the lowest. They are
tribal and the scheduled castes people
in the same area. So, I request the
hon, Minister to lock into thls mat-
ter. 1 expect Mr. Pant and Mr. Mir-
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dha to respect the feelings of schedu-
led castes and scneduled tribes, I
request them to amend. Arlicle 335
of the Constituiion which is stand-
ing in the way, if they mean busi-
ness.

MR. DEPUTY-SPEAKER: Mr. Sula-
iman Sait may speak for five minutes.

SHRI EBRAHIM SULAIMAN
SAIT: I will tuke 10 minutes.

MR. DEPUTY-SPEAKER: This is
to be noted. He wili not speak on
any other demand.

s W GAWTA T (FEE)
fecdt wig7 a@rzE, & AT FT AR
w7 g o g g fafasdt 91 faré
97 W@ WA ST T THETT AT WD
frmr o7 91 $@ AT 3F 97 T
qEf ¥ 97 O, gHIT OWATEA £ I A
o ZRTY aifar & a7 § #1 af F
39 1 A% #1 wrer frar g & ow
a4z w%7 Fgm ¥ W@ A7 wrawEr
& 25 99 T ATAT &, & 7 A1 A%
® T wey 9vgarn | wiFma &1 gfaaa

@ Ewar Al 9ew fam o, gw ow fawm

7+g faaw #1 fFomar F=mar T o o
A £ 1 gAY 217 A1 AATIA TH avE
¥ A1 AT ;AT §

B9 AT F7A TE W A AR A 7F |
AT ATAT TA EF AM1 H= FIA G |

am @z ¢ f& st e AarE 2
Z0 fam & 9ge & 917 [ @AW ¥ WwEd
fefema o fers E 39
qTOA ¥ AEEET &1, FT H TR gHY
¥ AMq mEead g, WvE § o gwal f@
st v w3 frw w7 fRREw oWt
T AF e fege oF T e
aT OF 97 g9 §« ¥ fAu e we
& % | et g gu g & o gw
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77 2a&q 2 f& ==t v g=fas e
wt §, wEAfaw afema st g o s
1 CF TEAT 8, I F FFA% &, IT T
FoACE, TA N AgEE A, W AN
F1 91 921 37 47 a #1 62, "7
AR A FWST ARRT qwe fEar
AW, FW IA A qEIAEA T E |
A AT TATE 2, AT &1 WA
tfama &, zwrr St Awww B,z
HH1AZ FHA7Td & IH F1 & 74 %
fam gm faaft A7z faw a2 21 =@ A=Y
FTHITT TAA g KA wATEA A OEW
Tew T AT T & A, e &Y A
Ffmamer fem Y A [ T g

Farr ¥

7z F7 fF Zardt arEl on e
griaTzs e 2, fevdzTr s 3
gz F TEETE T A9 21 FRP AT
T8 e T AT # 48 0F qvEa
griATEReA 2 arzaifn £, aferEt
FY 9 UF AAA  ATEAIEr AT
ATTANA 21 AT WA WA ATEA A
o FHE M ¥ AT @A 2, T A=
f afer 7 17 0% FEGAA ARATEA T
gr#fﬁﬁ?ﬂ#mﬁ'ﬁ’ﬁmﬁ
gfr At & qu 73 fr wferm A
F1 T 727 8, wfem A T oA
arg frar & mafedr e st wv A
foxr g wfew s 7 wrew fafreze
I uF A mEEEwT T
fam & 7... (. =m@am) g7 = T
T F A, T ETE oA
aamy & fF e s wE FET
ST 21 WTAEr & dw gwd o
qF 25 6 & HTA TF HIS AT T Tl
oy & oY weF & fa=s Y ar At qoF
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT): Mr. Deputy Spea-
ker, Sir. after listening to the hon.
friend Shri Sait (I am rather surprised
that he does not always speak in Urdu,
1 found that he was very very fuent
in Urdu), who ended his speech on a
very happy note by offering to have
¢ dialogue with Shri Vajpayee, I hope
that their dialogue does not result in
excerbating communal situation be-
cause as Shri Vajpayee says there are
two edges to one sword perhaps, two
sides to each coin and that dialogue.
I hope it will result in a kind of phi-
losophy which will lead to the lessen-
ing of the political power of both.

15.40 hrs.

[Srrr K. N. TIwWARY in the Chair]

Sir, many points were touched in
the debate as is always the case in
Home Ministry's debate and as the
Home Minister is going to reply to the
debate, I shall confine myself to a few
specific points.

The first of these is with regard to
the freedom fighters. Several hon.
friends have raised it and many others
who have not got the chance would
have raised it if they had got the
chance like my friend opposite. This
is a subject on which there can be two
opinions. The need of a large number
of freedom fighters is acute and there
has been some delay and because of
that many people, many freedom figh-
ters in all parts of the countiry are
rather worried. But I would to as
sure the House that we are speeding
up the whole process of the disposal
of the applications which we have
received. Shri D. N. Tewari mention-
ed the figure of 6,000 applications
which had been approved. This figu-
re related to 21st December, 1872
Thereafter we increased the tempo of
work. More persons were recruited.
Actually the staff wag increased four
fold and by the 15th of February, the
total number of applications received
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was 1,19,583. Out of these 10,181 cas-

es had been approved for pension and
one thousand and odd cases had peen

rejected. Further steps were taken
to expedite the disposal and 1 have
individually talked to many hon.

friends in regard to what steps we
have taken. On the 15th March, 1973
the number of applications received
was 1,24,184 and 20,920 had been sanc-
tioned.

SHRI SHYAMANANDAN MISHRA :
Please give Statewise figures.

SHRI K. C. PANT: 1 can collect
Statewise figures, if you want. About
3.315 cases have been rejected as not
being eligible and in 16.803 cases clari-
ficatiing have been asked for from the
applicants or various authorities. The
total number of applications scrutinis-
ed till 15th March, 1973 is 41,069.

SHRI INDRAJIT GUPTA (Alipore):
Is scrutiny done? 1Is priority given
according to the receipt of the appli-
cations? How ig the process heing
done~

SHRI K. C. PANT: Till 15th March,
17,000 applications have been scruti-
nised and pension was sanctioned in
10,000 cases. Now I shall give you
the figures at a still later date,
27th March, 1973. The total number o¢
applications received was 1,25,974; the
number of applications processed—
41,618, number of applications dispos-
ed of 27.161; number of cases pro-
visionally sanctioned—23,178; num-
ber of cases rejected—3,983; number of
applications where we are awaiting
reports on clarifications asked for by
us—14,457.

SHRI D. N. TIWARY (Gopalganj):
What are the clarifications?

SHRI K, C. PANT: What happens
is this. When a freedom fighter ap-
plies, he does so in duplicate; one copy
is sent to the State Government and
the other, to the Central Government.
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Where all the papers are complete, we
sanction the pension straightaway,
provisionally. There is no diarchy as
Tiwaryji thought in the sense we do
not wait for further clarifications {rom
the State. In cases where the infor-
mation we have received is in order,
we sanction it provisionally; thereafter
verification comes in due course, But
sometimes papers are not complete;
for instance, sometimes the M.P.,, the
M.L.A. or the ex-M.P. says in the cer-
tificate: Mr. X has been in jail with
me: they do not say He had been in
jail for six months. Since it is one of
the conditions te be fulfilled, we have
to refer it “ack.

SHRI D. N. TIWARY: There is re-
cord for the period he was sentenced.
He enters one jail and is transferred
to another jail. He js required to
submit a certificate from that jail
which is not available.

st TRTIAT MER (TAT) @
aun g T faar w7 ag 6 wfgd
qZ qrq FA 7 § AT ITH [IAZ
qWY AF TLAFT TETE |

st §o HYo 47 - gE TP & AlwA
ag TAFZ AN g 1 39 famr oT Ag
Tz 7€) . ag §  wraw faeEmE
femmar g1
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s & {ar g feg <@ § T8T 9T
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We reviewed the position again and
the State Governments have been aSl‘fT
ed to send us verified lists. Mishral
suggested that the State Governments
should set up district-wise all-party
committees. In Bihar they have set
up such a committee at the State le-
vel, in which I think probably the
representatives of most of the parties
opposite are sitting.
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SHRI SHYAMANANDAN MISHRA:
They are not functioning in that Wway:
fth2y should go to every district and
within two ar three days finalise all
these applications.

SHRI K. C. PANT: We have sug-
gested it to the Stale Governments.
and we have left to the State Govern-
ments to do so; we have asked them to
send us verified lists conforming to
our scheme and if they send such a
list, we shall accept that list without
going any further into it.

SHRI SHYAMANANDAN MISHRA:
Is there difficulty on your part to
make the suggestion that an all party
committee should visit every district
and finalise these applications? ‘They
are put to so much inconvenience and
trouble.

SHRI K. C. PANT: I think they
would also require some records.. ..
(Interruptions) I shall come to the
record parl also. Commitlees have been
set up by some States and we have
told them that we shall accept their
lists provided they correspond to our
scheme. Otherwise we have to check
independently. No State has actually
sent us such a list. We have written
to the States to write to the District
Magistrates to help freedom fighters
in procuring jail certificates.

But, still, there are difficulties. Now,
gam2 States have sent us some lists—
verified lists—of applicants. But we
find that they were nct verified fully
in accordance with our scheme. We are
trying to get the new lists from the
States according to our Scheme., Some
States have got their own schemes
which do not correspond with those
of ours. For instance, U.P, have given
some applications which do not corres-
pond to our scheme. They correspond
to their own schemes. These are some
difficulties. It is our intention to scru-
tinise about 16,000 applicaticns per
month. Our intention is that by 15th
August, 1973 all applications would be
scrutinised which have been received
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by the Centre. We woulg see that pen-
sion is sanctioned to as many people
as possible. .

Sir, a point was made about the jail
certificates. The problem here is that
in some places, the people cannot find
the jail certificates. They say that
they are destroyed. Our problem is that
in the case of one State, when we
publisheq a list of freedom-fighters in
the beginning, on scrutiny we found
there were difficulties. These are the
cases of some freedom fighters. We
should not be strict and that let us
give them pension. We published the
lists. Regarding s:me freedom fighters
the Government objected to certain
names. We said that these must be
scrutinised more fully. It is not proper
to sanction pension. These have created
immediate difficulties. In complaints of
this kind we have to be more careful
in scrutinising them. One suggestion
which Shri D. N. Tiwary made was
this that the certified copies cf the
judgments should be accepted in lieu
of jail certificates. Here the difficulty
of course is quite obvious. Suppose one
undergces the sentence of imprison-
ment. How long could he stay in a
jail? He might have got out of the jail.
But. I am prepared to consider this.
I am prepared to consider whether we
ran give provisional pension on the
basis of certifled copies of the judg-
ment. But. of course. we have to check
them up further., Subject to this. T
think that this will resolve one of the
- difficulties. I am prepared to accept this
suggestion.

SHRI D. N. TIWARY: There is a
record from the jail that this man
was sentenced for nearly six months
or one year. And he lived in the jail
for one month and thereafter he was
transferred to some other jail. But, that
jail authority has not given the certifi-
cate since they do not have the re-
cords.

SHRI K. C. PANT: Our difficulty
is that there are complaints from per-
"sons about penslon. Sometimes there
~are complaints that they stayed in the
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jail for some time and they came out
of il. These are the things that we
have t: keep in mind. We have to be
very careful. I hope thal the hon.
Members wil] feel satisfied with the
difficulty in the matter of acceleration
of the pace of disposal of applications
which I place before the House. You
know we have asked the MPs, M.L.As,
Ex. M.Ps. and Ex. M\L.As,, District
Magistrates and State Governments to
certify. In future we will accept such
certificates. But, T do know whether
we can go beyond that. Shri Tiwary
had made his suggestion. If there are
any other suggestions, we shall wel-
come them also. I may assure you that
we shall take a most sympathetic view
of the things as much as possible.

ot amsae fgaqt (sgAoET) ¢
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SHRI K. C. PANT: Many people
have been detained in jails for more
than six months and they have been
ccnvicted, There we accept it. We can
accept the period of undertrials also.
Where they have been released, in an
ordinary case also, you will have to
give us some proof. Apart from mere-
ly being an undertrail, it has got to
be related to the freedom struggle.

SHRI PARIPOORNANAND PAINULI
(Their-Garhwal): What  procedure
have you evolved about freedom
fighters in NWFP and other areas
which are now part of Pakistan?

SHRI K. C. PANT: Wherever possi-
ble, we have set up small groups of
persons or even single persons in some
cases who have personal knowledge
and are familiar with the freedom
fighters of those areas and we accept
their certificates.

SHR1 SHYAMANANDAN MISHRA:
What about revolutionaries? They come
under a different section.
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SHRI K. C. PANT We realise that
sometimes sections of the IPC  are
used which are not unrelatable to the
freedom struggle but the history of the
person can very often pive us the clue
as to what the real intention of the
Government was. We do take that into
account.

SHRI SHYAMANANDAN MISHRA:
Will you see that their cases do not
suffer?

SHRI K. C. PANT: We will cer-
tainly try to sce that their cases do
not suffer.

In all cases where the applications
are received till 31st March, 1973,
whenever they are sanctioned later in
the year and in cases which have al-
reacly been sanclioned, pension will be
given retrnspectively with effect from
15th August, 1972, In the case of appli-
cations received after 31st March 1973,
they will be given {rom the date of
rercipt of the applications and not re-
trespeclively. This I want to make
clear so that there is no confusion.

SHRI SHYAMANANDAN MISHRA :
This is a wverv sorious matter. The
Minister must give sympathetic consi-
deration to it. If the person concerned
is not able to colleet all the
tdocumentary evidence not because of
his fault but because the evidence is
lacking in the offices concerned. If he
is able to collect all those papers after
31st March 1973, why should he be
put to any kind of inconvenience or
difficulty?

THE MINISTER OF HOME AF-
FATRS (SHRI UMA SHANKAR DIK-
SHIT): He can write to us within
‘this time that he has suffered, that he
comes within the defined category but
he has not yet got the necessary evl-
dence and he is collecting the evidence.
Such cases can be considered. But if a
person himself does not know, how can
it be done?

SHRI INDRAJIT GUPTA: Even for
that if they after tomorrow is the dead
Tine, it will be very difficult.
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SHRI K. C. PANT: Previously tne
date fixed was 31st December. Then
we liberalised it ang extended the
date uplo slst March. But I am not
prepared to take a hard and fast at-
titude tcwards this question. If  the
House thinks that some extension is
desirable, we will extend it.

The hon. Member usked about the
procedure for dealing with the appli-
cations. They are dealt with on a
chronological basis, first receiveu first
served. The ounly exceptions are about
pecple who are very old and very ill.
We have two categories—over 70 years
and over B0 years.

AN HON. MEMBER: Many people
will die by that time.

SHRI K. C. PANT: Many  people
have died in the last 25 years, about
which we could not do anything. With
all the sympathy in the world, there
has to be a certain method and proce-
dure for dealing with these applica-
ticns. I can think of no better one.
Those who are very old, or ailing, or
in dire need of financial assistance are
given preference among thousands of
applicants. Only these applications are
taken out of turn, and I hope my hon.
friends will be satisfied with this pro-
cedure.

16 hrs.

SHRI SHYAMANANDAN MISHRA :
Why not have an advisory committee
at the Central leve]l with which all
political parties are associated?

SHRI K. C. PANT: Then, a lot of
criticism was made about the police
and mention was made of individual
incidents. Shri Mishra referred to the
Miranda House incident, in spite of
the long debate here. There was gene-
ral criticism. I do not want to deal
with the Delhi Police first. T will deal
with it later because Delhi s our
direct responsibility.

So far as the whole country is con-
cerned, whether it is the police, or
public order, or administration of Jus-
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tice, these are subjects which are
within the State sphere; they are not
within the Central sphere. Our role in
this matter is anly to assist the States
in the discharge of their duties in a
more satisfactory and efficient manner.
Whenever the States ask for cur arm-
ed forces, we supply them. That is why
we have strengthened the CRP.

We have gone into the matter of
the efficiency of the police force. While
I cannot answer for the police force
of the State, so far as CRP is con-
cerned, we have gone into the ques-
tion of its efficiency, its mobility, its
discipline, what we can do to equip
it for maximum efficiency etc. These
are all points which we have consi-
dered.

SHRI JYOTIRMOY BOSU: How
many battalions of CRP have you got?

SHRI K. C. PANT: I do not have

the figures with me here, He can
ask a question.
So far as CRP is concerned, the

demand from the States is so much
that we have not beepn able to give
the CRP men and officers the rest they
deserve and then rotate them. We
want to send them to a State, bring
them back and then send them to an-
other State and have a cycle like that.
We are not able to bring them back
as fast as we would like. In fact,
some of the battalions have been on
the fleld, non-stop for months to-
gether. The reason is that there are
problems which the States put before
us to which we cannot say *“no”.
Therefore, the CRP has been used..
.. (Interruptions) I do not know
whether it helps anybody to have
these running commentaries,

So far as the general question of
police in the States is concerned, I
would like to refer to some specific
measures designed to help the States
with their police force. Firstly, we
have taken the initiative in constitut-
ing a broad-based committee consist-
ing of experts to go into the question
of the training given to police. Refer-
ence was made to this committee in
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the House. This Commiitee has re-
cently given its report. We are going
in to the report. We want to imple-
ment it as expeditiously as possible,

This is one important step that we
fmve taken. Then, several central

institutions have been set up to go
into more specific aspects of police
functioning.

Here, without going into further
details, I will just refer a few, The
Central Bureau of Public Administra-
tion, which is primarily designed to
undertaie studies in depth of specific
problems faced by the Police in day-
to-day matters. Such studies in depth
range from a systemalic appraisal of
police organizations in general in com-
munally sensitive districts. This is a
matter about which we have been con-
cerned and therefore, we are devoting
special attention to this matter. Sec-
ondly, there are 'questions like the
operationa; efficiency of different sys-
ems of the police forces. Then, we have
the Central Police Academy, the
Forensic Institute and Finger-print
Bureaus etc. All these are designed
to help the Central police forces as
well as the State police forces.

Then, Sir, Centre is giving financial
assistance to improve the mobility eof
the State police forces, their equip-
ment, investigation etc. and since
1969-70, Rs, 155 crores have been
made available to the States for such
schemes. A provision of Rs. 8 crores
has been made in the Budget for the
next year. Here, without going into
further details I would.. e

SHRI SHYAMNANDAN MISHRA:
What about assessment of the perfor-
mance of CBI, as to whether it func-
tions impartially and objectively or
not?

SHRI XK. C. PANT: My problem is
that the CBI is not under the Home:
Ministry.

SHRI SHYAMANANDAN MISHRA:
We really do not know. In regard
to allocation of business, which has
been made according to the latest
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circular, only the subjects like the
scheduled castes and the scheduled
tribes seem to belong to the Home
Ministry.

SHRI K. C. PANT: We are rather
proud that the subject of scheduled
castes and scheduled tribes belong to
the Home Ministry.

JYOTIRMQOY BOSU: On a
point of order. If we want to discuss
:ubjects which involve the Prime
Minister. like the Cabinet Secretariat,
CBI and Research and Analysis Wing
ste. for which we pay every year.
~hat 15 the forum? .

SHRI

wumfa wpvm - gty fafrd A
SRS (AR q AT § 348 30 wET

SHRI G. VISWANATHAN: Under
this, we can discuss CBIL

MR. CHAIRMAN: He says that CBI
1~ not under the Home Ministry. So.
he is not touching that point., (Inter-
riuptions)

SHRI K. C. PANT: On a poin: of
wder, We are in the midst of a de-
bate. I am trying to reply to some
of the points raised. Can this debate
be interrupted just now to find out
the allocation of certain other items?
I am only concerned with the Home
Ministry. If this debate is diverted to
other channels, we lose time for the
Home Ministry debate. This is the
Budget Session. Let us finish with
the Home Ministry debate, and there-
after, any hon. Member can raise any
point. But, this should rot be at the
cost of the time allotted for the Home
Minis‘ry.

MR. CHAIRMAN: If that subject is
not under the Home Ministry, he is
not bound. Hon. Members are so
ignorant that they do not know as to
what subject comes under what
Ministry.

il L.S--10
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SHRI G. VISWANATHAN: We want
the Chair to throw some light on it.

MR. CHAIRMAN: It is not the busi-
ness of the Chair to enlighten the
Members which subject is under what
Ministry. It is the business of the
Members to acquaint themselves. (In-
terruptions)

SHRI K. C. PANT: I would like to
tell my hon. friends that they can
discuss this matter under the head
“Cabinet Secretariat”.

SHRI SHYAMANANDAN MISHRA:
[ have the Report of the Home Minis-
try here, On p. 9, it mentions, “Cent-
ral Bureau of Investigation (Coordi-
nation Division)”. It is with the
Ministry of Home Affairs. The Minis-
ter is misleading the House. Why
does he not state the truth?

SHRI K. C. PANT: I am stating the
cruth. ..

MR. CHAIRMAN: He is
it. ...

denying

SHRI SHYAMANANDAN MISHRA:
! have got the Home Ministry's Re-
port here. I am quoting from that
You are pleased to call the Members
ignorant. I say, the Minister is igno-
rant. He does not say that it has
been disbanded. In order to escape
the criticism about the functioning of
the C.B.I, the Minister cannot take
that stand.

SHRI K. C, PANT: A senior Mem-
ber like him speaks in this manner.
After all, this is not a secret thing.
This is something which could be

easily found out. (Interruptions)
what is the use of interrupting me
again and again? Why don't you

have patience to listen to me?

SHRI SHYAMANANDAN MISHRA:
I am addressing my remarks to the
Chair.

this
You

MR. CHAIRMAN: He says,
allocation is an old allocation.
may find out the new allocation,
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SHRI SHYAMANANDAN MISHRA:
It is nowhere mentioned in the Report
that this Division has been disbanded
in the Home Ministry. You are not
supplving us the proper material; the
Parliament Secretariat is not supply-
ing the proper material.

MR. CHAIRMAN: They must have
issued some literature in which new
allocations must have been given. You
may please consult that literature.

SHRI H. M. PATEL (Dhandhuka):
What is under discussion today is the
Home Minis:ry's Report, not the allo-
cation of work, This is the Report
which has been supplied to us.

SHRI SHYAMANANDAN MISHRA:
To put the records straight, I may
say that we have directed our criti-
cisms against the functioning of the
Central Bureau of Investigation dur-
ing 1972-73. We are no: directing our
criticisins about the future function-
ing of that organisation. I am per-
fectly in order when I say that the
Home Ministry has to bear the burnt
of criticism for 1972-73 even if the
Minister is ‘aken to be right in that
it has been disbanded so far as his
Ministry is concerned.

PROF. MADHU DANDAVATE:
What is wrong in discussing the
CBL?

SHRI K. C. PANT: There is nothing
wrong in discussing anything, What
I mentioned was that if you want to
deal with matters concerned with the
C.BI, I will not be able to answer.
(Interruptions) Why don’t you listen
to me?

st wew fagrdt wwddt o Ao
wEra, WAt wEiea v @ & 5 A
ModtowTE 0 %aﬁﬂmw@ 2|
& wrreT Avi-zve wrgar g dtodte
qrio ¥ ATt ¥ F1 FAT® I )

st mmAa faw : 1972-73 &
M F FH Fqre 2T 7

!

1973-74

SHRI K. C. PANT: If they are
interested seriously in knowing, 1 am

" here to ray whatever I know; if I am

wrong and I am corrected, I am pre-
pared to accept the correction. If 1
mislead the House and if they say
that I misled and then I find that 1t
was incorrect, I will come to the
House, But they should have the
patience to listen to me. The simple
position is that my hon. colleague,
Shri  Ram Niwas Mirdha, and the
Prime Minister look after CBI. We
do not look after CBI in the Homw
Ministry. That is in the Cabinet Sec-
retariat. (Interruptions) I am nobod:
to shut out discus<ion of those points,
it does not lie within my power: but
I am entitled to say that something
of which I am not aware, I cannot
give an answer to.
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SHRI K. C, PANT: I hope, the posi-
tion is now clear.

There was some discussion about
Delhi Police and there was severe
criticism of this Police. 1 do not want
to go into the details of this. Ten
ininutes have already been taken up
in the other discussion and, therefore.
I cannot deal with this matter in the
detail in which 1 would like to deal
with it. But, Sir, I would refer, very
briefly, to the fact that we have been
laking some measures in answer to
the debates in the House, in answer
to the facts and the ground; we realise
that special attention has to be paid
to the crime situation in Delhi. At
‘he same time, while there are a few
instances and those instances natural-
Iv come up for discussion in the House
and a certain picture is painted—I
would like to assure the House that
there are a very large number of
policemen who are doing their duties
as well as they can, and a word of
yppreciation about thig section of the
police force would go to encourage
their morale also. It is true that we
have, ultimately, to control this situa-
tion, At the same time, if we find
that anybody is at fault, we can assure
the House that we shall be very very
strict with them.

There was some reference to the
fact that eriminal cases are not regis-
tered ip many Police stations. It used
to be a complaint which is heard
much less now and if my hon. friends
look a¢ the figures of crime—I have
miven the figures in this House—you
will find that from 1970 onwards there
was been a sudden leap in the crime
figures which is at least partly due to
the fact that we have been insisting on
proper registration of the crime
figures and this is partly reflected in
the increased crime figures. Since
1970 you will find a jump.
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We have a twelve-point programme
which has been set in operation to
control the crimes. Preventive patrol-
ling, more intensive vigilanee, activis-
ing the Missing Persons Squad,
deployment of plain-clothed Police-
men, organization of selective raids
and improvement of control room
techniques are some of the salient
features of the twelve-point pro-
gramme.

With regard to women, certain re-
marks were made and I can assure
the House that greater vigilance is
being shown in respect of crimes
affecting the dignity of Indian women
and there, we have told all levels of
the Police officers, supervisory and
otherwise, to pay special attention to
ihis,

I think, Shri Virbhadra Singh refer-
red to some measures which should
be taken io improve the functioning
of the Police. He is not here, but I
can assure him that all those aspects
which he mentioned—modernisation
of the police.... (Interruptions) I am
not vielding. There is very little time
now.

Shri Virbhadra Singh has referred
to some aspects. We have accepted
his advice and we have already been
ac'ing on it—modernisation of the
Delhi Police force and so on and the
triennial review is going on with re-
gard to the strength of the forces, We
are looking into the question of larger
deployment of women police also. This
ic in regard to the Delhi Police.

1 would like to refer very briefly to
this rather extra-ordinary incident of
the surrender of 459 dacoits in the
Chumbal area last year....(Interrup-
tions)

PROF. MADHU DANDAVATE:
Serious allegations were made to the
type of campaign that Shankarachar-
yaji of Puri has been carrying on in
Maharashtra and as a result of that
there are demonstrations at very
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meeting of Shankaracharya and there
is a threat to peace....

SHRI S. A, SHAMIM: Unless he
surrenders, what is the use of the
dacoits’ surrendering?

SHRI K. C, PANT: I am not dealing
with all the points. As I said in the
beginning I shall deal some specific
points. That is why I seek the in-
dulgence of the House that if 1 do
not reply to each and every point
raised in the debate. ...

SHRIMATI T. LAKSHMIKANTA-
HAMMA: An hon. Member referred
to the vicious propaganda Shankar-
acharya is spreading. campaigning for
untouchability and insulting women
and the status of women, comparing
them to cats and dogs. Has this
House no right to get a reply from
the Minister to that?

SHRI K. C. PANT: We shall exa-
mine the speeches made. I can assure
the hon. Member, but 1 can only
speak about it if have gone into the
matter, Before coming to the House
I have chosen certain subjects on
which I will speak but you must ap-
preciate that I am very responsible
for what I say in the House. ...
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PROF. MADHU DANDAVATE: 1
want to bring to your notice that this
maiter was brought to the notice of
the Speaker. A call attention was
given and a short notice question was
also given. Mr. Speaker also said: Your
imdignation is quite genuine but due
notice will be taken by the Home
Minister when the debate takes place.
That is why I appeal that this matier
should be taken up in all seriousness
Please don't take it in a casual way ..

SHRI K. C. PANT: There is no
question of taking it in a casual way.

MR. CHAIRMAN: Without hearing
his reply, how can you say that?
There is no point of order in what
the other hon Member said.

SHRI K. C. PANT: I may say that
1 am not duectly in charge of this
Jjuestion. But, that makes no differ-
ence at all, 1 am equally anxious in
seeking that justice is done. 1 said
alreadv that we will look into  the
stutements,

1 was mentioning about the surren-
der of 459 decoits. There is no major
decoi: gang now in that area. This
is to be viewed against the back-
ground that for cenfuries the decoit
menace had infested that area and
successive Governments were not able
to solve this problem. Since April
1472 last year scries of surrenders
have taken place. Sarvodaya workers
have helped. The Government of
Madhya Pradesh, Rajasthan and U.P.
have cooperaied and the Central Gov-
ernment has cooperated. Mr. Jaya-
prakash Narain played a very big
part in this. Now the effort is being
made to bring about a permanent
change in that area. Their socio-
economic problems are being tackled.
There are four sub-groups which have
been set up by the Committee of
Joint Secretaries. They have got to
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work out plans for reclamation, irri-
gation and cultivation; secondly, roads
and thirdly, communications, and
fourthly, social, economic and indus-
trial development. I would like to say
that a scheme costing about Rs. 250
to Rs. 350 crores over a flve-yvear to
seven year period is prepared. Rs. 1
core has already been provided for

the development of Chambal wvally
area during 1973-74.
Mrs. Chanda and Mr. Basumatari

referred to the Assam-Cachar situa-
tion. Mr. Mishraji also said that
Central Government has not taken ac-
tion in the matter. Without going
into the details T would like to assure
the House that the Central Govern-
ment is alwavs in continuous touch
with the situation in Assam and
Cachar.

gurafa wfigm . 7@ W &9
sfY ariter aforgT F1 A9 AW AT AT
Al I T AT AT FTAA 7

oY Fo Hro g : F qiw fwz ¥
o FT T |

The situation in Assam is now far
more reassuring than it has been for
4 long time past. We don't have any
r:gid stand in the matter. It is for
State leaders, leaders of public opi-
nion in the States to come up with the
right solution angd discuss amongst
themselves. We in the Central Go-
vernment are always ready to offer
our good services. There was once
4 discussion at Delhi between leaders
of Cachar and Assam and Assam and
ourselves and some  progress Wwas
made; later on they are meeting
amongst themselves and they are go-
ing to meet again. So, this is going
on, and I do not want to touch on the
basic problem of language in Cachar
for fear of raising emotions. So I
am leaving this out hut I may say that
the pro~ess of findi - out a solution
is already going on.

The auestion of students is there.
SBome students returned from Tripura
to Dibrugarh. There were certain
incidents which caused students from
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Tripura to go back to Tripura. I am
glad to inform the House that the
Assam Government took prompt
steps and sent some of their Minis-
ters and some leaders there. Most of
the boys have come back to Dibru-
garh. Still there are some boys in
Calcutta. Assam Government has
sent one of their Ministers there.
Shri D. K. Borooah has also gone to
Calcutta and they are trying to per-
suade the boys from Assam in Cal-
cutta to go back to the universities
in Assam.
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SHRI SHYAMANANDAN MISHRA:
What Mr. Bhagat's mission has done?

SHRI K. C. PANT: It has helped
in lubricating the whole process.
The efforts are continuing and I hope
the students will go back soon.

SHRI SHYAMANANDAN MISHRA:
What about the Central responsibility
for the linguistic problem?

SHRI K. C. PANT: I want to
make it clear that so far as the Cen-
tre's responsibility is concerned I can
easily put before you the result of the
Chief Ministers considering this mat-
ter in 1961 and said this is the for-
mula and that is the formula. But
that hardly helps.

SHRI SHYAMANANDAN MISHRA:
At the moment how are you thinking
of solving this problem?

SHRI K. C. PANT: We would
rather leave it to the leaders of
Assam and Cachar to arrive at g solu-
tion. Our good offices are there. We
would not like to thrust a solution on
them. We will see to it that a solu-
tion is brought about but the initia-
tive has to come primarily from
them, T do not want to go into other
aspects of this matter at this stage.
My only hope is that the discussion
which are going to continue next
month will be successful.
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A word about the North-East

Council which has begun functioning
and which the Prime Minister in-
augurated on the 7th November, 1972.
This is a step in the direction of the
regional development of the whole
north-east area. My friend, Shri
Virbhadra Singh, wanted a similar
council for the north-western region.
The zonal council is there for the
north-west area. In the North-East
alone because of geographical situa-
tion this kind of Council has been
thought to be the best method of
development. 1 will only say that
Rs. 50 cores have been set apart for
the integrated development of the
region apart from the plans and the
Centre will finance the schemes for
int-grated development. We attach
a lot of importance to the develop-
ment of North-eastern region. Wes
hope Nagaland which has not joined
this Council will see the advantages
accuring from this Council and will
join soon.

Regarding Andhra, while the
House is aware of all the aspects of
this question. The present situation
is that the talks are still continuing.
All T would like to say on this occa-
sion is that I would like to congratu-
late the NGOs for returning to work.
That will certainly help in normali-
sation of the situation in Andhra
Pradesh. I would also like to take
this opportunity to appeal to the
students to return their studies and
not to allow another year to be
wasted.

16.36 hrs.

MANIPUR BUDGET, 1973-74

MR. CHAIRMAN: Now, the House
will take up Manipur budget.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): Sir, I pre-
sent a statment of the estimated re-
ceipts and expenditure of the State
of Manipur for the year 1973-T4.

CHAITRA 8, 1895 (SAKA)
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The House is aware that by a Pro-
clamation of the 28th March, 1973,
under Article 356 of the Constitution
of India, the President assumed to
himself all the functions of the Go-
vernment of the Stale of Manipur and
all powers vested in or exercisable
by the Governor of the State. Under
the Proclamation, the Legislative
Assembly of the State stands dissol-
ved and the powers of the Assembly
are o be cxercised by or under the
authority of Parliament. According-
ly, I lay before the House the Annua)
Financial Statement of the State of
Manipur for the financizl year com-
mencing on the 1st Aopril, 1973, The
House will be moved to make sup-
plies needed for the first four months
of 1973-74.

With your permission, Sir, I wish to
make a bricf mention of the broad
features of the estimates.

Revised Estimates, 1972-73

The rrvenue receints for the year
shortly coming to a close are now
estimated at Rs 1893 crores, mar-
ginally lower than the original esti-
mate of Rs. 18.99 cror»s. The expen-
diture met from revenue, estimated
at Rs. 19.45 crores, however, exceeds
the original estimate by Rs. 46 lakhs
due mainly to higher expenditure on
Agriculture, Education and Test Re-
lief Works. As a result. there will be
a deficit on revenue account of the
order of Rs. 52 lakhs. On the capital
side. the deficit will be of the order
of Rs. 2.28 crores. against the orl-
zinal expectation of a balanced bud-
ret, resulting in an overall deficit of
Rs. 2.78 crores.

Budget Estimates, 1973-74

For 1973-74 the estimates of re-
venue Teceipts are placed at
Rs. 21.57 crores, reflecting an increase
of Rs. 2.64 crores over the revised
estimates for the current year. FEx-
penditure on revenue account will be
Rs. 2281 crores. resulting in an esti-
mated deficit of Rs. 74 lakhs on re-
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venue account. On capital aceount
receipts are cstimated at Rs, 11.82
crores and expenditure at Rs 1435
crores. Owerall deficit will thus, be
Rs. 3.27 crores. This is mainly the
result of the State locking up funds
on maintaining a reserve stock of
foodgrains to meet, emergencies in
the context of uncertain communica-
tions to this land-locked State. But
efforts are being made to minimise
the stock holding and to have it
maintained by Food Corporation of
India within Manipur. Thus, the
coming year may really end with a
surplus or a marginal deficit

Plan Outlay

Arainst an  approved outlay of
Rs. 7.67 crores in the current year,
the outlay on the State’s Plan in
1973-74 is envisaged at Rs. 8.9 crores.
It will be met almost entirely through
Central assistance. Emphasis in the
next year's Plan will be on communi-
cations and social services in the con-
text of the need for creating mini-
mum infrastructure for development
and provision of educational and
health facilities to the people, a bulk
of whom are from the weaker sec-
tions of the society.

In addition, 1973-74 Budget pro-
vides or an outlay of Rs. 496 crores
for Centrally Sponsored Plan Sche-
mes. This includes Rs. 1.4 crores on
Loktak Lift Irrigation Scheme, Rs. 70
lakhs on the Regional Medical Col-
lcze and Rs. 50 lakhs on 132 KV
power transmission line forming part
of the North Eastern Grid.

16.38 hrs.
DEMANDS FOR GRANTS, 1973-74—
Contd.
MinisTRYy oF HomEe AFFAIRS
st Ao eaEw (e - gt
vz, & I AT F—FTH! TAAL
¥ rad Ay 7 owaee foar | &
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TZ WAEg F WA FT FHET w7 F
f =t gom ¢ 1 7w ¥ wEwEA
T F E—2w % gt feafa #1
3r® @A, AL Teat WY d F A F
qrEE  TIOT TEAT q49T WeEy &7
HFAAT FAT atfE & ;9 qgi Wi
eqrfad v@® § FmamE g 94 | =
Wi & fau gfew &1 9 39 § ag
agd Agcaq" & | afe agt a7 fafa=w
wravit & gfem &Y aga wae &1 g
2, fafefaew far mar & ) 3ffw oF
A9 T e -2 FY "EafE
feafa #1 3% T & fow 2w ofem @1
&t smnfea €, 27 2w # gfew & a1e
ST gAT 2 1 0F qT qfers ufawrr A
UF a7 HE & FT IT——FT AT AR &
o gw o7 A T T AveT IS, T
TE | ag A IH aE X a9 feoves
# fx gaTHar 9 faars ot fafefawn
grn 2, ag faoge o g @ 0§
a1gaT § 5 FET 0F AT S HT9M,
IFT @Ufagl #1 WA gy, 987 ag W
g =fgn f& gfew &1 s fFaeT
wfex g, feadt @uw ofdfoafaay & &
FHFEE, 24 F AN E 9 5
Zat T H AN g-8 €S FW FA

[

Y U/« Mo WHM : |TT %[ 4T 7
azt 9 2, 9faw & 7Y 9 &, S=ar F
ara s |

At WigT e qfaa § o s
¥ am g (@awA) ¥ g W
@ a1 & 7 @ @ ofdfeafaat &
FH T &, GAETH TEAT 9T IART
AT 98T & W T F gAg AT a9
741 g 9 & fon 4 T @A § |
gafay g7 Iawr aefi q¢ W fa=re
FGIT AMRT | ogh o awh Fefefas -
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2. FTOF T W # a9 _f—
# +f gfew # fefeamsw 533 &1 oy
g S safad w1 awe oo w7
g afew s #3 ooft w77 5 0w afes
aferw wfasrdt & w7 #ar w9 W=
o W afras &g A gw I A 9w
Ht fa=me & @m0 gfew & e
wfe® FTor T & fau 3w g @
f§ g3 miA ® =@ #7 sgaedT &1,
IA®T AN A AE. IART IJuwvw fay
I HIX IAF WA &7 g7 T
&1 e W A #Y g } fF Taae
a g wUE Y & gAafn gfaw w1
iy w3 & fao @ ¢

THY & W19 ATq UF /T AT qgA
ngeayqu § & o1 § wreww g7 W1 2
& 1 zo% fam g gfem 1 waga T
Tifge 1 gfew wr W sgrar AfeR
st sfwferm @ =nfgw ) gare Tor £y
FFHEAT 1960 ¥ 431, 7 fafaaa 4t
JifF 1970 ® FEHT 550 fafags
g1 € 1 1960 & Fifafas aTHAT F1
&1 6,06,367 91 ®IT 1970 ®
ITHY GEAT AFHL 9,55,422 BT ME |
Tq gETC & Fgr wET 7 afg 27.4
sfawa g€ agi Few W afg s57.6
sfawa # g€ | 37 777 W AT A
qqa w1 @ & AfE ITF A A A
ofersr ¥ afz g anfee 4t ag 4@ 3¢
2 gfem &Y @ g 3w A 1970 @
6,43.747 9 | ag fFara & 77 o=
“wrgem g gfemr’ . (dEwTE) L
W aE A A1 fFeTiET % &3
% 20. 3 gfRT wTT ¥ W1 T g
£ wmardy 97 11 8 T WA #
TH THTT A9 96 g% £ f& m gare
# grardr 97 11, 8 IfAEwET WA A1
fra a7g & syawyr 3% @ I AEAT )
T w7 o %z wifaa sa & 97
o 4 &gt g pferr A AwaT oY 22,7090

300
. 1973-74

g 97 qgEE feanizT ® 1554
gfermier o & Wi 7% gaTe A mrardt
q¥ 39. 6 WA § 1 WYY & fF ¥ mig T
ot & wagr qwgys fearArer gfaw
Y HSAT 155, 6 § T3 WA AT F dAA
2003 & 21 (wmwEwm) . @
sofar gofem & wwn agt Tfgo
ATfE qFdT g% wraTi & AT ATY WEH
®1 THRT AT J% 1

TF A A AOF AR FAFT F
Teed § FEAT ATEAT § | FATL AW F
afeidy Fror arez & fawi & o
T2 & wGif 981 9T FEHE 56T 2 |
TH &t &1 ATE A4l ZATA ATETT &Y
&qTT AT A0

o & & 7%, 317 e ®v 7 FFA
Tgar g f® dwad #ArAw wfwwa w1
T30 97 WS ZAT 91 | IAHT FTH AN
A% #18 femhwa 7@y g1 | 39 o 97
agt ¥gw gFr Sifgr W 3ASr A
fagrfedt § It watfe wvar Trfgm
% AT 719 (1 dF5a¢ fT8d g7 IATE
¥ IAEY ATE Y gEHTU ATA ATAT
Tz

TZ HATAq A A AT AXTT FA
go & snow wwr ¢ 5 owma w@
T w1 owaAr fmar

w 1afa wgaq - vl AEET WG 5
EgEicu il

ot safesig 79 1

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, we pose about
our country that we are socialist, we
are democralic and it is a Welfare
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State. But if anybody judges by the
size of the poiice that it maintains,
vou would realise that it is not, but
a fascist and dictatorial State. How
big is the police you could easily
make out from the size, that the bud-
get had been of a total of Rs. 135.81
crores and, Sir, this is only for the
Centre. State police may be 50 per
cent more bigger in size, if you com-
pare them in value. Sir, the Intelli-
gence Branch, I am not talking about
the Research and Analyst Wing who
have big budget—30 crores siphoned
out money from discretionary funds
from the different ministries, I am
talking about this shorn publicised
Intelligence Branch, the Budget is on
page 31—Rs. 8,94.88,000. That is for the
Central Intelligence, although by the
Constitution that is neither required
to have police nor required to have
Police Intelligence.
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Kashmir maintains force of 13,000
intelligence peopie directly under the
Research and Intelligence Wing head-
ed by Mr. Kaul. In 1966-67 this
Budget was only Rs. 8 crores and the
moment the Congress Opposite forces
came into existence, they have jump-
ed up today by 50 per cent.

The worst thing is political spying
Even respectable political opponents,
Members of Parliament, dissidents in
their own party and even Ministers’
mails, telephones and telegraphs have
not been spared. I have got a pho-
tostate copy of a tampering of mail
by the Central Intelligence. T &am
giving a photostat. This is a letter
addressed to Shri A. K. Gopalan, mv
leader. On the bhack of it there is a
stamp of the Intelligence Depariment
angd certain places in India.

I am giving another telegram. On
the telegram it is written ‘“releascd
by the police”. I do not wish to lav it
on the table of the House because the
handwritir p may cause trouble 1o =ome
employee:  But, Sir, if you want to
have a leak ¢! it. I can certainly give

MARCH 29, 1973

Re. Report of Third Puy 30z
1973-74

it you to do so. The letter addressed
to Mr. Gopalan was seized by the Cen-
tral Intelligence agents. We have been
able to get a photostat. It is g letter
on the front page and photostat on the
back. Here is a telegram sent by Shri
A. K. Gopalan to another party. This
was seized by the police. It is writtep
on the body ‘released by the police’
That is what they are doing. Shall I
lay it on the table?

MR. CHAIRMAN: No.

SHRI JYOTIRMOY BOSU: I do not
want it to go to the Government's
hands because I do not want half a
dozen employees to lose their job be-
cause of hand-writing,

MR. CHAIRMAN: No. Do not make
a noise like this.

SHRI JOYTIRMOY BOSU: I want
fo give it for examination if you like.

MR. CHAIRMAN: If vou want tc
place it on the table it will be sent to
the hon. Speaker and his orders will
e ablained,

SHRI JYOTIRMOY BOSU: I have
told already that in the State of
Jammu ang Kashmir, they maintain
an Intelligence Branch as strong as
15.000 veople headed by a man called
Sehgal. How effective are they in
maintaining law ang order has heen
given in the wvaluable report of the
Committee of Freedom of Assoclation:

“The Commitiee takes the iiew
that the situation involving the large
number of union: affiliated to the
complainant organisations was of @
_sufficiently serious nature, involving
not only physical violence and des-
truction of property, but also the
severe restriction of the free exer-
cise of trade umicn rights, as to
warrant stringent  measures being
taken by the authorities to restore 3
normal situation.”

It i against the West Bengal Govern-
ment and against the Centre-State,
passed in Geneva by the International
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Labour Organisition.
can show it to you also

If you like ]

I now come to the Prime Minister
who had once said we are willing to
publish a list of murdered political
workers belonging to my party. We
have published one. Where is vours?
The moment you publish one you will
see that they are all anti-socials,
cocially undesirables. They talk of
Delhi, the pride city of India. What
is the crime position? You are spend-
ing Rs. 8,77,92,000 for maintaining law
and order in Delhi. What they do
with the money? Crime is going up.
It is shameful and heinous; they have
convicted some constables because they
protested against service conditions
and went on strike in 1967; even today
some of them remain victimised. Du
not go for an evening walk 0 the
India Gate; You will be molested.
Even by chance do not take Mrs.
Tiwary.... (Interruptions).

I am asking at wnose cost arc these
people maintained? Every year crime
hag increased. In 1964-€5 it was Rs.
25.27 crores angd in 1969-70 it went up
to Rs. 86.16 crores and this y=ar the
budget provision is Rs. 135 crores.
Mrs. Gandhi had boasted. 1 do nol
say **because that is not a good
thing.

MR. CHAIRMAN: It is very ob-
jectionable; it will not go on record
(Interruptions) We understand what
vau have said,

SHRI JYOTIRMOY BOSU: I sa¥

I cannot call her**

1 am careful when you are in the
Chair.

MR. CHAIRMAN: This will not g0
on record; you are repeating it
(Interruptions) Whatever Members
have said without my permission will
not go op record.

SHRI JYOTIRMOY BOSU: Here it
says that the hudgct shows a decline
in the provisions for social services

1973-T4

including education, public health
tamily planning and on the other
hand it reveals an increase in the ex-
penditure on police, miscellaneour
departments on aecount of the stren
gthening of the Intelligence Bureau
and the stepping up of establishment
expenditure,

MR. CHAIRMAN:
now.

Please conclude

SHRI JYOTIRMOY BOSU: I
take two mihutes more

shall

MR. CHAIRMAN: No, plcase; You
hud ten minutes and you have exha-
usted more than that. . (Interruptions)

SHRI JYOTIRMOY BOSU: I chall
refer to one more unit and 1 shall
then sit down. There is a research
and analysis wing. It is destroying
democracy and it consist of a coterie
of people headed by the Prime Minis-
ter. There is severe corruption and
irregularity in that research and ana-
lysis wing. A senior field officer,
DSP, formerly ASI Punjab Police
has been involved: serious complaints
are there against** for misusing Gov-
ernment property. It consists of
such persons. . .. (Interruptions)

MR, CHAIRMAN: Iy you mention
names you have to produce documen-
tary proof. If you namg 3 person, I
would nrot allow that. I would not
allow any officer’'s name to go on re-

cord. If you have gof any evidence.
you write to the Speaker that you
want to mention guch and such a

name during the debate on Home Mi-
ministry’s Demands for Grants. Don’t
mentiop the name of the officer. Now.
vou must conclude.

SHRI JYOTIRMOY BOSU: I shall
put ‘Joint Secretary’. The Research
and Analysis Wing started with two

officers. Now, they have got one€
officer for Mayur Bhawan, one in
Block No.

1, R, K. Puram.

**Expunged as ordered by the Chair.
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SHRI SHYAMANANDAN MISHRA:
This kird of strictness is never im-
posed when it comes from the other
side.

MR. CHAIRMAN: If anybody men-
tions the name, and the person con-
cerned is not here to (Jefend himsell.
I cannot allow that. 1 shall ghserve
this whether anyondy observes thig
ar not.

SHRI SHYAMANANDAN MISHRA:
In one case you allowed it and in this
case you do not.

MR. CHAIRMAN: Mr. Bosu
must conclude now. 1 shall
call Shrimati Mukul Banerjer

you
now

SHRI ATAL BIHARI VAJPAYEE:
Why did you allow them to attack
Shankaracharya?

MR, CHAIRMAN: I shall look into
the records. I shall plways be con-
sistent in my rulings.

SHRI JYOTIRMOY BOSU: Thre
Research and Analysis Wing hag two
officers who are doing political black-
mailing, political murder and political
defections. Formerly there were two
OMcers. Now they are 12 in Safdar-
jung Enclave, Mchrzuli  and every-
where, It is spreading its tentacles
cverywhere.

MR. CHAIRMAN. All the hon.
Members will agree with me, includ-
ing those on this side, that we here
are representatives of the pcuple. We
are guided by certain rules. If we
go on abusing our privileges, then I
cannot allow this.

SHRI JYOTIRMOY BOSU: I take

cxception to this.

MR. CHAIRMAN: Is there any pub-
lication from which yon are quotirg?
If you go on telling such things with-
out substantiating them then it is
not fair.

SHRI SHYAMANANDAN MISHRA:
Vou will please hear me. 1 am per-
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1973-74
fectly in order when 1 say that this

Goverhment is inefHcient and corrupt.
fInterruptions).

MR. CHAIRMAN: Mr. Bosu, your
time is up. Now you must conclu-
de. Kindly resume your seat.

SHRI JYOTIRMOY BOSU: I am
only saying that with the prolifera-
tion of officers in the Intelligence
Wing on the Rescarch and Analysis
Wing you had onlv two officers and
now there are 12 officers—you go on
increasing the expenditure.

17.00 hrs.

The research and analysis wing has
spread its tentacles in Bangladesh
alsop. I have zot documents but
do not want to reveal them in preater
nubliz interest. (Interruptions).
This is all done o kecp Mrs. Gan-
dhi in power by hook or crook, Why
should the Chair be giving shelter to
this Government. 1 do not under-
stand (Interruptions).

sy fy g aAAt (T fawel)
Tl grea, o snifadg a7 foaet
W zhfizag 272 4 IAF FTC AT FE
qiAr Aff g TEA A FEA T
froar w7 &1 & HOFr FASAHT
argdt 7 &5 22 fewmaw, 1972
F1 I@H arefr arz¥z fafnés & 3+
ArE T 7 waar smaw 27T o7 ) gm-
qram & TV FEAE 39 ar =
A A A7 | ATAT A wAE "
T s A wr AT = fefaa
frr 4 3@ e 91 fF 0w -
TRTHETH 7T ZA 41 A IHd 97
& g7z 71 ey fae & 1 Afed awe
i g7 77 5 feeY F g7 07 Tw Ad)
ZUT WY ®TE AAE AT@ RIAT AL
faer 1 ATE WIS F7 KA A9 § AdATT
F g7 F9aT F1 wi@r 7 § W7 qH9T
T 0¥ AT &1 3= # Y wrfor w4
Fley AR A G A7 W AR F
TAq HITE fegera F F7AT B FH-
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fagr #1 a81 7087 qT g A 91 7FT &)
7z arefa fafqze & ar¢ F s awg |
IFA AT F F°1 %1 forqr &1 qarq
fear & Afwq w97 7= w1 78 f50r94
7 931 g § 1 3761 Fegeard § asw
Ao fes 21 2z %0 117 5 meEfa
fafazs FY gfefaqa qrsga7 w70 IAA
fapema ®1 fe3ar A g agr ¥
AT w1 fear Ara gno,
(suwarR) |

371 gzt & % famrsy fran
I W7 gfax #5147 fearramza fa
WG HTE AT A owAr §9 faa 13m
I EH OF A4 7 7RIS fRAT AT ®A
f& ifzq aidl 5 97 47 41 37 Q19+
41 917 FA0740 ¥ A2ATE K AFATE 2
I AFEAE F 417 A7 WA A A3
TA BT g AAT ) A7 4fqm AR
qrer A9 g7 9f93 F1 M7 A
39 ST A3 ANAT £ K OF gewi
TRT F 0 AR N4 AT fRAT | #3
IR AT AT IFA 4 anm
1 faardt @ 1A T 2uF TEETER 2
A417 Z0 A4 TEA 97 AT 98 F | 0F
T7F A1 GEAR A1 K ATEA A FAforer
Zr 7 & ats gndt vy a1 gfam W
feararzy &t #73 £ 1 Afws qaw
241 Aifz7 4 qfFa 7177 £ ZrAA A
11 2 7 qfaq wreza s FasAE
feadr faaar 21 07 qfaq wrezaa
1 A AT A4 Aqr afew 75 eAm
Fgnz fAFf 2 o =3 faaree
1007 150% %03 7 777 § 4 7
AR 9T AT 2 A A A Hravzgw
femar 2 1 avfdt 97 33w 3y
A qedr 20 A1 wrE mavIew
7@ B 2 e @ gAEmr o
T 7 gAAAT 9eAr ¥ wvr qfrar
ATAT T AAT YIq0 W, F7AT TTAT 2 )
¥ 930 w7 qigdr g 5w 3961
A amaaiz 3t fsaad
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afF7 ITA1 ATEATE FIAT wfER, A
gfem A3 ¥ @@ ¥ TR AR
aTaT FT §TACT VAT wifgy, IAFT FHA
afzng fasdt wifza
a1 gafaEae oV g1 @ 8,
AT Q@7 GEQEE ZY @ 8. A A g
izo A IELAZITEE, A q@-
A g faeaar g, 37 w1t Mg w7
wrat WIfgy | A7 A A1 a@ @
aqa1  qrqfze g1 af 2 1 ewET WP
gra fafaezr w1 qara &< oifgy

fag= a1 @441 man ar & gfew
it arad frar arvzr 21 & oA
aeAt ZfF maT e gw g 7 Awn
tfyma £ 7 frrf 2 395 v g7
ATHTIZTAAE | AIETGTET W IAXT
TEAHT FT T:T E" |7 MTEAl ’Q"l’“tF ITHY
g 75T 7 TR 71 Afs gfm
T Z1®A 4180 AF E1 )

fasrar a7 o7 #77 & fr gfam @@
qd qg7 a1z a3 aan 3 AP faee
£ gAd W aq ag a2 ) IAE
aF@Ea ¥ fr=A1 qfaw adt adr §, ==
aar @y @@ 2 afay g=i @ qqm
Y gz azar o Tifgn . AfEs wRF
qTq AT WK TAR ZTAT T GEE AN
AT Frfzm 0 %A mes ¥ oAva & Az
JAT49 KT JIAT FT AAET F7ELE )

ot Y. gt WY (zrge) : &wr-
afa sz, afgx 397w feferr oY
¥ UZ AAITT F A4l 9% 7T ATEYA
T@FT {7 F7 AT F T WO A4AT
Z1 77 us TIAEfaw ATER @ £
raxor &, awAr WYT ovgar T3
£

737 *fs7 warmar ® 7 grF7 I
qar @ 2 Fam s g &
ag 7 ATETMT FT §B gA Freraw
§ qw7 &
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[l‘a'fr' Fre Yo '7(1'5]

o9 A9 F MELA AAT =T q2A
fazrdt Ay A1 7 A1 Fe AT T1d
WT? MET 7 g1 A@EATH B 92 F7 %31
£ 3F 397 9 i F2F g FgAT AEAT
Zf® W& TR § arg gwn A A
Fifam | FAE TEET uhaETT WeAT
aifzm | gAFATT AT A AEA AT F
yAT A T E rsdr A T IS
g =7yl § oE T =JrfEn, s A
= ¥ ATq AT AR | IART 99
T w1 77 Ang #7491 JrfeT

wdrm qiem gfafadr mmrd
srfrofrer Afrai Faay ¥ ey &
w1 ada srar g f& a7 Ffqafadh
wau ad wf=m Hidfr aifaa 0 oA

fasrT =@ TR TA # AT WY R 9E

faaza #7741 5 |

W3 I17T AT MITITEAFT AWIYTA
Araz7 EAf5a 37 73 AT AL FFW
#11 f5 aug #w & ™ awA ¥ AF
7 3a%1 A1 PAFIOW § FAA gAY OF
el AT AW 1 1970—71 %I
FAMNAT F WM T WIS IR
T2z TS AT ZrEew A1 AT AF
F areq afgawr ® F4TA gI(@T a9
feq aw @ | | AL, 1968 &1 HAT
WG =G A1 qqw AU F AgIEE FE
Faq 2 08 AT A AT GEA R 3.1
Axgr | 3T 9T q YT HWC FTaeA
FAT: 57FAT M 41 ATE 4|
saq rady, faqa A7 qv feda, Wi
¥ arr § FgA1 wgan g f& zAw ard
agr A1 ¥4 qAMT ¥ IART A 9T
7< fafrezs A oo ¥ 41 o 3R
Nr-frad 7 fzan v T 99 T AELA2
FIEZH Wi~ 7759 & A1 avg aafEd A
qFT A AEY A A FT ZET AW A
7 faar var | gz Wy A wEEeE
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T W NTMEE grTed FIHIAT AT
fmE & 21 A9TH Qi€ I F1 97
7T qm W@ 2 AfER & e s
wisAT g fF 19697 agelt oft F1 43
e 31 . frod fean mn s g
# 36 FTHIA FY FATAT o7 Ay
VEgEE IEA & WiEs ot a@ g
FEAE | AT § F@1 AY AT 48 FAT AT
7aAT & f6 degee FTRH 61T degee
Teed #1 fryeweye 9w ® e
A AA F gOAT E | K IAAE A |
T A ag FF f& T g M AN
TATHT & AWIT F O FE WA &0
T FEAT AgA 1 AedTEI gRI, 39
wfeat ¥ af frgin g7 39 degee
FTeEA A17 2157 & fog frar & 1 dfea
faat T2 7 I=fa &1 8 ww St
¥ faam fasrm g 2, gaT T A
gar 2 1 gfau ¥ o wfear =
FOr g 4T 16 W AR FH 4
FEHTA TIUEH A F

“Nothing in this Article shall
prevent the State frorn inaking any
provisions for the reservation of
appointments cr posts in favour
of any backward class of citizens
which, in the opinion of the State,
is not adeguately represenled in the
services under the State.”

affa 7% AT9 qT9 WifzEd 335 g
aFqT FAAT 8

“The claims of the members of
the Scheduled Castes anq Schedul-
ed Tribeg shall be taken into con-
sideration  consistently with the
maintenance of efficiency of ad-
ministration, in the making of ap-
pointments to services and posts ip
connection with the affairs of the
Union or of a State.”

™ maeg & s faz
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" & I77 H o fawre w@A § i
TR AATTGHS A Fa1 2 —H T e
W7o 1968, T 512, 7 317 57
@ g
~It is also appare:at that Article
16, Clause 4 has to be intrepreted
in the context an¢ bkackgreun¢ of
Article 335 of the Censtitution. I
other words. in making a provision
for reservation o! appointments Or
posts, Government has to take into
consideration nst only the claims of
the memberg of the backward clas-
sas but also the maintenance of effi-
ciency of adminisiration. which is
a matter of paramount importance.”
frea=z sza w1 afuse O
—qrrIeE——at & af=  nfeEE
drrreez &, i F1E 7 a7 Ao fran
t A Az sam o 3 feafz g
frgges *#7m & " faeame
woT wgAr & fe famy g=Em
79 7 £ R AT A1 WA §H AR
g1 2 1 dfagra 7 forggre w2A
oY forggez 7reeq & fAO 91 spawem
@ o §, AW Fwr gz g1 fr
fam a7g gardr wifas, wrxifas =7
amrfa® gAfaat & fa®T owdre aat
§ {RANAT W IT FT (&7 AT
gar w7 f2:0 3% 337478 %5034t
# wrararT 217 o A wfed 6T 1
T AY 9= are7 A gAn F7 AT o4
afqgm & dfagAmEt &7 foegee
¥en o7 figg Imew & fan
21 #Teor T@ . OAAfAT AT Aiv
arET At o g 0 WA oAw
TSATAE 7AW ¥ q4A §, /@ 9RA
a9 W TWF for o | frggee
FreeH A7 forsgee zresw Fomoe mA.
no H7 THo fro gAY HTATH ¥ fAzmw
7 A, T7 AR FAA T ATA
% faq di) Afes wfrew 335 @ fag
T wrEd Awfrd § ogvawr F fad

1973-74

15 #ag fafraa 4@ fear mor a1
# zaw oz wq faswa g fs fae ez
FzH o frgger gresw &
AT grardt F fgww & Arwrdy Aw-
frat w A, wfaum & fagamt &
g A *r w7 favg g fzar qr
g7 zafey 2 A% @71 % wafy
A5 &Y 471 e fagdw Tedfa®
A 9gH &9 aNH & Mg @
o fer 37 gafa &1 @@ w7
A g dw ad FT fam a4
TR Aem T} fForAw g aw
TIOM ATTM——TAFT I 747 AF TL047
a1 7FAT £, J7 fF T F oFar TAT
77 g, ¥qifE ¥ fasqre 7 wofas
qre T gwTe AW ¥ &fery gwrer
4z1 F7 frr ¥

w17 "rER AEd g fF firggee
TrezA w7 fogger  gresw, famwr
TH I H TT2 & A9 wirgoy fear war
2 =g W47 ¥ FTTaT ¥ FHAT @M
Y7 nefafaeias § fgemr & @&, 21
HTERT? F1 AIZHA 335 K AT FEAT
2 | wa A shrm ey F e ®
W1 FATT IW M7 TH4 A@EA &Y AAT E,
faat w1 wra, A1 3R fudt oF A= #21
N 7wy 77 faar | 97 A% TR H
3 A, O IAF qATEE T gEW FE
1 hAA WA A1 IR W w1 F
dme ¥ favg 91 &7 451 F1 qFEEIw
ferm 1w ER #9 F wifaa wYT weeEt
¥ TR A, 3 I & wia-adar A
¥ 7T W OgNA FIE T KAATHT AG71
21 zafar mifzsa 335 % & “#14-
freez=t faz fz Gadda are ofefodsy
gqr. nefafrrma” wr fawra fam
AT F0fZT )

§ qua1 dEar g fo 93 w1q7 awA
a1 ARG 0o MHo No W URHe
flo forggee & 279 oY frz77T F1eed
qfaa M7 2. Fa qwAY T FTA 47
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[sft @0 dYo WG|

avg v et faA o, A fee s a9
71 ETEL #1 9T w F AT wee
g7 7o Mo ﬂ?ﬂ’hﬁ% ? AR
qrET HET AT |

zafat wg a9 faagw 2 f& g
ag auy w1 a41 & fF g arfewa
335 FT1 dorga &7 | afe omr A&
fEar FTaT 3 A1 A TIATAF FTA0
F1 ot Farey 72, W F FAF ATHRD
Atsfar & &1 g 3 @ & 95, 9
AT wF | AT gATE  qrA wfFd
afs, @9ar, angar wT a0 Zow, A7
27 w9 wfasdt &7 7 JT |

st T EG@ qiF (7IFAA )
awrafy #za, & w2 HAAT W
qiqt FT AHAA FTAT 1 HA A
arg w0 wIRm & fF @ wdmg @
19 I FEA F 1 AAA Fr &
nar &a A@r 2, fwa & 98 wawa
¥ arzw A gL w fRas o
AT FIR A &TAT BN 1 9@
nradfTw, Aratas w7 wfgs ga
D aZ fafwa wewqdt § aqreefs
qexea gy M T foes at #i
queqrd g, waq & St Aer
vl T HaWl W A wAE &
qEEg §

gz W7 FT AT Bl 97 T
T Hag w0F F Ag g AFAT
giF @t Ay Fagea ¥ gz Aara
& wfr @l gE-mafz @@
F fam W agar 3z I]MF
A4 g7 AN E AR Fg AwA 7
37 H1 HATAT A AT qWAE | IA
arfgdt | = For v @7 " 4T
faal, #1 @ a1 wqWE s Er T
g AIaw F owfggmw ® OIW OHI
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FATE  gETEl F1 avm e T
2

I

iy

T1 FAAT & AvEw § XN
. At e .
glr ot FreRdy ¥ owmon &1
O A gAT 2| A AR A T4
A H TA AE & AgTA wWw ag
A%eq & AT Fgr fw guwr faw ATE
Z garr femm A% ¥ oWl EW
FgA R omE A owgy oo
fefasa % ad a7 favam &5
20 FT GW ¥ TR, FEY 9T ®¥E 0
FEr M7 fol qr FE gra 7 Forn
oz A 94 A a€v geer  AEr @
Wz i wEA A fw 3 ama
Affr @ & agy dw E A faw
FramA gt &1 Ve T ap-

-

ﬁ.
]

a it wifsvs Tt §, 39F Arafa®
am & oW frm w oAy | afe=w
feqmn & &EA E

oAl fea ® nE @A 2
aafsa ¥ f& wmdw Azen zw AzA
4 38 =% agarfas @ g femm
agr feawdt g ¥ maT ey
E LI S AN AC A L S o
garar & a1 a% AR F gafeas
G A g amn ¥ T owmey
ar | AEEI TF AGR-ATEAW g,
FH WHA THI FEgAW F Ty o
aedt A foal fwAm o am
g 2 1 mmedr fwsvEd gser 6
& wwAT ¥ /T T30 oy A A g
@ wEa W 1 AFAr %ﬂ?as‘ﬁ:
o grawar &) afF =1 71 A
feam =7 2

73 fa= & =T A 3,
SUEECTER G G B A
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fAqray-guesr. fasar 3741, 34y
w2 ®A & wawn, z4r, wmfey
afasy. g9 M7 Tdq F1 AR
fzg a3 za @ qfignw =7
AATT ®T AT AT E o JAAA
qz WL oA AT F3 o3 AT 3
fazia gqzdre 34 8 agA7 wrard
Gt 7 AT A TIETY A1 & IT ORI

ag AT AU TigET AT F
A AET . an An 2 fE oam
T“:'fq % B (£ égqr F 117

FIRFIT 2fE 30 3@ g0 ¥ fx
17 98 wfera fzmr, afgsaz
qar 2fE @ omg AR 3 TE
wd 72 & FF 97 g7 geqry A7 zeAry
F A9 ¥ OO " garT. ®ir
v 33 7 faqom %1 feafy w1 T3y
AT zAdY widl W owig W1 AT
¥ za AT 97 =T q # [
afgs & wits #3710 ¥ ‘'qAg 2
faer  zravtgew, fzx w4 fx
EatCIANE - SR € S (el (4
afesz ¥ famm 3@ v 21 @1 g1
#&r famam 79 &7 FaAl w51 779
=1, W1 R OF® Araa. gImr A
wfE % W ooR "AgyA A0I9
oA Y §

% zafwn Fzm gfF  az avw
Azda |7 IWEA R AT AR L
77 T VA AL A qR-NgHE
g1 #efa S g mw w AsFfa
T E 0 Trga §F A Ty =ifzo,
Fr omar @a @ a af g odrafzaw
¥ Ama ®71 f&  #FTHA &7 AmE W
WA ¥ A A A, mgrar Adn

FoTr  AEY, geAT  AAY, wdA A8,
gfas fasmm &1 F15 39 97 9917
TATAF AL qE| FHW ARA F T

fF 39 Fo9 &1 A7 ZHA IAFT
gerd  Hepfr @ AT 3, WIAAAT

3106
1973 74

TS 20 YEY &Y IE sEvEs
TIAFA A A7 A FH 2w oEm
TEY ®1 gIzegw " R I
1A AT A% A ATy T A= wifa
LA L

mfT T3 T% Af g AT A% gW
TR TR 97 g 37 vza, faw oA
fern & oF Areae A 3T T w
F1 T & Wy Pravr 7 ArE W@ Fe
AT A% qg WM AT a% Og A WA
i ZRfr 0 Ay A o g oW
79 a7 na fa & AregzrfaFAr &1 18
qATI 37 77 3 1 BT 97 ame g4
FIT A OF T FIAGAT A F, A7 98
I T F AT w00 I oamA F I
nir SIS-TIeT & AT w4 fF 3w oA
arermfrsar €1 5 A 2 70 e
JANAA ATZA AT FATY T ARAT IV
mififoras v w123 T Avdy FAW
AN FALAT 2 A T o fegw 7
gAY AwAT 41 9A fefaeer &
o7 #11 32 fAgA, A wer 1 AR
FZAT FA1ZT 1 K AZT srEgAw fF owmT
zart qzw fafaezy ®1 adgr qaue
aw 4@y ¢ urzw fafqes ®Y @A
TR W17 7z TAH A EmI A L A
¥ AT X1 AAW F7 EAA F T9A
F7 A4 3, ‘2@ Asx § f& tmifaaa
FqT # "7 T w0 2 7 gmra W7
ymfAma w1 g fags Y g1 & qwm
%7 § | AfFa 9w mrEdr ] wdz
FANTE &1 A7 A1 0F wA0AY gATA FY WAL,
TFE FFTAT AT A gy N€ | qZ 0F
FAEFT AW £ ww fam avsae
F1 A F7 WA A7 qHA F AT IRE
TAET Z=rT F oar w7 frar @, 3w oA
77 Tt Fvar AT I

A ¥ AT F WL F WA A1 F AT
# mzar A g ) g7 frA =@
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[t T www wiv]
weq w3 & sfearay 3, st afoom &
St AT A & Rt A gw oA § e
% qur weft e wf At A SR
) FHIAT ¥ ATG qF FwT A OF AV
7 FYE S g agl T A | dfer
st a3 afte AA 3, IAT AT A4
8, Tafer g s e @ g o fad
& 71, ¢ 39 T R ¥ AR F
it 7 w7, e T, e 2w
gt ot fre3 &= & 7@ ¥ fo g
F¥ 0T A1 1 A7 A% f7 wETsd
3 arfon z 4y sife W wdr o,
st i 2, fawa 3, wfww 3, 2f% 2
W%ﬁnﬁw.fﬁwwﬁm
FT | ATEA A AA R A ACE W I
? aife g ag ww w3 fe 0@ G
Wl FE AT 9T S AT o
Aifd TeHe) 9, IR WO qATT FT
v fa T o afas faww &
TOE g F1 O AR 7w
TATT A FHT |

ot AU Tiea (SA) A
wEved, & g "ATAd & wASH &1 A
T ARG Fm g AT IWF A
Y ST FTATE | Ag AT FT AT
et 7 & oive 73 guf 1 am &
ATEHRTIEAT TR AG IAL ¥ | AT-
At fog &Y an g A

T ad A A, Fdt 3 oft e,

afem st 3 1 avewafasar Faw @fq
A aE A F Fy A wAWE T
FAFTY | w7 AT FT 9 AT 2
AT AT T F A M A A
¥ RGO & fom | grer ag 9w A2
¥ g A ¢ | frare & s
woor Frg oft & @ ey wvma & fiF 9
YAW 1 qEAT far s, w0 A
1 qz fan wer fwa, WK
41 LS—11.
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Frearsrer a7 dzarar fear am, ww s
mﬁqﬁmmmm,ﬁf
W gt 1 Feamw fen o o
A ¥ AT w o A
@ frew & o dfer 7
T W AT W I w7 g
ez favafamrer s aefig fava-
framm & framé ez wr 21w
vt favafaarea @ s feg
favafaarera Fa foemr &y awenr &
vz g m &1 wonfr amr
EELEEE Sl L - S R ug gAE 3
T WA fr A uF gew
7w o wf Sw aw
RALIRE I e o e g
¥ fav st fag favafaamm Wit
v fawafaarea & foeht vy o
foreira & s a8 Gan < Frers
fe a1 forax oo o1 w10 wom Ty
? a1 ftaw ¥ famior #1 s F<A"T

TRd § @ fafvwsa @ w7 Fram-
i &1 wm FcaF

T OTETH dR A qd
=t g omw &3 BRSSO
ST A AT FS E FA FrfereTE
&t Fmfare  areft wfaa @ s
T, T AT A g A i A
AT FOT | ST &vp WY
AR EE ST AT s 9
wrae g6 % g (s g
fF S wevma & 5 ¥ ok, Wy Wk
FAWTE FT wew g, feg wew
F A [@ET F AR P I T TER
el 7 & 5 ftaw w1 5 QU @y

T AT W o Y A qwe
NI
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#o UHs o & E3:7 fral &
Tl ¥ 3qr @z wvm fem ok
w2 fF 21 #9712 Taar 39 F iy

¥ arg W fegdt #1 QAT qg @
FAT AW | AT 22 FL05 wIAT famw
2/3 (R T f) dav
F ey % foreor & wow
¥ gAY qEar ¥

1a

144174494
R
4, 3
]
F

el

SHRI C. T. DHANDAPANI (Dhara
On a Point of order, Sir.
My complaint was that they have nst
sanctioned any amount to the langu-
ages other thap ifindi for their devel-

puram):

That was my complaint.

sy qureTqis . & sEd &
far @S w=w 7Y ¥ fawm
& IuEuE I ATETT F/T )
sl % fawE 1 It
AE AT A W &
At Fr A1 Afewa W afan
% ¥ fav G5 weqdsme 9
ot sfgFre g (v 2w H
gfesre 7 #1 wmw # IR
o frar Y fawmar
FEM  FEAEL AL
o Fr 9@ g v os
a1 "9 weTHEdE W Y a1
I WX aE

opment.

14747

14

T 7
®1 Al
g av

4314

2]

SHRI C. T. DHANDAPANI: You
have not introduced the three-langu-
age formula either in UP or in Ma-

dhya Pradesh,

=t qETET qiv ;. H wIGr
TE arm e ey & aravg w0
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I WHEH A AT A G E .

(g™ ).... wox wRE #

et & ;= gifa wow Y ¢ am

foelt & fomr gor a2 .. ..

SHRI C. T. DHANDAPANI: There
is np Hindj at all 11 Tamil Nadu.

=t gamwT qiv: ¥ fogm ®Y
o FTa7 "ew B "y 3T
2 g nF Ay f Ay fF
AF FqT graw 25 a6l ¥ oY @y
aﬁmaﬁmma Fq T
et *F qremw avam =Y R oA
TOFTO FY araFT & ey & oar
o7 w5 gE FT A A g arar
WTHA wOrg ¥ W1 A Aar SEm #
AT qEY #emr R B & g
gy femr e o@m Ww AT
AN F A wang ¥ oar 99 &7 w0
frar @ maA a & M wuet
g I A Afaawm R} T
¥ A% WS A aA E
T A5 fafraa =1 ¥ 201 77 Fogmor
T g o T Y ver gRfEa
T ogri . e ¥ wreaw A oz
F UFar  qgdEA g1 AFAT ¢ AR
AR F A wewar M@y 8 fomar
9 AR ¥ § A WAWT WY T
FI4 §T HTAH 9@ WIST & A%
forg wraT ¥ gw @W A A § W
faw & wmew ¥ gw & Ol GgEd
g1 @ 3@ fram gl gma
waga g1 A 1 w0 H Ay
Fem fE @A Wag wm § )

wa # uF Jra & FTAT A0EAT §
frge gffm s am a far g Wk
ag Wt affgw @ @ € av T A
am @ @1 & AW ST &
WA a agd F & Afe
o8 w0 g IT A gA

& I F
TwET W st Tfgm 1w
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[ qaTHT qiEa]

Tofas @ F &< ar o= & g
Hag faqm g 7 71 fMfo s &
37 FEEr ¥ Mg, dweEEd &
afgr WY 37 & AEE F1 TTEdr
Foh wifge | & qfew amet & o
wite F&m fs ag gffow @ @
Tg Wel & %17 ag favam ¥ o &
FIT ITH FEW FT WL

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): 1 would just like to state
a few words regarding something
that was raised in the House,

The House is at present discussing
Demands Nos. 46 to 57. Demand No.
47 relates to the *“Cabinet” and De
mangd No. 48 relateg to the “Depart~
ment of Person:iel and Adminstra-
tive Reforms.” Now, CBI 1s under
the Department of Persohnel and Ad-
ministrative  Reforms. Therelore,
whatever mention was made about the
CBI was relevant and we have recei-
ved the cut motions about that also.

SHRI JYOTIRMOY BOSU: What
about Research and Development?

SHRI RAM NIWAS MIRDHA: 1t
is a security organization of our
country and it would not be proper o
discuss it.... (Interruptions).

Just one more point, That is with
regard to the reservation in services
for Scheduleg Castes and Scheduled
Tribes, Hon. Member, Shri Maurya
gave some filgures that in 1907 the
percentage of the Scheduled
and Scheduled Tribes officers in the
total number of officers was very
small. That is true.

It is, however, gratifying to mnote
that from 1964 onwards in regard to
IAS and IPS as also in Class I and
Class II Central services (recruitment
to which is made through IAS etc.
examination) all the reserved vacan-
cies are being filled up by candidates
of these communities except in the
1971 examination in which there has
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been a shortfall in regard to scheduled
tribes to the extent of nine posts.
Various educational and other mea-
sures have been adopted by the Gov-
ernment with regard to scheduled
castes and scheduled tribes people and
de-reservation is resorted to only in
extreme cases. What to say of Class
III and Class IV services, even in re-
gard to Class I and Class II services,
the situation is so satisfactory that al-
most all the vacancies are being filled
up by the candidates for whom they
are reserved. With these words 1

conclude. Thank you.
MR. CHAIRMAN: Griha Mantri.
(Interruptions)

MR. CHAIRMAN: I have already
called the Home Minister.

(Interruptions)

MR. CHAIRMAN: Nothing will g
on record.

The Home Minister.

g Aat (st gAmET Hiwd):
qwTafa wgred, o= ¥ 3% gATL FA
T8 F FEATHT A W7 owroew H, wg F
TEr gEAT qrF7 I3 gmi 4T, A
gAY AT waew WY fam A s
fagrdr st st 7 77 @Y ¥ 3@
=91 FY o A7 0F I qTH7 ATEA-
aifas gmeaT & graey § fzan 91 ) afz
T FT TATAT g1 A1 A1 A ZHIR
arfagt T #T arsaET St ¥ F5:E §F I
oara # fegt ® AT AmA g

e m A fr iz am®
for gaer TR -5 o A
IE T qEEq WX e fawmr @
zifaea JoT #Y w=i &Y § A # W
oy 9t fere ®  gdy gferwror & Far
g AT % IS afy awara wwe
FAT E | IFA gL wrewoi Aifer
AW AT 9T, IT F 9gT T oW
WIS 92A W Y e S
#1 fox foar | ool @19 &Y qE
=R &Y ¥ W F & qIGC ALY
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frer, SfFa dasit #k @mEs @R
oW WTE 929 & A9 qH aN! a4l §
I3F Ffezdz a1 ardr & a7 9 FI9
F@ 1 waae fo1 ¥ ot 378 797 59
e ot & | AfE A, & g wer
Tigm —aafe & seweE, Frg
gfawg fadfmar @1 affmar =
forsre 7Y g, ¥fe7 & ag waww wgm
fr felY WY sufer & fordr Foelt oY gt
TEITEY ¥ §EAW A, 41 OAT 7 oY g Al
oY, 7O TFA FEAT AVAG A 2 | OF
=X A1 FF ¥ W faww F1 qAT
FEMT—RTE o =iE afs goAT FEqH
wifFr a1 AT g1 & AW w7 A7
i} faag 71 a9w %7 ofosw F7ar 2
a7 3a%1 q9q foqar & ar, st of-
feafrar & @ ®5 #@ waga qf-
feafagi &1 a1 wfus, g9 o=t av
qEd Of R gavE g g-—3Hl
g ¥ afas & gfux wwg w7
afFT A FT qqA FEAT |

sitar, § ot St & fa=ra &
XT4: WgWd W@l T g, WY IAE
sqfares T—w@ T F1 wpafa Afaa—
& weg=r wwrfad g 1 AT I TR
faaa} %1 == €1, 39K ¥® 07 AW
¥, fo=ii v =2 WY &9 oar A8 oA fa
A1 wrafe av 21 | 9o & 78 weTE w1
T &34 & fawrod AT wAv
frdzm wem fo zawr afrfrafedi o1
e wifed | arewTfaw afrfeafa gamt
agr WA & A4 3, afew o fagrfas afe-
frafs & A7 8 FwedT #1 T4 AN
FHTT W WA F UTEE, I9 AHA
F wmegarsy wes 9, fagm -
@ 67 Tl &1 qua faan foad mrer
07 a8 a€ g9 AT T A ¥ | IAE FI
oY AT §, A FEA F1 HAIEAT AT
2 | zwre gfAegm ¥ 0% O THOOIE
9T § q9G § g F1 OF OH TG 9T
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ATFL IAT T fAER T &AW
gl aF ar | AfFr g ag R x5 97 gw
faret g safam 1, famdt o g #71, ey
s arnEifas W #, fR o wifa
#, frft o werfvdy #1 3% fAa
frare 2z 3, A3 gw Qfaerfas
FCU T AT IART AA-HWET ¥ 3fee
q F591 A Ag1 70 & | & 7z 7T Fg
--73 oF 0H7 4T & fF 7Eer wowr
ZAT A1 WY gi-—TE vF fa ¥ G
7 mfar gar ar gad wfr a1 w7 A
wfqoa zat, gaar ararr At nEafrw
Ffezsrr 2, Afsa w3 &A@ oo 3—-
OUAT A A4 7 qz9 99 FATA A w4
wfem At ¥ FAmE &1 A o,
mﬂ?ﬁﬁﬂ'ﬁargrmﬁ q3aq
F1 AT IAF AW AT AT F7 IF AT
far &v 3517 swanfes faamd &1
a4 faar ar, 721 A% Avz giadTis
F AT H AT w0 oar |

wa afefeqfa ag & — & oF agfeafa
AT & qTAA TR =Tear g4 frew 25
a5t § ag 3@y §, g 1 arq o1y ffed
A s e s 9=
FUTT ATSEA Fgl AEAY FGTH 9T
qg=ar WX yWrdt g AT qr, IEr
aug FE)- - FE g AAAHTT F wwe
17 AT q T W IFL, THG & FT
W g W @, wE mad g
Y 4, s 3% & oftfeafq sfe &
STy 4 | wfer s e afdfeafa #,
Sy, SV ag & fF g wE) avwarfas
i gu gt sw v fra 1 frem 7
oo AT EE A AT @ 19w F Ay
grfr foedt 37 &1 @y faean &, feT
o gH 1 217 gt g ag gw swE ol
faeaa faeoma 9% 919 & | g FEI AT
ST & 30 & W 9 qTT AT AT
¥ 1 a7 39 faindt a1 F1 AV ZAT 7
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a1 a8 oY gfeeFior &- AL =T § 9z
aear gfeegm 781 &, Afea 2 - f5
Far?YelY & &1 sTE T F 2 AT a@ 2
f farg 3% | & wran g i ag ar9
sfmao@Eimsfasaga 1
71, e e ¥ Ay A w8 2
7y AT fagaAdtaar  wzEr & SR
gAY At #1 favEegar #7 @1 0
off, wfeq 3= gurw q F owd &
qe  favawsdmar, =fefasdr & w1
R % FT70 Wy AW A gAY AT
fear | 35 faw 571 fAaza 2 e gwre
facret g a7 37% A7 IE fawat w1
T %, fE 4 3faa wwd s 39
w1 fatrg #7 faq #1 wAfaa awg
7 &1 g9 29 fF W F 77 7 7T |
g AET 9red 3- " favamw ffar-fe
oF AT qAT @ | F &Y T A7 @ Al
gaa wiger Y et gt & fa #t 2w
o, ®1¢ gadr qfefeafqar ar@ a1 w518
ST 7 g g Srfgn fowmar favast-
JAT &Y, [ AT FY AT, HLTEAT AT,
AT Ag® AT WA AAE A AT
o arE § I faet et A @ A
T WX R qAar fr &w a1
wafe # og s 97 a1 wear 2,
waq & wran g 5 @t 39 &l
gft @@l gar@t @ gt g afz
HITH1 qTa § qrewTfagar #9 1 2
ar 77 fraTa & grawe gfem &,
STHTA SEATHI, RS q97 UL U7 07 &
arfadi ®) 28 qv mfETEE (7T
FA1 91few 5 wie st 3w ot ¥ @
I ANRIAFAT  Fwet a1 wer 27
FET 9T T AY ALY &1 wawar &1 gfew
T 9T 9T AT a5 mwa §) w7 wmar &
fir gferw & 8, gt i az R
T qfeE A T aE o wer g
qfes arer #1 a3 &Y sy & ) g #
Tt o g1 At @, Hwrar g A
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st it gy § Ay ofaw &
IU FT FH TS F 1 W o o w1
T a1, TXE 7T AW AN AT g @
A IAFT A F T B Awar &
zafao & sraar g%, q9Y 7 ¥ WAl
A off frazT F&m fF gt o A=
ZA AT FMMEe T TAT F A B A
7 (Aarfer fama 5 @@ o=
T T w AR gfem oft 9w 93
frmm 7= a3 | = a=mw ¥ @
g7 sy a2

HFrma AT F ot A
T qTRT A AT AT A A FE | g
fawdi av g5 Fmww for & syt &
fraza sem & a9 St F7 agr AT
FTETE | § UF TG AAT §, IR a9y
#ar # ¥ gfeo dgut 1 97 s gAe
zT gm fawe gu AW § I #awr
IR w1 & e e &, arerer ai
¥ frodor @y &1 smavaTar 4@ g,
THH OF qIg F AGGAT aga fqawy
A T IT AR FT A | AT §W
At 8, A6 g9 A § ogEra
AT WEAT & WX ITEE F g WY
ama § fFodtag ammamr A 2
w30 % mifeartaEt | gfee s,
frfrsra ausl &1 s@wr 73 & a7 a5
& T TS AR | FHIIT HHIST A TAAT
fexfra sy g

A% FAEr IgiA wEr fE fred
a1 At & faafas 7 2g o -
foroft areit o1 @ IwEY fagrer difswa
A1 W A9 FEd FIWT am p, qg
AT o S BT gt @ fr grgar £
W & T RE A gvy afia @
IEFT AT FIAT ARY & At IHG A9
T AV 3, 73 T afew R A
I FE , 7@ @ AR F Ay agw
fF 0@ waw wd £ & 97 aeew Ag @r
I 9T | AT A T gl &
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fawrmr & ster fee o s afs gt
ara gfem A frax @ T aEn
WY ma X&) & S g gty i
AVAAZTCE G4 F TF GICETEAT qg7
Iufeqa gu @ WK gfem #t g 379t
frslt ot q@fee f& gfom st ara
A& TAF T | 9T TERATAG A IAHN
frgfer o &1 @t | xAfT g8 AR
g & wgd & gurd O Afa & &9
ar § fr ook U A AT E AT A
oI 7z §1 5 amEny g Ow &
5 frar s @1 4 W S oft @ A
gufay W F9 &1 87 FHAT T4
4, T a1 fagta aamr s fomg
g A W | R A ST 38 7 A
oy faar ¥ @ O WA A
frar #X @1 E, @A W e g

& o T g W AT ARG a1 IE (A7
Q1 FqH F |

& aE TG W F gEAE F
Fgn A § | & fgy it §, 3w At
O 99 & & THA &1E WA A7 AT
adr g | &% 25-30 3 & fgy F
& ot ¥y sfgrE & IAE wOH AR
werg fear 3, & ® T wEeEq
feafr & div & T At s f
¢ s qforw sg @ fs 9w @A
wfs 9 fear a7 a7 fedr &1 99
ey | TfT ag A9 g draeT T |

WY g1 % T afs W Mg
foy & & &1 Ao QR ¥ AT, AT
gﬁ%mn’r{qw_@%iﬁm
T g Mg & A ¥ § A A
ﬁ%aﬁt‘-ﬁﬁw%mmm&ﬁm
wraret # o IAA & sl w6
wafom wq waa frae § oY 9
feafr w7 @F & fF 9@ wOE ¥ A
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FIFAT A &9 A @1 W faEe
9 SFTC FL T 7 FL dfF4 "
gt At I A W afwd 7
& S Ao aTe @ @Y wgsht wTeT A
diwg g afe e, afawr Wik
T ATATH A FRERA S 1 WO
- | ..
7 oft @ wgr & g afemi A
TR A A A gad A g
ye 9C A1 faewre gar 3mEl fawe
faad=a ag af T8 1 g agd @wgw
FTIAM FFA 8 | W T g A=
rafEdmag e A afFdgmas
sfas AL AT

Now, this question of backward
communities, Harijans and Adivasis,
etc, is a very important one. When
press reports come about atrocities, I
hang my head in shame. If after 25
years of freedom, years after Gandhiji
had taught us all service of Harijans,
if we are still accused, with some
justification, it is a matter of shame.
But as you know, anybo.ly who has
been associated with the administra-
tion, in the District or in the State
or at the Centre, anywhere, knows
how the administration functions.
You can pass a law and you can issue
an instruction and yYou can appoint
even good, nice people aiso, but all
this is no guarantee. What happens
is, there are various imponderables

due to historical reasons which make
us go slow. (Interruptions).

AN HON. MEMBER: Dictators.

SHRI UMA SHANKAR DIKSHIT:
We are not dictators, we have seen
how dictatorships, of the right or the
left, have functioned, and what kind
of situations they create. We believe
in democracy, but we want our de-
mocracy to function faster. Speaking
for myself. 1 would like to have a
full democracy and I would like to
carry the support of the largest num-
ber of people possible. But let there
be some way, some process by which
decisions are carried out quickly.
What happens is that there is a
legacy of the past, the long legacy of
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the past where, under the British
rule, in order to prevent the sovercign
from acting hastily, all manner of
impossible restrictions were placed in
the way, and that was supposed to
be democratic. However, circle has
since been completed the other way
about. Now, it is necessary, if any-
thing, to push the administration 1o
work fast, to move fast. Therefore,
our duty is to help them to move
fast.

For instance, it is the privilege of
every Member to raise a point of
order. I am not so old a Member of
Parliament as to be able to say any-
thing with any authority. I do not
want to be misunderstood also. I
have respect also for the level of
discussions here and in the other
House. But a number of points of
order are raised. I have carefully
gone into many of them. Believe
me, not one of them—perhaps one in
a thousand may be strictly a point
of order—was a point of order.

For instance, one wants to get up
and say something. When some
gentleman like my friend Mr. Sha-
mim or the other gentleman wants
to say something, which he is not
able to articulate, he rises on a point
of order. (Interruptions)

The point I am making is this.
There are such points of order raised
in administration also. Hardly is
something done than somebody
comes up and says something about it
and T call back the papers and hold
it up for one, two or three weeks; that
is how things get delayed. I am not
complaining; this is part of the game.
I am not producing an advance alibj,
I should make it clear. In the matter
of Harijan advancement we have a
great distance to travel. I am not
denying; but why are these “atrocities”
happening? I have said this before
but it is worth repetition in this
House. We are going through a silent
revolution, from a feudal and agricul-
tural society to a modern society, from
a colonial society to a democratic,
socialist society. A three or four pro-
nged revolution is in process and in
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this process we have roused the ex-
pectations of Harijans., They are
coming up and learning and getting
post-graduate education. Suppose a
small zamindar is there and he is
supposed to be a self-cultivator. He
does nothing; he employs about halt
a dozen people to help him and pays
them one or two rupees a day. Do
you expect that things will continue
like this? When an unskilled wor-
ker in Ludhiana gets Rs. 6 a day,
these Harijan employees refuse to go
to the field and work for one or two
rupees. And so some of the land-
lords start beating them or insulting
them. This is a social process through
which our society is going. This is
a welcome sign. 1 am not saying
that the zamindars who are terroris-
ing the field workers are doing any
welcome thing; it is a hateful thing
and we shall do everything in our
power to discourage it and I expect
every member of our party to take
sides and become  partial against
those who are thus terrorising any
one.

Let us understand the process. The
Harijans are now standing up for
their rights and they ask for their
privileges. They say “Pay this much;
otherwise I am not coming to you.”
Even an ordinary woman S$ays: no.
That means they are becoming con-
scious of their rights. In this pro-
cess when a person or a family is
beaten up or badly treated, the case
goes to the Press. I am not angry
with the Press..(Interruptions) Mr.
Bosu, you have never put any cons-
tructive suggestion and please do not

_interrupt. If we are not able to raise

the Harijans and the Adivasis this
country will not survive. Tell] us
what we should do, not now, at the
next discussion or at a personal dis-
cussion and I am willing to look into
that. Let us understand that this
development is not such a calamity
as might appear. People are assert-
ing their rights.

Instructions have been issued . to
the police and if they are inadequate
I shall again issue instructions so
that the police should not take sides
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against them. If the police are cal-
led upon, they should help theose
helpless people. But again I may

say that calling the police in such
areas alone may not be helpful; in
an area where some Thakurs or
Brahmins or other influencial people
are in large numbers if one or two
policemen are called and they are
shouted at, what will be the poor
fellows do, unless somebody in some
position there asserts himself and
says: no; this man will not be allow-
ed to be hurt.

The police are also human beings
just like you and me. (Interruptions).
Then 1 shall have to give a lecture on
the present stage of hum-r develop-
ment—the, evolution of humanity.
Such a senior Member has not said
one word about policy and programme.
He only says that some policeman is
doing this thing, some man or woman
is doing that thing and all the time
he goes on saying such things. He
just referred to a photostat copy.
Earlier also, he produced a photostat
copy which proved to be totally wrong
later. That was about Rs. 5 lakhs.
I am giving you the reason. I shall
deal with that later. (Interruptions).

SHRI JOYTIRMOY BOSU:  Shri
Dikshit is responsible for whatever he
s5ays.

MR. CHAIRMAN: He is not yield-
ing.

SHRI JYOTIRMOY BOSU: He is
yielding.

MR. CHAIRMAN: Mr, Bosu, may
I request you to take your seat first?
Please hear him. When you were
speaking nobody disturbed you. You
said so many things. I request you
to please hear him.

SHRI JYOTIRMOY BOSU: I had
produced many photostat copies duly
authenticated under my signature.
Kindly disprove if anyone of them
is wrong—I am prepared for any
punishment that the House may give.

SHRI UMA SHANKAR DIKSHIT:
I accept it so far as this is concern-
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ed. I do not want to enter inio any
controversy. I only want to clear
this matter. My point is that from
the earlier photostat copies he was
drawing his conclusion that a parti-
cular firm or individual had paid Rs.
5 lakhs to a press. This proved to
be totally false.

SHRI SHYAMNANDAN MISHRA:
We had also gone to the extent of
citing a photostat copy and regarding
the photostat copy. a debate had taken
place in this House in which many
Hon. Members had participated. And
now the Hon. Minister has no busi-
ness to cast reflection on the contri-
butions that we had made on that
occasion. I repeat he has no business
to cast any reflection, so far as that
matter is concerned, for it had been
conclusively proved in this House.

SEVERAL HON. MEMBERS. No,
no.

MR. CHAIRMAN: 1 have not al-
lowed that document to be placed on
the table.

SHRI JYOTIRMOY BOSU: This
has been proved beyond any doubt.

MR. CHAIRMAN: This will be
sen! to the hon. Speaker and if he,
after seeing and verifying it, allows,
then that will be the property of this
House.

SHRI JYOTIRMOY BOSU: 1
humbly request you to hear me. Shri
Dikshit is talking about that photo-
stat copy which was produced. That
was about Shri Goenka's money go-
ing to the Saraswathi Press for finan-
cing the ruling party.

SHRI SHYAMNANDAN MISHRA:
It is in the Minister’'s memory. Why
not challenge the authenticity of the
photostat copy?

MR. CHAIRMAN: There i no
point of order. Hear him as to what
he says.



333 Demands for Grants
1973-74

18.00 hrs.
SHRI UMA SHANKAR DIKSHIT:

A large number of importars sug-
gestions have been made. It has also
been said that the law and order

situation in the couniry is not satis-
factory. I will deal with it last to
the best of my ability. Of course,
it is not possible to refer to all the
points,

Some very important suggestions
hawe been made by Mr. Krishna
Menon. He said that force should be
used only in self-defence and for pre-
venting a greater harm, that the citi-
zens are entitled to humane treat-
ment from the police, that they should
not unleash a reign of terror, ete. 1
am only presenting his ideas, not
necessarily in his own words. These
appear to be sound principles. We
have to consider how far the present
legal system meets with the situa-
tion. I do believe that Shri Krishna
Menon has presented a view which
should be given the importance which
it deserves. He also said that some
principles and guidelines should be
laid down under the MISA. That also
is under consideration. I fact, 1
issued instructions to the ministry
that guidelines should be formulated
and communicated to all the State
Governments and particularly to the
Union Territories, so that on this
matter there is no difficulty about
interpretation. It is a very important
legislative measure, The idea under-
lying it is that if a responsible Gov-
ernment officer comes to the conclu-
sirm that somebody is likely to com-
mit an act in future which will be
prejudicial to the law and order situa-
tion, security of the State etc., that
person can be detained. The selec-
tion should be made with the utmost
care. But after that selection, he
should not be allowed to go back.
The practice in Delhi had been that
within five days or twelve days after
his de‘ention, he was allowed to go
back. This involves a process which
in my opinion is not desirable, Care
should be taken both ways negatively
and positively to use the MISA Ores-
sonably and properly.

41 LS. —12.
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About communal incidents, it was
said that the number was still large
though it had come down to half. As
I said earlier, we do not claim credit
for it. But supposing it had doubled
itself, would not the criticism have
been made that the number had
doubled? I am merely submitting
that the number in these two years
has gone down to less than half.

Somebody spoke about the Muslims
not being brought into the main-
stream. It is true that full integra-
tion and full understanding has not
been reached. That is why through
no execlusive fault of any particular
party or group things happen which
we all regret. The National Integra-
tion Council was brought into exist-
ence precisely for this purpose. It
worked well to a certain stage and
then its work slowed down. That
Council cannot really achieve any re-
markable or appreciable progress un-
less everybody who joins, every party
that joins, take full responsibility for
the promotion of integration. A party
may say “we will not join it because
we will not go that far”. Only those
parties which are willing to take full
responsibility for the programmes
should join it. Others can ask to be
excused, rather than joining and not
working for it; because this has hap-
pened before that matters have been
held up, understanding has been re-
duced, misunderstanding has arisen.
Within a very short time, the recom-
position of the Council is going to
take place and we are going to take
up this programme earnestly at an
early date. We hope that in this
matter the Government will receive
full understanding, sympathy and co-
operation. '

Shri Mishra referred to the Natio-
nal Integration Council and said that

it has been given a burial. It has
not heen pgiven a burial. He asked
how many times it has met. Let him

ask how many times we have met
about the situation in Andhra.

SHRI SHYAMNANDAN MISHRA:
How is it relevant?
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SHRI UMA SHANKAR DIKSHIT:
There is the difficulty of time. Then
there were various reasons, including
adverse atmosphere and the difficul-
ties encountered in the process of im-
plementation. It appointed a Council
for implementation of the programme
and that Council has been writing to
people and acting on them. It is
called the Executive Council.

SHRI SHYAMNANDAN MISHRA:
Has that Council met?

SHRI UMA SHANKAR DIKSHIT:
No, I do not know. We are going to
tuke up this matter as one of the ur-
gent items of our programme.

SHRI SHYAMNANDAN MISHRA:
You must be sorry that not a single
meeting of this important body had
been held for a long time.

SHRI UMA SHANKAR DIKSHIT:
Another important matter raised by
him and several others is that bette:
employment opportunities should be
made available to Muslimg and other
minorities. This point is very rightly
raised. 1 fully appreciate the legiti-
macy and importance of the demand
There are. some difficulties. In some
cases there are very talented people
setting employment e¢lsewhere and it
is not very easy to get them. In
other cases, there are good people,
excellent experienced people, but
they do not get opportunities because
of local prejudices. Sometimes it is
because the number of opportunities
¢ so small that it is difficult to eli-
minate the excess applications. Thus,
it comes to be the selection of a very
few people. Out of a very large
number of applications. But, des-
pite these difficulties, I agree that it
should be our endeavour to improve
the employment opportunities of
Muslims and other minorities in the
country.

SHRI SHYAMNANDAN MISHRA:
Why not appoint a commission?

SHRI UMA SHANKAR DIKSHIT:
Commissions only delay matters. 1

1973-74
am accepting your idea ang

yYou
should be satisfled with it.

SHRI ATAL BIHARI VAJPAYEE:
Does it mean that he agrees with the
charge that the Muslims are being
discriminated against by the govern-
ment?

SHRI UMA SHANKAR DIKSHIT:

There is no question of discrimina-
tion. How can there be?

SHRI ATAL BIHARI VAJPAYEE:
Where is the question of minorities
and majorities in the services?

SHRI UMA SHANKAR DIKSHIT:
It is not necessary to practise deli-
berate discrimination that a fact like
that should come into existence.

s\ A few o nrsifcia
F faq fafae7 ga@ qww §, & fea
AT 37341 wfowa £ 1 qrgA{EE
% fafes A1 Aama 7 fam o7
AT A% iqg-Argy F (AT =y fa

wrirsn

st gwT nve Mfea : 7 AT w5

A1 &7 ot frg &1 Snw w/ A
HEHTE |

st wew fagrd wawdn A
Tq 9T TRWAT T A T qART
Far 05 |

SHRI UMA SHANKAR -DIKSHIT:
off a1 wwr . fgA ww ek
faar7 I wIGT

All the relevant ideas will be taken
into consideration. If in the process
of administration an anomaly  has
occurred, a discripancy has occurred,
then that will be corrected in order
that wherever there is such a grle-
vance, it should be adequatelv re-
moved.
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. So far as the general situation in
the country is concerned, it has been
complained that we have sometimes
criticised the Opposition. The whole
purpose of opposition in Parliament
is that the Opposition criticises and
the fuling party also criticises back
und explains, both here and outside
That is golng on every day. But
there is one aspect of the situation
which is worth pointing out here.

The representative of the Commu-
nist Party Marxist who spoke first hud
a very large number of items about
every thing relating to India  whirh
could be said. He mentioned them all
quickly. He had to skip over many
parls of his notes because he could
not deal with them within the time

available to him. The main  oint
that he made was that  the  ruling
purty. the Indian Nationai  (Cungress

Party  Government is disrupling  par-
sary democracy. This i« luis
[ L e mentioned Lwo ihings.
He brucketled Lenin und Stalin. He
said. Lenin and Stalin did this and did

Lt

that. Natlonality matter was slsc
ralsed . . (Interruptions).
SHRI DINEN BHATTACHARYTA:

He mentioned
language issue.

in econnection with the

SHRT UMA SHANKAR DIKSHIT:
He =aid that we are destrcying parha-
mentary democracy Who are they
to talk of parliumentary democracy?
Interruptions)

SHRI DINEN BHATTACHARYYA
(Serampore): We are the representa-
tives of the people.. . ([nterruptions)

SHRI UMA SHANKAR DIKSHIT:
Who will believe them when they
complain about disruption of demo-
cracy by us? We are %or democracy;
we are working for democracy: our
whole process is democratic. At
least let them not make such frivil-

oug charges against us, (Interrup-
tions)

"“Not recorded.”
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Lenin, as a revolutionary figure of
history, is respected all over the
world, But what is the position of
Stalin in Russia, in China, in any
Communlst Party in the world? Is he
tnday respected? Have his policles
heen discredited or not? Hig policies
have been completely  discredited.
{Interruptions) Do not gquote Thim
now, That is what I am requestiag.
What I am saying is this. We have
common ground with them. There s
common ground between the Commu-
nisy Party and ourselves because they
stand for socialism. Ultimately, the
alm of communism is soctulism. Let
anybody deny if. Is the aim of com-
muni=m socialism or not? The only
difference is that they stand for vio-
lent socialism; we want non-vialent
socialism. With all those who are for
peaceful transformation from capita-
list to socialist society, from indlvidu-
alism to socialism, with all those par-
ties who stand for socialism, we have
commeon  ground. . (Interruptiong). Let
them give up violence; then my quar-
rel with them will stop for ever. ..
(Interruptions).

338

MR. CHAIRMAN . Nothing will go
o record,

(Interruptions)

SFlR] UMA SHANKAR DIKSHIT:
Socialism. as we undersrand it muy
not be acceptable to CPM.

1 am willing 1y grant that. .. (Inler-
ruptions). They do not have the
patience to hear the view point.
What I was saying is that those who
attended the  Amritsar Community
Party Congress and accepted the
Amritsar thesis, why were they com-
pe!lod} to change the Amritsar thesis?
--. - UUnterruptionsy, They split int
three Parties. They Complaiﬁ zgainst:
our splitting but they do not under-
stand. . .. Unterruptions). Those who
were in favour of peaceful socialism
separated and two-third ie. Naxalites
and the Marxist Communists went
outside. Thet is why we felt that
those who are coming back from CPI
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ave for socialism. If they are for
socialism—I am talking of democratic
socialism—If they are for democratic
socialism, if they are for secularism,
then we have no quarrel with anybody
who may come from any Party. That
is the point I want to make....
(Interruptions).

From this I want to draw one corol-
lary ... . (Interruptions). The corollary
is that because of these developments,
violence asssumed unprecedented pro-
portions in Bengal. Wherever the
CPM had leadership violence grew to
an unprecedented proportion.... (In-
terruptions).

MR. CHAIRMAN: Mg Dinen
Bhattacharyya, I am not allowing you..
{Interruptions),

SHRI UMA SHANKAR DIKSHIT:
Mr. Bosu told this House that he had
a booklet in which the murders
so far as their Party was concerned
were mentioned. He said that. What
I would request him..(Interruptions).
It is the property of the House. You
can see the records. Therefore, I am
ahsojutely relevant. What 1 would
request is that in the interests of
truth, they should complete and pub-
lish the list of murders during their
entire regime. .. . (Interruptions).

I am thankful for the time given to
me. [ request that the Demands
shou!d Ye passed with acclamation
and unanimously by the House. (In-
terruptions),

MR. CHAIRMAN: I will now put

all the cut motions to the wote of
the House.
All the rut motions were put and ne-

gatived.

MR. CHAIRMAN: Now, the ques-

Lion js:

“That the respective sums not ex-
ceeding the amounts on Revenue
Account and Capital Account shown
in the fourth column of the order

paper be granted to the President
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to complete the sums necessary to
defray the charges that will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of the heads of de-
mands entered in the second column
thereof against Demands Nos. 46 to
57 relating to the Ministry of Home
Affairs.”

The motion was adopted,

[The motions for Demand for Grants,
which were adopted by the Lok Sabha,
are reproduced below-Ed)

Demaxp No. 46—MiNisTRY oF HoMr

AFFAIRS

“That a sum not exceeding Rs.
1.44.69.000 on Revenue Account be
granted to the President to complete
the sum necessary to defray the
charges which will come in course
of payment during ®he year ending
the 31st day of March, 1974, in res-
pect of Ministry of ‘Home Affairs.”

DeEMaND No. 47—CABINET

“That a sum not exceeding Rs.
83.51,000 on Revenue Account be
granted to the President to complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1974, in res-
pect of ‘Cabinet’.”

DeEmaND No. 48—DEPARTMENT BF PER-
SONNEL ANp ADMINISTRATIVE Re-
FORMS

“That a sum not exceeding Rs.
4,14,18,000 on Revenue Account be
granted to the President to complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day ot March, 1974, in res-
pact of ‘Department of Personnel

(X1

and Administrative Reforms'.

DeEmAND No, 49—PoLICE

“That a sum not exceeding Rs.
1,02,32,47,000 on Revenue Account
and not exceeding Rs. 2,10,42,000
on Capital Account be granted to
the President to complete the sum
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necessary to defray the charges
which will come in course uf pay-
ment during the year ending the 31st
day of March, 1974, in respect of

v

‘Police’.

Demanp No. 50—CEeNsUS

“That a sum not exceeding Rs.
nA9.83.000 on Revenue Account be
granted to the President 1o complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1974, in res-

pect of ‘Census',

Demaxp No. 51—OTHER 'EXPENDITURE
of THE MiNisThy oF Homg AFFA-
IRS

“That a sum not exceeding Rs.
56.07.43.000 on  Revenue Account
and not excceding Rs. 10,82,61,000
on Capital Account be granted to
the President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1974, in respect
of ‘Other Expenditure of the Mini-
stry of Home Affairs."

Demanp No. 52—DELH;

“That a sum not exceeding Rs.
65,21,00,000 on Revenue Account
and not exceecding Rs. 28,99,91,000
on Capital Account be granted to
the President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year €nchig the
31st day of March, 1974, in respeet
of ‘Delhi'.”

DEMAND N0. 53—CHANDIGARH

“That a sum not exceeding Rs.
8,00,91,000  on Revenue Aceount
and nol cxceeding Rs. 3,18,2£000 on
Capital Account be grante®fo the
President to complete the sum
necessary to defray the gharges
which will come in course of pay-
ment during the year ending the
31st day of March, 1974, in respect
of ‘Chandigarh’.”

MGIPND—41 LS—PMR—7-7-73—1010.
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DiMAND NO. 54—ANDAMAN & NICOBAR
ISLANDS

“That a sum not exceeding Rs
11,52,91,000 on Revenue Account
and not exceeding Rs. 4,20,32,000 on
capital Account be granted to the
President to complete the sum nece-
ssary to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
March, 1974, in respect of ‘Andaman
and Nicobar Islands™

Demanp No. 55—ARUNACHAL PRADESH

“That a sum not exceeding Rs.
14.50,66.000 on Revenug Account
and not exceeding Rs,  5,39,68,000
on Capilal Account be granted to
the President to complete the sum
necessary lo defray the charges
which will come in course of pay-
ment during the year ending the
3ist day of March, 1974, in respect
of *Arunachal Pradesh'.”

Demanp No. 56—DADRA AND NAGAR

HAVEL{

“That a sum not exceeding Rs.
2,497,000 up Revenue Account and
not exceeding Rs. 33,87,000 on Capi-
tal Account be granted to the Pre-
sident to complete the sum necessary
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1974, in respect of ‘Dadra
and Nagar Haveli'.”

DeEMAND NO. 57—LACCADIVE,

AND AMINDIVI ISLAND

MINICOY.

“That a sum not exceeding Rs.
1.88.91,000 on Revenue XAccount and
not exceeding Rs. 38,97,000 on Capi-

tal Account be granted to the Pre-
sident to complete the sum neces-
sary to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
March, 1974, in respect of TLacca-
dive, Minicoy and Amindivi Island'.*

18.27 hrs.

The Lok Sabha then adjourned till
Eleven of the clock on Friday, March
30,1973/Chaitra 9, 1895(Saka)



